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LOK SABHA

Monday, May 4, 1981/Vaisakha 14,
1903 (SAKA)

The Lok Sabha met at Eleven of the
Clock.

{MR. DEPUTY SPEAKER in the Chair]

OBITUARY REFERENCE

MR. DEPUTY SPEAKER: I have
to inform the House of the sad demise
of one of our former colleagues
Dr, Y. S. Parmar, who was a Member
of the Canstituent Assembly during
1948-43, Provisional Parliamenl dur-
ing 1950—52 and Second Lok Sabha
during 1957-58.

A veteran frecdom fighter, Dr. Par-
mar successfully organised Satya-
graha in Suket in 1948 which culmi-
nated in the [lormation of Himachal
Pradeshh with the integration of
princely States. He was elected to
the State Assembly in the first Gene-
ral Elections in 1952 and became the
first Chief Minister of Himachal Pra-
desh. He again became the Chief
Minister in 1983 and continued to hold
that office till 1977.

He passed away at Simla on 2nd
May, 1981, at the age of 75.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family,

The House may stand in silence for
a ghort while to express its sorrow.

The Mﬂbm then .stood in silence
for g short while,
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ORAL ANSWERS TO QUESTIONS

Grievanceg of Bharatiya Posts and
Telegraphs Federation, Pune

+

*1031. SHRI DAYA RAM
SHAKYA:

SHRI R. K. MHALGI:

Will the Minister of COMMUNICA-
TIONS be pleased to lay a statement
showing:

(a) whether Government have
received any Memorandum dated 19th
December, 1980 from the Bhartiya
Posts and Telegraphs Federation,
Pune (Maharashtra) stating their
grievances and demands;

(b) if sc, what are their grievances
and demands; and

{¢) what action Government have
taken or propose to take in respect
of each of their grievances and
demands lisled in the said memo-
randum?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Government have not received
any memorandum from the Bhartiya
Posts and Telegraphs Federation,
Pune.

(b) and (c). Question does not
arise,

Wemow W oW sy, #
Rl AT ¥ qOAr WO
d W wemw ¥ oimw wifew  av
T | e wfey ¥ ¥
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werc Wt wwerd gftw Al
fe  wrtfig e Q¥ SHETRY
fekw, T (WEraSy) ¥ aga ¥
wfaam F @@ oF aRRvew faan
2? s wmed gfas FTE @
I8  FAAN FTFUFT |

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M., STEPHEN):
In the first place, there is nothing
like Bhartiya Posts and Telegraphs
Federation, Pune. Therefore, the
question of receiving Memorandum
from that Federation does not arise.
We have checked up with the PMG
and the GMT-—all of them; we have
~ checked up with the Directorate also.
We have not received any memoran-
dum in the name of Bhartiya Post
and Telegraphs Federation, Pune.

S FLCAT NOFR STiEdE ST,
qrdTa HET SV T W FATAr B
PRQl 1 PF4T wIIAC AT AW
¥ FE AqiceEw wg faqr g fag
Hfaarira wiasfgt $fagg 793
e & @ @9 HEe wWia
WrE1 gTMAe wd ATFIE FAFE
AT Howrew 74 g5 € 1 & ag
CIE ST L C TR E L T C B 0
™ FFE e FfE maom
@ oamy A 3o faw Iwm ¥
qui & et wEXmA 7 FE H4-
Jeew  femr g fawd g8 9w
¥ AT mOw a4 8 "W
FO 7T W &P
MR. DEPUTY-SPEAKER: Your
question is very specific.

SHRI C. M. STEPHEN: This is a
very tall order to make a global sur-
vey of what all Federations have

given what memorandum and when.

We have got a mass of such memo-
renda pending with us—from about
50 to 52 Unions; and whenever I go

an tour, at every Divisional Head-
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quarters, we get it; we have got a
huge mass of it. But the points are,
more or less, the same, Therefore, 1
can remain confined only to the ques-
tion. The question is whether I have
received a memorandum from Bhara-
tiva Post and Telegraphs Federation,
Pune. In the first place, there ig no
such organisation at all as Bharatiya
Post and Telegraphs Federation, Pune,
Federation is an All India body; it
does not have a Pune Federation or
a Nagpur Federation or a Kerala
Federation. We do not have any
memorandum in the name of Federa-
tion, Pune,

SHRI R. K, MHALGI: The hon.
Minister has stated that he receives a
number of memoranda from a num-
ber of institutions or Federations and
that the grievances are all the same
everywhere, Is it a fact that he has
received a number of memoranda in
which it has been alleged, it has been
stated, that overtime payments have
not been received by the employees
for a long time? 1Is it glso a fact that
about Rs. 26 crores are to be spent
on payment of overtime wages or
allowance for the postal employees
and if so, how much amount has been
paid out of these Rs. 28 crores and
how much remains to be paid?

MR. DEPUTY-SPEAKER: This
question does not form part of it.

SHRI R. K. MHALGI: My question
is whether there is any grievance to
that effect—that payment of overtime
allowance has not been paid till now.

MR. DEPUTY-SPEAKER: You can
put a supplementary, but you can ask
only about Bharatiya Federation hav-
ing submitted a memorandum ..,

SHRI R. K. MHALGI: My supple-
mentary arises from the reply given
by the Minister on the floor of the
House just two minutes before.

MR. DEPUTY-SPEAKER:
Minister wants, he can reply.

It the
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SHRI C. M. STEPHEN: Overtime
has been 2 bone of contention. As I
stated once on the floor of the House,
in spite of all the noise that I person-
ally made, I had to pay overtime
1o the extent of Rs, 27 crores last
vear, and all claims of overtime stand
cleared up, There iz absolutely no
outstanding claim of any worker for
overtime payment. Now that the
reference is with respect to Poona, I
could definitely say that all claims
with respect to that area—I have
checked up—have been cleared up.

Nt smAaw wiewm o wEAE
gdt YA A I5 FE F fF g AW
! W A R qEivw & wrE
xqTvEn  yreg 9EF gEr B %W
aR gvw ¥ IAX a7 IS
sefemd) & oFaw wow #
uF ferrénez ofem & A oY
SR I FTIIT ArIT g AAT AT, IF
F @ HYW quor 91 At &
Ny ITF AT K ogg ST AT
fe ag oder Tofrg srdraf @
frea, shvmifent & fasre #av9r-
arf gs, SOFT g gar wE &)
g7 ] f& 3@ WHC ¥ 9l
T o ferdwer FW OFW@IL |
7g fawm Far v wwr &7 ®U
Fgriag e fe 7@ W aftar =@
FAFTI & a8 fox vavews gfra

MR. DEPUTY-SPEAKER: What is
your question? Come to the question
proper,

ot waArcaw wfemr . wrf
R wfan = fr awsam | W ow
fertargee gfma & o gw?d
TF AARvEeR faarg aviag S gz
SRafr gy W ¥ Ay,
T forrargee  gfrgw grar O G-
R fear war § 3w Ay TR
g § oww s ®
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w wert fraw off @6 wfgw
# wrefer woli o § AT wTERT
fir ¥ ST FT BTE HHI 0 ST G
a1, afx ST guT 97 &Y FA gET o !

MR, DEPUTY.SPEAKER: Mr.
Rajan.

SHRI K. A. RAJAN: I would like
to know from the hon. Minister whe-
ther the incidence of overtime is
occurring because of the dearth of
staff in the P & T Department.

MR. DEPUTY-SPEAKER: If you
want, you can answer because this
has nothing to do with the main
question.

SHRI C. M. STEPHEN: Two ques-
tions are before me with respect to
the recognition, of the Bharatiya
Federation. As far as the Federatiox
ig concerned, as I said, it is an alil
India body and no Federation has got
its circle body and lower level body.
It is only the differeat Unions which
have got circle level organisations
and all that. The trouble aro:e
because you put the name ‘Federa-
tion’ without knowing what it is. If
the Unions names were mentioned,
the position would have been far
different.

Now the question of recognition
was raised. Bharativa Federation
was recognised during the previous
regime. But the recognition is only
a quasi recognition because the Hom=
Ministry has not recognised it. They
are not part of the JCM. Looking
into the matter as to whether that
recognition which is supposed to have
been given should be sustained or
not, the matter is under observation
because full recognition has not be:n
accorded to it.

As far as OTA is concerned, there
are many factors contributing to that
and this is one of the factors and that
factor now stands solved because
according to my figures collected on
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date, all vacancies which were there
have been Trecruited and although
reeple have not joined duty, they are
under training and they will be join-
ing duty. TUntil that is done, the OT
policy will be implemented with some

relaxation and with some flexibility.
P

o
W WM CE T § qal wsT A
Y & WA 9T qreR

*1032. st oo € g
T GE> T RN

AT g G 27 AR A FA
F

(%) Furag a9 2 fF F0T GIFR
Fgrar NHF us ey GG R
# A AR F oA 9ge qra-
framt amd &

(@) afz g, a1 =9 Fegey ¥
AT A FT AT 8 W

() #10 == fifga T mweTen
A FeT wAAT Fgen K Ear
fava « qrqraqr g 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(¢). The Inter-State movement of
sugar on trade account has generally
1emained banned during all periods
cf complete or partial control on
sugar, excepi under permits issued by
the Central or the State Governments.
The present Order imposing such
restrictibns was issued with the re-
introduction of the present policy of
partial control in December, 1979. In
the wake of the recent hike in the
rrices of free-sale sugar, Government
have issued directions to the State
Governments, on 7-4-81, tightening
the procedures for inter-State move-
ment of sugar to curb speculative
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hoarding and profiteering by, the sugar
trade. Under the mew procedure,
‘permits for inter-State movement of
free sale sugar on trade account “an-
not now be issued by the State Gov-
ernments without the prior approval
of the Central Government. As @
result of this, as well as other mea-
sures, like progressive higher releases
of free sale sugar quotas and the
issue of an Order to speed up the dis~
posal of khandsari stocks by the pro-
ducers, the prices of sugar in the open
market have declined during the past
few days.

SHRI N E. HORO: The Government
restriction on movement of sugar has
actually not brought down the price
of sugar in the market. Apparently
they have used this policy of restrict-
ing the movement in order to check
the blackmarketting and bring down
the prices, but that has not happen-
ed.

I would like to know from the Min-
ister whether they will have a second
look on it and instead of restricting
the movement, they should withdraw
this resiriction and instead of going
for this, they should tighten and
improve the public distribution sys-
tem because the public distribution
system has been neglected and we are
not getting sugar in the fair price
shops. This sugar has become an
article for .urban areas. In rural
areas this does not go. Will the Gov-
ernment look into it?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): The question relates to the
restriction on movement of free-zale
sugar. Public distribution system is
quite a different matter. We are try-
ing to stop the leakages in the public
distribution system.

But, as regards free-sale suger,
certain restrictions were required,
In fact, this restriction of movement
existed even before it was imposed
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jn 1979 when dual control was resort-
ed to by the previous Government.
‘What we have done now is that the
approval of the Central Government
will be needed by a State Govern-
ment before movement of sugar for
{ree sale by a trader in a particular
‘State when it is sent to a trader of
another place. That is all—so, we
are feeling that some of the States
~are very liberal in using this provi-
sion for allowing the movement of
free-sale sugar. Therefore, we
thought also that there were possi-
hilities of smugglers in the horder
states and the movement of free sale
sugar from one trader to another,
naturally raiseg the price. Therefore,
this restriction was necessary and ‘his
was a step in the right direction. The
price of sugar has also fallen during
the last few days. I do not agree
with the hon. Member.

The price had gone up to Rs. 9 per
k.g. but, in the last few days, it has
gone down to Rs, 8/- a k.g. in the
market. In some places it is sold at
Rs., 8 per k.g. Recently, we were
hoping that this would go down to
Rs, 7.50 or so. A little rise in price
has taken place on account of the rise
in the tariff value of sugar, that has
been announced.

SHRI N. E. HORO: The Minister
has agreed rather in a roundabout
way. What steps are taken to bring
down the price of sugar? I want ‘o
know from the Minister what other
measures he would like to take so that
the price of sugar in the open market
comes down to roundabout Rs. 4 or 5
a k.g. Besides restriction on move-
‘ment, what further steps are you tak-
ing to bring down the pricc to Rs, 4
or 5 a kg?

RAQ BIRENDRA SINGH: We have
taken steps from time to time to try
and maeintain the prices at a reason-
able level. But, what steps we are going
to take in future, I hope, you would
agree with me, they should not be
disclosed. We want to take all possi-
ible steps under the law and under
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the Constitution to try and maintzin
the price at a reasonable level.

SHRI Y. S. MAHAJAN: Sir, the
restrictions on movement of sugar
from one particular State to another,
are meant, after all, to stabilise the
price of sugar. The production of
sugar is liable to extreme fluctuations
from one season to another. This sca-
son is almost over. Production is
about 50 lakhs tonnes as reported in
the papers, but the consumption is
likely to be more. We have been
consuming more sugar during the last
two or three years. What other steps
are you taking te stabilise the price
at a reasonable level?

MR. DEPUTY-SPEAKER: He has
already replied,

RAO BIRENDRA SINGH: We have
taken several steps in the past anrd
we shall take further steps in future
as and when the neced arises. But
I am not going to disclose what Gov-
ernment can do. If the smugglers,
hoarders and some unscrupulous lra-
ders go on behaving in a bad way.

SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, I do not agree wilh
the propasition.

(Interruptions)

SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, I do not agree
with the proposition enunciated by
the hon. Minister that the public dis-
tribution system hkag got nothing to
do with the freec-sale sugar. I know
that in Rajasthan, the sugar for the
months of January and February was
being distributed by the puBlic dis-
tribution system in the month of
April. If the distribution system is so
faulty that it takes two or three
months for sugar distribution, natu-
rally, there is a strain on the free-
sale sugar. Anyway, I would like to
know from him whether there is a
quota fixed for every state with
regard to free-sale sugar, if not, then
any State Government can do as they
like. Then, what ig the sense in
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imposing the restriction when there
is no quota fixed that way?

RAO BIRENDRA SINGH: The res-
trictiong are necessary to stop hoar-
ders from cornering sugar stock for
purposes of making undue
profits,  There are no quotas
fixed for free sale sugar. The whole
salers are free to buy from
any factory in India for distribution
to the public in free market and
naturally free sale sugar will be lifted
by traders according to the needs in
a particular area. The purpose is
that sugar should be freely available
1o all areas in India from the factor-
jes. The factories can freely send
sugar to traders from the factories.
For that no licence is required. But
if a trader hoards a stock and then
wants fo transfer to another trader
in another State for profiteering then
we think restrictions are necessary.

SHRI K. MALLANNA: Sir, so far
as khandsari is concerned it is used
by poor and middle class people, Even
the price of khandsari is increasing.
Some States have banned the inter-
State movement of khandsari, Kar-
nataka has not banned the movement
of this with the result here is smug-
gling of khandsari to the neighbouring
States and its price is rising. May I
know from the hon. Minister whether
Government is thinking of imposing
inter-State movement on khandsari
also? If not, what are the reasons
thereof?

RAO BIRENDRA SINGH: We are
not in favour of imposing any restric-
tions on all types of sweetening
agents. Khandsari and Gur should
have a free flow in the market. That
is why we do not favour imposition
of any restrictions by the States on
these two commodities. To make
khandsari easily available to the peo-
Ple we have recently passed an order
that all the khandsari manufacturing
factories would declare their stocks
and within the next five months they
shall dispose of all the stocks at the
rate of 20 per cent of the stock each
mnnth so that by the end of Septem-
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ber all khandsari is sold in the mar-
ket and the factories are not able to
hoard before the next season,

SHRI INDRAJIT GUPTA: Sir,
since the price of sugar in the open
market—at least in the leading cities
of the country—is now ranging any-
where belween Rs. 10 to Rs. 13 ...

RAO BIRENDRA SINGH: No. Ne.

SHRI INDRAJIT GUPTA: I have
just come from Madras today and *he
price therc is Rs 11/- to Rs. 13/-.
Here in Delhi it is selling at Rs. 9/.
No. No means what? You do not buy
sugar in the open market.

Anyway my question is that since.
the hon. Minister has here on the
Floor of the House virtually admitted
defeat at the hands of the profiteers
and hoarders when he said that he
could not do anything about it ...

RAO BIRENDRA SINGH: I have
never said that,

SHRI INDRAJIT GUPTA: In order
to alleviate the sufferings of the pub-
lic could he please tell the House as
to why they are not adopting the
other measure which is open to him
of cutting down the quota of free sale
sugar and increasing the quota of levy
sugar, Why don't they do that in
order to give relief to the people in-
steag of saying, “What can I g, with
blackmarketeers and hoarders?”
Either you shoulq resign or incresse
the quota of Ievy sugar?

RAO BIRENDRA SINGH: Sir, we
have to maintain a balance because
increasing the levy quota from the
factories would mean payment of
higher rates and more o to the
factories: And then, the price of sugar
even under the public distribution
system will have to be raised because,
the Government has a limit to bear
any subsidy, as I gtateg earlier, on
this account. Therefore, we think that
this 65 per cent is g fair amount for
the public distribution system even
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now. And il higher quantities are
taken from the mills for * the public
distribution system  then, there may
still be the possibility of gome of it
leaking into the black-market ang go
on, So, neither the public would
benefit from it nor woulg the Govern-
ment also be able to save huge sums
of money which could be saved on
subsidy.

SHRI M. RAM GOPAL REDDY:
From 1977 we have got two successive
Governments. One Government has
brought down the production of sugar
from 65 lakh tonnes to 38 lakh tonnes.
Another Government, in 1 .{ years,
has increased it from 38 lakh tonnes
to 52 lakh tonnes anq next year we
are going to touch the same figure of
55 lakh tonnes. 71 just want to know
about one thing, With that guantity,
the Minister can supply large quantity
to the public. I just want to know
from the hon. Minister whether the
present policy will be continued for
another 2 years, If he follows thaf
policy, I am told that next year the
production of sugar wil] touch more
than 65 lakh fonnes.

RAO BIRENDRA SINGH: I gm
glag that the hon, Member ig satisfleq
with the present policy of the Govern-
ment, So long as this policy is success-
ful, it will be followed by Govern-
ment. But if any amendment is
needed, certainly, that too will be
considered.

MR. DEPUTY-SPEAKER: With
Mr, Ram Gopal Reddy’s cooperation
with you, you can increase it also,

RAQ BIRENDRA SINGH: 1I have
got figure here to prove that what
Mr. Indrajit Gupte mentioned is not
correct. The whole-sale price of sugar
is like this....

SHRI INDRAJIT GUPTA: I talked
about retail price,

RAO BIRENDRA SINGH: Whole-
sale price ang retail price are con-
nected. Whole-sale price has come
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down in Madrag to Rs. 850 gt the end
of last month, We expect that they
will still go down, And if wholesale
price comeg down it wil] have its
effect on the retail price also,

SHRI NIREN GHOSH. 71 would
like to know whther the Government
is gware that due to levy system and
free sale sugar, the millowners are
making a profit of Rs, 200 crores.

You have granted it, Since there
is no restriction where they can sell,
how do you know .which hoarders
have hoarded, because the mill-mag-
nateg do not give ihe information as
to where they are going to sel] this
levy free sugar, They are not doing
it. You gay, the priceg have come
down in the last 2 days. s it in
sympathy ty the question that jg likely,
to be raised in the House today, that
the market hag gone down during the
last 2 days? What i the gubstance?
You say, the market price is coming
down, Now, what I wish to
ask you is this: Woulg you fix the
price for free sale sugar, so that you
can know what is hoarded, what is
supplieg and what is not? Would you
ask them to supply the names of the
traders? Otherwise what ig the mean=
ing in having this sort of system?
You do not know what price he has
got. You don’t know how much he
has got, you don’t know where he is
going to supply. Are you pgoing to
fix any price for free sale sugar pro-
duced by these mills? If you do that,
then only, some sort of restriction
might be there. Not otherwise,

MR, DEPUTY SPEAKER: He has-
given the answer glso

RAO BIRENDRA SINGH: Al that
he hag suggested is being done and
even much more is being done,
The Factorieg are required to give
all information to the State Govern-

‘ment and to the Government of India

mbout their sale, about the price, the
traders, the wholesalers to whom they
sell, and so on,
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Every bag of sugar is lifted from
the Factory and despatched from the
fadtory’ .on specific orders of the
Government of India. Everything
is monitored perfectly, Quantity
of sugar produced in each factory
from day to day is also monitored
through the Excise Department.

ot 7w fasre qimaIM : F A
wEgT & §AT Frgar g fw o#aw
AT AT WATAT-TA| | FF(AT 39
AR &7 /T A0 ¢ Twaq = |,
g3 @ gl AT TSIHE AT
HAE, I ITLTA A NF 40 T9F
feat 17 40 s97 & WA 9T F@r

i as T WYY FET F oFW
gAr , AFT SaF W a%‘r‘afri AT
gt g @ w0 o7 fagr wid
agaIwEa FXas § ? g A4, a0 Tawi
FEGEAT 397 § AT ST FN R

g7

» RAQ BIRENDRA SINGH: There
can be various reasons. Actually I
de not know what is the prica today
in Ranchi in free markets. The hon.
Membar says that it is very high. To
my mind, it is not correct. But there
can he varioug reasons for high
prices in free sale market. The main
reason for that will be that there are
no wholesalers and traders who lift
sugar from factorieg to supply them
in the markets around Ranchi. This
is one thing. The hon. Member
could sez that the wholesalers pur-
chase sugar from the factories. In
szome areas the wholesalers do not
lift any sugar for frece market. They
depend upon thz sugar that leaks out
of the public distribution system and
make money on that. It is more
profitable for them because there is
shortage of sugar and they are the
only profiteers of levy sugar which
comes into their hands,
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o v faere qre AR T
ey § o gaw Ailzw oW fear
a1 f& U § 40 ToF fet S o
D Fm = @ @ e g
Loiescts (R EREC o (I S =L L)
FIET Welr AGITT F N WY A gHIv
W & g FAar wgar § F wd o
¥ 3 St wreack fe & ar Adf fr
AT 40 To fae faw W@ 27

MR. DEPUTY-SPEAKER: He has
given the reason why it is being sold
like that.

(Interruptions)

RAO BIRENDRA SINGH: I would
suggest to the hon. Member that he
should find reliable good persons to
work as wholesalers or he should
take the levy sugar trade into his
own hands, It ig available in the
factories and it can be supplied to
the market,

! Twfada wwa@w W
a@x ¥ garadiy ag +8 Tad &7
MR. DEPUTY-SPEAKER:  The

wholesalers are taking sugar direct
from the factories,

SHRI R. K. MHALGI: Why cann't
he enquire into the matter?

SHRI RATANSINH RAJDA: I won-
der whethey the hon, Minister is
aware of the gravity of the situation,
I would like to know from the hon.
Minister how much sugar is released
for the city fo Bombay every month,
For the last two months the people
of Bombay are going without sugar,
Your public distribution system there
has collapsed. Are you aware of
that and what steps would you take
to retrieve the situation?

RAO BIRENDRA SINGH: Most of
the sugar in India is produced in
Maharashtra- and there is no reason
why Bambay city should be without
sugar. My information, on the other
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hand, is that the local wholesalers
purchase most of the sugar from fac-
tories in Maharashtra. They keep
it in Bombay and they are selling In
1o traders in Punjab, Rajasthan and
other places and that is why we
‘have to impose the restrictions on
the movement. .
(Interruptions)

SHRI RATANSINH RAJDA: What
does the Government do? That |is
what we are asking,

RAO BIRENDRA SINGH: I¥ you
don't understand it, what can I do? I
have stated in so many words that
‘that was the reason why these restri-
ctions on movement had to be imposed
that the State Government could not
give approval for movement without
prior approval of the Government of
India. Are you satisfled now?

SHRI RATANSINH RAJDA: Sugar
is not available in Bombay. The
public distribution system has failed
and collapsed. The hon. Minister
hag not replied to this point.

SHRI K. MAYATHEVAR: So  far,

as T am concerned, I am not prepar-
ed to blame the Government with re-
gard to distribution system, As re-
gards the private traders engaged in
the free sale of sugar, they are re-
sorting to blackmarketing, hoarding
and profiteering. I can even call
them smugglers ag they are engaged
in thig anti-national activitv, These
persons are creating all mischief and
violating the directions of the Gov-
ernment, So far as Tamil Nadu is
concerned, they are not alive to their
duties and functions. FEverv lLody
in politics is aware of it. 1 would
like to know whether the Central
Government is prepared to take action
under the National Security  Act
against the blackmarketeers and pro-
fiteers in Tamil Nadu to reduce the
prices. If not, will the Government
direct the Tamil Nadu Government to
make use of the provisions already
existing and take suitable action? Will
not .the Government consider making
the law more stringent in this re-
gard? It is within your compentence
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and powers, The State Government
is sleeping over this, Why do the
Central Government not direct them
to take suitable action against such
people?

RAO BIRENDRA SINGH: We have
been requesting the States repeatedly
to take action against the blackmar-
keteers and hoarders. We have also
taken other steps from time to time,
as I said, when the prices seem to go
too high. The hon, Members would
remembey that last year, we con-
trolled all the stocks of the free sale
sugar with the factories and we dis-
tributed the through the States at
a fixed price. That was also a very
strong measure that we took. Of
course, the factories collaborateq and
cooperated  with us. otherise if
would not have been possible.

As regards making the law more
stringent, I shall seek the hon. Mem-
bers’ cooperation; very soon I am
coming to this House, maybe tomor-
row or day after for ameadment in
the Essential Commodities Act,

Govt. Accommodation in Delhi

1034. SHRI P. K. KODIYAN:
SHRI JYOTIRMOY BOSU:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there were 1,00,384
Government servants waiting for a
Government quarter in Delhi at the
end of December, 1979;

(b) whether out of this sizeable
number of employees have been wait-
ing for a Government house for the
last 24 years; and

(¢) if so, what are the details there-
of and the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED TUSMAN
ARIF): (a) No, Sir. The total de-
mand in the General Pool on 31-12-79
was 1,00,384 and total residential
units available in the General Pool on
31-12-79 were 42,208, Thus, only
57.456 Govt. servants were waiting
for Govt. accommodation on this day.
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(b) and (c). The number of Govt.
employees waiting for more than
24 years for Govt. accommodation in
Delhi is ag under:—

Type B 1854
Type D 103

Government have already launched
a crash programme of construction of
15,180 quarters in Delhii On the
completion of the programme, the
waiting period for Govt. accommoda-
tion would be reduced.

SHRI P. K. KODIYAN: Sir, Con-,
struction of accommodation for Gov-
ernment employees had started de-
cades ago and according to the reply
given by the Minister, the units
available in the General Pool on 31st
December, 1979 were 42,928, 1 would
like to know from the hon. Minis-
ter, what were the targets fixed for
construction of accommodation for
Government employees in the last
three-four wvears. Has the target
been achieved? If the answer is in
the negafive, what are the reasons for
ithe shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Mr, Deputy-
Speaker, Sir, there has been a con-
stant endeavour of the Government fo
provide accommodation to all the
Government employees who are in
Delhii., The Hon. Member has
asked whether there hag been any
traget with regard to providing ac-
commodation? In this connection, I
may say, Sir, that the Government
has launched a crash programme
which was initiated in the year 1978-
79; and the Government’s intention is
that under this crash programme the
following type of houses be taken
up for construction:

Type ‘A'—1,000;
Type ‘B'—5,000;
Type ‘C'—8,180;
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Hostel—154 units; and type V
hostel-120 units.

This involves a capital investment
of Rs. 100 crores. I may add that
by March 31, 1981, 2,500 quarters of
Type ‘B’ accommodation, for which
the waiting list is known, would have
been completed. And also 1,500
quarters under Category ‘B’ would
have been completed by this period.
There the problem is acute. We hope
to wipe out this waiting list by 1981-
82, so far as this ‘B’ Type is concer-
ned. By 1984-85, we will e able to
meet the demand of these various
types of emplovees to the maximum
extent.

SHRI P. K. KODIYAN: Sir, out of
the available accommeodation, some-
times out-of-turn allotment is also
made. I want. to know how many
such allotmentg have been made so
far? And also whether some of
such allotmentg have been made to
the Personal Staff of the Ministers?
And if so, is it a fact that even after
these Staff Members ceased to be
with the Ministers, they have con-
tinued to occupy these flats?

Secondly, some Government offi-
cialy even after theiy retirement
are continuing in occupation of the
accommodation provided by the Gov-
ernment, And that some of them
have also got their own houses in
Delhi. I would like to know the,
total number of houseg which are in
such unauthorised occupation and
what steps have been taken to  get
them vacated?

SHRI P. VENKATASUBBAIAH:
Sir, T may bring to your kind notice
that this question is not relevant.
Anyhow, since he hasg asked for cer-
tain specific clarifications, Govern-
ment would try to collect the infor-
mation and supply it to him.

One thing I would like to say, Sir,
that the Government has been pay-
ing more dtention to the lower cate-
gories of Government employees, I
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can read out for the benefit of the
hon. Members. With regard to
Group ‘A’ which is the lowest cate-
golry we have been able to provide
accommodation and the accommoda-
tion percentage has been worked out
to 61.1. Ang in Group ‘B’, the per-
centage is a little less, That is why I
have pointed out that this ig a Group
type accommodation which has not
been provided adequattly by the Gov-
ernment, I have stated earlier that
crash programme has been taken up.

About the specific points raised by
the Hon, Member, I would like to
collect the information and supply it
to the Hon. Member.

wed qrE o # o
37T Wl WERg ¥ SATAT  ATEAT
g fF ot g S Faaw
g AF F faad @ wE #
g9 8,37 AW Ffag g
TE qEA-IT A § & WAE F
mgqrag feay wmw § AWy SAF
grey W TR A #1qr Aife fatfea
g ? wWra@wrw Safawar W[
MW Efe framF oo g@
F AT < faarsng 7

SHRI P. VENKATASUBBAIAH:
This is not directly relevant to  the
question. If a separate question is
put, then I will try to reply.

o TWEH W AR, WET
MY B UH FTAw fwET
# s agm v fw gonw frad
gerig Wedr @ fafeen duw
# 7€ ®lx 1980 ¥ uwreA=
NTEN AT, a8 ¥ GEAATIN AT
a1 o frate 9 &7 oW ge
qr ?

WF T AE ¥ ag o
wHaT SgW fF g # agd
qifs ag qr fx faw wgarfeat &
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frftawr feedfy 3 & S7wy wowrd
wRd A fxe wrqw @ffr g F
Wi oftadw 2w e frofy waa
EA F arar g FEd qEre
fer o forad  wroor oard gl
ag w1, faan wHw fAEwd Iy
qF TG @ € wdvar gAH
98 gT &1 ®AN AFFIe A=
Fin  F fo sa=feat ¥ fasly waw
faeslt & § AW @ F@IET
T AFT A A wqvEm gEr O H§
o faaw qEFg gEd syEEr
MW g sAEr FWQ F@Ry  fag
s 7

SHRI P. VENKATASUBBAIAH:
This is a suggestion for action and
Government will give it, due consi-
deration,

MR. DEPUTY-SPEAKER: Next
question,

&t IACR WA SIrEgE
Az, ¥ A@w Sw F @] ¥
BT A1, IFT HIE IOL AET wrAT )

MR. DEPUTY-SPEAKER: He has
said that this is a suggestion. That
is all right.

Director of Education, Delhi Ad-
minigtration

*1036. SHRI SATISH PRASAD
SINGH: Will the Minister of EDU.
CATION AND SOCIAL  WELFARE
be pleased to state:

(a) whether it is a fact that during
the last 12 yearg there have been as
many as 11 Directors of Education in
Delhi Administration; and

(b) if so, whether Government pro-
pose to take any suitable measures to
ensure that the incumbenis stay as
Director of Education, Delhi Ad-
ministration for a reasonable period,
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whereafter they could be made &ns-
werable for the performance of
:Schools under Delhi Administration?

‘THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) According to
information furnished by the Delhi
.Administration, nine officers have held
‘the post of Director of Education
-during the last 12 years.

(b) The normal policy of the Delhi
Administration has been not to make
frequent changes of Senior Officers
including the Director of Education.
Accordingly, the approach will be
‘to allow a reasonable tenure of
.office to the Director of Education
subject to exigencies of administra-
tion.

ot waw warg fag:  SUreay
#7gigg Jar f& A S 7 9 SrAE
Faaraar 2 12 9@ & 9 TrAtwed
¥ AT TATRATE T Sl AT
ag It AgR Hrarg e fer
wEfafrena & At TA g IAS
Ttz 55.9 wfiaa wEr wafs
aff w9y |Ea ey #r fedee

90.01 qid+7 T | FAT TAAY
He-Ae W1 IA@H d9 fFQ
srd F wEr® s At
gfefeafs dar g & Wi Fr H&Y
wilag i A 9 fqam w3 f&
TUE T(ATATT A0 BA T FH A HA
& faq zar stm?

SHRI S. B, CHAVAN: The reply
ig very clear, In part (b) of the
reply, this has been made absolutely
clear that the Delhi Administration
has been actually following the policy
of not having frequent changes, But

sometimes when the exigency in the
Delhi Administration does arise, it
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becomes necessary to transfer officers.
We have given instructions to them
that as far as ossible they should
adhere tg the policy which they have
adopted,

ot A wweg feg ;. Saeae
WERY WA qWE ¥ FH A
ferlt oefafrdwm & fowst @
Faar a4 . fygF  9qg F=Ei
#1 9gE FT qgT SMA AFEH A
A fotee aga @vrg w@r o
feafs Haar @aY srgg arg av
e w7 fF oo A w11 &F
Far & faenfaat £1 w90 g A
Feqrgeed  waifaywa # ¥
F¥ gAfoa & Sro? 9gA WY o
EAI CHIE S ¢ € S & B
qizv - foez d5v FRHFFA |
AN G0 9T &F frartaat w5 g
atg faar arsar I AT WY HaET

At TH 9T fgqe w30 7

SHRI S. B. CHAVAN: The hon,
Member will have to ask a separate
guestion for that,

SHRI JAGDISH TYTLER: In 1364
the Delhi Education Act came into
being.  Some of the public schools
challenged that Act. As a resull of
that, the Director of Education lost
some of the powers redarding re-
cognition of private public schools, I
want to know from the hon. Minister
whether it is true that ihe Director
of Education has lost powers to con-
trol them.

SHRI S. B. CHAVAN: T

requife
notice for that. :

PROF. NARAIN CHAND PARA-
SHAR: May I know from the hon.
Minister out of 9 incumbants how
many came after the previous incum-
bant retired? In 12 years 9 incum=-
bants were appointed. How - many
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were appointments cm,ga by petire-
ment and how many came by trens-
fer?

BHRI 5. B. CHAVAN: Three offi-
cers were transferred because of for-
eign training assignment, Three
officers went out of the Government
of India, to Union territories. One
officer eut short his deputation him-
self. Two officers became Secretary,
Education, being senior ones.

wAG WA A& . SUIAE
Agiem, § HEr HEET X SiAAT

agdt g Rradms feest dony e
fRos & 4 oa & 14 77 ® §
wWYr st aTAwEe oY, SR weer
FREFTVE EIA50 (Fam(ewg  gon
g, FATETRIT I gorw = fa=re
arasy wvIdy 27

SHRI S. B, CHAVAN: Shri Balesh-
war Rai has been working from Octo-
ber, 1980 todate. There is no such
proposal  Lefore the  Government,
Posting pertains to the Home Minis-
try. I am not aware whether the
Home Ministry has any proposal of
shifting him.

Government Control over Public
schools in Delhi

*1037. SHRI KEYUR BHUSHAN;
SHRI G. Y, KRISHNAN:

Will th. Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to state:

(a) whether the Central Govern-
ment exercise any control on the
management of public schools in the
Capital;

(b) whether some of the schools
which are not recognised are collect-
ing huge money and they are also not
submitting their balamce sheety to
Government;

" (c) it 5o, the details regarding such:
schools; and _

(d) the measures, if any, which
Government propose to take to check
the activities of such public schools
i the Capital?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (d). The Delhj
Administration andjor the “Aprro-
priate Authority” exercise control
only over recognised schools under
the Delhi School Education Act, 1973
and the Rules made thereunder. There
is no provision either to prevent the:
establishment of unrecognised schools
or to regulate their management.
That being so, details partaining to
such schools are not available, Any
change in this position is possible only
by amending the Act in reference.

s JTT VAW ITERY WEIEA,
Ta da9 # o aferx wme & Q@
AT F¥ TFT g, AR SIHFIST G
qgrRa 1 g w1fET "y arg
g oarg =gl -, snfaere
ghvaat & fou &Y faem & gfuar
g gia g+ ¥ war wgwa ¥
qe+T wIgHT § f& ¥ar zad mw|
FT atqA A faar &1 wwwT g,
fsra¥ SA-HTETIr #1 AN &Y &% 7

SHRI S. B. CHAVAN: I have made
it absolutely clear that under the
Education Act of 1973 the Delhi Ad-
ministration cannot control  un-re-
cognised and un-registred schools,

PROF., K K, TEWARY: I had
expected a more categorical answer
from the Minister on thig issue because
it has been agitating our minds for
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«quite some time. These schools,
a reference to which has been
made in the question, are pro=
liferating all over the country and not

.in Delhi alone. Beside making mcney,
these schools are imparting a type of -

-education which promoteg a particu-
‘lar attitude which rung counter to
our political system. That is elitism
is being born in this country. In
view of the serious social implications,
I think the Ministry of Education

should decide itg policy once for all

regarding setting up of public schools
and control of these schools, I would
expect the Minister to reply to us
whether the Government of India
has any definite programme or policy
about setting up of private schools.

SHRI S. B. CHAVAN: So far as
aided schoolg are concerned, they are
governed under the 1973 Act. Unaided
but recvognised schools are also being
goverened under the 1973 Act. But
there is no provision in the Act by
which we can regulate unaided and
un-recognised schools.

MR, DEPUTY-SPEAKER  Next
question.

PROF. K. K. TEWARY: Sir, this
is a very important issue. 1 want to
know whether the Minister or the
Government is considering this matter
seriously. The reply shows that the
Government has not applied its mind
to the problem, 'That is precisely
what I want to know.

SHRI S. B. CHAVAN: If the hon.
Member were to go through the reply
‘that I have given, he will know that
our view ig that to allow any change
in thig position is possible only by

- the amendment of the Act under re-
ference. We are still to get the
‘propesals from the Delhi Adminis-
tration. As soon as they are recei-
ved, certainly Government will apply
its mind to this problem,
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*1038. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state;

{(a) whether Union Government
have drawn g plan for maximising
fish catch from marine resources;
and

(b) if so. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). While measures for maxi-
mising fish catch from marine re-
sources of inshore waters are being
taken essentially by the State Gov-
ernments, the Union Government as
such has a plan basically for maxi-
mising fish cgich from marine re-
sources to be found in the Exclurive
Economic Zones. The important pro-
grammes of the Union Government
are ag follows:—

(i) Augmentation of deep sea
fishing fleet;

(ii) Permitting Indian parties o
charter foregn fishing vessels;

(iii) Providing loans on  soft
terms for purchase of fishing ves-
sels for deep sea fishing through
the Shipping Development Fund
Committee,

(iv) Augmentation of Fisheries
survey;

(v) Augmentation of traning
facilities; '
(vi) Assistance for construction
of fishing harbours at major and
minor ports and of landing and

berthing facilities at smaller fish-
ing centres; amd

fishing by
the Exclusive

(vii) Regulation of
foreign vessels in
‘Economic Zone.
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SHRI CHINTAMANI PANIGRAHI:
Out of the 46 lakh tonnes of exploi-
table marine resources in this coun-
try today only 10 to 15 lakh tonnes
are being exploited, Similarly, out
of the Excliive Economic Zone of
India of 20.2 Jakh sq. km. only 10
per cent is exploited now. In view of
this position, may I know from the
hon, Minister whether they are think-
ing of establishing new fishing har-
bours- in the different States and, if
so, where they are going to be locat-
ed? In Orissa, the proposal for a
fishing harbour at Astarang is pend-
ing for the last ten years. May I
know whether jt has been clearad?

SHRI R. V. SWAMINATHAN: It
ig true that out of more than 40 lakh
tonnes of marine resources, we are
not tapping the entire quantity. We
have got only 57 vessels in this coun-
iry, owned by the private owners.
Qur plan is to increase the number
to 350 during the Sixth Plan. When
there is augmentation ~jn the fleet,
the catches will increase. So far as
the fishing harbour in Orissa is con-
cerned, jt is under consideration. We
will do the needful.

SHRI CHINTAMANI PANIGRAHI:
Are the Government aware that the
neighbouring counfries are poaching
on India’s Economic Zone? If so, what
steps are they taking to prevent this?
Are the Government aware that out
of the money allocated for the deve-
lopment of fisheries for 1980/81, a
sizable portion has not been spent?
If so, what wag the money allocated
and what was the amount spent by
the various States?

SHRI R, V. SWAMINATHAN:
Government are aware of the fact
that foreign vessels are peaching
in our territory. To deal with that
we are going to bring forward a Bill
which is under preparation. I think
that Bill will b2 introduced in two
or three days’ time. Wa want to pass
this Bill before the end of this ses-
sion. We are aware of the situation
in this pountry. o
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WRITTEN ANSWER TO QUESTIONS
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World Bank Aid for Submarekha
Multi-Purpose Project

*1035. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of IRRI-
‘GATION be pleased to state:

(a) whether the World Bank has
sanctioned money for Subarnarekha
multi-pupose project;

B804 LS-—2

(b) if not, the reasons therefor; and

(c) at what stage the project is at
present? )

THE MINISTER OF AGRICUL=
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) No, Sir.

(b) and (c). The Subarnarekha
Multi-purpose project is tentatively
included in the pipeline of irrigation
projects for the World Bank Fiscal
Year 1982 (July 1981 to June 1982).
Identification report on the Subarna-
rekha Project prepared by the consul-
tants on behalf of the concerned State
Governments has been given to the
Bank for appraisal. Only after ap-
praisal of the project by the Bank and
approval by their Board, credit assis-
tance can be expected to flow in,

Book on Indian History and Culture

*1039. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-~
TION AND SOCIAL. WELFARE be
pleased to state:

(a) whether in 1972, the Govern-
ment had commissioned the Indian
Council of Historical Research to write
a book on the Indian History and Cul-
ture for the general reader;

whether this book 1Is

(b) if so,
ready;

(c) if not, the reasons for the delay
in this Project;

(d) the amount of expenditure ale
ready incurred on writing this book
and how much additional amounf
would be necessary for the completion
of this project; and

(e) whether the responsibility foe
this nine years lapse has been fixed,

it so, the action taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
- ANpD SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (e). In 1972
the Ministry of Education and Social
Wellare requested the Indian Council
of Historical Research tg underiake a
project of preparation, translation and
publication of history books in all
Indian languages relatling to the His-
tory and Culture of India.

The Council considered the matter
and, on the recommendations of its
Research Projects Committee, decided
o undertake inter alia the following
programmes:

(a) Translation of 80 sclected
history titles in all regional
languages. The number was
finally increased to 86,

(b} Preparation and publicatinn of
six volume series of history
of India comprising of two
volumes each on ancieni, me-
diaeval and modern periods.

(¢} In 1873 the Council also un-
dertook the preparation and
publication of source materi-
als of ancient, mediaeva] and
modern Indian History.

Under (a) above 41 titles have so
far been brought out. An expendi-
ture of Rs. 41,13,928/~ has heep in-
curred on the preparation of 342
manuscripts and publication of 41
titles. In so far as (b) above, it was
decided to bring out, initially, two
volumes of cources (relating ‘0  an-
cient Indian History) for post-graduatg
-students. The work was entrusted
to 31 scholars, but since no appreci=-
able progress was made by the scho-
-lars upto 1977, it was decided to en-
trust the work to two other scholars.
However, in November, 1978, the
Council, on the recommendations of
the Research Projects Committse sus-
pended the project. The scholars
bave been requested to expedite the
submission of the msterial they have
collécted so far to enable the Council
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Jto review the posilion, An amount
of Rs. 9,000/-only has been incurred
on this project so far.

As regards the preparation and
publication of source materials of an=-
cient, mediaeval and modern history,
it was decided o bring out the ‘Source
book on Indian Civilzation’, later re-
named as 'Source Book on Indian
Cullure’, in three volumes, viz.,, an=
cient, mediaeval and modern periods
of Indian history. Of the three volu-
mes, volume I pertaining to ancient
India has already been sent to the
Press for publication. The compila-
tion of volume II is being finalised
and that of volume III is under re-
compilation and revision. An expen-
diture of Rs. 4,58,024 has been incur=
red so far on this project. An amount
of Rs. 3.45 lakhs has been requested
for by the Council to wind up the
project mentioned at (a) above. An
amount of Rs. 16,000/- is estimated to
complete the project at (h) ahnve
when revived. An amount of Rs. 1.02
lakhs may be required to complete the
project mentioned at (c¢) above

As all research projects are source-
oriented they are bound to take time.
As such there is no question of fixIng
responsibility,

feest faww mifasza gt afea
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News Item Captioned “Tank Collapse”
no Hindrance to Promotion

1041, SHRI BAPUSAHEBR PARU-
LEKAR:

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of WORKS AND
HOUSING be pleased to state:

‘(a) whether Government’s attention
has been drawn to the news item In

Sunday Standard dated 5th April,
1981 under the heading “Tank col-
lapse” no hindrance to promotion;

(b) if so, reaction of Governwment

thereto;

(¢) whether it is a fact that about
90 per cent of work in connection with
the tank was completed under Shri
S. S. Gupta, Execulive Engineer and
that design of the tank was passed by
him and that Rs. 67 thousand were
paid to the first contractor under this
signature, and

(d) the urgency of promoting the
Executive Engineer when inquiry is
pending and the report is awaited?

THE MINISTER OF PARLIMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The promotion of an officer is
governed by the standing orders of
ithe Government as applicable to the
employees of the DDA which inter
alic provide that the mere [act that
some complaints are being looked into
in a preliminary departmental inquiry
or otherwise but no conclusion has
been reached about the primma facie
guilt of the officer, should not be a
ground for {reating the said official as
one whose conduct is under investiga-
tion and that such an officer may be
treated on per with others in the mat-
ter of promotion, confirmation etc.

(¢) About 90 per cent work in con-
nection with this tank was completed
under Shri S. C. Gupta, Executive
Engineer in DDA. The design of
the tank was passed in the Circle
Office and was checked by Shri Gupta
while holding the dual charge of Sur-
veyor of Works, Circle II. Payment of
Rs. 1.67 lakhs was made to the con=
tractor for construction of two tanks
as the work of construction of two
tanks was awerded under one con-
tract. 'The payment had been made
when Shri Gupta was the Executive
Engineer.
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(d) On account of pressing needs ot
the organisation at the level of Super-
intending Engineer, Shri Gupta, who
was the senior-most Excutive Engi-
neer available in the cadre for promo-
tion, was promoted on a purely ad hoe
and temporary basis, keeping in view
his past record. Pending completion
of the inquiry orderaed by the Lt Go-
vernor, a prejudicial view in the mat-
ter against the officer was not warran-
ted.
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Food-Aiqg to Foreign Countries

*1043 SHRI K, P, SINGH DEO:
Will the Minister of AGRICULTURE

.be pleased to lay a statement showe

ing:—

(a) whether it is g fact that India

is presently giving food aid to twenty
countries;

(b) if so, their names and the foode

graing and quantities supplied during
1980; and
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{c) what is the projection for 1981
Jor tood aid by India?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
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regular basis. = However, in the year
1980, some quantities of foodgrains
were supplied either as commodity
loan or as gift to some friendly count=
ries as per statement laid on the Table
of the Sabha. '

SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). India has not (c) No projections for food ald by
entered into any agreement with other India to any country in 1681 havé
countries to provide them food aid on been made.
Statement
Statement showing Food aid given By India to other countries during 1980.
“SINo. Name of country Name of Basis of %:.:anmy Remarks
Commodity Supply pplied
(Tonnes)
1 Vietnam Wheat Commodity 93,874 Supplies made against
loan. Govt.-to-Govt. e
ment dated 2-5-1978.
2 Bangladesh Rice Do. 22,400 Supplies made against
Govt.-to-Govt. ce»
ment dated 4-5-1979.
8 Vietnam Rice Do. 48,262 S ies made against
~to~Govt. Agree-
ment dated 15-g-1980.
4 Xampuchea Rice Gift 4,987 **Includes 2,011 tonnes a
dona.twn to UNICEF
Kampuchean?
Rchef operations.
% Mozamibque Rice Do. 1,000 -
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Export of Foodgraing

*1046. SHRI CHARANJI LAL:
SHARMA: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether Rabi crop this year is
going to reach an all time record; and

(b) whether Government will be in
a position to export foodgrains to
other countries after meeling its de-
mand?

THE MINISTER OF AGRICUL-
TURE ANpD RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) It is premature to make
a categorical statement although the
preliminary estimates are promising.

{(b) For the year 1981-82, oxport of
basmat! rice has been placed on Open
General Licence (QOGL-3). Export
of non-basmati and coarse rice will
be allowed within a limited ceiling.

Alleged Embezzlement by Junior
Superintendenis of Student Hostel,
LLT, Kanpur

*1047. SHRI JATPAL SINGH
KASHYAP: Will the Minister of
EDUCATION AND SOCIAL WEL-~
FARE be pleased to state:

(aJ) whether a Junior Superinten-
dent of Students’ Hostel No. 3 of the
Indlan Institute of Technology, Kan-
pur has embezzled Rs, 60,000/~

(b) whether the said Junior Super-
intendent had also been convicted to
jail in the past for embezzlement or
he had been held guilty in several
embezzlement cases;

{¢) whether the said Junior Super-
intendent planned the working of
embezzlement in such a way so that
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it could come to light only after the
death of a clerk working there so that
thereafter the deceased could have
been held responsible for this embez-
zlement; and

(=) #ar A ;I ¥ wfyad
FOT g A@ A axfes aqr
qiforat #rafa ¢ ;

(w) afzgr, &39qss Gat
. FY aE F1 fawifasr & 9@
faw @ ger Far FIFFE | A

T g AT

(7) gqivedy *E g7 § I9-
d%7 &fdt F S R FEAF FIN
fosa Fraarzarg ?

(d) the reasons for not taking action
against this employee for the recovery
of embezzled amount?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.B.
CHAVAN): (a) It has heen alleged
that a Junior Superintendent of Stu-
dents’ Hostel No. 3 of IIT Kanpur has
embezzled Rs. 60,000/-.

(b) There was no prior case of em-
bezzlement against the said Junior Su- gt " guite gafagfo gix
perintendent during his service at the ‘o
Institute. In connection with a case T \!ﬂt mf‘cm‘ Eﬁ' zl:u.
related to his earlier services in the (T argex fug ). (%)% (). 3Twmi
Regional Employment Exchange, Kan- fag ¥ §§rta'¢' FEAT  FrE0A HIT
Fefy Afedi Frad § ywfEa FEAr

pur, he was placed under suspension
at the Institule for a year and was - J . -
warg: qav faq #faans @\

reinstated when he was exoncrated of
the said charge by a Court. FryeAd fearmar g 57 517

Famr mrgfFd s 74 §F a0
AR FIAT HZAT F1 AT F AT EGH
g\ 7 Ta FED FEAH g owg
afzal HaEh FHAF T vomn w5
cifas g w®I 3 1 RET™h TRE
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gl KiaE W wH ¥ Az
#arwl & TR & | Iimy gvant
Fq=a faarg fasvadi # 7rga
R # far W ogan Eq
faeqa wea&w A7 Heagg ¥ £

(c) and (d). The whcle case is vnder
investigation by the police with whom
an F. I. R. was tiled after a prelimi-
nary enguiry, The degree of 'nvolve-
ment of the Junior Superintendent
and the deceased clerk in this case
will be known ounly “when the investi-
gation is over. The Junior Superin-
tendent is under suspension since
December 15, 1880 pending investiga-
tion of the case.

fage & azdm qav g agear
faat & Wy

*1048, st TR faswry Qe
Far Tawrd o 23 75% A s HIA
fF

(%) #ar aga=w g f5 fagre #

Tl fad & ghaacrfs, g faa §
wE A=Y, I AT, NG I, TR
B, Wwear Az W agrar fad
#TQF FZ7T  F& dgF  faad
;e AN w1 feerasrd) @@
gaifea grar § ;

WFWFATE WIT 3q qIT ¥ Fr oO(q
Al FINE QT AT HTwrT Ry
faart fearsvgrd

() afr=dt Fdragr & foed
fagre & zestar fag ¥ fasrg
gfegd  sara g, Fa-faara #Y
HI[Er AREAT F HTU IF  wqET
"t @Al #fewgm wrw oy
N dqraAr aft g, favar swg
fearnai g



47 Written mﬁwers !
Sugir output

*1049. SHRIMATI MADHURI
BINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the likely sugar output from the
current year's sugar cane crop;

(b) the extent to which such crop
is expected to meet the domestic de-
mand for sugar; and

(¢) the manner in which the gap
between demand and supply of sugar
#s expected to be bridged?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUFPPLIES (RAO BIRENDRA
SINGH): (a) The sugarcane produc-
tion guring the current 1960-81 sugar
year is estimated at about 152 million
tonnes and out of this, the total avail-
able cane for crushing by the sugar
factories is likely to result in sugar
production of about 52 lakh tonnes in
the current season.

(b) and (¢). The estimated sugar
production of about 52 lakh tonnes
in 1980-81 sugar year together with
the carryover of 6.8 lakh tonnes at
the beginning of the season and the
sufiplus available stocks with Food
Corporation of India will give a total
availability of over 59 lakh tonnes of
6ugar in the current sugar year. This
availgbility will meet the repuirsment
of levy at current quotag and free sale
sugay for internal consumption during
1980-81 sugar year, with an antici-
pateg carryover of about 8 lakh ton-
nes at the beginning of 1981-82 sugar
vear. This carnyover together with
fresh production in the fist two
months of October and November of
1981-82 sugar year is expected to be
adequate to meet the requirement of
internat consumption in the first few
months of the next season ie. upto
December, 1981 by which time the
sugar production would have gone into
full gwing for 1981-82 geason.,” Thus,
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there ig expected to be no gap bet-
ween the requirement and supply of
sugar, on thig basis,

Difference over implementation of
Water Supply Scheme between the
Centre and States

*1050, SHRI UTTAM RATHOD:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
of reports about certain differences
between the Centre and States in ihe
implementation of water supply sche-
mes of villages; and

(b) if so, steps taken to resolve
such differences and speed up the
water supply schemes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND-
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. But the
reports are not correct ag there are
no differences between the Centre and
States in the implementation of Water
Supply Schemes for villages.

(b) Does not arise.

Procurement of wheat

#1051 SHR1 CHITTA BASU: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether in view of the wheat
stock depleting to a critical level,
Government proposes to step yp its
drive for larger procurement of wheat
in the current season; and

(b) if so, steps taken or proposed
to be taken in that direction?

THE MINISTER OF AGRICUL~-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL

SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). Yes, Sir

Apart from fixing the procurement
price of wheat at Rs.. 130,~ Rs, 13/=
more than the price fixed last year,



9

the Government have fixed targets for
various Stats making up a total of 83
lakh tonnes, The States have also
been requested to impose levy on
wholesalers, where considered neces-
sary. The Chief Ministers have been
addressed in the matter well in ad-
wvance gtressing the importance of
realizing the targets,
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Irregularities in promoting dipioma
holder assistant engineers

9481, SHRI RAM LAL RAHI: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether some diploma holders
Assistant Engineers (Civil) of DDA
have recently sent representation
against irregularities for promoting
Degree holder Assistant Engineers
(Civil);

(b) if so, the details thereof and

the reaction of Government thereto;
and

(c) the steps Government propose
to take to safeguarg the promotional
interest of the Diploma Holder Assis-
tant Engineers (Civily in DDA?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢). The information
is being collected and will be laid on
the Table of the Sabha.

Complaint against land and building
department of Delhi

9482. SHRI NARAYAN CHOUBEY:
Will the Ministey of WORKS AND
HOUSING be pleased to state:

(a) whether Governments atteniion
has been drawn to a news item in
Hindustan Times of 5th March, 1981
complaining against Land and Build-
ing Department of Delhi Administra-
tion for acquiring land in Xrishan
Nagar, Delhi without informing the
-owner and not attending to his comp-
laints;

(b) if so, the details thereof; and

(c) the steps being taken to look
into his grievances promptly ang to
allot alternate land?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSIN(} (SHRI BHISHMA NARAIN

SINGH): (a) to (¢). The information
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is being collected and will be laid on
the Table of the Sabha,
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Ttems purchased by Khadi and village
industries commission

9484. SHRI RAJESH PILOT: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the :tems other than raw mate-
rials which are purchaseq by Khadi
and Village Industries Commission;

(b) whether the Commission have
made any effortiy to manufacture these
items; and

{c) i so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI BALESHWAR RAM): (a)
Apart from raw materials, the Khad:
and Village Industrieg Commission
purchases equipment, mucmtﬁy, hang
‘and power operated from the indus-
tries under its purview. Finished
Khadi and Village Industries products
are also purchased by the Commis-
sion for marketing through its empo-
ria, Bhavang and Bhandars.

(b) and (¢) The Commission is
<doing its utmost to meet these re-
quirementg increasingly through its
own departmental units, units. of
State Khadi nad Village Industries
Boards ang other implementing agen-
«<ies recognised by the Commission,
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Cordial neighbourly relations in allot-
tees of Government accommeodation

9486. PROF. AJIT KUMAR MEHTA::
Wil the Minister, of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that jc the
Pagt Government accommodation used
to be changed of such allottees who
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were unable to pull on nicely with
their neighbours and the peace of the
area was at stake on the recommenda-
tions of the Welfare Associations, Area
Welfare Officers and the Welfare
Section of the Ministry of Home
Affairg to restore peace in the area
and serve as a deterrent to the resi-
dents for maintaining cordial relations
with their neighbours;

(b) whether gome change has now
been made in the policy;

(c¢) whether Government propose
to revert the old practice; and

(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. The change
is allowed on the recommendations
of Chietf Welfare Officer, Department
of Personnel and AR,

(b) No, Sir,
{¢) and (d). Dg not arise,

Appointment of Principal, University
College of Medical Sclences, New
Delhi

9487. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of €DUCA-~
TION AND SOCIAL WELFARE be
pleased to state:

(a) the reasons why a doctor who
dig not appear for the interview held
by Vice-Chancellor, Delhi University
on the 4th March, 1981 was selected
for the post of Principal, University
College of Medical Sciences, New
Delhi while none of the eleven doctors
who appeared for the interview were
rejected; and

(b) whether Government propose
to make an enquiry in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] 8.
B. CHAVAN): (a) The University
College of Medical Sciences is govern-
ed by an Ordinance of the University
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of Delhi which inter glia provides for
a Selection Committee for appoint-
ment to the post of Principal. Under
the Ordinance relating to the Univer-
sity Appointed Teachers, it has been
provided that all posts of teachers
shall be filled aftey advertisement
and by open recruitment but the Se-
letion Committee canconsider any
other candidate who may not have
applied for appointment to the teach=
ing post in question,

The Selection Committee constitut-
ed for the post of Principal, Univer-
sity College of Medical Sciences in-
terviewed 10 candidates and also con-
sidered the candidature of three per-
song from amongst the candidates
sponsored by distinguished persons
belonging fo medical profession, The
Selection Committee recommended
three names in order of preference
for appointment to the post and the
candidate who was placed first in
order of preference was appointed as
Principal with effect from 24th
March, 1981.

(b) In view of the position explain-
ed in reply to part (a), the question
of holding any enquiry does not arise,

Supervisor of bee-keeping industry,
Madrag t9 work with internal andit

9488. SHRIMATI GEETA MUKH-
ERJEE: Will the Ministe; of RURAL
RECONSTRUCTION be pleased to
state:

(a) whehle® it iz a2 fact thal the
State Director, Khadi and Village In-
dustries Commission, Madras has al-
lowed one of the supervisors of Bee-
Keeping Industry to work with the
Internal Audit Party and tour with
the party for the Mst two years;

(b) if 80, the reasons therefor;"

(c) whethr it is against the normar
duties and functions assigned to- a
Supervisor; and

(d) i so, what remedia] measures
are proposed to be taken? -
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
Te). One Bee-Keeping Supervisoy in
the state office of the Khadi and Vil-
lage Industries Commission at Madras
was associated with the Special Audit
Cell on a temporary basis to assist
them in times of necessity. The con-
cerned officer assisted the Cell in ad-
dition to his normal dutfes.

(d) The Commission is considering
measures to strengthen the Special
Audit Cell in the Tamil Nadu State
Office.

Appointment of disabled persons in
private sectors

8489. SHRI A C. DAS: Will the
Minister of EDUCATION AND SO-
CJAL WELFARE be pleased to state:

(a) whether it is a fact that the
appointment of disableq persons in
Private Sector is not satisfactory;

(b) if so, whether Government pro-
pose to send guidelines to the various
Private Sector to provide employ.
ment opportunities to the disabled
persons; and

(c) the progress made so far in im-
Plementing this proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). There
is scope for considerable improve-
ment in the employment position of
disabled persong in private sector.,
Government has been exhorting pri-
vate sector employers to provide bet.
ter training ang employment opportu-
nities to these persons. Programmes
for training of disableg persons for
‘verious vocations are receiving parti-
cular attention and placement services
are proposed to be integrated with
these training programmes.

able.

(¢) This information {s not avail-

Help to the handicapped persoms .

5490. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION AND SOCIAL WEL~
FARE be pleased to state:

(a) whether the Government have
drawn up any plan for helping the
handicapped regarding the removal of
blindness, deafness, qumbness etc., and
also for the prevention of these disea-
ses especially among the children at
the school, college and the University
level in the International Year of the
Handicapped;

(b) if go, whether any crash pro-
gramme for this purpose has beem
drawn up go far;

(c) if so, the brief outlines of the
plan/programmes; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (c).
A statement is attached

(d) Does not arise.

Statement

(a) to (c). A National Plan for
Prevention of Visual Impairment
and Control of Blindness was laun-
ched by Health Ministry in 1877-78
In it provision has been made for
ophthalmic care, curative, preventive,
promotive and rehabilitative services.
The Programme comprises activities
at three levels, namely, peripheral,
intermediate and central. The peri-
pheral sectors have mobile units and
provide community health care servi-
ceg in all villages, Primary Health
Centres and sub-centres. Interme-
diate sector will comprise services at
District and Subdivisional/Taluka/
Tahsil. The Central Sector provide
strengthening of the medical colleges,

_ State eye hospitals, regional institutes

and an gpex organisation which is
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mainly responsible for training of
personnel and research on eye probe-
fem besides providing technical leader-
ship,

Under the Crash Programme it is
proposed to deploy 80 Mobile Units
by 1983-84 at verious places in the
country for providing immediate
comprehensive eye care services in
the rural areas. So far, 43 mobile
units have been established

o
Under the programme of the fol-
lowing, services are proposed to be
developed till the end of Sixth Five
Year Plan (1980—85) period under
various sectors;—

(i) Establshment of Mobile Units 8o
(11) Strengthening of District Hospitals joo

(iii) Strengthening of Primary Health -
Centres. 3823
(iv) Upgradation of Ophthalmic
Department of Mcdical Cilleges 6o
(v) Regional Irstitute of Ophtlal-
meology. 6
{vi) National (Apex)
Orgznisation. 1

Instjtute

For prevention of blindness due to
multinutrition and Vitamin A defi-
ciency among children, a programme
of prophylaxis against blindness
among children due to Vitamin A defi-
ciency has been taken up by the Mi-
nistry of Health and Family Welfare,
Under this programine, a massive dose
of vitamin A is adminstered by
mouth once in every six months to
children of pre-school age. The
scheme is implemented in the rural
areas through the agency of Primary
Health Centres ang Sub-Centres,

As regards deaf and dJumb persons
programmes include vocational train.
ing, integrated education, special edu.
cation for adults as well as children.
Research studies gre also being under-
taken for early detection and treat-
ment of deafness,
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Complaints against Vigilance
Authorities of CW.C,

9491, SHR; XK. M. MADHUKAR:
Will the Minister of IRRIGATION be
pleaseq to state:

(a) how many complaints have
been received against the vigilance
authoritie; of the Central Water
Cornmission during the last two years;
and

(b) what steps have been taken to
ensure that the Vigilance Authorities
do not adopt g revengeful attitude
against the complainants and dispose
of the cases in a justified manner?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATON
(SHRI Z, R. ANSARI): (a) During
the last two years four complaints
were received against the Secretary,
Centra] Water Commission, who also
functions as the Vigilance officer in
the Commission.

(b) The Vigilance Authorities of
the Centra] Water Commission are
functioning impartially,

Harnessing Marine Fishery Resources

9492. SHR;y MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state the measureg
which are contemplateg to harness
the marine fishery resources to the
best advantage of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
Various measures for harnessing of
inshroe fishery resources are being
taken by the States and Union Terri-
tories by grant of assistance
to both mechanised boat and
non-mechaniseq boat sectors. The
Union Government under their plan
have the following important schemes
for harnessing marine fishery resour=
ces from the Exclusive Economic
Zone: —

(i) Augmentation of deep sea
fishing fleet;
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(ii) Permitting Indian parties to
charter foreign fishing vessels;

(iii) Providing Joang on soft termg
for purchase of fishing vessely for
deep sea fishing through the Ship~
ping Development Fund Committee;

(iv) Augmentation of ﬁsheri'es
survey;

(v) Augmentation of training
facilities;

(vi) Assistance for construction
of fishing harbours at mejor and
minor ports and of landing and
berthing facilities at smaller fishing
centres; and

(vii) Regulation of fishing by
foreign vessels in the Exclusive
Economic Zone,
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Abolition of Lease System in Delhi

9494 SHRTI M. RAM GOPAL
REDDY: Wil the Minister of WORKS
AND HQOUSING be pleased to state:

(a) whether Government have a
proposal to abolish the leage system
in Delhi;

(b) if so, the decision of Govern=-
ment in this regard; and

(¢) if not, the reasong therefor?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The proposal under
the consideration of Government is
whether the leasehold system in Dethi
shoulq continue or whether is can be
converted into freehold in repect of
residential plots.

(b) No fina) decision has yet been:
taken.
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(c) In view of the far-reaching
mature of the proposal and its financial
.ang other repercussions, all aspects of
the matter have to be carefully consi-
dered before g final decision is taken.

Excavation of Ballaldhipl (West

Bengal)
9495. SHRI R, P, DAS: Will the
‘Minister of EDUCATION AND

SOCIAL WELFARE be pleased to
state:

(a) whehter the excavation work
-0f Ballaldhipi, one of the oldest mound
of Bengal was taken up a year before
-Or S0,

(b) if so, the details of the report
with special reference to its archaeolo-
gica)] importance; ang

(¢) the reasons why the work was
not carried on further?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL). (a) No, Sir. The
‘University of Calcutta whose proposal
to excavate the ancient sgite of
Ballaldhipi was approved for the
working season 1979-80 did not con-
-duet the excavation,

(b) and (c). Does not arise,

Multi-national company manufactur-
ing vanaspati ¢il

9496. SHRI DAULATSINHJI JADE-
JA: Will the Minister of CIVIL
SUPPLIES be pleaseg to state:

(a) whether any multinational
-company is manufacturing vanaspatt
<01l in the country;

(b) the nameg of company/compa-
mies ang quantity manufactureq by
,th.em during the last three years, year-
‘Wwise; ang

(c) through which agency they are
getting the basis material for manu-
facturing vanaspati oil?
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. THE DEPUTY MINISTER IN THE
MINSTRY OF CIVIL, SUFPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) ang (b). Yes, Sir. M/s. Hindustan
Lever Ltd. are engaged in the pro-
duction of vanaspatj in their four
units locateg at Bombay, Ghaziabad,
Shamnagar and Tiruchirapalli, The
total production of vanaspati by the
Company yearwise during the years,
1978, 1979 and 1980 hag been 45, 104
MT, 37, 204 MT ang 40, 472 MT res-
pectively.

(c) The imported oi] is supplied to
the various vanaspatj units, including
Hindustan Lever Ltd, by the State
Trading Corporation of India in
accordance with the Government's
0i]l usege policy in force from time to
time, The indigenous oils wused in
vanaspati manufacture are procured
by the Company through its own
sourses.

Payment of Leave Salary of Teachers
in Delhi

9497. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister-of
EDUCATION AND SOCIAL WEL.
FARE be pleaseq to state:

(a) whether there is any rule or
procedure for providing a substitute
in place of a teachers working in a
Government school in Delhi if she/he
proceedg on leave;

(b) if so, the details thereof and
what is the minimum period of leave
of the teacher in whose place sub-
stitute is provided;

(¢) whether principal of the con-
cerned schoo] jg empowered to em-
Ploy any fresh candidate as =
substitute or a substitute is provided
from amongst the teachers from an-
other school already working and in
service in Delhi Administration,

(d) whether Education Department
of Delhi Administration iy empowered
to provide a substitute if the period of
leave is less than one month; and
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(e¢) who ig given the pay from the
schoo] whether the teacher who has
proceeded on leave or the teacher who
hag joineq as a substitute?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.

{b) The minimum period of leave
for which a substitute is provideq is
45 days.

{(c) A gubstitute is provided from
the list of candidates available on the

panels of various categories of
teachers,
(d) No, Sir.

(e) The teacher who proceeds on
leave is entitled to leave salary in
case the leave is not extraordinary
leave ang the substitute is entitleg to
pay and allowances for the periog for
which he performs the duty,
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Assistant Secretaries working in
181,

8499, SHRI BANWARI LAL: Will
the Minister of CIVIL SUPPLIES be
pleaseq tq state: '

{a) the tota] number of Assistant
Secretarieg working in the Indian
Standarq Institution (ISI) and what
is the number of Scheduled Castes/
Scheduled Tribes therein;

(b) how many posts in the grade of
Assistant Secretaries we were filled
in during the period January 1981
to date;

(c) how many Officers bhelonging to
Scheduled Castes/Scheduleg Tribes
were eligible for the post of Assistant
Secretary -.qnd considered and finally
selected during the above period;

(d) whether the eligible candidates
of these communities have been given.
their que share in this grade; gnd

(c) if not, what steps Government
propose to take in the near future for
making up the deficiency?

DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MOHAN MOHANTY):
(a) The tota] number of Assistant
Secretaries working in the I.S.I. is
sixteen (16,) None of them belongs
to the Scheduled Castes or Scheduled
Tribes.

(b) One.

(c) The post of Assistant Secretary
in the I.S.1. which is 3 Grade I post,
is filleq by promotion by selection from
amongst Section Officers/Reporterg on
the basis of their combined seniority.
No Scheduleq Castes/Scheduled Tri-
bes officer was eligible for being in-
cluded in the consideration zone.

(d) and (e). In view of the reply
to part (c), the question does not
~ise,
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ection of Telephone of Rail-
Station in Eastern Railway
Region

9500. DR. SARADISH ROY:
SHR; GADADHAR SAHA:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether several Telephone con-
nection of railway stations on Audal
Sainthia Section of Eastern Railway
were disconnected on more than one
occasion during the last two years;

(b) if so, name of such Railway
stations and reasons for such dis-
connection;

(c) for now lcag the stations were
disconnected with telephone; and

(d) whether any other stations of
other section of Eastern Railway were
also disconnected, if so, their number?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI KARTIK ORAON): (a) to (d).
The information is being collected
from the units concerned and will be
placed on the table of the House as
soon as possible,
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Overtime Allowance to Staff of J. N.
University

9502. SHRy HARIHAR SOREN: Will
the Minister of EDUCATION AND
SOCIAL:. WELFARE Dbe pleased to
state:

(a) whether it is a fact that the
overtime allowance given by the
Jawaharlal Nehry University to its
employees in last year is almost half
of the salaries of fhe non-teaching
stafr;

(b) whether it is also a fact that thig
allowance is being pald to limited staff
members of the Jawaharlal Nehru
University; and

(e) if so, the steps Govefnment
propose to take to check such overtime
payment?

THE MINISTER OF EDUCATION
AND SOCIA], WELFARE (SHRI S.
B. CHAVAN): (a) No, Sir,
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(b). Overtime allowance is paid
only to those memberg of the staff
who are required to work beyond office
hours in public interest and who are
eligible to draw the allowance under
the rules, and not all the members
of the staff,

{c). Does not arise,
Seiting up of RMS Office at Nellore

9503. SHRI PASALA PENCHA-
LAIAH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a)” whether there are proposals to
set up a new Railway Mail Service
Division at Nellore in Andhra Pra-
desh; and

(b) if so, what is the present stage?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI KARTIK ORAON): (2) No, sir.

(b) Doeg not arise.

Indo-Swedish Agreement for Deve-
lopment of Forestry

9504. SHRI LAKSHMAN MAL-
LICK. Wil] the Miilister of AGRICUL
TURE be pleased to state:

(a) whether it is a fact That an
agreement has been signed between
India and Sweden for the development
of forestry; and

{b)if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a). Yes,
Sir.

(b) A project Ageement for the
-assignment of a “Forestry Programme
Coordinator” wag signed between the
Government of India ana the Govern-
ment of Sweden recently ie, on 21st
February 1881, for & period of 2 years.
‘This is an extension of the Agreement
signed earlier in December 1979 for a
preriod of 1 year,
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2, The assignment of the Swedish
“ Forestry orgramme Coordinator”
has been agreed ypon between the
two Governments mainly fo assist in:

(i) the selection, appraisal and
preparation of projects for
SIDA (Swedish International
Dvelopment Agency) support
in such a way that they are
in line with the Government
of India and SIDA policies
and thus can be quickly ap-
proved and initiated;

(ii) ensuring that the various pro=-
jects financea under the Indo-
Swedish Forestry Cooperation
Programme are Coordinated
with each other and also with
other development activities;
and

(iii) the implementation, progress
review and evaluation gf the
projects supported by SIDA
in India.

The Agreement provides for SIDA
contribution of 1,335,000 SKR. for
meeting personnel and perating
costs, and the Government of India
contribution includes office facilities
including telecommunications and
secretarial and other office services
estimated at Rs. 80,000/-,

Wheat to Foor Mills in Srinagar

9505. SHRI P. NAMGYAL: Will the
Ministe, of AGRICULTURE be pleas-
ed to State:

(a) the total number of flour mills
in Srinagar City, alongwith their re-
gistration numbers and the registered
names of the mills;

(b) the names and other particulars
of the mill owners alongwith licence
number and date of issue of licences
and total flouring capacity allowed
under the saig licence; and

(c) the total quantity of wheat issued
for milling by the Fooa Corporation of
India to the gabove mills during the
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years 1977-78," 1978-79, 1979-80 and
1080-81, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
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The information has been called for
from the Government of Jammy and
Kashmir gnd the same will be laid on
the Table of the Sabha.

(¢). Thg information is as ynderi—

(In tonnes)

Narae of the Mill

1. Lak Mill . . . .
2. Saifco Mill

8. Chand Flour Mill . . . .
4. Kashmir Flour Mill

5. Krishna Flour Mill

ToOTAL :

1977-78  1978-79

. 11221 12230 13546

. 8590 11639 12433 10801

47257 Gogo5 63265 58135

Telephone Exchange 3t Dohmani, West
Bengal

¢506. SHRI SUSHIL. BHATTA-
CHARYA. Will the Minister of COM-~
MUNICATIONS be pleased to state:

(a) whethey there is any proposal
undey consideration to set up a tele-
phone exchange at Dohmani in Burd-
wan district, West Bengal;

b) if so, the details thereof: and
(

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir.

(h) Queslion doeg not arise.

(¢) Under the normal rules of the
P&T Department projects for opering
of telephone exchanges are ganétiored
only after carrying out a financial ap-
praisal of the project and ensuring
that the annual recurring expenditure
does pot exceed the gnticipated annual
revenue, To permit extension of
telephone gervice in rural areas, the

policy has been liberalised for opening|
expansion of small automatic tele-
phone exchanges upto 100-lines capa-
city with effect from 1.4-1980. Under
thig liberaliseq policy a 25.lines ex-
change may be provided ata placeif
10 prospective telephone subscribers
register their demand with rescribed
advance deposit of Rs, 100i-each and
anticipated revenue from the ex-
change is at least 4p per cent of the
anticipateg annual recurring expendi-
ture on provision of the exchange.
So far no demand has been registered
at Dohmani, West Bengal,

A scheme for providing telephone
exchange can be examined when the
preseribed minimum demand is regis-
tered.

Calcutta Earth Station Project .

9507. SHRI MOHAMMED ISMAIL:
Will the Minister of COMMUNICA-~
TIONS be pleased to state.

(a) the progress made in the inter-
national Gateway Terminal Project
at Calcutta; and
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(b) the progress achieved in the
Calcutta Earth Station Project?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON:) (a) Action
has been initiated for acquisition of
land at Calcutta for the International
Gateway Terminal complex.

{b) An Farth Station in the Eastern
Region to work with the Calcutta
Gateway Terminal is envisaged in the
IInd phase of the Project, which is ex-
pected to be taken up during the next
Plan period.

Opening of more Fair Price Shops in
Lakshmi Nagar and Shakarpur

9508. SHRI K A, RAJAN: Will the
Minister of CIVIAL SUPPLIES be
pleased tc state:

(a) whether Government are aware
that looking to the increased popula-
tion in Laxmi Nagar, Shakarpur the
numbe; of fair price shops are not
enough to Tater' to the heeds of the
public; and

(b) if s0, number of new shops io
be opened in these areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF TIVIL SUPPLIES
{BHR; BRAJA MOHAN MOHANTY):
(ay and (b). Yes Sir. Accordingly
the Delhi Administrafion have aecided
te open 12 and 6 more Idir shops in
Laxmi Nagar and Shakarpur respec-
tively to cater to the needs of the
people residing there,

Articles of Storeg received from
other Departments

9504. SHRI R. P, YADAV: Will the
Minister of TRRIGATION be pleased
to state:

(a) ig it a fact that some articles of
storeg were received by his Ministry
from othér sister departments/Minist-
Tieg during the last two years,

(b) if so, whether such items of
stores were taken into stocks of his
Ministry;

(c) details of stores received from
other departments ang Ministries by
his Ministry during the last {wo years
i.e, item of stores, value of the stores,
date from which taken into stock regis-
ter etc.; and

(d) what steps have been taken hy
his Ministry to ensure that there iz no
leakage of stores or no corrupt practice
managed by the officials dealing with
such stores?

THE MINISTER OF STATE "N I'HE
MINISTRY OF IRRIGATION (SHRI Z.
R. ANSARI): (a) No, Sir. No item of
stores has been formally transferred
and received in this Ministry from
other Departments/Ministries during
the last two years,

(b) to (d). Does not arise.

Articles Entited “Hazar Duarir Az Ja
Abasta”

9510. SHRI A. K. ROY: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether serious complaints nave
been received regarding the preseria-
tion of the historical places with acade-
mic and cultural values specially
situated in Bengal and Bihar;

(b) whether his attention hag been
drawn to fthe article in Burdwan-Czi-
cutta based Bengali-weekly “Coalfield
Times” dated the 16th March, 1981
under the caption “Hazar duarir az ju
abasta”; and

(e) if so, the reaction of Government
thereto and the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) to (c). The article
published in the paper -‘Coaifield
Times’’ mainly allegestheft of antigui-
tieg ang neglect of the books kept in-
side the Hazarduary Palace which haa-
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been declared in 1978 as a monament’

of national importance and is maintxin-
ed by Archaeological Survey. The

nahabatkhana, the park surrounding -

the palace and antiquities and books
exhibited inside the rooms of the palace
are under the custody of the Official
Trustee of Government of West Bengal
who is responsible for their orotecti.n.
For the preservation of the palace, the
Survey is carrying out necesary struc-
tural repairs since 1975.

Subsidy for Bio-Gas Plants in Rural
Areasg

9511. SHRI S. M. KRISHNA: Will the
Minister of AGRICULTURE be pleaset
to state:

(a) whether the newly set up Com-
mission gn Alternative Sources of Ener-
gy (CASE) has recommended that the
Government should subsidise the sel-
ting up of bio-gag plants in rural
areas especially in the co-operative
sector;

(b) whether the Commission is also
credited with the ¥iew that for poth the
household unit and the co-operanve
unit, a part of the seffing up cost should
be borne by Government to popularise
the use of the bio-gas; and

(¢) if so, the steps which Govern-
ment are taking in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) The
The Commission Alternative Sources of
Energy (CASE) considered b'o-gas,
among other things, as an alternative
source of energy at its first meeting
heid recently.
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The Ministry of Agriculture has al-
ready decided to undertake a big pro-
gramme for promotion of bio-gas 1n the
country in rural areas for which an
outlay of Rs. 50 crores has been provid-
ed for the remaining period of the
Sixth Plan. The Ministry’s programme
envisages, interalia, provision of subsi-
dy on capital cost of bio-gas plants to
the beneficiaries. The details are being
worked out,

Increase in Prices of Bread

9512. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGR!ICUL~
TURE be pleased to state:

(a) the number of times the Bread
price has been raised in the capital
during the last one year and how much
was the rise each time-formal and in-
formai;

(b) the reasons for these frequent
rise in prices;

(¢) whether Government have at any
stage considered the desira.ility of
having cost audit of the Breaj manu-
facturers like Britania Industries made
at any {ime, if not, the reasons therefor;
and

(d) the steps which he proposes to
take to arrest this increase?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) That
prices of bread in the Union Territory
of Delhi were revised twice during the
last one year—first in” September, 1980
and next in April, 1981 as under:—

i ior W.e.f. Wee.f.
ot el ?:3;—580 27-9-80 11-4-81
200 Grams Re. 0.55 Re. 0.62 Re. 0.65
Re. 1.00 Re. 1.10 Rs. 1.20
400
8oo Rs. 1.95 Rs. 2.10 Rs. 2.30
» . . .
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(b). As there were representations
regarding increase in the cost of raw
materials and various inputs, Lbe bread
prices were revised in September, 1580
after a scrutiny was done regarding the
cost or various ingredients required in
the manufacture of bread.

- The second revision with effect from
11th April, 1981 was necessitated be-
cause of the increase in ‘he rx-mill
price of maida from Rs. 175/- to
Rs. 204/- per quintal with effect from
9-4-1981 in Delhi, The maida prices
were increased as a sequel to increase
in the issue price of wheat to the mills
from Rs. 130/- to Rs. 155/- per quintal
with effect from 1-4-1981.

(e¢) Increase in prices on both occa-
sions has been only marginal and
based on increase in the prices of
raw material and other ingredients.
It is not considered necessary to
arrange for cost-audit of the bread
manufacturers,

(d). The prevailing prices of oread
in Delhi are not high in comparison to
prices prevailing in most of the olher
cities.

Span of Promotion of Inspectorg to
PSS Class IT

9513. SHRI V. N. GADGIL: Wil] the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Span of promotion
of Inspectors of Post Offices to PSS
Class II which used to be between 7
to 10 years has now been raised to
20-22 years; and

(b) if so, what measures Govern-
ment propose to take to remedy the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). Of late, there have been com-
plaints, that the promotional chances
of Inspectors have been diminishing.
The Department have constituted a
committee to go into the matter.

Recategorisation of Government
Quarters

9514. SHRI OSCAR FERNANDES:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many quarters were first
upgraded to type ‘E' and later down
graded to type ‘D’ in the last threce
Years;

(b) the reasons for which these
quarters are first up-graded and
then downgraded;

(c) whether some of these down-
graded quarters have more floor
plinth area than the type E quarters
on Mehrauli-Badarpur Road, Pan-
dara Road; and

(d) if so, why those small quarters
also were not down-graded?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH) (@) 232.

(b) These quarters were up-graded
as the Government decided to reduce
the scale of plinth area of wvarious
types of houses in the General Pool
in Delhi and these quarters were hav-
ing larger plinth area than fixed for
type ‘D’ in the revised scale.

These quarters have been down-
graded for the time being in pursu-
ance of the recommendations of the
Committee of the National Council
(JCM).

(c) and (d). Necessary information
is being collected and will be laid
on the Table of the House, '

E.D. Eriployees and Mazdoors Selec-
ted from Trivandrum

9515, SHRI A, NEELALOHITAD-
ASAN NADAR: Will the Minister of
COMMUNICATIONS be pleased ‘o
state:

(a) how many ED employees ware
selected from Trivandrum, Kerala
State within the last one year;
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(b) whether any candidate belong-
ing to Scheduled Castes or Schedulcd
Tribe is selected;

(¢) if not, the reason therefor;

{d) how many mazdoors were scl-
ected in the Department within the
last one year from Trivandrum;

(e) how many of them are {rom
Scheduled Castes and Scheduled Tri-
bes;

(f) whether it is a fact that only
two Scheduled Caste candidates were
selected in the Trivandrum of R.M.S.
in the last nine years of selection;
and i

(g) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Postal
=88 and RMS—186.

{b) Yes, Sir. Postal — Scheduled
Caste—20 and Scheduled Tribe—4
and similarly on RMS side 2 and 2 res-
pectively.

(c) Question does not arise.
(d) Postal—Nil and RMS--16.

(e) Scheduled Castes—4 and Sche-
duled Tribes—Nil.

(f) No Sir. During the past 9
years in Trivandrum RMS 53 Maz-
doors and EDAs were selected out of
which 10 were Scheduled Castes and
2 were Scheduled Tribes.

(g) Question does not arise,

Non-delivery of articles Despatched
from West Bengal Maharashtra and
Madhya Pradesh

9510, SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONB lie pleased to state:

(&) wiether any representation
from Silem, Tamil Nadu, has Lown
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made to him about non-delivery of
letters, registered articles etc., dispa-
tched from several places in West
Bengal Maharashtra and Madhyd
Pradesh;

(b) if so, details thereabout and
Government’s reaction thereon;

(c) whether the letters and articles
have since been located and respon-
sibility fixed;

(d) if so, the details
and

thereabout;

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) to
() Yes, Sir. Recenily a acomplaint
from Shri Manak Chand Lodha, Prop-
rietor of M/s. Manik Store, Salem
about non-delivery of some registered
and ordinary letters posted on differ-
ent dates from different places in
Maharashtra, Madhya Pradesh and
West Bengal has been received, which
is under enquiry,

Arable Land being lost due to urban
sprawl and Industry

9517. SHRT SONTOSH MOHAN
DEV: Will the Minister of AGRICUL-
TURE be pleased tg state:

(a) whether Government’s attention
had been drawn to the report of U.N.
Food and Agriculture Organisation
that large areas of good arable land
is increasingly lost due to urban sp-
rawl and industry; and

(b) if so, what measurees Govern-
ment propose to take to put emphasis
to maintain land and its reclamation
and conservation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.
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(b) In accordance with guidelines
issued by the Centre, all States, ex-
cept Gujarat and Sikkim, and all
Union Territories except Andaman
and Nicobar Islands, Dadra and Nagar
Haveli and Chandigarh, have consti-
futed State Land Use Boards,

At the Centre, a proposal to set
up a Commission to serve as a policy
planning, coordination and monitor=-
ing egency for issues concerning the
health and scientific management of
the country’s land resources is under
active consideration of the Govern-
ment,

Stagnation jn T.C.P.O,

9518. SHRI KESHORAO PARDHI:

SHRI NAND KISHORE
SHARMA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is'a fact that “here
is acute stagnation at all levels of
Group ‘A’ officers in the office of the
Town ang Country Planning Organi-
sation and severa] of the Officers are
working on ad-hoc basis for years
together;

(b)Y whether Government propuse
to undertake Cadre review as is peing
done in all Central Government Szi-
vices; and

(c) the steps lbeing taken to regu-
larise the ad hoc officers in their res-
‘pective positions?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) There is some stagna-
1'on amongst Group ‘A’ officers of the
Town and Country Planning Organi-
sation, New Delhi, Against short-term
vacancies, arising out of deputation/
foreign service and which cannot be
filled up by regular appointments, the

officers are being given ad-hoc promo-
tions.

(b) A proposal for re-structuring
of this Organisation to enhance its
functional efficiency, is under study.
This covers elements of cadre review
and promotional aspects also.

(¢) The officers holding ad hoc ap-
pointments are being considered for
regularisation as and when regular
vacancies arise,

Entry for Essay competition to com-
memorate the birth anniversary of
Helen Keler

9519. SHRIMATI SANYOGITA
RANE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
Social Welfare Department and Insti-
tute for the Physically Ilandicapped,
Dehradun had sponsored (essay com-
petition) for the students and a slogan
competition for the general public to
commemorate the birth anniversary
of Helen Keler and International Year
for the Physically Handicapped;

(b) if so, the number of entries re-
ceived for (i) essay competition, (ii)
Slogan competition and (ii) the name
of the Jury; and

(c) when the results are likely to
be announced?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MAT] SHEILA KAUL): (a) Yes,
Sir. The National Institute for the
Visually Handicapped, Dehradun or-
ganised an essay competition to com-
memorate the birth centenary of Helen
Keler and Ministry of Socia]l Welfare
organised slogan competition for In-
ternational Year of Disableq Persons.

(b) The number of entries received
for Helen Keler essay competition is
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718. Total entries received for slogan
competition on account of Internation-
al Year of Disabled Person is 1150.
Names of the judges are being finalis-
ed.

(c) A decision ig expected shortly.

Activities of OXFAM—America

9520, SHRI SUBHASH YADAV:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to state:

(a) whether it is a fact that OXFAM
—America is 3 new entrant into India
to aid voluntary work through a Fel-
low of the Gandhi Peace Foundation;

(b) what are their activities and
the nature of project;

{c) the countries in which OXFAM
—America has its roots; and

(d) whether Government  have
given any permission to it to work
in India?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRKI-
MATI SHEILA KAUL): (a) to ‘d).
Government has no direct informa-
tion about OXFAM—America ag it
has neither any office or staff in India
nor has it sought Government per-
mission to work in India.

Adjustment of surplus Teachers in
aided schoolg

9521, SHRI 8. B. SIDNAL: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleaseq to state:

(a) the number of surplus Assis-
tant teachers of aided schoolg in Delhi
whg are yet to be adjusted against
vacant posts in aided schools in Delhi;

(b) the number of such surplus As-
sistant teachers who have already
been adjrsted in aided schools this
year;

MAY 4, 1081
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(c) the procedure followed in ad-
jusling such teachers in other schools;
and

(d) whether aided minority schools
are also under obligation to accept
adjustment of such teachers?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) According to in-.
formation furnished by the Delhi Ad-
ministration, 33 out of 56 surplus As-
sistant Teachers are yet to be adjus-
ted, They are, however, being paid
pay and allowances from the schools
in which they became surplus.

(b) to (d). Pending the issue of
formal orders under sub-rule (1) of
Rule 47 of the Delhi School Education
Rules 1973. 23 Assistant Teachers who
have become surplug during the aca-
demic year 1980-81 in the aided
schools, while being paid pay and al-
lowances by the Managements »f the
schools where they have become sur-
plus, have been ordered to perform the
duties of Assistant Teachers in other
aided Govt. schools. In the case of
3 out of the 23 Assistant Teacherg for-
mal orders of absorption under gsub-
rule 47 of the saig rules have also
been made after obtaining the concur-
rence of the concerned managements
of the aided schools wherever necesg-
sary,

Teachers who become surplus in
any aided schools as a result of the
decision taken under Rule 66(1) of
the said Rules are required to be paid
their pay and allowances by the
schools in which they become gurplus
pending formal orders under sub-rule
(1) of Rule 47 of the said Ruleg in
consultation with the Managing Com-
mittees of the schools where they are
required to be absorbed. The rules
and instructions apply to all the
schools whether minority or not. In-
cidentally, any employess who be-
comes surplus in any aided minority
school is also entitled to this facility-
in an aided or Government school.
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Visit of farmers of backward States (c) if so, the details thereof?
to Punjab and Haryang .

§522. SHRI MANPHOOL SINGH THE MINISTER OF STATE IN

CHAUDHARY: Will the Minister of
AGRICULTURE be pleaseq to state:

(a) whether Government

propose

to arrange regular visits of farmers of
agriculturally backward States to
progressive States like Punjab and

Haryana;

(b) it so, whether any programme
has been chalked out in this regard;

THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Visits of farmers from less
agriculturally developed States to
progressive States are being arrang-
ed.

(b) Yes, Sir.

and (c) The details are ag under:
FARMERS EXCHANGE PROGRAMME DURING 198:-82
Areas Host State Participating States.

o et s i s e e ek o m it T e S i e i Mk e s g bt e —

Summer Moong

Summer Moong

Soyahean

Groundnut (irrigated)

Flantation Crops
Bluc Green Algac.

Bio-gas

Water Management .

Sprinkler Irrigation

Uttar Pradeshy

Orissa

Madhya Pradesh
Karnataka

Kerala
Tamil Nadu

Uttar Pradesh

Rajasthan (Kota)

Andhra Pradesh
(Pochampad).

Uttar Pradesh

Sarda Sahayak
Lucknow.

Haryana

Gram including Dry Land Haryana

Farming.

. Management of Dairy Cattle Gujarat

Bihar, Gujarat, Haryana, Madhya Pradesh,
Maharashtra, Rajasthan.

Andhra Pradsh, Assam, Karnataka, Pon-
dicherry, Tamil Nadu, West Bengal,
Himachal Pradesh and Manipur.

Bihar, Uttar Pradesh, Rajasthan, Gujarat
and Nagaland.

Gujarat, Tamil Nadu, Madhya Pradesh and
Maharashtra.

North Eastern States.
Madhya Pradesh, Bihar and Maharashtra.

Bihar, Haryana, Gujarat, Andhra Pradesh,
Madhya Pradesh, Rajasthan, Orissa,
Himachal Pradesh and Punjab.

Gujarat, Andhra Pradesh and Karnataka,
Madhya Pradesh, Rajasthan and Orissa.

Bihar, West Bengal, Tamil Nadu and Uttar
Pradesh.

Gujarat.
Bihar & Rjasthan.
Uttar Pradesh, Madhya Pradesh, Maharash

tra, Himachal Pradesh, Rajasthan and
Bihar.
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Preservation of step wells in Gujarat

9523. SHRI R. P. GAEKWAD: Will
‘the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
Sstate:

(a) whether it is a fact that seve-
ral step-wells constructeg to store
fresh water and known for their
wonderful design and rich craftsman-
ship, with finely worked brackets and
jarokhes and floral borders exist in
various parts of the country ang spe-
cially in Gujarat; and

(b) if so, the steps taken to pre-
serve these step-wells as embodiment
.of our ancient genius?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Richly
decorated step-wells are a speciality
of Gujarat, though simple step-wells
-are found in other parts of the coun-
iry as well

(b) Adequate measures for the pre.
servation and upkeep of the step-
wells declared protected by the Ar-
chaeological Survey of India are tak-
‘en.

qaut ®Y Fewr /1T gawr wafas
T 9T g

9524 ot wAHw Fyr pf H
qg FAT AT FI FT fF

(F) 39qsq =wiFdd F W
59 §HE AW F IA4N #T A Hew
T g

(@) wfisd sedF oo } gor
Tray 27 ;dfaw &g wroy gvar g

(1) QX BT ¥ 35 w7 Gqn ¥
T fFaRr FrAF @1E arer @ar g Wk
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Payment of CDS by M.C.D.

9525. SHRI BHEEKHABHAI: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that the
payment of Compulsory Deposit (D1d
Scheme) has not been made in some
of the Education Zones of Delhi Muni-
cipal Corporation;

(b) if so, what are reasons for the
delay; and

(¢) when this payment -wvill ‘e
made?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) Yes, Sir.

(b) The main reason for non-pay-
ment of the CDS by the Municipal
Corporation Delhi was that objections
had been raised on the bills which
took time to be settled,

(c) Special efforts are being made
to ensure that payments are made as
soon ag possible.

Inadequate drinking water

9526. SHRI BHIKU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased tp state:

(a) whether i? is a fact that supply
of drinking water is not adequate and
its distribution lacks balance and ra-
tionale; and

(b) if so, the steps proposed to be
taken to improve the quantity and
quality and rationalise its distribution
in Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) It is a fact that, by
and large, the supply of drinking
water js not adequate in many towns
and villages and that its distribution
needg improvement,

(b) Delhi Water Supply and Sewage
Disposal Undertaking has reported
that keeping in view the mneeds of
the capital, various measures to aug-
ment water supply in Delhi are he-
ing taken. These measureg inter alia
include construction of a new 100
MGD water treatment plant in Shah-
dara and construction of new ranney
wells. In regard to quality of water,
the Undertaking has reported that
the water being supplied by it is
wholesome,

The Undertaking proposes to under.
take a study of the existing distribu-
tion system with a view to improving
the water supply distribution,

DDA flats under self financing scheme

8527. SHRI MANOHAR LAL.
SAINI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Delhi Develop-
ment Authority have aillocated flats
in the Self-Financing Schems;

{(b) if so, the details of localities,.
number of flats, category-wise, in
each locality allocateq so far;

(¢) the schedule for construction
of flats, showing wvarious stages of
construction including completion as
also finally handing ovey the posses-
sion thereof, locality wise; and

(d) the time schedule, if any, for
recovery of instalments thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH: (a) Yes, Sir.

(b) The required information as re-
ported by the DDA js given in An-
nexure (I),

(c) Two lists, gne showing the de-
tails of houseg completed ang ~he
other showing the houses under cons-
truction with their likely dates of
completion are enclosed as Annexure
(II) and Annexure (III) respectively.
The likelr dates of completion given
Annexure III are subject to availabi-
lity of building material,

(d) The DDA hag reported that the
following time schedule for recovery
of instalments has bzen prescribed.

(i) 25 per cent (including amount
paid as registration deposit) as ini-
tial deposit on allocation.

(ii) 20 per cent after
months,

(iii) 25 per cent after about gsix
months.

about 6

(iv) 20 per cent after about next
six months,

(v) 10 per cent or the balance of
actual cost when required to iake-
over possession,
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Statement-I
Statement showing name of the scheme, category and mumber of flais allocated under
the Staff Financing Schemss
8. No. Name of Scheme Cat. 1 Cat.II QCat. IIT  Total
1 Malviya Nagar Extn. . . . 128 328 264 720
2 Malviya Nagar Extn. . - 271 127 398
3 Hauz Khas . . 152 228 380
4 Munikra 68 136 2 04
5 Munirka .. g6 144 240
‘6 Basant Enclave . 132 144 144 420
7 Basant Vihar 10 20 30
8 Sidhartha Enclave 76 152 228
9 Sidhartha Enclave . 14 28 42
10 Yusuf Sarai 120 180 300
11 Shaikh Sarai .- 353 204 557
v2 Shaikh Sarai . . 48 . .. 48
13 Kalkaji . . 136 96 232
14 Xalkaj 62 274 132 468
15 East of Kailash . 40 8o 120
16 Masjid Moth . . 12 24 6
17 Rajouri Garden . . 16 408 424
ToTAaL . ﬁ__;ilgg_;;'z_**_l;s;u_*;x:
Key : Cat. 1 — (1 bed room)
Cat. 1I — (2 bed room)
Cat. III  — (3 bed room)
Statement-II
List of Houses under Self Financing Scheme Constructed
Sl. No. Name of Locality Cat. I (Cat. II Cat.III Total
1 Malviya Nagar Extn. BL. K (Saket) . 128 8o 16 2y
2 Malviya Nagar Extn. Bl. N-1 (Saket) . . 32 32 64
8 Malviya Nagar Extn, Bl. N-IT (Saket) . 28 28 56
4 Malviya Nagar Extn, Bl. F. (Saket) 36 36 72
5 Malviya Nagar Extn. Pkt. H (Saket) . 152 152 304
ToraL : . . 128 328 264._ o -...7;..‘-’
Key : Qat. T — 1 bed room
Cat. II — 2 bed room
Cat. III — 3 bed room.
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Statement-I1I
List of Houses under S¢[f Financing Scham: under -onsiruction and their likely
dates of completion
8l.  Name of locality Cat. I QCat. II  Cat. IIl Total Likely date of
' No. compl.
t Yusul Sarai Gr. I . . . .. 48 72 120 Oct., 1981
Do. Gr. II . . . . 72 108 1o June, 1981
2 Vasant Village Gr. III . . .. 54 54 108 Dec., 1981
(b) Do. Gr. IV . . .. 36 36 22  Dec., 1981
(¢ Do. Gr.II . . .. 54 54 108  Dec., 1981
(dd Do. Gr.[. . . 132 .. .. 132 Dec., 1981
3 Kalkaji Pkt. A ncar EPDP . . .. 64 g6 160  Dec., 1981
4 Sidhartha Enclave (Group-1I) . .. 32 64 160 March, 1982
'$ Hauz Khas Mchrauli Road Group I 48 48 102 218 Nov., 1981
6] Kalkaji (ncar Community Gentre)
Gr. II . . . . . 72 124 30 186 Dec., 1981
7 Kalkaji (I\ra.r Cummu.ml) Crnuc;
Gr. . 30 112 26 168  Dec., 1981
8 Hauz Khas Mahrauli Road
Group -I . . .. 84 126 210 Nov., 1981
9 Sidhartha Enclave Group-I . . .. 44 88 132 March, 1982
10 Sidhartha Enclave Group-III . .. 14 28 42  March, 1982
11 Sheikh Sarai Pkt. B ‘A’ tvpe Gr. I . 62 39 101 March, 1982
12 Rajouri Garden G-B area Pkt. E
Gr. I & Group-IL. . . 50 408 .. 458  May, 1982
13 Sheikh Sarai ‘A’ type Pkt. B Group-I .. 62 34 96  March, 82
14 Sheikh Sarai, Pkt. C Gr. T . . . 72 44 16 Jan, 82
15 Muinirka near JNU Gr. I . . . 58 87 145 March, 82
16  Sheikh Sarai Pkt. C ‘B’ type Gr. IT . .. 84 42 126 March, B2
17 Munirka near JNU Gr. IT . . .. 38 57 95 March, 1082
18 64 houses at Greater Kailash . . 32 32 64 TFeb., 1982
19 540 houses at Kalkaji (West of com-
munity Gr. 1 (Centre) . . .. 46 92 138 Dec., 1981
Group -II. . . . . . 56 112 168 Dec. ,1981

‘20 204 houses at East of Kailash near
Bl F Pkt. A & BPket A . . 40 8o 120  April, 1982
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Sl. . '
No. Name of locality Cat. I Cat. II Cat. III  Total Likely dathOf
car p

21 114 houses at Kalkaji near Yamuna .

Co-op. Bldg. Society 38 46 114 April, 1082
22 212 howses at Rajouri Garden

Pkt. E Group-I . . 54 54 108 May, 1982

Group-11 . 52 52 104 May, 1982

23 (/o 404 houses SFS/MIG at Mﬂv1v1

Nagar (Saket) SH:66 how.cs .-

der ‘A’ type in Pkt. 11 . . 44 22 66  June, 1982
24 42 DUs at Niti Bagh . . 28 14 42 Jan., 1982
25 Kalkaji Pkt. ‘B’ . 72 .. 72 Nearing comple=

tion.

26 Munirka Gr, II . . . 68 136 204 Dec., 1981
27 400 Houses at Rajouri Gard:n in

Pkt. E Gr. 1 . . 8o 8o 160 June, 1982
28 Basant Vihar (Slcaf_R.B.I. 10 20 g0 April, 1982

254 2210 1957 442t
Key : . . . Cat. I — 1 bed room
Cat. II ~ 2 bed room

Cat. III — 3 bed room

Reduction in Timing of Central
Schools

9528, SHRI SUBHASH CHANDERA
BOSE ALLURI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

{a) whether there is a proposal to
reduce the timings of Central Schools
in New Delhi to minimise the avoid-
able strain on the small children of
the primary classes; and

(b) if so, when it ig likely to be
implemented?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b). The
matter is still under consideration.

DDA shopping centre in Shanti Nike-
tan, New Delhi

9529. SHRI RAM PYARE PANIKA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that DDA's
Shopping Centre in Shanti Niketan,
New Delhi was auctioned in 1975;

(b) whethey the DDA ig also aware
that the two toilets have remainea
locked ever since it wag occupied in
1975 thereby causing great difficulties
to the shopkeepers and visitors alike;

(c) whether there is any proposal
with the DDA to reopen the two toi-
lets for use of shopkeepers and the
visitors; and

(d) if so, whyv action has not heen
taken in the matter so far?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Yes, Sir

(¢) and (d). The DDA has repor-
teq that the lavatory blocks in the
shopping centres are handed over to
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the Traders Association after the
shops are handed over to them. In
this case the shopkeepers were per-
suaded to take over the lavatorv block
for maintenance, but they did not take
over the possession. The DDA has
further reported that it will hang over
the lavatory block to the shopkeepers
if thcy are prepared to maintain the
same.

Condition for pramotion from T.E.8.
Group ‘B’ to LT.S. Group ‘A’

9530. SHRI NATHU -RAM SHAK-
YAWAR: Will the Minister of COM-
MUNICATIONS be pleased to state
the eligibility condition for the ad-
hoc promotiong of the S|C and ST
Officers from T.E.8, Group ‘B’ to the
Sr, Time Scale of ITS Gruop ‘A’

THE MINISTER CF STATE IN
THE MINISTRY OF COMMUNICA.-
TIONS (SHRI KARTIK ORAON):
Ac per the Recruitment Rules, Per-
manent officerg of TES Group ‘B ordi-
narily with not less than 8 years ap-
proved service in the grade are eli-
gible for consideration for promotion
to ITS Group ‘A’ These eligibility
conditions applicahle tg all the offi-
cers including those belonging to S|C
and SIT, apply in case of ad-hoc pro-
motions also. It is howevep submit-
ted that np ad-hoc promotion is made
in the Sr. Times Scale of ITS Group
‘A’ ag a matter of principle. The
vacancies arising in circles are filled
up in local arrangement in absence of
an approved panel.

Holding of interview for award of
National talent search Scholarship

9531. SHRI RAM SWAROOP RAM:
SHRI R, I P. VERMA:
SHRI CHINTAMANI JENA:

Will the Minister of FDUCATION

AND SOCIAL WELFARE be pleased
to state:

(a) whether the National Council of
Educationa] Research and Training
holds an interview of the candidates

804 LS—4.

who qualify in the written test to de-
cide the meri: of the candidates for
the award of National Talent Search
Scholarship for Class X;-

(b) if so, the rationale behind hold-
ing the interview and how many total
marks are allotted for interview;

(¢) the marks ohtained by the first
250 students in order of merit in the
written test only;

(d) how many of these students
awardeq scholarships after adding the
marks obtained by them in interview;
and

(e) the markg obtained in the writ-
ten test and the interview by the 250
students who were finally selected for
the award of scholarships?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S,
B. CHAVAN): (a) Merit is decided
on the aggregate of marks in the writ.
ten examination -arrving 200 marks
and interview carrying 25 marks,

(b)Y The interview iz held to con-
firm and probe more deeply the per-
formance of candidates in the written
test and to test abilities and qualities
not covered in the written test but
expacted of talented candidates.

(c) The details are given in the
statement attached as Annexure-L
[Placed in Library. See No. LT-2500/
81.]

(d) Two hundred and eleven.

(e) The details are given in the
statement attached as Annexure-IL
[Placed in Library. See No. LT-2500/
811

Development of Sawan Park

9532. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING be pleased to gtate:

(a) whether it is a fact that the.
Delhi Development Authority has re-;
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cently decided to develop Sawan
Park, an authorised colony, adjacent
to Ashok Vihar, Delhi;

(b) the total amount allocated dur-
ing the last anq current financial
years by the DDA and MCD for the
development of Sawan Park;

(¢) whether some schemes to pro-
vide proper sewage, water, drainage
etc., facilities for the Sawan Park have
beeq finalised and are being imple-
mented by Government; and

(1) if so, the reasons for the delay
in implermentation of the same?

THE MINISTER OF PARLIAMEN-
T..2¥ AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

() Both the Delhi Development
Authority and Municipal Corporation
of Delhi have intimated that they
have not allocated any amount dur-
ing the last ang current financial year
for development of Sawan Park.

{y and (d). The Delhi Water
Supply and Sewage Disposal Under-
taking has intimated that a scheme
ampunting to Rs, 2,37,542|. for pro-
viding water supply in Harijan Colo-
ny and Sawan Park was approved
by it on 23rd August 1979 for execu-
tios on payment of the requisite de-
velopment charges by the beneficia-
ries, However, the beneficiaries have
not yet deposited the lrequisite amount
of development charges.

The Delhi Electric Supply Undet-
taking has intimated that Sawan Park
.Colany is already electrified and faci-
lity of street lighting exists there.
There is no scheme for provision of
sewerage and drainage yet, which can
be taken up after the development
chargeg are fixed and are paid by the
plot-holders to the concerned autho-
rities.
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Shyama Prasad Vidyalaya, New Delhi

9534. SHRI KRISHNA DATT sUL-
TANPURI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether the governing body of
the Shyama Prasad Vidyalaya, New
Delhi dissolved the Managing Com-
mittee in 1978;

(b) whethey the teachers of the
School could not send their represen-
tatives to the newly constituted
Managing Committee as the opinion
of the Educalion Directorate regard-
ing the validity of the take over of
the School by the Government Body
is awaited;

(c) whteher some of the funds of
the school have been transferred ‘o
the new governing body;

(dy whethep the newly constituted
goveraing body has started operating
funds collected in the name of the
School;

(¢) whether no General Body meet.
ing of the Par>nt Teachers Associa-
tion was held since 24th September,
1978; and

(f) it =0, the action which Govern-
ment propose o take in the matter?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): According to infor-
mation furnished by the Delhi Admi-
nistration the Managing Commitiee
was reconstituted and not dissolved.

(b) It was for the teachers to de-
cide to send their representativeg to
the newly constituted Managing Com-
mittee,

(c) It has been ascertained from
the audited statement of accounts
submitted by the said management
for the year 197273 angq 1975-76 that
sums of Rs. 5,000)- and Rs, 2,500|-
were transferred by the Governing
Body of the school to some other
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school ynder the same Governing
Body.

(d) The newly constituted Manag-
ing Committee is functioning and ope-
rating the school fund in accord=-
arice with the Delhi School Education
Rules, 1973.

(e) Yes, Sir. Shyama Prasad Vid-
valaya have filedq a writ petition in
the Delhi High Court in which Rule
59 of the Delhi School Education
Rules, 1973 is also impugned.

(1) In view of reply to (e) above,
the outcorse of the writ petition has
to be awaited.
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Scarcity of Feodgrains in Bihar

9536. SHRI HARINATH MISRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news
item “Farm Crisis” appearing in the
‘Economic Times of March, 4, 1981;
wherein it has been stated that—

(i) Bihar faces a paradoxical
situation not only on the industrial
front, but on Agriculture front
also;

(ii) despite fertile land and
vast underground and surface
water potential, it is a food-deficit
State;
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(b) if so, whether according to
experts the State faces a deficit of
7 to 8 lakh tonnes in normal years
and 25 to 3p lakh tonnes in other
years; and . .

(¢) if so, the steps that have been
taken or are proposed to be taken 10
make the State self-sufficient in res-
pect of requirements of foodstuffs?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The experience of last 8 years
indicates that the supply of food-
grains to the State from the Central
Pool in most of the years ranged
between 4.5 lakhs to 7.1 lakh tonnes
in a vear. DBesides, certain quanti-
tites of foodgrains also moved both
in the State and outside the State on
account of free movement permitted
by the Governmeat, In view of
this it is not possible 1o give an exact
idea of the level of deficit.

{¢) During the Sixth Five Year
Plan. the production of foodgrains In
the State is targeted to be increased
from the assumed base level of 10.5
million tonnes in 1979-80 to 12.8
million tonnes in 1984-85. This target
ig proposed to be achieved by in-
crease in the area under high yield-
ing varieties, extension of irrigation,
increase jn_ the consumption of
chemical fertilizers, improvement of

quality  sceds. improvement of soil
testing facilities, proper fertilizer
application, increased plant protec-

tion measures, better soil crop and
water management, etc.

Wheat to Flour Mills

9537. SHRI N. K. 3HEJWALKAR:
Will the Minister of AGRICULTURE
be pleased to state:

(b) whether Government's atten-
tion have been drawn to the news

item appearing in Indiun ERpress
dated 25-3-1981 to the effect that
while the ex-godown sale price of
wheat for public distribution system
was Rs. 145 per quintal, it was Rs.
155 per quintal for the roller Flour
Mills of Bihar;

(b) whethey it is also a fact ihat
the roller mills in the country are
being supplied sub-standard wheat of
C and D Grades whereas the con-
ventional flour mills were gelting
good quality wheat;

(c) whether it is also a fact that
small flour mills of West Bengal are
getting only 15 per cent of their ce-
pacity, whereas big mills in {hat
State are gelting nearly 150 per cent
of their capacity; and

(d) if so, what steps Government
have taken to go into these diffi-
culties of the rolley flour mills in the
country ang to find a solution
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V., SWAMINATHAN): (a)
Yes, Sir.

(b) All Flour Mills in the country
are supplied C & D category of
wheat upto a maximum of 2/3rd of
the allotment, subject to availability
of such stocks. C & D category
stocks are processed after washing
and cleaning. This category wheat js
not sub-standard and is within the
PFA limits.

(c) Information is

awaited from
the State Government.

(d) Central Government allocats
wheat to the State Governments and
the mill-wise allocation ig made by
the State Governments themselves.
It was suggested to the State Gov-
ernments that the mill-wise quotas
should be based on the performance
of each mill in the past and that
local factors and circumstances be kept
in mind, State Governments were
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also advised to keep the following
two principles in view:—

(i) the total sub-allocated quan-
tity does not exceed the overall
allotment of the State for the
Roller Flour Mills; and

| (ii) the allotment to an indi-
vidual mill is not in excess of its
licenced capacity.

gift 911 A fget Fqwuw @
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Admission in School of Computer
and System Sciences

9539. SHR1 ARIF MOHAMMAD
KHAN: Will the Ministey of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether Government have re-
ceived any complaints regarding
admission in school of Computer and
System Science of Jawahar Lal
Nehru University;

(h) whether it is a fact that ques-
tion papers o admission test of the
scthool were lvakegd out in 1979-80
and whether any ddpartmengal en-
quiry was helj into this leakage; and

{c) whether Government are con-
sidering any proposal to appoint hifh
leval committee to suggest  proper
admissiog  policy in Jawabar Lal
Nehruy University?

THE MINISTER OF EDUCATION
AND sOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) No, Sir.

(b) No, Sir.
(c) Does not arise.

Post of Programmer in School of
Computer and System Sciences

9540. SHR] HARIKESH
BAHADUR:

SHRI C, PALANIAPPAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state;

(a) whether it is a fact that in
School of Computer ang System
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Science of Jawaharlal Nehru Uni-
versity where the post of Frogram-
mer was not offered to Scheduled
Caste candidates even though there
were Scheduled Castes}Scheduled
Tribes candidates and the posts were
reserved for them;

(b) if so, the reasons thereof;

(c) whether Government have re-
ceiveq any memorandum alleging
discriminations  against  Scheduled
Caste in JNU appointments; and

(d) if so, action taken ihereon?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir. It was
however stipulated in the adver-
tisemert for the post that in  the
event of Scheduled Caste candidates
not being found suitable, the post
will b¢ filled from general rategory.

Selection Committee in-
two Scheduled Caste
not find them

(b) The
terviewe-
candidates but did
suitable for the post.

(c) Yes, Sir,

(dy The representation is under
consideration.

Delhi Hindu Bengali Co-operative
Society, Tagore Park, Delhi

9541. SHRI H. N, NANJE GOWDA:
Will the Ministey of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
actual allottees of lease-hold plots in
the Delhi Hindu Bengal Co-operative
Sociely. Tagore Park, Delhi, nave
transferred their plots on ‘Power of
Attorney’ after receiving high pre-
miums and huge investment has heen
made on these plots by constructing
palatial houses and leiting out the
same on very exorbitant rents;

(b) whether the Delhi Municipal
«Corporation has starteg reassessment

110

of the rateable value of those houses
which were built about 5-10 years
back and occupied by the house-
owners, on the basis of the exorbi-
tant rents received by the adjoining
houses built recently by investing
huge sums;

(c) if so, whether any represen-
tation has been received regarding
hardship caused to those house-
owners who invested small amounts
on their houses earlier and occupied
the same for themselves, as compared
to those house-owners who  have
invested large sums of money re-
cently and let out; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PARLIAMUEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI -BHISHMA NA-
RAIN SINGH): (a) The MCD have
reported that no purchaser has come
forward for mutation of property in
municipal records on the basis of
power of  Attorney/Agreement for
sale. Construction has taken +lace
on almost all the plois and the
houses have by and large been rent-
ed out on prevailing market rents.

(b) No, Sir.

(¢) and ,d). Do not arise,

wage fatee (warw) feee famre
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;Ilewelopment of Regulated Markets
in Jute ang Mesta Growing States

9543. SHRI JAGDISH TYTLER:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to
state:

(b) whether Government are con-
sidering the development of regu-
lated markets in Jute and Mesta
growing States;

(b) if so the salient features of the
scheme; and

(¢) when it is likely to be imple-
mented;

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
"There is a scheme for the devglop-
ment of selected regulated markets
under which assistance is given by
the Central Government, among
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others, for markets of jule, How-
ever, no separale scheme is under

consideration for the development of
regulated markets in jute and mesta
growing States. .

scheme for the
development of  selected regulated
markets, the Central Government
gives a subsidy of upto Rs. 4 lakhs
for the development of a market
handling certain specified commercial
crops, including jute. The amount of
subsidy is releaseq to the State
Governments in two equal instal-
ments. In order to be eligible for
assistance the market should have
adequate land in its paossession,

(b) Under the

(¢) The scheme has been under
implementation since 1972-73.
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Appointments to Group ‘A’ and

&roup ‘B’ Category in Education

Depariment of Andaman ang Nicobar
Islands

9545. SHRI G, B. GOHIL: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

{a) whether Government  have
received any representation from the
Post Graduate Teachers Association
{(Port Blair) enlisting irregularities
in the working of the Education De-
partment of Andaman and Nicobar
Islands;

(b) how many cases are pending
in courts in respect of appointments
to Group ‘A’ and Group ‘B' posts in
the Education Department of Anda-
man and Nicobar Islands, which
were got approved ang regularised
by the UPSC; and

(¢) the action which Government
have go far taken or propose to take
for eradicating such irregularities?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S B. CHAVAN): (a) According ‘0
information furnished by  the
Andaman and Nicobar Administra-
tion, a representation was received
from the Post Graduate Teachers
Association which contained certain
allegations about promotions not
being made according to the recruit-
ment rules, etc,

(b) Ten cases relating to Group
‘A’ and ‘B’ posts are pending with
the Calcutta High Court. In view of

this, regular appointments could not
be made and with the approval of’
Union Publlic Service Commission, ad-
hoc appointments to these posts have
been made.

(¢) In view of reply to (b) above,
the question does not arise.

Cultivation in Manipur
during Sixth Plan

Shifting

9546 SHRI AJOY BISWAS: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of tribal
in shifting cultivation in
and

engaged’
Manipur;

(b) the scheme during the Sixth
Five Year Plan for rehabilitation of
those persons?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
About 50,000 families.

(h) A State Sector Scheme called
“Control of Shifting Cultivation”
hag been included in the Sixth Plan
with an outlay of Rs. 45( lakhs,

Setting up of National Commission
on Water Supply and Sanitation

9547. SHRI K. PRADHANI: Wil
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there ig any proposal
under consideration for setting up a
National Commission on Water Sup-
ply and sanitation as per the (on-
sensus arrived at the 1977 World
Conference; and

(b) if so, the details thereof?
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND WORKS.
AND HOUSING (SHRI BHISHMA
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NARAIN SINGH): (a) and (b). No,
Sir, But Government have get up
an Apex Committee on the Inter.
national Drinking Water Supply and
Sanitation Decade (1981—90) for
policy formulation and guidance of
the programmes to be initiated during
the Decade. The Committee has
constituted three Working Groups—
one on Financial Resources, the
second on Materials and Equipment
and the thirg on Programmes and
Manpower to make recommendations
on these aspects of the Decade
Programme.

Piped Water Supply in Kali Bari
Governincai Quarters

9548. SHR1 MOTI LAL SINGH:

SHRI UTTAMBHAI H,
PATEL:

SHRI R. P, PANIKA;

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether water supnly to Gov-
ernment quarters of Kali Bari. New
Delhi and surrounding area is limited
to a very little time by the C.P.W.D.:

(b) if so, why this discrimination
against the low paid emplovees res--
ding there; and

(¢) whdiher Government propose to
take steps 1o avoid the difficulties ol
residents there?

THE MINISTFR OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (2). Depending upon the
availability of water from the ND.M.C.,
the C.P.W.D. adjusls the timings.

(b) Water supply is equally distri-
buted to all the flats irrespective of
their type and there is no such diseri
mination,

(c) Increased water supply through
a bigger pipe line is being arranged
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from NDMC. Besides overhead tanks
are under construction in the area,
which would improve the distribution
of water,

Fall in area uynder Tobacco

9549. SHRI JANARDHANA POOJ-
ARY:

SHRI B. V. DESAI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whther it ig a fact that the area
under tobacco has been dwindling
during the last three years;

(b) if so. the fall in the production
of tobacco during the last three years,
year-wise gnd the reasons therefor;
and

(c¢) the remedial measures proposed
in this regard?

THE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V., SWAMINATHAN): (a) Yes, Sir.

(b) Production of tobacco duriag
the lcst three years was as under:

{ Thousand tonnes)

Year Production
1977-78 493.6
1978-79 . . . . 453.0
1979-80 446.9
The fall in proquction is due to

decline in area under virginia tobacco
in Andhra Pradesh, In virginia
tobacco there has heen gome diversions
of area in black soil tract of Andhra
Pradesh to crops like cotton etc.,
firstly because of yvailability of irriga-
tion from Nagarjun Sagar and second-
ly, because of change in quality pre-
ference for virginia flue-cured tobacco
which is preferably taken up as a dry
crop.
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(c) Centrally Sponsored Scheme
for exportable types of tobacco was in
operation upto  1978-79. Under this
scheme subsidy was given to the far-
mers for inputs and construction of
barns. From the year 1879-80, the
Scheme has been transferred to the
State Sector and the States are being
impressed upon {o promote tha deve-
lopmental activilies, particularly for
V.F.C. Tobacco.

Suppert Price of Cotton in Punjab

9550, SHR1 L, 8, TUR: Will the
Minister of AGRICULTURE be pleas-
ed {p state:

(a) whether the Punjab Government
hag approached for fixation of support
price for cotton at Rs. 456/- for the
vear 1981-82;

(k) whethey during 1980-81, support
price was fixed at Rs. 304/- per guintal
whereas the market price was Rs.
440/- and the demand of Punjab
Government was Rs. 442/-;

(¢) if so, keeping in view the figures
of the last year whether Government
have considered this demand and has
accepted it in toto; and

(a) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAI. RECCNSTRUCTION (SHRI
R. V., SWAMINATIHAN): (a) Th reply
to a quest'onnaire from the Agricultu-
ral Prices Commission the Punjab
Government had suggested that the
minimum Support price of American
Cotton (FAQ) may be fixed at
Rs. 456/- per quintal and that of desi-
cotton alt Rs. 384/~ per quintal.

(b) The minimum support price for
FAQ Kapas of basic varieties like 320.
F and J-34 for the 1980-81 cotton sea-
son was announced at Rs, 304/- per
guintal, The prevailing market price of
comparable varieties averaged about
Rs. 440/- for September, 1930 to Jan-
uary, 1981. The Punjab Government
had suggested to the AP.C. that the
minimum gupport price of American
Cotton be fixed at Rs. 445/~ per quin-
tal of Kapas for the 1980-81 cotton
‘geason. ‘

(c) and - (d). The Agricultural
Prices- Commission has submitteq its
report pn the price policy of cotton for
the 1981-82 season to the Government,
and this report is being examined.

Inflated Telephone Bill to Bombay
Subscribers

9551. DR. SUBRAMANIAM SWA-
MY: Will the Minister of COMMUNI-
CATIONS be pleased to state.

(a) whether Government are aware
that numerous subscriSers of Bombay
Telephone received inflated telephone
billg in Bombay 1n the last six months;

(b) the total complaints received
regarding such bills since August, 1980,

{(¢) how many were found to pe cor-
rect out of these complainfs:

(d) how many cases are thgre in
which due {o mistakes, the subscribers
have been charged more than one
thousand rupees exira; and

(e} what steps have been faken by
Government tg prevent such mistakes
in the telephone bills of Bombay
Telephones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAN): (a) to (e).
The information is being eollected and
w.ll be placed on the table of the
House as soon as possible,

Application pending for Flour Mills

8552. SHRI ARJUN BETHI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the number of applications lying
pending in his Ministry for néCessary
sanction to set up of Flour Mills in the
different States and Union Terrifories
In the small scale sector at present,
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(b) whether Government have de-
cided to review its earlier policy in
view of the satisfactory wheat produc-
tion in the countiry during 1981-82 to
set up more such mills in small scale
sector to meet the demands of the
people especially in economically
backward States like Orissa where the
States have been sponsoring such
cases; anha

(¢) if so, the de¥ils thereof and the
reaction of 'Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRL
R. V. SWAMINATHAN): (a) The
ban on the getting up of roller fiour
mills which had been in force since
Febuary 1973 was partially lifted bel-
ween the period from 29-6-79 {o 24-5-
1980. Dufing This period the Stale
Governments were authorised to per-
mit getting up of small scale ynits up-
to 30 tonnes per day capacity. Of
these, 174 have applied to Central
Governmeni for issuing licences ynder
1. (D&R) "Act, 195]. They are under
examinalion

(b) No, S'r.
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Loss of Rabi Crop in Karnataka

9553. SHR] K. B. CHOUDHARI:
Will the Minister of AGRICULTURE.
be pleased to state:

(a) the total loss of Rabi crop in
Karnataka due to drought conditions;

(b) the impact thereof on the pnices
of foougrains; and

(¢) the arrangements made by Cent-
ral Government to supply foodgrains
to Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) The
estimate is being awaited {from the

State Government and on receipt shall
be placed on the Table of the House.

(by A statement showing whole-
sale prices of foodrains in the Karna-
taka is attached.

(¢) Having regard to the overalk
availability of foodgraths in the Cent-
ral pool and the demand of the State
Governments, the Central Government
has been alloling foodgrains every
month to the States including Karna-
taka for supply through the Fair Price

Shops. Movement of adequate stocks
(c) The question does not arise. is also being ensured.
Statement
Whole-sale prites of feodgrainy in Kamaiake
(Rs. per quintal)
Centre Variety Year  Jan. Feb. March April
end end [3 11+ SR
18th*  onth*
1 2 3 4 5 6 7 8
PADDY
Bangalore Long Body 1981 147 147 145 NA NA
1980 110 110 110 120 120
Shimnga Coimbatore 1981 120 .. 163 163
1980 100 102 107 115 15,
Sagar . Coarse 1981 123 .. .. 162
o e 1980 102 103 114 113 11z
Not=z NA: Not Available.

*Prices of paddy relate to 11th and 18th April respectively.
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) (2) (3) (4 (5) (6) @
RICE
Shimoga . . Coarse 1981 165 210 210 210 212
1980 155 158 155 160 160
Nandgad . . . Do. 1981 184 214 250 241 240
1980 155 160 168 168 174
“Mysore . . . Do. 1981 215 235 238 238 245
1980 195 1go 200 200 195
Mangalore , . Do. 1981 245 260 270 al'g 280
1980 215 210 210 210 210
Bangalore . . Do. 1981 200 260 230 240 250
1980 185 220 225 225 225
WHEAT
Bangalore . . . Bansi 1981 216 240 220 232 235
1980 225 220 225 225 196
FO WAR
Gulharga White 1981 135 150 165 185 180
1980 140 120 112 118 120
Hubli . . . Dao. 1981 180 185 100 270 230
1980 170 140 135 135 140
Bangalore Dao. 1981 135 150 160 170 170
1980 110 110 110 120 120
Bijapur Do. 1981 118 1o 128 130 130
— 1980 95 88
BAJRA
Bellary Green 1681 123 125 126 126 12y
1980 98 90 97 97
Bangalore Do. 1981 130 190 180 180 180
1980 108 110 120 120 120
RAGI
Bangalore . . . 1981 175 180 165 166 170
1980 100 100 100 100 100
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Production of Coconut in Kerala

9554. SHRI V. S. VIJAYARAGHA-
VAN. Will the Minister of AGRICUL-
TURP be pleased to state;

(a) whethey The production of coco-
nut in Kerala has come down;

(b) it so, the main-reasons thereof;
and

(c) what steps are being taken to
augment production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
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(b) The main reasons for some falf
in production of coconut in Kerala
are:

(i) Low production capacity and
variability of West Coast Tall
Variety,

(ii) Inadequale irrigation and un-
favourable rainfall pattern;

(iii) Prevalence of Root Wilt dise-
ase, and

(iv) Low level of fertiliser applica-
tion.

(¢) The important steps that are
being taken to augment coconut pro-
duction are given in the attached state-
ment.

Statement

I. Un ler the Centrally Sponsored Scheme for Coconut Development, the following programme”

are under way:

Name of programme Physical Financial
coverage outlav
(Rs. in
Takhsy
(i) Package Programme 100,00 ) 130 25
hectares
(iiy Production and distribution of Tall « Dwarf seed'ings [GENTETT RUE
Non.
(iii} Establishment of Hybrid Seced Garden for production of Dwarf 2 ar- B2
Tall sze llngs, 20
luectares
(iv) Rejuvenation o” disease 1 and unproductive coconut plantations 35,000 1027 4]
hectares
(v) Subsidised distribution of electric motor pump-sets . . . 3,000 17 a0
Nos.

Total . 309 46

The above total outlay of Rs. 309.46
lakhs would be shared on an equal
basis belween the Government of
Indiz and the Government pf Kerala
during the Sixth Plan period.

II. Undur Kerela Agricultural Deve-
lopment Project with World Bank

assistance, the following programmes
are under way:

(i) New Planting of high yielding
coconut ia 5,000 hectares,

(ii) Rehabilitation of  coconut
holdings in 30,000 hectares.
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(iii) Prevision of minor jrrigation
facilities in 1,000 hectares of
new coconut planting areas
and in 7,500 hectares of reha-
bilitation areas.

(iv) Inter-cropping with  garden
crops, fodder and other crops
in 32,000 hectares,

The total outlay for the project is
Rs. 63 crores spread over a period of
seven years w.th effect from 1977-78.

III. The Government of India have
established 3 Coconut Development
Board for integrated development of
coconut industry including production,
processing and marketing.

Stock of Foodgrain

9535. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI SATISH AGARWAL:
SHR] B. V. DESAIL:

Will the Minister of AGRICUL.TURE
be pleased to state:

(a) whether the total quantity of
foodgrains with the Centre and States
at the beginning of February 1981
was only I'l.4 million tonnes as against
16.7 million tonnes a year ago:

(b) I so, what were the main reasons
foy the same;

(¢) if so, whether there ig expecta-
tion of further decline; and

(d) if so, what steps are being tak-
en to check the decline?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a). Yes,
Sir,

(b) The  scarcity and drought
conditions which prevailed over a large

part of the country during July 1979—

June 1980 led to a sharp fall In pro-

duction ang procurement of food-

grains. On the other hand, the pres--
sure on the public distribution system

as also the offtake under Food for

Work  Programme/National  Rural

Employment Programme increased

considerably depleting the stocks.

(c) The stocks have been further
deplated during the month of March,
1981 owing to heavy drawals gnd low
procurement during the period.

(d) In order to conserve the wheal
allotments to the Stats Governmenis.
were rationalised since  August,
1580. To maximise wheat pro-
curement during the current rabi
markeling seasen, Government have
increased tne support price by Rs. 13/-
per quintal gver last year’s price anu
have fixed the same at Rs. 130/- per
quintal. Procurement target of 9.5
nillion {fonnes of wheat have alsg been
fixed and the Stale Governments have
been advised to take necessary mea-
sures tg achieve the target.

Opening of Gallery for Rare Coing in
Indiap Museum, Calcuita

95536. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
1o state.

(a) whether Government are aware
of the opening of the New Gallery in
the Indian Museum in Calcutta for
rare coing; and

(b) if so, details {hereof?

THE MINISTER OF STATE FOR
EDUCATION AND SOTIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir.

(b) The proposed New (Coin Gallery
will have different period coins rare
coins, photographs, charts, maps and
sketches.
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“Telephoneg in Delhi under OYX.T.
03‘3‘01'!

9557. SHRI K. LAKKAPPA: Wil
‘the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a num-
ber of telephones have been provided
in Delhj under OYT category:

(b) if so, the exchange-wise break
up of telephoneg provided under this
category in various exchanges of
.Delhi from the 1st - January, [480 to
31st March, 1981;

(c) whether no telephone under the
General Category has been released
in Delhi from 1st January to 3lst
‘March, 1981;
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(d) if so, the reasong thereto; and

(e) what special efforts are being
made to clear the General Category
in Delhi by his Department?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) The exchange wise break up of
telephones proviaed under OYT cate-
gory with effect from 1-1-81 to 31-3-81
is given jn the statement.

(c) This is not correct. Telephones
under general category have also been
released during th!s period.

(d) and (e). Do not arise in view
of reply to (c) above.

Statement

Total Number of Telephones provided under OYT Category in the various exchanges of Delhi Telephones
Srom 1-1-80 te 31-3-1981.

Name of Exchange Connec- Name of Exchange (Im’mr(-,
Lions tiors
provided provided
1. Shahdara (20) . . . 7 23. Karolbagh (56) . . . 452
2. Shahdara East (21) 5 24. Karolbagh (58) . . 486
3. Tis Hazari (22) 1o 25. R/Garden (50) . . . 726
4. Tis Hazari (27) 104 26. R/Garden (54/59) . . . 24
5. Tis Hazari (25) . . . 9 7. RfGarden (53) 56
6. Delhi Gate (26) . . . 123 28. Alipur (8o1) . . .
7. Delhi Gate (27) . . . 198 29. Badli (8o2) . . . 8
8. Ghaziabad (85) . . . 3 30. Janakpuri (55) . 135
9. P. Maidan (804) . . 31, Bahadurgarh (83) . . i
#0. Jorbagh (61/69) 185 g2. Najafgarh (86) . . . 4
11. Jorbagh (62) 75 83. Narcla (8g) . . . ..
12, Okhla (63) 50 34. Nangloi (87) . . . 2
13. Nehru Place (68) 64 35. Janpath-I (31) . f . 7
14. Hauz Khas (65) a0 96. Janpath-II (32) . .
15. Hauz Khas (66) 54 37 Janpath-1V (34) . . . 14
16. Chanakyapuri (67) 192 38. Janpath-V (35) . . . 40
17. Faridabad (81) . . . 3t 39. Secretariat (37) 0
18. Badarpur (B82) . . . 7 40. Rajpath (38) g
19. Ballabgarh (88) . 57  41. Con. Plaec (4) 33
20. Shaktinagar (71) 43 42. Idgah (51) 19
21. Shaktinagar (74) . 43. Idgah (52) 198
22. DfCantt. (39) 132 ——
TotaL . . 3669
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Development of Persian and Arabic

p558. SHRI  MOHD.  ASRAR

AHMAD: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) the gteps taken and plans evolv-
ed or proposed to be taken for the
development of Persian and Arvabic
with 'reference to next Five Year Plan;

(b) the amount spent on these
institutions in Uttay Pradesh during
the last three years; wise-wise; and

. (€) the amount proposed 1o be spent
during the next Five Year Plan (year-
wise and district-wise)?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA RAUL): (a) The fol-
lowing two schemes are being im-
plemented for development of Per-
sian and Arabic;

(1) Scheme for financial gssistance
to voluntary organisations;
ana

(2) Scheme for research fellow-
ships for those who have stu-
died in Madarsas,

(b) The amount spent on Arabic and
Persian_ institutiong ip Uttar Pradesh
during the last three years is as

under:—

Rs.
1978-79 97,000. 00
1979-80 . . 1,10,250.00
1980-81 . . . 2,33,760.00

(¢) A plan outlay of Rs. 50 lakhs
has been approved for these two

schemes during the Sixth Plan Period.
The grantg are released on the re-
commendations of the Grants Com-
mittee from time to time and there is
no year-wise or disrict-wisé alloca-
tion, During 1979-80, the totaly ex-
penditure was Rs. 5 lakhs and during
1980-81, Rs. 6 lakhs,

Theft in Nehra Memorial Museum and
Library, New Delhi
9559, SHRr K, MALLANNA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether there have been some
cases of theftg in the Nehru Memorial
Museum and Li brary, Teen Murti
House, New Delhi during the last two
years,

(b) if so, the details regarding the
articles and the value of each of the
articles stolen;

(c) whether any inquiry has been
ordered tp investigate into the cases
ana if go, the details thereof;

(d) whether any high-powered
Committee had been constitued by
Government to look into the matter
and suggest some ways for the safety
and to prevent further luss of articles
from the Museum; and

(e) if so, the détails thereof?

THE MINISTER OF STATE IN TRE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir,

(b) Loss of the following three
articles of nominal value was reported
on the dates indicated against each:

Name of the lost article

Value Date on which loss
of article reported

(i) A wooden toy
(i) A wooden toy

.

(i) A framed photograph of a mountain scene

Rs. 5/ 14th February, 197)

Rs. 5/- 6th July, 1970.

No value fixed by~ 28th July, 1977,
Evaluation L o
Committee o e
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(c) The Nehru Memorial Museum
ana Library conducted Departmental
enquiries, bui the missing affcles
couldg not be traced. The concerned
officials on duty were reprimended.

(d) No, Sir,
{e) Does not arise,

Belsl Leives

9560. SHRI SATYAGOPAL MIS-
HRA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
that the betel leaf planters are not
getting fair prices for their produce;

(b) whether the Central Govern-
ment have recognised the betel leaf;
as an ggricultural crop;

(c) whether the Government are
aware that there is a large scope for
export of betel leaf;

(d) whether the Central Govern-
ment propose tg conduct scientific
research in connection with the culti-
vation of betel veins; and

{e) if so, what are the proposals of
the Central Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN); (a) No, Sir.

(b) Yes, Sir.

(c) The value of export of betel
leaves during the last few years has
shown an increasing trend.
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(d) Yes, Sir.

(e). A coordinated research project
on betelvine diseases with a total out-
lay of Rs. 26.25 lakhs for three years
has been sanctioneg by Indian Council
of Agricultural Research during April,
1981. Research work would be con-
ducted at gix Agricultural University
centreg namely Dharwar, Bhubanesh-
war, Coimbatore, Hyderabad, Jabalpur
and Rahuri on betelvine dciseases caus-
ed by fungi, bacteria agnd nematodis
and their control measures.

Allocations for Agriculture and Rural
Development

9561. PROF. MADHU DANDAVATER
Will the Minister of AGRICULTURRE
be pleased to state:

(2) what were the allocations for
agriculture and rural development Yor
the financial year 1980 81; and

(b) what wag the actual expenditure
incurred for this purpose by the 3lst
March, 19817

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
The total allocations provideg Tor
Agriculture and Rural Development in
the buaget grants of the Ministry of
Agriculture and Ministry of Rural Re-
construction for the financial year
1980-81 and the actual expenditure
(provisional) incurred during the year
are given below:—

(Rs. in cror&f

Budget Revised Actual
Estimates Estimates Expenditure
1980-81 1980-81 by gist
March,
1981 (pro-
visional)
(i) Ministry of Agriculture . . a2351°06 2662- 57 2611- 15
(ii) Ministry of Rural Reconstruction . . . 638- 31 61354 630 12
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The expenditure for 1990-81 is pro-
wisional pending further adjustments
at the time of closing of final accounts

2oy that year.
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Spares for New Telephone connection

9563. SHRI MOHAN LAL PATEL:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether it is a fact that there
is a great shortage of spares for new
telephone connections, Exchanges and
lines; and

(b) it so, what steps Government
are taking to solve the problem?

THE MINISTER OF STATE N
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Requirement of spares is for mainten-
ance of existing telephone connections,
exchanges and lines. Adequate spares
are generally available for telephone
instruments. For exchange equipment
and lines, spares are supplied, but for
certain items there are shortages due
to limitations in capacity in factories
and avajlability of raw materials in
adequate quantities,

(b) More sources of procurement
are being developed in addition to
expansion of existing factories. Pos-
sibilities are being explored to im=-
brove availability of raw  material
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used 1or manufactu:e of line mate-
rials. : Vel

Sharmg of Water from Vansadhara

9564. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION be pleased to refer to the reply
given to Unstarred Question No. 6438

" ‘on 6th° April, 1981 regarding Master
Plan for Development of river Vansa-
dhara. and state: BN

(a) funds provided for on-going
medium irrigation projects in Fifth
Plan and Annual Plan of Sixth Plan
Project-wise and likely to be comple-
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therefor apart from the existing on-
going projects;

(¢) is it a fact that the inter-State
water disputes between Orissa and
Andhra Pradesh have been settled in
the year 1979 and the sharing of the
water from Vansadhara between two
States -has already - been agreed to;
and '

(d) if so, the reasons why the
Government of Orissa are again re-
opening the settled disputes of the
river Vansadhara?

THE MINISTER OF STATE IN .

ted, the on-going investigation of the THE MINISTRY OF IRRIGA-
irrigation projects of tributory of Va- TION (SHRI Z R. ANSARI): (a)
nsadhara; There are three on-going medium
irrigation projects in Vansadhara
(b) the names of the tributaries basin in Orissa State, The details of
planned for future investigations these projects are given below:
Name of the Project Expendi- Expenditure Expenditure  Likely period
ture during during Aanual Plans during first of
Fifth Plan 78-79 79-80 year of comple-
{1974—78) (In Rs. Lakhs) Sixth Plan - - tion
(Bo-81)
(Anticipa-
ted)
Bondapipili 42° 00 g3 00 11" 00 25" 00 End:f
Sixth Plan
Harbhangi 1408 2073 200° 00 Do.
Bad n.r'lallzj. 50:00 Seventh

Plan

The Central Government does not
" maintain information in respect of
" expenditure incurred by the State
Governments on survey and investi-
gations of individual projects.

(b) Such information is not main-
tained at the Centre.

(c) According to the information
available with the Central Govern-
ment, so far there has been no agree-
ment between Orissa and Andhra
-Pradesh regarding sharing of waters
of Vansadhara river as a whole, How-
“ ever, in December 1978, in a meeting

of Chief Ministers of Andhra Pradesh
and Orissa, it was agreed that Neradi
Project will be taken up as a Jomt
project of the two States.

(d) Does not arise.

Biack bucks in Rajasthan

9565. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
be pleased to state:

(aj whether Government are aware
that a large number of black bucks
in" Rajasthan have been attacked by
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a-blinding disease and they are be-
coming an easy prey to jackal and
dogs;

(b) whether it is also a fact that
this disease has developed because of
lack of Vitamin A as there is no green
végetation feft for this speries which
is already on the endangered list; and

{c) whelher the Central Govern-
ment would move in this matter and
try to save this species which ig the
proud possession of Rajasthan State?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN):
(a) and (b). Preliminary investiga-
tions by the State authorities has
brought to notice deaths of only six
Black bucks in
area, Further investigation is in
progress. -

(c) The State Government has
been advised to look into the matter
carefully, According to the State au-
thorities, there are about 7,000 black
bucks in this area,

Housing loans to states

9566. SHRI XAVIER ARAKAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total amount given by the
Centre for housing to various States
during 1979-80 and 1980-81; and

(b) what is the interest rate in the
loans or grants, if any; and whether
the Government have received any
request to reduce the interest rate
and enhance the quantum of alloca-
tion to various departments'?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUBING (SHRI BHISHMA NA-
RAIN SINGH): (a) Housing is in
‘State gsector. Qut of 9 social housing
schemes. introduced by this Ministry,
all schemes, except the Subsidised
Houging Scheme for Plantation Wor-
kers. are in State Sector, Central
finanéial assistance for State Sector

programme, including ‘housidy’ is-

-lopment or project. The

Jodhpur—Barmer-

reldased to State Government in
the shape of ‘block loans’ and
‘block grants’ without - their being
tied to any particular head of deve-
States are
free to earmark funds for a particu-
lar scheme or project according to
the requirements and priorities deter-
mined by them. For the subsidised
Housing Scheme for Plantation Wor-
kers, loans and subsidies of Rs, 360
lakhs had been given during 1979-80
and 1980-81 to 6 States in which the
Scheme is in operation. For Police
Housing, grants-in-aid, amounting to
Rs. 2365.66 lakhs, were given to 15
States during 1979780 and 1980-81.

(b) The loan given for subsidised
Housing Scheme for Plantation Work-
ers carries an effective rate of interast
of 5-1/2 per cent, As the amount
given for Police .Housing is in the
form of grants-in aid, it carries ro
rate of interest. Smce 1-4-74, loans
to State Governments for Plan Sche-
mes including housing projects, carry
an effective intarest rate of 5 1/4 per
cent per annum. No request for re-
duction in-the interest rate has been
received from any State Government.
Allocations to various departments of
a State Government are made by
the State Government itself

International decade for drinking
watey and sanitation

9567. SHRI VIRDHI CHANDER
JAIN: Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that Gov-
ernment hag heralded the Interna-
tional decade for drmkmg water and
samtntmn

(b) it so, what will be targets to
be achieved of this-scheme during
Sixth Five Year Plan for each and
for the mr 19&1-82?

'I'I-IE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.
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(b) During the Sixth Five Year
Plan, the effort will be to provide
safe drinking water to about 2 lakh
problem villages and to the comple-
tion of on-going urban water supply
and sewerage schemes, It is expected
that about 930 urban water supply
schemes and 120 urban sewerage and
drainage schemes will be completed
during this period. In addition, it is
proposed that new schemes of water
supply will be taken up in about 550
towns and sewerage schemes in 110
towns. As water supply and sanita-
tion is a State subject, projects have
to be prepared and implemented by
State Governments and annual tar-
gets laid down by them.

Transfers in NB.C.C,

9568. SHRI AHMED M. PATEL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there is any rational
posting and transfer policy in Nation-
al Building Construction Corpora-
tion;

(b) if so, what is the yardstick for
posting different categories of emp-
loyees at different units;

(¢) what is the minimum|maximum
period staying of employee at parti-
cular seat and station;

(d) the number of employees who
have not been posted out of Delhi
even after five years of service and
having promotions; and

(e) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.

(b) The main critéria is the need
to have continuity, for efficient func-
tioning of the Corporation. The other
factors which are taken into consi-
deration for postingtransfer gre:—

1 Length of stay of an employee
at a station;
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2. suitability of an employee fox-
a particular job;

J. proximity of home town;

4, exigencies of service;

(c¢) No maximum|minimum period
has been prescribed.

(d) 74;

(e) The need to have continuity of
work as NBCC js engaged on cons-
truction projects,

S.T.D. facility between Chickmas-
galure-Delhi and Chickmangater-
Bangalore

9569, SHRI D, M. PUTTE GOW-
DA: Will the Minister of COMMU--
NICATIONS be pleased to state:

(a) whether there ig a proposal te-
start STD between Chickmangalur ta-
Delhi and Chickmangalur to Banga-
lore; '

(b) if so, when; and

(c) the reasons for delay in start-
ing this facility?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a}:
Yes, Sir.

(b) This is likely to be provided:
in 1984,

(¢) Limited availability of trans-
mission and switching equipment has
been the chief constraint in the ex-.
pansion of STD service.

Places to be connected by STD W
Tamil Naduo e

9570. SHRI N. DENNIS: Will the-

Minister of COMMUNICATIONS be-
pleased to state:.

(a) the places to which STD e
nections are to be provided in Tamil}
Nadu during 1981-82; and
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{(b) the places to which STD con-
nections would be provideq in other
States in the similar period, State-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Sattur in Tamil Nadu is planned to
be provided with STD facility during
1981-82;

(b) The new stations included in
the 1981-82 programme for provision
of STD f{facilities State-wise are as
follows:—

(i) Gujarat

(1) Bulsar, (2) Bhavnagar.
(ii) Himachal Pradesh.

(1) Mandi.
(iii) Karnataka

(1) Bagalkote; (2)
(3) Puttur.
(iv) Madhya Pradesh

(1) Bilaspur, (2) Bhilai; (3) De=
was; (4) Khandwa; (5) Mhow.
(v) Maharashtra

(1) Ahmednagar (2) Karad, (3)
Satara, (4) Yeotmal.
(vi) Rajasthan

(1) Kota, (2) Udaipur.

(vii) West Bengal,
(1) Coochbehar, (2) Darjeeling,
(3) Malda. -
Andhra  Pradesh

1. Ramagundam . . . . .
2. Chirala . . . . . .
Guyjarat

3. Baroda

Chitradurga;

Haryana
4. Ambala . . e .

Madhya Pradesh

5.Dm . . . ...n .

Orissa .
6. Dhenka nal . . . . . .
7. Rayagada . .

(viii) Union Territories.

(1) Pondicherry (After the Com-
missioning of automatic exchange)

Country-wide activities by HUDCO
9571. DR. KRUPASINDHU BHOI:

Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) the names of 17 towns and
cities which have been covered Dby
the 68 new schemes for construction
of 94876 residential units and 1330
site and services plots by the Housing
and Urbn Development Corporation;

(b) the quantum of loan assistance
given by the HUDCO for these pro-
jects;

(¢) whether these projects will be
implemented directly by the State
Governments or  through approved
agencies; and

(d) if so, the details of such agen-
cies implementing the 68 new sche-
mes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSINGH (SHRI BHISHMA NA-
RAIN SINGH): (a) the names of
the 17 towns|cities covered by
the 68 new schemes sanctioned by
Hudco in its Board of Director’s
meeting on 26-3-1981 are as under:—

Punjab

8. Ludhianag
9. Bhatinda
13. Jodhpur
14. Bikaner
10. Mohali (Chandigarh)
Rajasthan

11. Jaipur
12. Kota
Tamilradu

15. Madras

Uttar Prades).
. 16, Ferozabad.

. . 1% Ghaziabad
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(b) Rs. 21.11 crores.

{c¢) and (d). The names of agen-
cies which will implement 68 projects
are as fallows:

Andhrq Pradesh

1 A, P. Housing Board

.2 A. P. State Housing .Corpora-
tion.
Bihar

3 Bihar Housing Board (Rural

Housing Scheme)

Gujarat
4, Gujarat Slum Clearance Board
5. Gujarat Rural Housing Board

(Rural Housing Scheme)
Orissa

6. Orissa State Housing Board
Rajasthan

7. Rajasthan Housing Board
U.P.

8. UP Housing Board
9 NOIDA

Haryana

10. Haryana Housing Beard

Karnataka

11. Karnataka  Housing
(Rural Housing Board)

Board

Kerala
12. Kerala Housing Board
Housing Scheme)

13. Kerala State SC|ST Corporation
(Rural Housing Schemes)

(Rural

M. P.
14. Dewas Municipal Corporation.

Punjab
15 Punjab Housing Board.
16. Ludhiana Improvement Trust

Tamil Nadu
17. TN Slum Clearance Board
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Execution of Baghalati Irrigation
Project, Ganjam

9572. SHRI RAM CHANDRA
RATH: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether Government have a
proposal for the execution of the Ba-
ghalati medium irrigation project of
Ganjam distriet in Orissa;

(b) if so, when such proposal is
going to be implemented; and

(c) the progress made so far in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGA-
TION (SHRI Z, R. ANSARIL): (a)
to (¢). The Project Report of Bagha-
lati Irrigation Project Stage II modi-
fied in the light of the agreement re-
ached between the State Governments
of Andhra Pradesh and Orissa in
Dewsember, 1978 and the observations
communicated by the Central Water
Commission to the Government of
Orissa in June, 1973, is awaited from
the State Government. Execution of
the project can be done only after
the project is cleared by the Planning
Commission,

Telephone arrearg

9573. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(@) the names of Government and
non-Government offices, agencies, de-
partments, companies, persons and
political parties in Delhi towards
whom Rs. 10,000 or more are due as
telephone arrears;

(b) the amount in each case and
since when it is due; and

(¢) the steps taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-,
TIONS (SHRI KARTIK ORAON): (a)
to (c). The inofrmation i being col~
lected and will be placed on. the table
of the House as soon as possible,
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Financial Assistance to Deccan
Sugar Institute, Pune

9574, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to refer to the
reply given to Starred Question No.
385 and Unstarred Question No. 3756
dated 16th March, 1981 regarding ad-
vance training in sugar technology
and turn out of National Sugar Insti-
tute, Kanpur and state:

(a) whether there is a need of
trained personnel for the develon-
ment of sugar industry qualitatively
and quantitatively;

(b) if so, what efforts are being
made in this direction; and

(¢) if not, the difficulties which are
being faced in giving financial assist-
ance to the Deccan Sugar Institute,
Pune? ) s

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) and (c). The capacity of the
National Sugar Institute, Kanpur, is

to be utilised fully. It will, however,
not tbe feasible for the Central Gov-
ernment to meet, fully, the additional
requirements of trained personnel,
The Central Government’s effort will
have to be supplemented by the sugar
industry and the State Governments
on their own. As such the Central
Government has no plans to give
financial assistance to institutiona
whether being set up by the sugar

industry or by any State Govern-
ment, \
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Housing assistance by U.K.

9576. SHRI CHITTA MAHATA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it ig a fact that the
Government of India have demanded
financial assistance from UK, to build
houseg for the economically weaker
section of society; :

(b) if so, the details thereof; and

(c) where these ' houses will be
built in the country; State-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and (b). A pro-
ject of the Housing and Urban Deve-
lopment Corporation (HUDCO), seek-
ing UX’s financial assistance to the
tune of Rs. 25 crores over a period
of 3 years for EWS housing and
‘Sites and Services’ in the urban areas

MAY 4, 1981
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of the country under the TRetroactive
Terms Adjustment’ agreement is
under consideration,

(c) These details
finalised.

are yet to be
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Connection in Faridabad under
Special Category

9578. SHRI ZAINUL BASHER: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that new
telephone connections were sanction-
ed in Faridabad under ‘Special Cate-
sory’ in June, 1980 and prospective
subscribers were officially informed
accordingly and asked to make the
requisite payment for effecting con-
nections;

(b) whether all such prospective
subscribers have actually been given
telephone connections;

(c) if not, whether it is also a fact
that while conveying the sanction of
the above telephone connections by
telex message, the addresses of some
of the prospective subscribers had
been wrongly communicated by the
Telephone authorities to SDO (Tele~
phones), Faridabad with the result
that telephone connections were not
actually given to them although they
had been officially informed and they
had consequently paid the requisite
dueg by the due date;

(d) whether such subscribers have
repeatedly represented fo the General
Manager, Delhi Telephones for recti-
fying the Department’s mistake and
ordering telephone connection imme-
diately; and

{(e) if so, the action taken by Gov-
ernment on those representations and:
the likely date by which new connec-
tion would be given to the prospec-
tive subscribers? '

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) No, Sir,

(c) Yes, Sir. One case came to the
notice of the Department.

(d) Yes, Sir.

(e) Instruction for providing the
connection at the correct address has
been issued.

Award of Research Fellowships by
Jawaharlal Nehru University

9579. SHRI B, D. SINGH: Will the
Ministey of EDUCATION AND SO-
CIAL WELFARF be pleased to refer
to the reply given to Unstarred
Question No. 6453 on the 6th April,
1981 regarding award of research
Fellowships by Jawaharlai Nehru
University and state;

(a) the number of research scholars
who were registered for various pro-
grammeg such ag Ph.D,, M.Phil, MPS"
along with their respective centres
and schools and the year of admission
to the University;

(b) the number of successful felw-
lowship holders alongwith the titles
of their theses/desertations, number
of corresponding supervisors zénd the
yvear of submission of theses/deserta-
tions;

(c) the number of fellowship hold«
ers who are still continuing their res-
pective research programmes; and

(d) the reasons why each fellow-

- ship holder did not complete his/her

respective programme and the am-
ount of the fellowship paid to each of”
them?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR]
S. B. CHAVAN): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Sabha in
due course,

Nationa] Rural Employment
programme

£580. SHRI R. R. BHOLE; Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether his Ministry gets year-
1y reports on the Food for Work Pro-
gramme/National Rural Employment
Programme from different States;

(b) whether the Food for Work
Programme/National Rural Employ-
ment Programme is for generating
additional gainfu} employment for
unemployed and under-employed in
the villages;

() whether such works are for
durable assets for the benmefit of the
community and if so, how many dur-
able assets have been completed
during the last three years in differ-
-ent States;

(d) whether this Programme is also
-for strengthening rural infrastructure
for increusing the production and the
living standard of the villagers;

{e) the ©progress made in living
_standard and production during the
last three years in different States;
and

(1) whether all the States are contri-
batlhg tleir ‘cash components for the
WOrks' idertaltén and for stréngthen:
ing' rur'll inftastructire?

MAY 4, 1881
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) The
information regarding progress of
implementation of Food for Work/
National Rural Employment Pro-
gramme is received fromn the States/
Union Territories through monthly
and quarterly reports. While monthly
reports contain information regarding
utilisation of foodgrains, quarterly re-
ports contain infermation regarding
employment generated and assets
created under the programme,

(b) Yes, Sir.

{¢) The works taken up under the
programme are esdentially for com-
munity benefit. A statement contain-
ing the information regarding the
assets created during the years 1977-
78 to 1979-80 is enclosed.

(d) Yes, Sir.

(e) No separate reports are cellect-
ed in this regard. However, the eva-
luation studies conducted into the
implementation of the programme
some-time back by the Programme
Evaluation Organisation of the Plan-
ning Commission indicate that there
was an overall increase in the income
levels and in the nutritional standards
of the rural poor.

(t) National Rural Employment
Programme has now become a part
of -the Sl.xth Five Year Plan and the
expenditure on the programme is
shared between the Centre and the
States’ on 50 : 50 ‘basis. Matching
provision has acmrdingly been made
in the State Plans, o 1

wd
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Reconstitution of Agricultural Price
Commission

9581. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that govern-
ment have decided to reconstitute the
Agricultural Price Commission consi-
dering the present price difficulties of
the farmers of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) Does not arise.

Corruption in Delhi Telephones

9582. SHRI JAI NARAIN ROAT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that tele-
phones are disconnected wher the
outstanding dues of the P&T are not
paid by the subscribers after a written
notice is served to the subscriters by
the P&T Depariment;

(b) whether it is also a fact that the
some telephones are reconnected {n the
same subscribers by the P&T Depart-
ment if they pay all the outs'anding
dues plus telephone rental charges
from the disconnecting period to the
reconnecting period; and

(c) if so, the details thereof and
the specific reasons why the Lelephone
rental charges are being charged from
the subscribers for the period in which
the subscribers do not get the tele-
phone facilities or connection by the
P&T Department?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
S8ir. Telephones are disconnected for

non-payment of dues after telephonic

reminders. Registered notices are
issued only if the subscribers have
made a specific request for the same
for which a nominal fee s charged
per notice.

(b) Yes, Sir. If the subscrioer pays
all the outstanding dues along with the
reconnection charges and rental for
the intervening period within 6 months
of disconnection, of the telephone he
can get the telephone reconnectei.

(c) Telephones disconnected for non-
peyment of dues are reconnected only
when outstandings along with the re-
connection charges plus rental for “the
intervening period from the Ja:e of
disconnection are paid by the subscri-
ber. For providing reconnection of
the telephone over-head lines, cable
pairs and exchange eguipment hsve to
be made available which could have
otherwise been ailotted to thoss in the
waiting list.

Memorandum from Indian farmers
Association

9583. SHRI GEORGE FERNANDES:
Will the Minister of AGRICULTURE
be pleased tp state:

(a) whether he has seen the r emo-
randum presented to the Prime Minis-
ter by the President of the Indian
Farmers' Association in a iepualation
on Tth April, 1981;

(b) if so, whether Government pro-
pose to take any action on the valious
issues raised in the memoranduin,

(c) if so, the details thereof; and

(d) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION3 (SHRI
RV. SWAMINATHAN): (a) Yes, Sir.

(b) to (d). The issues raised ir the
Memorandum have been examined.
With regard to the guestion of assur-
ing remunerative prices to the farmers
for their produce, Government has
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consistently followed g policy of fully
protecting the interests of the agricul-
tural producers. In June lasi year,
the Government had to increase the
prices of fertilisers and diesel vil undet
compeiling circumstances. When the
decision to increase the prices of these
inputs was taken, the Goavernmert
also decided that the agricultural pro-
ducers would be fully compensated for
the rise in input costs, The Govern-
ment asked the Agricultural FPrices
Cormamiss’on to re-work the procurement
prices for Kharif cereals and sugar-
cane taking into account the iicrease
in input prices, after the subn:ission
of their reports. Thereafter, the views
of the State Governments were also
ascertained on the recommendations
made by the Commission. In the case
of paddy and coarse kharif cereals,
the Government raised the procure-
ment prices by 10.5 per cent ahnve the
last year’s level of Rs 95 ner quintal
to Rs. 105 per quintal. Recently, the
procurement price of wheat has wolso
been raised to Rs. 130 per quintai,

. which is Rs. 13 per quintal higher than
the last year's price. Similariv. sup-
port prices of commercial crops huve
been raised to significantly higher
levels.

The Government is also subsidising
important agricultural inputs like
seeds, fertllizers and pesticides under
various programmes. This is with a
view to ensuring availahility of the in-
puts at reasonable prices and also re-
duce the cost of cultivation. With
regard to electricity and waters rates,
they are already below their economic
costs and involve considerable element
of subsidy. The land revenue on small
holdings has already been aboiished
practically everywhere in the couniry.

With rezard to land acouisition,
Government recognises the nced 1o
provide adequate compensation to
farmers and amendments fo thes exist-
ing Land Acquisition Aet are under
consideration.

Regarding minimum wage for agri-
cultural workers, various States have
already enacted legislations in this
regard.

MAY 4, 1081
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Regarding Crop Insurance, Gcvern-
ment hag decided to extend the exist-
ing pilot projects to more States snd
a provision of Rs. 20 crores has been
made for the purpose in the Sixth Five
Year Plan.

Regarding perishable commodities,
Government has been aware of the
fact that the problem of pricing and
marketing is particulatly acute when
it comes to perishable agricultural
commodities such as onions, potatoes,

fruits and vegelables, elc. To look
into this mafter., Government ap-
pointed a High Power Committee

headed by Dr. M. S. Swaminathan,
Member, Planning Commission.  This
Committee has given an Interim Re-
port and is expected to give its finul
Report by about the middle of Llay.
1981. In the light of thc recommen-
dations of this Committee, Govern-
ment contemplates crealing a suitaule
umbrella organisalion to promote
orderlv  marketing of herticultural
products in a manner so as to J¥0-
vide remunerative prices to the
growers of these commodities. In
particular. the Committee has recom-
mended a National Horticultural Pro-
motion Board. This ani the »>ther
recommendations of the Committec
are being processed by Goveriment.

Regarding the proposed Natlional

Bank for Agricultural and Rural
Development, the Government is
working out details. )

Irrvigation Projects Financed by World
Bank in U.P. and Bibar

9584. SHRI JITENDRA PRASAD:
Will the Minister of IRRIGATION be
pleased to state:

{a) whether it is a fact that Irriga-
tion and minor irrigation projects in
the States of Uttar Pradesh and Bihar
are being financed by the Woerld Bank;

(b) if so, the ecriteria adopted. lor
selecting districts for implementation
of the above scheme;

(c) the details of the projects tf""k?n
up in each district; and L C g
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(d) what is the quantum of funds
received in the past three years and
their distribution district-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) In Uttar
Pradesh, at present Public Tubewells
Project | is receiving credit assistance
of US § 18 million, as per the agree-
ment signed with International Deve-
lopment Association, an affiliate of
World Bank, in May, 1080, for con-
struction of 300 Siate Tubewells in 12
districts of Uttar Pradesh. No specific
irrigation or minor irrigation project
of Bihar is receiving financial assis-
tance from the World Bank at present.

The States of Uttar Pradesh and
Bihar are also covered under ARDC
111 Project for which World Bank is
giving credit 1o the ARDC which re-
finances minor irrigalion programmes
in various States.

by Under the Uttar Pradesh Pub-
iic Tubewells 1 projects which is
designed 1o demonstirate and evuluate
the relative merits of a number of
technical and opervational improve-
ments 1o the design of public tube-
wells system in Ultar Pradesh, the 12
districts  are selecled  representing
full range o, agroclimatic conditions
of the Silale and are distribuied
equally in the Western, (entral and
Eastern Parts of State.

ARDC 1II project covers all dis-
tricts in both the States.

(¢) Number of fiibewel's propos=
district-wise under Uftar Pradesh Pub-
lic Tubewells I project are:

S Name of District No. of Tubewel]

N( T

1 Saharanpur 45
2 Aligarh . . 40
3 Etawah . . . 40
4 Mainpuri . . . 40

804 LS—86

I 2 3
5  Lucknow . . . 40
6 Lakhimpur . . . 40
7 Hardoi . . . 45
8  Faizabad . . . 45
9 Azamgarh . . . 40
10 Varanasi . . . 40
11 Ghazipur . . . 40
12 Allahabad . . . 45

- I_;m[ e - _53(_)__

Under ARDC  III Project minol

irrigation works in all districts like
construction of dug wells, provision
of pump sets, construction of private
tubewellg etc, are covered, subject to
their technical feasibility.

(1) The Utlar Pradesh Public
Tubewells I Project has commenced
in April 1980 and would be in opera-
tion for 2 years. The disbursement
received upto 31-3-1981 is US$§ 0.749
million. The total ARDC dishurse-
ment under ARDC III project which
has commenced from  January 1980
and would close on 31-12-1881 for
Bihar and Uttar Pradesh uplo March
1981 is—

Bihar Rs. 60.38 million
($ 7.1 million aprox, )
ur Rs. 108.97 million

($ 12.9 million aprox.)

Exemption of Janata and L.ILG.
Flats from stamp duty

9585. SHRI NAND KISHORE
SHARMA

SHRI KESHAVRAO PARDHI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a whether Government have ex-
empled stamp duty on Janata and
LIG Flats with effect from 23rd Sep-
tember, 1975;
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(b) the reasons for not exempting
stamp duty on MIG Flats;

(¢) whether in view of large num-
ber of representafions received Dby
Government for exemption of stamp
duty on MIG Flats, Government nro-
pose tp exempt it; and

(d) if so, when and if not, the
reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS' AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

() The Delhi Administration has
reported that having regard to the
paying capacity of the persons buy-
ing MIG flats and the fact that if
this concession is allowed, it would
adversely affect Government revenue.

Stamp duty on MIG flats has not

been exempted.
(¢) There is no such proposal.

(d) As stated in reply to part (b)
above.

Unauthorised construction Block C-5,
Lawrence Road, Delhi-35

9586. SHRI RAJESH KUMAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether an anauthorised con-
struction for residentia)] purposes un-
der the pretext of temple hag been
constructed at the ending point of
Block C-5, Lawrence Road residential
scheme, Delhi-35 by the side of rail-
way line on Goverument land;

(b) if so, whether this unauthorised
construction is a centre for immoral
traffic;

(¢) if so, whether it is also fact
that the residents of the nearby
locality have protested against it, if
so, the details thereof and the action

taken by Government in this regard;
and

MAY 4, 188, ,
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- {d) the steps being taken for de-
molition of the said unauthorised
construction and vacafion of Govern-
ment land and ¢ do away with the
immoral traffic business and save the
character of the residents particulsr-
ly the youths of the area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Concession for Articles Manufactured
for Handieapped

9587. SHRI RAVINDRA VARMA.
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
be state:

(a) whether it is a fact that the
Central Government issued a circular
in August, 1976 asking for the exten-
sion of concession of a 15 per cent
price preference to articles manufac-
tured in workshops and industrial
homes for the handicapped;

(b) if so, whether the contents of
ihis circular have also been com-
municated to public sector undertak-
ings; and

(¢) what steps Government have
taken 1o verify whether the conces-
sion is heing accorded by the Stale
Governmnts and public sector under-
takings?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL. WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (c).
Most of the workshops and industrial
homes for the handicapped are
covered under the definition of small
Scale Units anq as such they are
eligible to receive the price vre-
ference being accorded to the Small
Scale Units. A circular in this regard
has earlier been issued to State Go-
vernment and Public Sector Under-
takings.
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Proposal from West Bengal to Pur-
chase Foodgrains for National Rusal
Employment Programme

9588. SHRI GADADHAR SAHA:
Will the Minister of RURAL RECON-
STRUCTION be pleased io state:

(a) whether Governmenl have re-
ceived g proposal from the West
Bengal Government for purchase of
20,000 guintals of foodgraing f{rom
Central 1ol to resume work under
the Food for Work/National Rura!
Employment Programme in Wesl
Bengal; and

(b} if so, the action which js being
taken for sale/supply of foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

AND RURAI. RECONSTRUCTION
(SHRI BALESIHIWAR RAM): (a) No
such proposal has been received in

this Ministry from the Government of
Wes! Fengal.

{7 Question does not arise.

Levy Sugar Prico (Zone Wise)

4589, SHRI CHANDRABHAN
ATHARE PATIL:

SHRI BALASAHEB VIKHE
PATIL:

Wil the Minister of AGRICUL-
TURE be pleased to stale the basis
and details of Calculation of Zone-
wise levy price of sugar for the season
1980-81, notified by Government?

TilE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): The
ex-factory prices of levy sugar noti-
fied by Government for the season
1980-81 hnve been determined with
reference fu the pro.cions of Section
3(3C) of the Essentia! Commodities
Act, 1055, and on the bLesis of the cost
schedules and otier paramelers re-
commended by the Jligh Level Com-
mitiee on the Sug..s jadustry which
submitted ils repourt tu 1the Govern-
ment in Oclo.er, j980. A statement
showing the calculation of Zone-wise
ex-factery prices of lovy sugar is
altached.

Statement

Galelation of exfactory trices of D-g0 grade of sugar notified en 13-11-00 for 1085-81 sugar year

(Rs. per Quintal of Sugar

SL Zone Cane Cost Total*
No. | e - - ex-factory
*  Cane price Purchase Conver- Return price as
(including Tax/Canc sion notified
driage) Cess/Co-  Clost
op. Soc,
Commis-
sion
1 2 3 4 5 6 7
1 Punjab ‘ 155° 49 2' 04 129" 22 30° g7 318 52
‘2 Haryana . . . . 156-49 1715 10499 30'97 309° 60
4 Rajasthan . . 150 60 . 131° 25 30° 97 g12' 82
4 West U, . 161-32  14'8¢  75'53  go-gy  282:66
5 Central UP, . . . 15848 15°07 go' 38 3097  295*20
6 East UP. . . 155 10 1566  115-38 g0'97 3171t
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1 2 3 & 5 6 7
North Bihar 156° 53 12: 37 123- 8o 30° 97 323 67
8 Bouth Bihar 15366 13:29 14783 3097 345°75
9 Gujarat 156+ 58 1398 7 v0'93 30°97  271-66
10 Madhya Pradesh . 149" 53 611 158 96 30 97 34497
11 Maharashtra} 147°98 1527 76+ B1 30° 97 291- 03
12 Karnataka 152" 22 19° 10 7773 3007 280- 02
13 Andhra Pradesh 149° 70 1100 g6 45 30° 07 288 12
14 Tamil Nadu & Pondicherry 160" 35 25° 8o 8o- 87 30797 297 99
15 Assam, Orissa, West Bengal &
Nagaland . . . 155 33 134" 97 qu 7 32127
16 Kerala & Goa . 1507 37 5 76 8757 3007 274 by

*Note : In the case of weaker units included in schedule VI of the Price Notification an addi-
tional Rs. 26 par quintal has been allowed in the price.

Linking Rural Areas with Telephone
Ficilities

8590. SHRI RASHEED MASOOD:
PROF. AJIT KUMAR MEHTA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of post offices
in the country which are presently
having telephone facilities;

(b) whether there is any proposal
with Government to link the rural
areas with tfelephone service; and

(c) if so, the details thereof stating
the period likely to be taken in the
implementation of the proposal and
the financial implications involved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RKARTIK ORAON):
(a) Nineteen Thousand Nine Hun-
dred and thirty one (19931) post offices
in the rural areas of the country are
having telephone facility as on 31st
March 1981,

(h) Yes, Sir.

(c) It is proposed to extend tele-
phone facility to about twenty thou-
sand (20,000) villages in the country
during the Sixth Five Year Plan.
Investment required “for this is esli-
mated to be of the order of Rs. 150
crores.

A wiT wig vew, At fHewr o
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Telephone Connections given from
Mehsana Exchange to Gujarat State

9592. SHRI MOTIBHAI R. CHOU-
DHARY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of telephone con-
nections given from Mehsana Ex-
change in Gujarat so far and the
number thereof still to be given;

(b) the telephone connections capa-
city of Mehsana Exchange and the
number © of telephone connections
given; and

(c) whether felephones mostly re-
main out of order due {o giving tele-
phone connections beyond its capa-
city and whether the capacity of the
Mehsana Telephone Exchange wil] be
augmented and if so, by what time?

THE MINISTER OF STATE iIN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI XKARTIK ORAON)):
(a) and (b). Desired information re-
lating to Mehsana telephone exchange
is indicated below:

Nominal capacity of  Working connec- Wa:lmg Telephone connections

As on exchange tions : provided during
1980-81
31-3-81 1800 lines 1728 lines 181 o6

(c) (i) No, Sir. and (ii) Capacity of Mehsana

likely to be augmented during 1982-83.

telephone exchange is
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Central Aid to Nagaland to improve
. Agriculture and Yield

9593. SHRI CHINGWANG KON.
YAK: Will the Minister of AGRI-
CULTURE be pleased to slate:

(a8) the ‘monetary aid and technical
assictance proposed to be extended to
Nagaland by the Union Government
for the development of water-
channels, irrigation projects, pumping
sets, seed farins, agricultural research
centres to improve agriculture and in.
crease the yield; and

(b) the incentives proposed for the
villagers in Nagaland persuading them
30 change over from jhumming to
erracing?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRTU'CTION
(SHRI R.V. SWAMINATHAN): (&)
and (b). A Statement is attached.

Statement

(a) Regarding monetary aid, under
the existing arrangements Central
assistance to State Governments for
their State Plan Programmes is given
in the form of block Joans and grants
and is not related to individual
schemes or head of development. For
the Sixth Five Year Plan (1980—85) of
Nagaland, the total approved outlay
is Rs. 210 crores, of which Central
assistance amounts to as much as Rs,
209.5 crores. The guantum of Central
assistance to Nagaland approved for
1981-82 is Rs. 40.2 crores. The pro-
grammes assisted in the Agriculture
and Allied Sectors include develop-
ment of irrigation, seed farms, plant
protection, crop-oriented schemer,
horticulture and agricultural research,
all of which will go to improve agri-
cultural production and yield in the
State.

2. As regards technical assistance,
the Central Government provides
technical assistance and guidance

wherever necessary ang whenever it
is sought by the State Government. In
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this context, the following specific
measures may be mentioned:

(i) For conducting agricultural
research and. developing techno-
logies suited to the areas in
the North Eastern Region, the
Indian Council of  Agricultural
Research sct up a Research Complex
in the North-East-rn Region in
1975. This Research Complex has set
up , Regional Centre jn Nagaland
and g amount of Rs. 60 lakhs is
proposed to be spent on this Cenire
during the Sixth Five Year Plan.
The Nagaland Regional |[Research
Centre has  bren provided with
svientistg ia different diseiplineg and
experiments  are in  progress to
evaluate suitable germplasm of rice.
ameliorution of acid seils  effect of
different phosphatic and other ferti-
lizers on grain yield of rice and
screening of varieties {o different
insect pests and ualso screening of

suitably insecticides/fungicides for
betler performance of rice varieties.

tii) The Indian Council of Agri-
cultural Resecarch Cemplex has also
sel yp one Krishi Vigyan Kendra
in Nagaland fo impart training {o
the farmers.

(iti) The Lab-to-Land Program-
me undertaken by  the Indian
Council of Agriculiural Research in
Nagaland includes oreanisation of
training programmes, field days/far-
mears days, exhibitions, demonstra-
tiong and exlension publications.
This programme covers agriculture
and animal sciences  including
fisheries.

(iv) A Lift Irrigation and Water
Management Project was taken up
by the Indian Council of Agri-
cultural Research ynder its Lab-
to-Lang Programme at Dimapur in
Nagaland in July 1979. This pro-
ject will cover about 600 farm fa-
milies ang an area of 1,000 ha.

(b) With the transfer of the Cen-
trally Sponsored Scheme for Con-
trol of Shifting Cultivation (Jhum-
ming) to the State Government in
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1079-80 in pursuance of the NDC de-
cision, it is the responsibility of the
State Government to take suitable
measures for the control of Jhum-
ming. The Indian Council of Agri-
cultural Research Complex, referred
to above, has undertaken a coordi-
nated research project on shifting
cultivation with the objective of (a)
collecting all relevant information
regarding shifting cultivation includ-
ing soil losses, production, etc; (b)
developing an alternative system of
farming to replace the system  of
shifting cultivation; (¢) studying the
feasibility of developing subsidiary
sources of income; and (d) studying
all associated problems related to
jhumming including crop mixture,
production technology in clopes and
terraces,

Wild Life and Eco-System in Manipur

9594. SHRI DIGVIJAY SINH: Will
the Minister of AGRICULTURE be
pleaseq to state:

(a) whether the Lok Tak project
in Manipur has been finalised;

(b) if so, what provisions have been
made to conserve the wild life ero-
system; and

(c) whether the Manipur stag will
be affected by this project?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Lok Tak project is an on-going pro-
ject expected to be completed Ty
1982.

(b) No specific provision has been

made by the State Government,
-

(¢) It is expected that there will
be no adverse effects. However, the
State Government and the Zoological
Survey of India/Botanical Survey of
India have been advised to conduct
studies on this aspect.

174
STpD Facilities and Checking it;l. Theft

9595. SHRI GHUFRAN AZAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of STD facilities
given to telephone subscribers in the
country, cities-wise upto 1980;

(b) the number of subscribers in
Delhi who have requested to discon-
nect STD facility due to various
reasons;

(¢) the steps Government propose
to take to check STD thefts;

(d) whether an instrument or lock
has been invenied for subscribers in
order {g control STD thefts; and

(¢) the number of complaints of
wrong billing jn Delhi during 19807

THE MINISTER OF STATE IN-
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Upto 1980, 200 stations in the country
had STD facility.

-

(b) The number of subseribers in
Delhi who have already STD barring
facilily is 89056 and a request of
3617 subscribers for STD barring is
pending.

(¢) The following measures are
being taken to check STD theft:—

(i) Access to sensitive places in
the exchange is restricted, meter
rooms are kept locked,

(ii) Cable DPg are being raised
and cabinet, pillars and DPs of the
underground cable network are
being locked.

(iii) Vigilance squads have been
formed in Metropolitan Telephone
Districts to carry out surprise
checks in the fleld to detect cases
of unauthorised diversion of lines;
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(iv) Amendment in the Indian
Telegraph Act is being proposed to
provide  deterrent punishment to
those +who are apprehended for
diversion of telephone calls;

(v) Special equipment is being
procured to monitor selected sub-
scriber lines.

(d) Ng instrument or lock has been
standardiseq or adopted by the De-
partment for subsecribers in order to
control STD thefts, However, the
proposals received from some of the
private parties are under consider-
ation of the Department.

(e¢) The number of complaints of
wrong billing in Delhi during 1980
wag 12631.

News-item Captioned ¢‘Capital’s
Breath of Poison

9596. SHRI R.L. BHATIA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the attentipn of Gov-
ernment has been drawn to the news
item captioned ‘Capital’'s breath of
poison’ appearing in the Times of
India New Delhi, dated the 17th
April, 1881;

(b) if so, the reaction of Govern-
ment thereto; angd

(c) the steps Government propose
to take to save the citizen of Delhi of
the misery during the hot weather due
to this envirenmental pollution and
hazards apart from the spewing out of
2,000 tonneg or so of flyash daily?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) and(c). In order to reduce the
airpollution causeg by IP. Station of
DESU, Government of India appoin-
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ted an Expert Technical Commitiee
to advise on measures of reducing
the air pollution from LP, Station of
DESU. On the basig of the recommen-
dations of this Committee, a Project
Report was prepared by DESU for
installation/modification of Electro-
static Precipitators in Units 1 to 5 of
LP. Staton,

A new electrostatic precipitator of
99.3 per cent efficiency has already
been completed and commissioned in
Unit No. I ang Chimney-1 has been
running practically smokeless,

The work of modification exiension
and gas conditioning of electrostatic
precipitators of Units 2, 3 and 4 i-
also in progress,

In regard to Unit No. V, orders of
providng additional electrostatic pre-
cipitator for an overall efficiency of
99.3 per cent has already been placed
on M/s. Bharat Heavy Electricals
Ltd., and the work is likely to be
completed by January, 1983.

With the completion of the above
anti-air pollution project the dust
emission from IP, Station at the
chimney level js likely to be brought
down considerably.

The Delhi Transport Corporation
is operating mostly diesel fleet and
there is no carbon mono-oxide emis-
sion from the exhaust of diesel
engines,

Further Government has enacted
the Air (Prevention and Control of
Pollution) “Act, 1981 recently. With
the enforéément of this Act, air pol-
lution could be controlled consider-
ably.

Environmental Polluton due to the
soiting up of Glaning Mills in
Kalkaji

9597. DR. AU. AZMI.- Wil the
Minister of WORKS AND HOUSBING
be pleased to state:

(a) whether Government are aware
that in Block G of Kalkaji Refugee
Colony, some persong have set wup
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Ginning Presses unauthorisedly in
the residential ared, which had been
in existence for the last many years
and no action to remove them had
been taken either by his Ministry or
by the Delhj Municipal Corporation;

(b) if so. the reasons therefor;

(¢) whether this has not only
clogged the service drains and the
sewer but also poses  constant health
hazard and environmental pollution;
and

(d) if so, the actiopn which Govern-
ment propose tg take to remove such
unauthorisegq professions being carri-
ed out in the resdential area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The Municipal Cor-
poration of Delhi have reported that
there is no site in Block ‘G’ where
ginning presses have been set up
unauthorisedly.

(b) Does not arise.

(¢) The MCD have reported that
there is no sewer blockage or clog-
ging of SW._ drains in ‘G’ Block.

(d) Does not arise.
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Drinking Water in Sunlight Colony
New Delhi

9599, SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether since the alotment of
LIG flatg in the Sunlight Colony, New
Delhi by DDA to its residents in
April, 1974, the residents of first floor



/

. Supply of water

{

. the Okhla Water Works
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in the' said flats have been facing
hardships due to the actue shortage
of drinking water especially during
the summer season,

(b) whether in spile of repeated re-
quests made by the residents of the
above mentioned Flats, nothing has
been done so far by the authority
and the residents are made to suffer
day in and day out;

(¢) by which time. the adequate
supply of drinking water will be made
to the above residents of DDA flats
of Sunlight Colony, New Delhi; and

(d) if not, the reasons thercfor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). The DDA
has reported that the services of the
LIG houses at Sunlight Colony were
handed over by it to the MCD with
effect from lst December 1980 and
that prior to this date there was no
shortage of water. The Delhi Water
Supply and Sewage Disposal Under-
taking of the MCD has reported that
shortage of water on the first floor oc-
curred due to temporary closure of
since 20th

However, the
to the Sunlight
Colony has now improved with the
recommissioning of the Okhla water
workg and water is available in the
1st floor for about 4 hours in the mor-
ning and about 5 hours in the even-
ing, On the ground floor, water is
available for most part of the day.

1)

February, 1981.

(d) Does not arise.

Reservation for SC|ST in Universi-

ties

9600, SHRI THAZHAI K. KARU-
NANITHI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased tp state:

(a) whether any proposal to in-
struct the various universities who
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are gelting the grants from the Uni-
versity Grants Commission to strict-
ly follow. the Government of India
orders issued in favour of Scheduled
Castes/Scheduled  Tribes providing
reservatiop at the time of appoint-
meats, _promotions and in confirma-
tion stage; and

(b) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) and (b). The
University Grants Commission has
issued from time to time guidelines
regarding reservation for Scheduled
Castes’Scheduled Tribes in teaching
posts (at lecturer’s level) in Univer-
sities and colleges.

In regard to non-teaching posts,
Gevernment orders regarding reser:
vations have been  brought to the
notice of all universities,

The Government of India’s guide-
lines regarding reservationg for
Scheduleg Castes/Scheduleq Tribes in
posts filled up by promotion by
selection to Class II within Class 1I
und from Class II to the lowest rung
of Class I and cther relevant circu-
lars concerning promotion have also
been brought tn the notice of all uani-
versities.

As regards teaching posts, the
question of promotion does not apply
as lecturers, Readers gnd Professors
are appointed on selection basis.

So far ag State Universities and
Colleges are concerned, the question
of recruitment tp various posts and
reservation for Schedulegq  Castes/
Scheduled Tribes falls ithin the
jurisdiction of State  Governments
concerned and their rules.

In the light of the position now
obtaining, the question of issue of in-
structiong is under examination.
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Drinking water for the problem
Villages of Rajasthan

9601, ;‘.HRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
tu state:

(a) the total number of ‘problem
villages’ as identified in Rajasthan
for providing drinking water under
the Sixth Five Year Plan; and

(b) the number asked for by the

State Goverament and the amount

allocated for Rajasthan for the pur-

pose?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) 19803 problem
villages us  reported by the State
Government.

(by Presumbaly_ the Question
seeks information about the
amount asked for by the Gov-

ernment of Rajasthan for prviding
drinking water to identified problem
villages, undep the Sixth Five Year
Plan and the amount allocated for the
purpose. The Government of
Rajasthan asked for an allocation of
Rs. 308.61 crores fur Rural Water
Supply under the Minimum Needs
Programme for the Sixth Five Year
Plan, The allocation agreed to after
discussions beiween the State Gov-
ernment and the Planning Com-
mission is Rs, 106.29 crores. In
addition, funds will be releaseq to
Rajasthan from the provision made
under the Centrally Sponsored Ac-
celerated Rura] Water  Supply
Programme, for covering identified
problem villages. The funds re-
leagsed from this provision during
1980-81 were Rs, 755.70 lakhs out of
which Rs, 558.10 lakhs were for
Works and monitoring and investi-
gation units and Rs. 196,60 lakhs for
purchase of rigs.

Training of Rura] Youth for Self-
Employment in Goa

9603. SHRI EDUARDO FALEIRO:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government are
running a programme for training
rural vouths for seli-employment ia
the States and Union Territories;

(b) if so, what ig the target set for
providing training to the rural
vouths for seif-employment in Goa
during 1981; and

(¢) the financial allocation ear-
marked for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): ({a)
Yes, Sir. The scheme is know as the
National Scheme for Training of
Rural  Youth for Self-Employment
{TRYSEM).

(b) and (c) The target is fixed at
4 minimum of 40 rural youth per
block. Goa has 12 blocks and the
target therefore is 480 youth for the
financial year 1981.82. Funds re-
quired for the ftraining of rural
vouth are to pe met out of the allo-
cation for integrated rura] develop-
ment programme.

Supply of Essential Commodities at
uniform ang fixed prices

9604. SHRI SUDHIR GIRI: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) the measure proposed to be
taken by the Central Government to
facilitate the supply of the essential
commodities to the people all over the
country at uniform and fixeq prices;

(b) whether Government propose
to take over the wholsale trade in
essential commodities; and

(e) if so, the details thereof and if
not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MO-
HANTY): (a) Wheat, rice, levy
sugar, importeq edible oils, cement,
soft coke and controlled cloth are
plready being made available to State
Government at uniforms central
issue prices for distribution through
the public distribution system. Con-
trolled cloth scheme in the mill sec-
tor supplemented by Janata Sarvees
and Dhotigs Scheme under the hand-
loom sector and the cheap cloth
scheme (under which 1000 million
metres have been planned to be
marketedq at all inclusive retail
prices) are being implemented,
net work of consumer cooperatives
will be further expanded during the
current Five Year Plan period with
a view to ensuring availability of
essential commodities at reasonable
prices. In addition, measures are
being taken to increase the produc-
tion of essential commodities and re-
move movement constraints,

(b) No, Sir.

(¢) Does not arise.

Increase in Agro-Inputs

9605. SHRI PRATAP BHANU
SHARMA: Wil] the Minister of
AGRICULTURE be pleased to staie:

(a) what are the percentage in.
crease in main agro-inputs, diesel,
fertilizer and pesticides due 1o Gov-
ernment levy during 1980-81;

(b) whether Government has al-
lowed the same increase in support
price for agriculture produce; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
During 1980-81, there was no in-
crease in Government levies on
diesel, Pertiliser and pesticides,
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(b and (c¢) Does not arise in view
of (a) above, However, keeping ia
view the cost of production and
other relevant factors, the procure-
ment/support prices of different
agricultural commodities have been
raised during 1980-81.

Implementation of Recommendations
of Pritam Singh Committee on
Erosion in Ganga

9606. SHRI ZAINUAL ABEDIN:
Will the Ministey of IRRIGATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment of West Bengal have sent
an unanimous resolution adopted in
West Bengal Legislative Assembly io
the Union Government demanding
that the entire financial liability for
the implementation of the recom-
mendations of the Pritam Singh
Committee report regarding erosion
in the Ganga river be taken up by
the Union Government;

(b) if so, <Government's reaction
towards the fulfilment of the de.
mand; and

(¢) in case of inability of the
Unior: Government tp accept the
said resolution the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Earlier
the Government of West Bengal had
not communicated to the Cenlral
Government any Resolulion of the
West Bengal Legislative Assembly
regarding the financing of works re-
commended by the Ganga Erosion
Committee. However, the Stale
Government has now on request for
material to reply the Hon’ble Mem-
ber’s question, supplied a copy of
Bulletin Part--I dateg 8th September
1980, of the West Bengal Legislative
Assembly, containing the text of a
Resolution in which inter-alia, the
Central Government has been re-
quested to finance the construction of
works recommended by the Ganga
Erosion Committee at an estimated
cost of Rs, 293,7 crores.
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(b) and (¢) Flood Control being a
State subject, the responsibility for
planning and execution of flooq con-
trol works including works to pre-
vent bank erosion, rests with the
State Government and the outlays
required for the floog control secior
are provided for by the State Gov-
ernment in their respective Annual
Plans, The Central Government
provides only block loans and grants
for the State Plan as a whole, How-
ever, the Central Government is
undertaking the bank protection
works where the Farakka Barrage
Complex is affected or is likely to Le
affected by the bank erosion along
the Ganga,

International Decade for Water

Supply and Sanitation

9607. SHRI HANNAN MOLLAH:
Will the Minister of WORKS AND
HOUSING he pleased to state:

(a) whether the Central Govern-
ment propose to observe the Inter-
national Decade for water supply
and sanitation; :

(b) if so, what are the programmes;
of water supply and sanitation during
that decade undertaken by Govern-
ment;

(c¢) whethe, the State Govern-
ments submitteq their schemes for
that purpose to the Central Govern-
ment;

(d) if so, what are the
state-wise;

sthemes

(e) if so, how many of those
schemes and which are the schemes,
accepted by the Centre, State.wise;

(f) which are the schemes submit-
ted by the Government of West
Bengal and which are accepted, if
not, why; and

(g) the amount allotted by the
Centre to the State for that purpose,
State.wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.

(b) to (g). The Internationa] De-
cade envisages greatey attention to
water supply and sanitation facili-
ties. The Decade in India will cover
the period April 1981 to March, 1891.

~ The programme to be undertaken

will be determined by the Five Yeav
Plans. During the Sixth Plan (1980-
85), the eutlay for the Water Supply
and sanitation sector has been in-
creased considerably to Rs. 3,922.02
crores as against Rs. 1,030,68 crores
in the Fifth Plan (1974—79). Since
the subject of Water Supply and Sani-
tation is in the State sector, the proz-
rammes and projects have to he
prepared and implemented by the
State Governments from the funds
provided in the State sector, The
resources of State Governments will
be supplementeq by the outlay of
Rs. 600 crores undep the Centrally
Sponsored Accelerated Rural Water
Supply Programime during the Sixth
plan to provide drinking water 1o
problem villages. An Apex Commit-
tee has been constitutedq at the
Centre for national policy formula-
tion and guidance of the programmes
to be initiated during the Dacade,
State Governments have beepn reo-
quested to launch the Decade from
April, 1981, and set up machinery to
guide the Decade progragnmes in :hie
States.

Repairs and Maintenance of Chav-
Rasi Khamba in District Bharatpur

9608. SHRI R, S. YADAV: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
State:

(a) whether it is a fact that pre-
mises pepularly known as “Chavrasi
Khamba” 84 pillars situated in
Kama, distriet Bharatpur, Rajas-
than is under the supervision and
control of Director-General of
Archaeological Survey of India;
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{b) whether it is also a fact ‘hat
the above premises are of national
importance but are deteriorating
for want of repairs and proper
maintenance;

(¢) whether it is further a fact
that the Department of the Archaeo~
logical Survey of India has not
undertaken its repairs since the dafe
of taking over of these premises;
and

(d) whether Government propose
to provide funds for repairs parking
and proper maintenance of the above
premises?

THE MINISTER OF STATE IN
THE . MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SH:i-
MATI SHEILA KAUL): (a) to (d).
Yes, Sir, Chavrasi Khamba at Kama
is a monument of national im-
portance maintained by the
Archaeological Survey, The monu-
ment is in a fairly good state of pre-
servation, During the last year an
amount of Rs. 7.635.72 has been spent
on clearance and mainienance, In ihe
current years programme an amount
of Rs. 10,000/- has been provided
for repairs and maintenance works
which include provision of a parking
place.

Request of Maharashira Government
for Additional Seats for Diploma in
Pharmacy

9609, SHRI R, K. MHALGI: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that Gov-
ernment of Maharashtra have written
to the Government of India on the
24th October, 1980 for sanction of
additional 900 seats in Maharashtra
for Diploma in Pharmacy;

(b) whether it is also a fact that
the Government of Maharashtra have
written in the same representation
that the Central Government should
take into consideration the growth
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of pharmaceutical [ndustry, the num-
ber of Private and Public dispenseries
as also hospitals in the State for
sanctioning additional seats;.

(¢) if so, what action the Central
Government have taken in regard to
the above said representation;

(d) if no action has so far been
taken, the reasong of delay thereof;
and

(e} when the decision in the matter
is likely to be finalised?
and

THE MINISTER OF EDUCATION
AND SOCTAL WELFARE (SHRI
S. B. CHAVAN) (a) Yes Sir.

(b) Yes, Sir.

(¢) and (d). The Government of
Maharashira has been advised by the
Western Regional Committee of the
Ail [ndia Concil for Technical Educa-
tion to submit specific proposals on
the basis of guidelines laid down by
the Committiee.

(e} After the specific proposals
have been submiiled by the Maha-
rashtra Government and the recom-
mendations of the Regional Committee
on the same made available,
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Monopoly Unit for Blending of Oil

3911, SHRI R. RAMAMURTHY:
Will the Minister of CIVIL SUP-
PLIES be pleased to state::

(a) whether Gujarat Government
has forwarded a proposal to the
Centre for starting a monopoly unit
under its control to take up blending
of oil particularly when several estab-
lished refining units in the Stlate have
excess capacity which could be utilis-
ed for blending purposes; and

(b) the steps being taken to meet
the growing shortage of groundnut oil
and also other edible oils?

THE DEPUTY MINISTER IN THE
MINISRY OF CIVIL SUPPLIES
SHRI BRAJA MOHAN MOHANTY):
(a): The proposal of Gujarat Gov-
ernment relates to blending of oils
whis is tg be restricted only to the
State moninated agencies and the
sale of blendeq oils to be made
through public distribution system.

(b) in order to meet the growing
shortage of Groundnut oil and other
edible oils, Government have con-
tinued to meet the demand-supply

gap through the import of edible oils
and making them available in larger
quantitice to the ‘consumers at re-
asonable prices, through fair price
shops. For this purpose, the Public
Distribution System is being con-
tinually strengthened by the State
Governments for the increased supply
of imported edible oils. The other
steps being taken are augmentation of
availability of indigenous edible oil-
seads/oils through implementation of
an “Action Plan” drawn up by Depart-
ment of Agriculture and Cooperation;
increasing the production of tradi-
tional oils, vanaspati and other mnon-
troditional oils; taking more vigorous
action towards dehoarding of stocks;
enforcement of the various provisions
of the Essential Commodities Act, 1955
including Orders issued thereunder
and of the Prevention of Blackmarket-
ing and Maintenance of Supplies of
Essontial Commodities Act, 1980.
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Arrears of Wages under National
Rural Employment Programme in
Gujarat and Union Territories

9613. SHRI UTTAMBHAI H.
PATEL: Will the Minister of RURAL
RECONSTRUCTION be pleased fo
state:

(a) whether arrears of wages have
accumulateq under the Food for Work
Programme under National Rural
Employment Programme implement-
2d by Gujarat anq various Union
Cerritories and states during Ist
"ebruary, 1980 tg 315t March, 1981;

(b) if so, how much grrears have
accoumulated so far;

(c) the stops taken 1{o clear the
said arrears; and

"(d) what is the rate and ratio for
its caleulalion in terms of money and
food given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (d):
There is no accumulation of arrears
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of wages under Food for Work/
National Rural Employment Pro-
gramme in most of the States/Union
Territories, including Gujarat. In
some States, however, full payment
of wages could not be made as the
works were taken up in anticipation
of adequate quantity of foodgrains
being made available. Instructions
have been issued to the concerned
States to clear the arrears as quickly
as possible, Although complete in-
formation regarding arrears of wages
to be paid in the concerned States is
not available, the total quantum of
these outstanding payments is not
much compared to the overall pay-
ment or wages made under the
programme,

Proposal for Promotion in Subordin-
ate Services

9614, SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS
be vpleased to state:

(a) whether a proposal from the
P&T Department to give two promo-
tions in the subordinate service is
still pending before the J.C.M. Depart-
mental Council since 1977;

(b) whether a large number of
employees have been retiring every
vear without getting gny promotion in
their service career; and

(c) if so, what action Government
propose to take to mitigate the hard-
ship caused to Government servants
because of stagnation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMURNICATIONS
(SHRI KARTIK ORAON): (a) The
proposal is under consideration of the
Government.

(b) No, Sir,

(c) Does not arise because of (a).
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Exczvation at Ranihat and Kotdwara

9615. SHRI T. S. NEGI: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state: ‘!

(a) whether  Ancient History
Department of the Garhwal University
is doing excavations Tn hill Districts
of U.P. and in the adjoining areas;

(b) whether in  Ranihat (Tehri
Garhwal) and in some place ne2ar
Kotdwara, ancient civilizations have
been found out;

(¢) if so, the details of the findings
and what is their historical value; and

td) what encouragement is being
given to the University for such
works?

THE MINISTER OF STATE FOR
EDUCATION AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
{a) Yes, Sir. During the working
season 1880 81 the Garhwal Univer
sity is doing excavation work at the
Ancient site of Merdhwaj, District
Bijnore, U, P,

(b) and (c). The ancient site of
Ranihat was excavated by the Garh-
wal University in the years 1976-77
which yielded remains ranging from-
Bixth-Fifth century B.C, to early
medieval times.

"The excavation work done during
the seasons 1078-79 and 1979-80 at
Mordhwaj, 13 kms. south of Kot-
dwara, has exposed remains of a
unique temple having a massive
pradakshing-path belonging to
Kushana period. 1t has also brought
to light two sand-stone Buddha
sculptures of 2nd angd 3 to 4th century
A.D. Other finds include, 5 terracota
plaque depicting Krishna's Keshivad-
ha and two gold coing of late Kushana
Tulers.

(d) Financial gssistance as per
approved pattern is given for the ex-
ploration and excavation work and
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under the 'village-to-village survey
scheme of the Sixth Five year Plan,
to the Garhwal University.

Housing Projects for West Bengal and
North Eastern Region Stales

9616. SHRI PIUS TIRKEY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the details of housing projects
initiated by the Centre and the details
of projects at present in West Bengal
and North Eastern region State, State-
wise;

(b) whether most of the housing
projects are not implemented in these
States; and

(¢) if so, the reasons therefor and
the action taken to implement these
schemes in these States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) All the social housing
schemes formulated by this Ministry,
except the Subsidised Housing Scheme
for Plantation Workers, are in the
State Sector, in respect of which the
State t3overnments are free to fix the
priorities and modulate the rules. The
Subsidised Housing Scheme for Planta-
tion Workers is in operation in the
State of West Bengal and two North
Eastern States, namely, Assam and
Tripura. Under this scheme, Central
financial assistance to the extent of
874 per cent of the approved cost of
construction (50 per cent as loan and
37 per cent as subsidy) is given by the
Central Government to the planters
through the concerned State Govern-
ments.

(b) In respect of the Central Sector
Subsidised Housing Scheme for Planta-
tion Workers, it would not be correct
to say that most of the housing pro-
jects are not being implemented in
these States.

(¢) Does not arise in view of reply
to part (b) above.
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Counting of War Service for Pension--
ary Benefits in Posts and Telegraphs.
Department

9618. SHRI VIRBHADRA SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have recei-
ved any representation from retired/
working postal empioyees of Kangra
and Hamirpur Districts of Himachal
Pradesh for counting of the war ser-
vices rendered by them prior to joining
their services for pensionary benefits;
and

(b) if so, the aclion taken or propo-
sed to be taken in this regard and by
which time all such cases will be dealt
with and decision communicated to-
them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir,

Five representations have been recei--
ved from the Postal employees of
Kangra and Hamirpur Districts for
counting of war service prior to their
joining postal services for pensionary
benefits.
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(b The information is being collec-
ted and will be placed on the table of
the house early.

Research on Pisciculture

9619. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether pisciculture is practised
in the country; and

(b) whether any research is being
conducteg by ICAR in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWANMINATHAN): (a) Yes, Sir.
Pisciculture is teing practised in dif-
ferent regions of the country.

(h) Two Fisheries Research Institu-
tes of the ICAR are conducting re-
search on the various aspects of fish
culture. The Pond Culture Division of
the Centiral Inland Fisheries Research
Institute at Cutfack, Orissa, as well as
the various <centires of the All India
Coordinuted Research Project on Com-
posite Fish Culture and Fish Seed Pro-
duction located in selected agro-clima-
tic regions are the principal agencies
dealing with research probems in in-
land fish culture. They have as a result
of investigations evolved a viable
technology termed as ‘composite fish
culiure’. Agpropriate combinations of
more than one species of fish are cho-
sen depending on their feeding habits
in order to make full use of the food
materials available in the entire water
column in the ponds. As a result of
this technology, it has been possible to
enhance the average fish yield to at
least 3000 kg/ha/ year, representing
nearly a five fold increase from the
earlier level of production, in any type
of soil and water conditions. Yields up
to an estimated 10,000 kg/ha have been
obtnined under ideal experimental con-
ditions using supplementary feeds.

Technologies have also been evolved
through induced breeding of fish for
overcoming one of the serious constra-
ints in fish culture viz, lack of ade-
quate quantities of stocking material.
For, until recently fish culturists had
to depend entirely on the natural fish
seed sources for this purpose. However,
through hypophysation and burdh bree-
ding, it is now possible to gbtain large
quantities of quality fish seed required
for stocking operations. Fish culturists
in many parts of the country are adop-
ting these various methods of scienti-
fic pisciculture and theirby augment-
ing their fish production. Similar pro
gress, both in brackishwater fish cul-
ture as well as in coastal aquaculture,
has been achieved as a result of inves-
tigations by the ICAR institutes.

Irrigation Projects from Orissa Pend-
ing Clearance

9620. SHRI RASABEHARI REHRA:
Will the Minister of IRRIGATION be
p.eased to state:

(a) how many irrigation projects in
Orissa are awaiting clearance from
the Centre;

(b) the names of these projects and
the cost of each of them:

(c) whether any decision has been
taken; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIL
Z. R. ANSARI): (a) to (d). A State-
ment is laid on the Table of the Sabha.
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Statement

Projects of Orissa pending for Approval

Sl Name of the Project Estimated Present position
No. cost
(in Rs.
lakhs)
| MAJOR
1 Samakoi . 2635°24 Scheme considered by Advisory Committee

Irrigation ijc:ct ' ' of the Planning Commission and found
acceptable. Approval of the Planning
Commission is awaited.

2 Mahanadi Chitrotpala Island
Irrigation Project . . . 12531- 00 ) Modified Reports are awaited from the
State Government.

g Darjang Stage I1 . . . 306- 342

4 Galudih Project . . . 3144 6o
Replies to the comments of the Central

5 Subernarekha Irrigation Project 6591- 98 » Water Commission are awaited from
the State Government.

6 Anandpur Barrage Stage-I 965° 00

v Bhimkund . . . . 39438-99 Hydrologucal and the Design aspects yet

o be finalised by the State Government.

8 1Ib Lrrigation Project” . . . 12391'00 Replies to the comments of the Central Water
Commission are awaited from the State
Government. Concurrence of Madhya
Pradesh and Bihar States is also required
for clearance of the Project.

MEDIUM

1 Barsuan . . . . . 364656 Scheme is pending for want of clearance
from Inter-State angle.

2 Kansahal . . . . . 546- 956
Theses chemes are undtr examination and

3 Upper Jonk . . . . 1303° 235 seruting in the Central Water Commission,

Combination of Kayamkulam and THE MINISTER OF STATE IN THE
Mavelikara Exchanges with STD MINISTRY OF COMMUNICATIONS

Facility (SHRI KARTIK ORADN). (a) Repre-
sentations have been received for au-
tomatization of Kayamkulam manual
telephone exchange and provision of
STD fadiljty for Kayamkulam and
Mavelikara telephone exchanges.

9621. PROF. P. J. KURIEN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government received (b) Kayamukulam: There are about
any representation for combining Kay- 1,300 manual telephone exchanges
amkulam and Mavellikara Exchismges, working in the country. Due to limited
and providing STD {facility; and indigenous praduction of switching

" equipment and certain techno-econo-

(b) if so, the action so far been mic constraints in importing automatic

taken in the matter? switching equipment for small exchan-
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ges, it has not been possible to draw
up a detailed exchange-wise automati-
zation programme yet.

Indigenous production is being aug-
mented and it is hoped that it will be
possible to take up automatization in
phased manner by 1990. Kayamkulam
will be given due consideration for au-
tfomatization in the phased programme.
STD will be possible at Kayamkulam
along with conversion of the exchange
to automatic.

Mavelikara; Proposal for provision
of STD is under active consideration.

Time Taken by DDA in Handing over
The Land to the Allottees

§622. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the time normally taken by the
D.D.A. in handing over the possession
of the land to the allottees after the
price of land has been paid by the allo-
tiees;

(b) whether the possession in res-
pect of those plots which were allotted
during September-November, 1980 has
since been handed over {o the allottees
by the D. D. A.; and

(c) if not, the reasons for the delay
and time likely to Te taken in this re-
gard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Normally one month.

(b) The possession of plots, in a
number of cases where full payment of
premium of the plot has been made
and the required documents furnished,
has already been given to the allottees.
The remaining cases are under process.

(c) In some cases, possession could
not be given on account of non com-
pletion of the formalities like submis-
sion of afdavits, income certificates
etc. The possession will be banded

over as soon as the required forma-
litieg are completed. '

Microwave Station at Forhesganj, Pur-
nea in Bihar

9623. SHRI D. L. BAITHA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether a Micro-wave station is
under construction at Forbesganj in
Purnej district;

(b) if so, since how long it is under
construction and the reasons for delay
in completing the construction;

(c) whether it is a fact that the de-
lay in completion of construction work
has increased the overall construction
cost of the said project; and

(d) the details of facilities expected
after the commissioning of the Micro=-
wave station with other details, if any?

~. THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. However, al] ultra high frequency
radio relay station is under construc-
tion at Forbesganj in Purnea district,

(b) Consiruction commenced in
1977. Radio equipment installation is
now in advanced stage. Procurement
of equipment took slightly more time
than what was expected earlier.

(c) The project is still to be com-
pleted and the final cost of construc-
tion is not available yet.

_{d) The U.HF. scheme will provide
a stable transmission medium from
Forbesganj and thus improve the tele-
com facilities there.

Import of Urea

9624. SHRI NAVIN RAVAN] :Will
the Minister of AGRICULTURE be
pleased to lay a statement showing:

(a) whether if is g fact that Gov-
ernment have entered into contracts



203 Written Answers

with some foreign counfries, agencies
and European corfel Nitres for supply
of urea during 1975-80; and

(b) if so, the nameg and
thereof?.

details

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
Prior {o August, 1975, there were
two procuring Agencies for import of
Fertilisers on behall of this Ministry

MAY 4, 1981
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ie. Department of Supply and Minerals
and” Metal Trading Corporation of
India (MMTC). With effect from Augu-
st, 1975, the entire work of purchase
has been transferred to the MMTC and
as such from that date the Government
has not entered into any contract for
purchase of Urea during 1975-1980. It
is the MMTC who have been purchas-
ing Urea for Government. A statement
indicating the names of foreign coun-
tries, the names of the firms and the
quantity contracted from each country
is attached.
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Swaminathan Committee on Exports of
Perishable Agricultural Commodities

9625. SHRI JAGDISH TYTLER: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether Swaminathan Commi-
ttee on Exports of Perishable Agricul-
tural Commodities has finalised its re-
port;

(b) if so, the items identified by the
Committee for increased production
and protection of prices; and

(c) the decisions of Government

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, sir.
The Swaminathan Group was appoin-
ted not on Exports of perishable com-
modities but to examine the problem
of fluctuating prices of perishable com-
modities in all aspects. The Group has
submitted its major recommendations
to the Government in  March, 1981.
However, the Group hopes to submit
its detailed final report by 15th May,
1981.

(b) To begin with the Group has,
for tackling the problems of produc-
ers as well as consumers, identified 12

Ea

210

commodities viz, potatoes, onions, cay-
iiflower, cabbage, tomatoes, ginge‘v,
pineapple, apple, orange, mango, gra-.
pes and furmeric.

(c¢) The major recommendations of
the Group are under examination.

- Recommendations of Technical Expert.

Committee on YFC Tcbacco

9626. SMRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what are the recommendations
of the Technical Expert Committee on
VFC tobacco;

{(b) whether Government have exa-
mined the implication of these recom-
mendations; and

(c) if so, the action taken or pro-
posed to be taken by Government in
respect thereof?

THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (ec).
The recommendations made by the
Technical Expert Committee on VFC
Tobacco were examined by the Gov-
ernment. The recommendations requir-
ing action and the action taken there-
on are given in the enclosed statement, _

Statement

Action taken or proposed to be taken on recommendations of ths Technical Excpsrt Gomnittes

Recommendations

Action taken/proposed to be taken

1. It is necessary to undertake a
study on the assessment of cre-
dit taken by the farmers
from different sources and the
interest rate charged thereon
as also the period for which it
is charged.

A similar recommendation has also been made by the:
Special Ex'ﬁ:u Committee on Cost of Production
Estimates.
mittee are under active consideration of the Govern-
ment of India. This recommendation shall also be
implemented alongwith the recommendations of the
Special Experts Committee after their approval.

e recommendations of the above Com-
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Recommendation Action taken/proposed to be taken

The DES (Directorate of Econo- This matter was considered in detail and a link up bet-
mic and Statistics) figure of  ween crop-cutting experiments scheme and cost
average crop vyeild is bound  studies was not found to be feasible.
differ from the Boards estimate
" due to differences in the metho-
dology of estimation. The
DES estimates are by and large
acceptable being based on a
large sample of cultivators.

However, the data base for
estimating crop yeilds would be
stronger if crop cutting ex-
periments are conducted.  The
feasibility of using this method
in future cost studies by the DES

8.

may be explored.

If a farmer operates as a manager
as well as labourer, an imputa-
tion for managerial functions
should fbe included in
costing.

This question was also examined by the Special Expert
Committee whose recommendations are under con-
sideration,

the

4. ® In the existing cost studies by DES It has been alrcady decided that while making

5. The Committee rccommends that The Tobacco Board has

the cost is calculated upto the
farm harvest level If the
same is to be calculated at the
market level the marketing cost
should also be added. Estima-
tion of marketing cost needs a
separate study.

steps should be taken for standar-
disation of grades of tobacco crop
as the existance of different gra-
des as at present creates confusion
in the market, giving scope for
exploitation through manupula-

. ting the grading of the crop.

recommendations on procurement/{support prices
the Agricultural Prices Commission would take into
consideration the cost of transport of produce from
the field/village to the procuremnent centre or mandi
etc. Preliminary effort for collecting data on transport
cost has already been started.

evolved 8 new farm
grades for tobacco in  black soil areas at
farmer’s level and is streamlining the systems for
grading of VFC tobacco grown in light soil areas.

6. As regards deriving individual cost No solution has been received in this regard.

of production for various grades of
the crop there is no ready made
solution, The Problem may be re-

ferred to the Srccul Expert Commi-

ttee (Under the Chairmanship of
of Dr. S.R. Sen) for deailed study.

. The realistic remunurative or ex- Minimum export prices for various agmark grades of

port price should take into account
several factors such as areas in
which the produce was grown,
its quality etc., besides the cost of
production or cultivation.

Bringing the crop under regulated
market Act is also recommended.

VFC tobacco are fixed by the Government every
year after taking into consideration factors like esti-
mated production and its quality in our country,
cost of production and supply position in the world.
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Recomendation

Action takenfproposed to be taken

— T ——

Regardimg bringing the tobacco under regulated
market Act it may be stated that under the Tobacco
Board Act, 1975 as amended, the Tobacco Board
is empowered to establish auction platforms for
sale of VFC Tobacco.

8. -lg:glrding the extent of ‘Profit’ to Subsequent to the submission of the resport of the

granted to the farmer the Com-
mittee felt that it should not be con-
nected with specific crop alone. It
should be considered in the con-
text of other competing crops in
the holding as well as other farm
acrivities,

D. D. A. Flats in Trijekpuri

9627. SHRI C. CHINNASWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
DDA flats in Trilokpuri are in low
lying area and people are afraid of
opting to those flats for the fear of
floods etc. during rainy season;

(b) whether the Vice-Chairman, DDA
has declared that the flats would be
sold by February, 1981 and if so, the
method proposed to dispose of the
flats especially when the registered per-

sons are not willing fo opt for those
flats;

(c) whether there is any proposal
with the Government to remove the
apprehensiong of the prospective buy-
ers of DDA flats in Trilokpuri and pro-

vide better civic amenities to them;
and )

(d) whether DDA is incurring a
huge loss since it is not able to dispose
of these flats?

.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information
is being collected and will be laid on
the Table of the ‘House.

Technical Expert Committee, the Special Expert
Committee (Sen Committee) also examined the issue
of profit. Recommendations of the Sen Committee
are receiving consideration.

Release of Director Housing, DDA
from his Post

9628. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what are the specific charges
and the circumstances under which the

Director Housing of DDA was relieved
of his job orally;

(b) what are the comments of the
Vice-Chairman of ®DA on the reports
published in the press on this subject;

(c) that a copy of the entire corres-
pondence between the Director hous-
ing and the Vice-Chairman, DDA is
placed on the table of House: and

(d) it not, what are the reasons for
not doing so?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR; BHISHMA NARAIN
SINGH): (a) to (d). The information
is being collected and Will be laid on
the Table of the Sabha.
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Allotment of Land to Educationat
Socia] and Religious Institutions in
Delhi

9629. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the names of educational, social
and religious institutions to which
land has been allotted by Government
in New Delhi and Old Deihi and the
area of the land allotted to each insti-
tution during the last two years;

(b) the criteria followed for the al-
lotment of land to these institutions;

(¢) whether some persons are in
possession of illegal land and are run-
ning some nursery schools etc. just to
show to Government and had hired
some rooms and taking financiai bene-
fits like this such as Udasin Ashram,
Punchkuin Road, New Delhi;

(d) if so, whether Government pro-
pose to take back such land which be-
longed to Government and take action
against such owners; and

(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Two statements showing
the names of the institutions, which
have been allotted land by the Delhi
Development Autherity and Land &
Development Officer are laid on the
Table of the House, [Placed in Library
See No, LT-2503/81].

(b) The institutions are required to
fulfil the under-menfioned conditions
for the purpose of aliotment of the
land:—

(i) It should be a Society regis-
tered under the Societies Registration
Act, 1860.

(ii) It should be of non-profit
making character.
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(iii) Its case should be sponsored
by the Ministry/Department concer-
ned of Delhi Administration except
in cases of religious institutions.

(iv) It should have sufficient funds
to meet the cost of lang and to un-
dertake the construction of building
thereon.

(¢) Yes, Sir. The Land & Develop-
ment Office has reported that some
unauthorised schools are being run on
Government land. The Priest of Uda-
sin Temple is also running a ~ school
unauthorisediy on Govt. land at Pun-
chkuin Road, New Delhi. The temple
itself is an unauthorised one.

(d) and (e). The Land & Develop-
ment Office has reported that necessary
action against the individual squatters
is taken under the Public Premises
(Eviction of Unauthorised Occupants)
Act, 1971 for recovery of damages and
that wherever necessary eviction pro-
ceedings are also initiated.
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Seniority List of Female Physical
Education Teachers

9632. SHRIAT; MADHURI SINGH:

SHRIMAT]I SANYOGITA
RANE:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to Unstarr-
ed Question No. 6450 on 6th April,
1931 regarding seniority list of femnale
physical Education Teachers and state:

(a) the number of {eachers with
more than twenty years of service
whose seniority has been disturbed as
a result of this revision; and

(b) whether such a revision has
been made in the case of male teach-
ers also, and if not, the reasons there-
for?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) Unstarred (Question
No. 6450 replied on 6-4-81 was about
the seniority list of female Post-gra-
duate teachers and not female Physical
Education Teachers. However, accord-
ing to information received from the
Delhi Administration, tie seniority of
Physical Education Teachers (female)
was revised g a result of a judgment
in the High Court of Delhi. 42 Senior
Physical Education Teachers (female)
were affected due to This révision.

(b) No, Sir. The seniority list of
Physical Education Teachers (male)
was also challenged by some Physical
Education Teachers in the High Court
of Delhi. But, the Court dismissed the
case,
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Amount Allocated to Jawaharlal
Nehry University by U.G.C.

9634. SHRI A. C. DAS: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) the total amount allocated to
University Grants Commission duting
the Fifth Five Year Plan;

(b) the total amount given to
Jawaharlal Nehru University by
University Grants Commission for
the implementation of various pro-
jects during that period;
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(c) the total number ang the name
of projects taken yp so far by the
Jawaharlal Nehru University teachers
and the progress made so far in com-
pleting those projects;

(d) whether some more number of
new projects are going to be financed
by the University Grants Commission
for the Jawaharlal Nehru University
teachers during the Sixth Five Year
Plan; and :

(e) the details about the provision
made so far for that period?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) The total
amount allocated to university Grants
Commission during the Fifth Five
Year Plan was as follows:—

(Rs. in lakhs)
A~ .

Plan Non-plen Tetel!

18,087 .97 15.509.86  34.587.8%

(b) The total amount given to the
Jawaharlal Nehru University by the
University Grants Commission during
the Fifth Five Year Plan was as
follows: —

(Rs inlakhs)
Plar Non-plan Topal
760.39 B14.90 1605 .29

(c¢) The information is being com-
pileq by the University, and will be
placed on the Table of the Sabha in
due course. . -

(d) and (e). Out of the proposals
amounting to Rs. 939 lakhs submitted
by the Jawaharlal Nehru University
to the University Grants Commission,
proposals amounting to Rs. 41.62
lakhs have been accepted” so far.
Other proposals will be considered
by the University Grants Commission
in accordance with the - prescribed
norms.
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Opening of Circle of Hydrological
mwms and Flood Forecasting
' ‘at Bhubaneswar )

9635 SHRI A C DAS: Wwill the
Minister of IRRIGATION be pleased
to state:

(a) whether it is a fact that there
has been a public demand for the
opening of a Circle of Hydrological
Observationg and Flood Forecasting
(Central) at Bhubaneswar under the
Central Water Commission;

(b) whether this public demand
wag published in the leading local
and national dailies; and

(c) if so, whether the Government
are taking steps to open the circle at
Bhubaneswar immediately?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
There has been no public demand
for the opening of @ Circle of Hydro-
logical Observations and Flood Fore-
casting at Bhubaneswar. However,
the Amritbazar Patrikg of 3rd April,
1981, carried a news item gtating that
employees in the Office of the Central
Floog Forecasting Division, Central
Water Commission, Bhubaneswar had
demended the opening of a  Circle
Office at Bhubaneswar under the
Hyderabad Zone. No proposal in
this regard has been received by the
Central] Water Commission from the
concerned employees,

(e¢) There is no proposal to open a
Circle Office at Bhubaneswar for the
present.

Workcharged Staff Working Under
Eastern Gauging Division ang Flood
Forecasting Division at Bhubaneswar

8638. SHRI A. C. DAS: Will the
Minister of IRRIGATION be pleased
to. stale;

(a) whether the workcharged staff
working under the Eastern Gauging

Division and Flood Forecasting Divi-
sion under the Centra] Water Com-
mission at Bhubaneswar are not get-
ting the same benefits as are enjoyed
by a workchargd staff of CPWD and
other Central Government Organisa-
tions functioning in the country;

(b) if so, the reasons therefor:

(c) whether he would place a
statement on the Table showing
separately the benefits enjoyed by
the Workchargeq staff of CPWD and
other Central Government Organisa-
tions functioning in the country;

(d) whether Government arg con-
sidering to give the benefits prevail-
ing in CPWD to the workcharged
staff of the CWC retrospectively; and

(e) if so, when the decision will
be taken?

THE MINISTER OF STATE IN
THE MINISTRY QOF IRRIGATION
(SHRI Z. R. ANSARI): (a) Thse
workcharged staff of the Central
Water Commissicn, including the-
workcharged staff of the Eastern
Gauging Division and the Flood Fore-
casting Division gt Bhubaneswar, are
entitled to the same terms and con-
ditions of service and other conces-
sions as are admissible to the work-
charged staff of the Centra] Public
Works Department.

(b) to (e). Do not arise.

Tubewells Sapotioned in Andhbra
Pradesh with World Bank
Assistance

9637. SHRI M. RAM GOPAL RED-
DY. Will the Minister of IRRIGA-
TION be pleased to state:

(a) the number of State Tubewells
sanctioneg for small farmers in
Andhra Pradesh under the irrigation
schemes financed with World Bank
assistance; and

(b) whether under thig programme-
funds are being spent through the
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Central Irrigation Department and
the details in this regard?

THE MINISTER OF STATE 1IN
“THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARID): (a) So far
¢ this Ministry is aware, there is no
jrrigation scheme for the construction
of State Tubewells for small farmers
in Andhra Pradesh, financeq with the
World Bank assistance.

(b) Doeg not arise in view of (a)
‘above,
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Dairy Development in Bihar Under
Sixth Plan

9639 SHRI VIJAY KUMAR
YADAV: Will the Ministe, of AGRI-
CULTURE be pleased to state:

(a) whether there are great pros-
pects of Dairy Development in Bihar;
and

(b) if so, the provision made
under the Sixth Five Year Plan for
the current financial year for dairy
development there?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
There is good scope for dairy deve-
lopment in Bihar.

(b) Under the State Plan, 3 sum
of Rs. 760 lakhs for the Sixth Five .
Year Plan gnd an amount of Rs. 160
lakhs for the year 1981-82 have been

recommended for dairy development
in Bihar.
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Limbini Project

8641. PROF. NARAIN CHAND
PARASHAR: Will the Ministe, of
EDUCATION AND SOCIAL WEL-
FARE be pleased {o state:

804 L.S.—8.

(a) whether the National Com-
mittee for the development of Limbini
Project with UN. Aid has started
functioning;

(b) if so the composition and func-
tions of the Committee along with an
outline of the work done by the Com-
mittee so far; and

(c) if not, the reasong therefor and
the likely date by which the Com-
mittee work start functioning?

THE MINISTER OF STATE IN THR
MINISTRY OF EDUCATION AND
SOCIALL. WELFARE (SHRIMATI
SHEILA KAUL): (a) to (e). A
National Committee comprising of the
following has been set up to suggest
the quantwh of funds to be raised for
the Lumbint Project, and the modali-
ties of raising the funds:

(1) Director General —Chairman
Archaselogioal Survey of
India.

(2) Joint Secretary (U.N.),
Ministry of External Affairs.

(3) Joint Secrtary (Nepal),
Ministry of External Affairs,

(4) Dr. Lokesh Chandra, M.P.

The Committee could not hold any
meeting ag its Chairman has retired
and the orders for nominating another
Chairman are under process. It has
also0 been considered to make some
more additions to the composition of
the Committee. It i expected that the
Committee may start functioning in
the monthg of May-June, 1981,

Primary and Secoadary Fducatiom
Commission

9642. PROF. NARAIN CHAND
PARASHAR: Wil] the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to refer to the reply
given to Unstarred Question No. 3728
on 16th March, 1981 regarding
Primary and Secondary Education
Commission and state the alternative



7 © Writtén Answers

steps propesed to be undertaken by
Government for streamlining edcation
ay these two levels?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): School education both
at the Primary and Secondary levels
is primarily the responsibility of the
State Governments.

Any Central intervention is aimed
more at setting standards and at in-
troducing uniformity of syslem/
pattern. The National Policy on
Education (1968) provides the Com-
mon basis in this endeavour.

Academic leadership ang support is
extended to the State Governments
through organisation like {he National
Councii of Educational Tesearch and
Training (NCERT), the National
Institute of Educational Planning and
Administration (NIEPA), and the
Conference of Boards of Secondary
Education (COBSE). The forms of
the Central Advisory Board of Educa-
tion (CABE) and the Conferences of
Ministers for Education are also
utilised for effecting improvements in
School Education,

The discussions in the Planning
Commission to consider Five Year/
Annual Plans also provide useful
opportunities to review ‘Shool Educa-
tion' in the different States.

It will thus be seen that adequate
attention is given to streamlining
school education along the lines in-
dicated above without having to set
up different Commissions for the
purpose,

Ceal Pilferage at Mechanised Brick
Kiln Factory Delhi

- £643. GIRI DAULATSINHJI
JADEJA: Wily the Minister of
WORKS AND HOUSING be pleased
to state:

. {a) whether it is a fact that there
has been coal pilferage at Mechanised
brick kl'n in Delhi;

MAY 4, 1981

Written Answers 028

(b) whether it is a fact that coal
obtained from Government quota have
been given to the private kiln owners
without obtaining permission of the
cancerned authorify; .

{¢) if so, what wag the gquantum
and by when this transaction was
made; and.

(d)whether any action has béen
initiated against the persons responsi-
ble for shortage/pilferage of coal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISIIMA NAR-
AIN SINGH): (a) 4o (d). The infor-
mation is being collected from the
NBCC and will be placed on the
Table of the Sabha.

Break-up of Ownership of Land

0644, SHR; MADHAVRAO SCIN-
DIA: Will the Minister of RURAL
RECONSTRUCTION 1pe pleased to
state:

(a) what percentage of cultivable
land in the country was owned and
cultivateq bv small and medium
categoriey of farmaers m the beginniz
of 1979, 1980 and 1981 and how much
was held by big. farmers;

{(b) what progress has been made
in regard to framing of Land Reform
Laws and enforcement of iand reforms
in gach State and Unjon Territory;
and

. (c) the States/Territories in which
more thap 50 per cent of cultwable
)and is he}d by big farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) There has
been no recent survey into the land
ownership andq cultivation pattern.
However, the data on area operated
by major size classes of holdings, as
collected in the course of the Agri-
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cultural Census, 1976-77, is given in
Statement-1,

(b) The laws on agricultural land
ceiling reflecting the National Guide-
lines have been enacted or revised
and are under implementation prac-
tically throughout the country (except
Nagaland, Meghalaya, Arunachal
Pradszh and Mizoram in North Eastern
Region) where lang is generally held
on community basis and also the
Union Territorres of Andaman and
Nicobar Islands and Goa, Daman and
Diu). A statement giving progress of
rovised ceiling laws iy attached IL

(cy According to the Agricullural
Census, 1976-77. in Rajasthan and
Nnzaland more than 50 per cent of
opeiuted arey was comprised in large
Foldings (10 Ha. and above).

230,

Statement 1

Percenage distribution of area operated by
major size classes Agricultural Gensus
1976-77 All India

Size Class Interse
percentage
Marginal . . . . . 10. 7
{(below 1 Hacter)
Swmall . . . . . . 12.8
{between 1 to 2 Hacter)
Semi Medium . . . 19.8
(betwrrn 2 to 4 Hacter)
Medium
(betveen 4 1o 10 Hacter) o4
].argr:
{10 Haetm s and abowe \' N 26.3
Toran 100, 0

Statement II

State/Uvion Terriiories

A b
A

Hihar

(iu_}.n.;‘- . . . . . . .
Harvna

Fiovachal Pradesi . . . . -
Jearine & Kashmor . . . .

Korrmataka
K"I.ll;i

Madbva Pardesh
Matirashira
Muarnipor

Orissa

Paujab
Rjasthan
Tamil Nadu
Tripur:

Uwnar Pradesh
West Beugal
Dadra P. N. H.
Delhi
Pondicherny

T aerest

Ares dee- Area taken Arca dis-
lared surplus possession  tributed

107475 4onBos 286922

573408 Rornar 2802
240,216 1000 1.41.000
B9.8713 20,75t 3-935
20.07% 11,425 0.31%
LN LR R R N 1500
130,476 b 222 17.332
1.15.016 AR E] 50,834
2.55.455  1.58,140 77.704
g70361 2800729 280727
347 -
1.37.958 120068 1oo0157
40,113 14,615 10,547
2,406,225 220517  1.21,800
76.047 72814 54 408
1,961 1,502 946
C . 270,905 2,54.205  2.23.251
« .« rgog04 95018 52,307
8.967 5082 3.192
780 413 .
2,527 976 837
"38.01,848  25,84,855 :7.71,609
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Area of surplus land and its distribu-
tion te Scheduled Caste/Tribes

9645, SHRI MADHAVRAO SCIN-
DIA; Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the extent of land declared
surplus in each State/Union territory
with the enforcement of Land Re-
forms, during 1979-80;

(b) how much of it has been redis-
tributed to the Harijans, Adivasis and
other landless farmers during these
years, indicating the number of bene-
ficiary familley to whom this land
has been allotted; and
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(e) how much of it has been forcib-
ly reoccupied by the original owmers
of the land or has been transferred
on to third parties by the allottees of
land?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). A statement is appended.

(c) According to the reports re-
ceived from the State Governments,
the incidence of reoccupation of land
by original ownerg is negligible.
There are also no reports of benami
transfers by the allottees of ceiling
surplus land.



Written Answers VAISAKHA 14, 1903 (SAKA) Written Answers 234

233

og-z1-1§ ¥l 60S1 gel1 091 L6z lrgi L¥gS qbi¥s ubEf eSO
0g-z1-1€ yt¥ anduepy
og-v1-1f ©66 VN 6gz VA oLt VN 1591 zgog 16961 * BNYSRIRYERN
og-zi-1€ z6gz 1599 gb6z 65Sg Yiiz 1¥9g zobg 15812 ysapeiJ elypep
og-zi-1€ ggt¥ gbzz z6¥ S1¥ obg¥ gi¥z §996 LLoS TRy
og-ti-1€  6¥¢ ¥6¥z &7 o 6163 tlog 890z 9916 oo1§1 eeewIey
' anuyses] jp nwwef
0g-s1-18 yRpesd [eyIewry
og-L-1€  gE11 6¥E 6gz1 ¥¥gt Sotz gt1d zogoi . euedrer[
og-z1-18 151 108 ik 6€z g9 6Egz 9ig 6Lgt S1ed yerefnn
og-g-1t ¥168 Jeyqrg
og-z1-1& VN WN 6% g¥ NN VN 6S19 VN wessy
og-z1-1f 1¥¥61 116gz tol¥ gS%o1 £S61z C9Siz L6og¥ ¥tolg Ysapel] eypuy
=u U s=u b
viqe|reaE  -EPDLIUN ~BI0Y2u -eldyauaq -RI2[aulqg
uopewioj]  Jo ‘ON 'Y JO oN valy o oN BAIY  JO ‘ON wry  midms
=Ul omgm paJepap
oxdn 3jeq Q0 QUL PIMPIYPS SeD pInpayag PANGLISTp 1Y ey AioNua), woruf)/aelg
(Poe  w wosy)




MAY 4, 1981 Writien Answers 236

Written Answers

235

'PISE) PIMPIYIG OPUN PIPRPUL T

JAqepiesy 0N VN

&£L166 Lyzzg 1olgt 6Sozr gozal geebld rCzrhl 6ggroz zGlehs TVIOL,

og-z1-1£  gf h orn €y g of Cgb Arromprpuog
mrRa
ARy JeSeN %@ ripe(
og-9g-0f 06961 VN q%6g N whE6: VN arE1¥ 10£g1 £Cgne ﬁm_.wnom 19M
og-6-08 LS z1oly £1got hiza Lg6G1 cC16z 9Lt ysepeag RN
og-z1-1§  ob1 61z L% 4 ol Gl b1 o1¥ gg¥ enduy,
og-z1-18  E¥g¥ gELS1t ¥ 8 te¥g z9%9 tlo1t qofrz 6LLzE npeN [uel
ueyseley
og-o1-18 LG £q16 g9t Lotz Sz olgS fogot qefung

1 o1 6 8 L 9 S ¥ € z 1




237 Written Answers VAISAKHA 14, 1908 (SAKA) Written Answers 238

Shortage of Posta] Stationery in
West Bengal

9646. DR. SARADISH ROY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that postal
stationery and forms are not easily
available in all Post Offices in West
Bengal during the last six months;

(k) whether as a result som: res-
irirtion have been imposed reparding
sale of inland lettere etc.:

(c) if so, what measures have been
adopted to improve the situation;

(d) whether new system of supply
of Postal Stationery have caused de-
lay: and

(o) if so, thz measures adopled to
improve the supp'y?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (e). There was some shortage
of postage stamps and postal station-
ery for some time in the past. At pre-
sen{ there is adequate supply of
postage stamps and postal stationery

in West Bengal. No restriction on

sale of inland letters were imnosed.

Various measures taken to improve
the situation are detailed in  the
attached statement.

Statement

Measures taken by the Government to
tide over the shortage of  postal
stamps and stationery,

1. An Inter-Ministeria] Co-ordina-
tion Committee of senior officers of
Department of economic Affairs,
Ministry of Financ: and P&T Depart-
ment has been constituted to oversee
the production of postage stamps and
postal stationery and to take steps to
increase the production.

2. Steps have been taken to aug-
ment the machine capacity to increase
the production of stamps and station-
ery.

3. A second Security Press is being
set up at Hyderabad to augment the

- supply of it>ms of postal stationery.

4, A Liaison Officer has been ap-
pointed at Nasik to closely liaise with
tha Indian Security Press, the Rail-
ways and other authorities for speedy
distribution of stamps.

3. For better deployment of avail-
able stock, the Department is pro-
gressively taking over stocking and
distribution functions from the State
Treasuries,

6. The number of definitive stamps
of higher denominations has been in-
creased from 50 to 70 stampg per sheet
so that with the same effort large
number of stamps are printed.

7. Use of Franking Machines is
being encouraged by providing more
facilities including a rebate of 1.5 per
cent of the total value franked to
the usars of the machines.

8. Wherever necessary, local manu-
facture of blank Inland Letter cards
and Envelopes is resorted to by the
Postmasters—General to meet the
public demand.

s

9. Sale of stamps through licensed

vendors has been temporarily sus-

pended except in remote, hilly and

trackward areas to prevent unethical
practices.

Late despatch of postal articles at
Sainthene

9647. DR. SARADISH ROY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether postal department hav
have received complaints and news-
paper comments regarding late deli-
very and despatch of postal artlicles
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after establishment of R.M.S, at Sain-
thene in West Bengal Circle; and

(b) if so, what measures have been
adopted to improve the situation and
with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir, Public complaints re-
garding late delivery and despatch of
postal articles after establishment of
RMS at Sainthene have been received
but no newspaper commznts has been
received in the recent past.

(b) To improve the situation the
mail arrangements of this office have
been reviewed. In order to curtail
transit time and to expedite trans-
mission of mails direct bags have
been introduced.

MAY 4, 1981
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Amount for irrigation to Haryana
during VI Plan

9648. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the amount earmarked for irri-
gation purposzs to Haryana Govern-
ment during Sixth Five Year Plan;
and

() the details of each scheme and
total area to be irrigated thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The total
public sector outlay for irrigation
purposes for Haryana during the
Sixth Plan is Rs. 455.01 crores,

(b) A Statement is laid on the
Table of the House,

Statement

Major and Medium Irrigation Schemes in Haryana during Sixth Five Year Plan.

‘Sl Name of Scheme
No.

Irrigation potential
(Thousand Hectare)

(A) Pre-Sixth Plan Schemes
1. Multi-purpose River Valley Projects
1. Beas Unit I ‘1
2. Beas Unit 11
3. Beas Unit I(Extension) &
4 Beas Unit I (Extension)
ToraL I . . . .

II. Major Schemes

1. Jawaharlal Nehru Lift Irrigation Scheme . . . . 5

2. Loharu Lift Irrigation Scheme .

9. Sewani Lift Irrigation Scheme .

4. W.J.C. Remodelling Project
Gurgaon Canal Project

6. Augmentation Canal Project

2. Constructing New Tajewala Barrage

e
8. Construction New Okhla Barrage (Haryana share) |

9. Sutlej Yamuna Link

10. Part share cost of storages of Kotla Bhindawas,

Ottu Lake and Masani Barrage
Torar I .

No direct benefits.

. . - . 248
81

. . 54

3 Only hcadworks being
rebuilt no additi -
tional benefits.

275

10

935




241  Written Answers VAISAKHA 14, 1903 (SAKA) Written Arswers 242
1 2 3
III.  Medium Schemes

1. Rewari Lift Irrigation Schemes . . . a8
2. Raising Capacity of Bibipur Lake . . . . . 14
3. Remodelling and Lining Delhi Bra.nch and Delhi Tail
Distributary . . . . - No. direct benefits.
4. Lining Hansi Branch RD o to 60 . . . 7
5. Nagal Lift Irrigation Scheme . . . . 14
6. Jui Lift . . . . . . . 19
ToraL III . 82
ToraL A (I-i—!h HI ; 101y
(B) New Schemes of Sixth Plan
1. Multi Purpase Projects
1. Kishau Dam . . . . . . . . 162
1. Major Schemes
1. Remodelling BMB and its distribation syste.n and constructing
new channels for utilising additional supplies through Rajasthan
feeder and BML and Farukh Nagar Lift Irrigation scheme 36
2. Ganga Yamuna Link . . . . . . . . 202
3. Scheme for use of flood water for surface irrigation d.la,rgmg saline
ground water and creating under ground storages 40
4. Making parallel WJG increasing its capacity from Tajewala to Munak
to cater for increased requirements of canals from 12,000 to 20,000 Cs. 58
1. Conservation measures by installing 750 ‘\In sprmklcr 1rr|gauon scts on
Lift and Flood Control system . 400
6. Installing 250 Nos. Drip Irrigation scts 20
7. Interlinking old Augmentation tubewells to New Augmentation canal 6
8. Providing Irrigation to Mewat area and Pataudi area 23
9. Other new Schemes under investigation 58
Sub-Total IT . . . . 843
IIY  Medium Schemes
Nil
TOTAL B(I+II4+III) : 1005
(c) Modernisation Schemes .
1. Modernisation of existing canal system in Haryana. 378
2. Conjunctive use of surface and gmund water (Imtallanon of Aug-
mentation Tubewells) . . . 167
TOTAL OF(C) 545
(D) Minor Schemes 147%
TOTAL (A) -+ (B)+4-(C) + (D) 2,714

*For minor schemes chemewise details are not furnished in the state plan document.
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Additional land for Tara Group
Housing Cooperative Society, Delhi

9649. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to staler

(a) whether Government have re-
ceived any application for Tara Group
Housing Cooperative Society for al-
lotment of additional land for cons-
truction of garages and servant cuar-
ters; and

{b) if so, the action taken thereon?

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA  HA-
RAIN SINGH): (a) No, Sir. The DDA
has, however, reported that a request
was received for allotment of land
for providing housing accommodation
to service personnel,

{b) The request was turned-down
bv the DDA due to non-availability ot
land in the vicinity.

Booking of Trunk Call difficulties from
Charkhi Dadri telephone exchange for
Chandigarh and Delhi

0650. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government are aware
of the great difficulties in getting a
trunk call to Chandigarh, New Deihi
booked at Charkhi Dadri Telephone
Exchange (Haryana);

(b) whethey it takes considerable
and inordinate delay to get the said
trunk calls and whether the trunk
lines are mostly out of order; and

(¢) if so, the sieps taken to remove
the =aid trunk difficulties?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORACN): (a)
No, Sir.
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(b) There is no inordinate delay
but some delay might occur due to
Irequent electric power cuts at Char-
khi Dadri.

(¢} It has been” the experience that
power cuts ranging from 5 to 11 hours
a day take place at Charkhi Dadri.
The exchange battery cannot cope
with such frequent and prolonged
cuts, To improve the trunk services,
an Engine Alternator is being instal-
led at the exchange. This would re-
duce the difficulty posed by {requent
power cuts at the station.

Branch post offices, PCOs and Tele-
phone exchanges in Haryana

9651, SHRI CHIRANJ] LAL SHAR-
MA: Will the Ministey of COMMU-
NICATIONS be pleused to state:

(a) the number of branch post otii-
ces, P,C.Os and telephone exchanges
opened in Harvang during the current
vear  with names; and

{b) the target for the wvear 198l-
827

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNIC.\.
TIONS (SHER1I KARTIK ORAON):
The information is furnished in Lhe
Annexe,

(b) The targets regarding opening
of post offices and PCOs are yet to
be finalised, However, the tentative
targets for opening of post offices and
provision of public telephnes are 19
and 100 respectively.

As regards telephone exchanges, 14
proposals for the year 1981-82 are at
various stages of processing, some of
which are expected to be opened dur-
ing the current financial year, The
normal lead time between approval
of the scheme and opening of an ex-
change is about 24 months.
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Statesoent

1. g Branch Post Offices were opened in Haryana during the (inancial year 1g80-81 which are
as follows :

S. Nu. Name ol EDBO Name of district
1. Bhoj Kotte Ambala

2. Lehngewal Siwrsa

3. Mohla Hissar

4. Umedpura Sirsa

5. Teek . Kurukshetra
6.  Pipli Majra Ambala

2. Khark Huri Sohan Bhiwani

8. Dulujani Ambala

4. Mandhrol Ambala

II. Gg Long distance Public Telephones have been oprned in Haryana during 1g80-81. These are 3

1. Khizrabad 2. Kawr Ana 47. Paniwala

2. Kalvana Marha 250 Aviana 48. Mota

3. Juan 2h, Barra Gaon 49. Sighan

4. Narha 27. Tankar 50, Kothi

5. Shamuarh 28, Nuvwal 51. Rasala

6. Sandhir Kher 24y, Durgo 52, Khera Kaluwala
7. Naru Su. Basag 57. (Ganga Jhoraswal
8. Dachar 51, Jasrana 54 Kutlawad

1. Uchasanuma 42, Sudana 55. Odhan Mehuwala
10. Pingar 43. Lajwana Kalan sb. Pilli

1. Bingal 4. Baliali 57. Mandhori

12, Pihana 35. Madan Heri 58. Nagpur

13. Githna 16. Singhwa Khas 59. Gangewa

14. Kot a5, Karsola Go. Raiwala Khurd
15. Ruparha 38. Dada Balak 61. Bodhia Khera

16. Mol 39. Nagthala 62. Kakrod

1y. Utivar 40. Madloda 63. Motharnik Singh
18. Baghula 41 Shamsukh 64. Lohari

1g. Shingar 42. Kharak 65. Raghu Dalamwala
2o0. Bichar 43. Thurana 66. Mangal Pur

21.- Shekhupnr 44 Sarsana 67. Dummer Kalan
22. Kundal 45. Dochi 68. Kharai

23. Manpur 46. Mangla 69. Khariwala \
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IIY. 15 Telephone Exchanges were opened during the year 1980-8: the names of which are indica-
ted below:—

1. Bapora

2. Babaspur .
3. Bani-Khera .
4. Ballyali

5. Chang

6. Hassanpur

7. Kachwa

8. Kunpura

Conversion of manual telephone ex-
changes into automatic exchanges in
Andhra Pradesh

9652. SHRI PASALA PENCHALA-
TAH: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the names of District head-
quarters towns in Andhra Pradesh,
manual telephone exchangeg are *‘o
be converted into automatic exchan-
ges;

(b) whether Nellore
Andhra Pradesh was taken up for

Town in

convertion from manual exchange to
automatic exchange; ang

(¢) if so ,what ig the present stage
and when it will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Exchanges at Elluru, Karnool,
Nellore, Nizamabad, Sanga Reddy are

¢. Khizrabad

10. Kharak" Kalan
11, Lakhan Majra

. Madina

. Nalvi

. New Yamunanagar

. Ujjina.

‘proposed 1o be automatixed progres-
sively.

(b) Yes, Sir.

(c) 2,700 lines MAX-I type of auto-
matic exchange equipment has been
ordered. Equipment is being receiv-
ed. The installation work is in pro-
gress. The exchange is expected to
be commissioned during 1981-82,

Flats consiracted under new pattern
scheme, 1979

9653. SHhI R. L, P. VERMA: Will
the Minister of WORKS AND HOUS.
ING be pleased to state:

(a) the number of flats, category-
wise and area-wise, already construc-
ted by DDA under New Paltern
Scheme, 1979,

(b) the number of flats category-

wise and area-wise under construa
tion at present under that gcheme;
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(c) the time by which the flats
under construction are expected to
be completed; and

(d) the names of places where flats
under this scheme are proposed to be
built in the near future?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) A statement showing
the number of flats category-wise and
area-wise constructed by the DDA
under the New Pattern Scheme 1979
is at Statement ‘A’.

(b) As per statement ‘B'.

(¢) The Delhi Development Autho-
rity has reported that the houses
included in Annexure ‘B’ referred to
above are likely to be completely by
April 1982, subject to availability of
required quantity of building matr-
rial,

(d) The DDA hags reported that the
flats are proposed to be built at the
following places:—

1. Schemes for which tenders re-
ceived and are in process of accep-
tance for construction of houseg in-—

(i) Pitampura
(ii) Bodella
(iii) Dilshad Garden

2, Schemes for which tenders in-
vited /besing invited for construction
of houses in—

(i) Dilshad Garden
(ii) Trilokpuri
(iii) Paschimpuri
(iv) Friends Colony
(v) Janakpuri
(vi) Pitampura
(vii) Lawrance Road

3. Works for which Notice in-
viting tenders are under prapara-
tion and feasibility check In
progress, for construction of houses

in—

(i) Dilshad Garden
(ii) Bodella
(iii) Pitampura
(iv) Paschimpuri
(v) Janakpuri
(vi) Madipuy
(vii) Motia Khan
(viii) Jehangirpuri
(ix) Trilokpuri
(x) Shalimar Bagh
(xi) Mall Roagd
(xii) Ghazipur

Statement-A

Statemsnt  chowing the number  of jla covstvucied by D.D.A. under New Pattern Scheme 1979

SI.No. Name of Lacality MIG

r. 141 MIG at Bodella . . . 14t
2. 182 Janta at Bodella

3. 1180 EWS at Bed=lla

4. 72 LIG at Bodrlla

%. 1000 EWS houses at Nand Nagri

]

. 17100 Janta at Avantika .

LIG Janta FWS Total
141
182 .. 182
1180 1180
72 .- .- 72
1000 1000
1100 .. 1100
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S:No. Name of Locality MI1G LIG Janta EWSs Total
7. Bodella 540 228 763
8. 468 LIG at Bod-lla 468 468
9. 120 MIG at Bodella . . . 120 120
10, 300 Janta at Bod-lla 300 300
11, 432 Janta at G-8 Area Rajou-i Gard n 332 432
12, 200 LIG out o) ﬁqh at G-8 Rajonri
Garden e 200y
Total: A Lo BT 2180 nahz
Statement-B
Hewses  of Neie Pattern Schome 1070 fider oonlin tiens
St No. Name of Schene MG LIG (j_;;\l.}’l'.*\ EWS Tl
1. 204 LIG at Bodella B F.Pkt. VG a4 204
2. Shalimor Bagh B A Tkt. Figab, a6 340
Janata
3. Phtampara Pkt. R (Urntariy 304 MIG V4 Sy
4. Bgf LIG Houscs at Raiori Gurden Pht, J. 4ah T
5. 240 LIG H"'l“‘" at ‘\hihﬂl ar Bugh. BL B.
Pke. D . . 240 y g
6. 204 LIG Howses at Shalinwr  Bagh  BL 1L
Pkt. R. . . . . 2014 204
7. Consin. of 612 LIG Homses at Eawrnee
Road Pkt. A-2
fAY 132 LIG hLouses . . . . 192 132
{B; 156 LIG houses 7 156
(G 192 LIG houses 2 92
M) 132 LIG houses EF: 142
8, Constng of -1,84 LIG houses o 1’:4.unp|u.¢ {Pr e
rvi) Pre? o 484 NL:E
0. Construetion of 490 LIG honses at Pitampura (P
Pkt. N. . . . . 480 4Ho
10,  Shalimar Haph . -
(a} Pkt. B/B 24 240
(b Pke.  _AJ 162 - 192




a5 Writtew Aneviers VAISAKHA 14, 1000 (SAKA) Wribten Answers

254

1 2 3 4 5 7
11, 384/468 houscs in Pht. JG-T at Bodella

Group I . . . . . . . 168 . e 168

Group-IT . . . . . 24 . 24

Group-11T . . . . . . gt Wi

Group-1V af 1yt
12. 484  Junata houses at Pitampura Pk, G 2ud ]

T, . . . . . . . "2 52
13. O 612 MiG heases o Bodella SH: Constn,

af 52 MTG hoyses at Badella Pyt €G-1 Block-

G. . . . . . . . 22 T2
14, 91t Jwmata houses gt Piasapura PralV.

sH @ 840 Janaa DUs, i LBU
15. 312 LG hewwses ar Vidlage, Koaupur near

Toowoaner Rowd, Pk, AL X . . . a2 112
1, 237 MG Hoosesin B KG-T ar Bode Ha Pkt

of 378 - : : . . . 247 anT
17, 48 LIG Rowses o Piampara in Pkt A

D.ikshing 400 .. 408
B g1z Jeoata DU an Rampuos near Lewrsne o

Road Pit. B . . . . . . . . g12 - 312
1. abo AMTG houses at Dilshod Gorden Pki )

D - . . . . . . fbo o
20, 96 Howes o Village Keompang Nior Lawiiee

Road' Phr. A-2 | . . . . . a6 - - . ab
21, 320 LTG houses et O%hda Indb, Tenoments

Schemes at Kalka Ji Ex. Py A-LT

SH: 8o LIG hoagses wt Kadgaji Bsin, Pkt

A-t1 200 T
22, 412 Janata houses ¢t Dilshad Gardey Pkt, Q. 412 41
2%, 984 houses pitimpura Pk, G&]

SH: Clo 384 Junata houses in B, (. R ity qilg
24. Janakpuri Pkt. GgC/14 (Plots 1 10 19) . . 48 48
25. 256 Januta DUs at  Dilshed Garden in

Pkt P. . . . . . . . 2/t 250
26. 936 Janata howres at  Shalinee  Bagh in

BL B. Pkt. C.. . . . . ' a36 936
27. 720 LIG DUs at Pitanipura in Pkt. N. .

S.H. : /o 396 LIG Loussin Group-T—. 266 sub

S.H: Clo 324 LIG houses in Grovp-11, 124 324




235 . Written Answers = MAY 4 1881. Written Answers 256

o o —n.

28. 984 Janata houses at Plt.ampur.: (Uil u‘l}

in Pkt. G & T, Gr. IV, .. .. 96 .. gb
29. Cfo skelton houses at Mangolpuri, Gr. IV. . . y L a4 404
‘30, Cfo 742 stage-T1I Skelton Houses Gr, 11 .. .. .. 642 642
g1. C/o 720 MIG houses at Dilshad Garden . 720 .. .. .. 720
32. 1392 MIG houses at Dilshad Garden in Pkt.

A&kB. . R . . . . . 288 .. .. .. 288

SH : Cfo 288 MIG houses at Dilshad Gar-

den in Pkt. B. Ph. I Gr. 111

33. 104 LIG DUs at Janakpuri.

(a) Pkt. C-4/14/(Plots 135 0 170, . .. 44 .. .. 48

(b, Pki. C-4F (Plots 2-8) . . . o 40 40

(e} Pkt. C-4F {Plots 252-255; . . .. 6 .. .. 16
34. 1152 MIG/LIG houses at Trilokpuri (Mayur

Vihar)

SH : g6 MIG/g6 LIG houses Gr. 1 gh 4h .. .. 182

fiij) Da. Gr. II o yh .. . 192

(iii) Do. Gr. IT~ 96 96 .. . 192

(iv) Do. Gr. IV oh o6 .. .. 192

{vi Do. Gr. V g6 o . .. 192

‘vit Do, Gr. VI ub 96 .. . 192
43. 960 MIG/LIG houses at Dilshad €. rden

(Zone E-6)

SH : o6 MIG/LIG Group [ . ot yts . .. 192

(i} gb MIGqb LIG G, [1 b 0t 192

11} Do, Group-111 o6 o . .. 192

(iv: Do, Group-TV 4y ob .. .. 192
36. 688 DUs at Shulimar Bagh in Pkt. ULV

SH : 320 houses in Phase.T . . . 320 320
47. 144 Janata DUs at Dakshin Puri . . .. .. 144 144
88. 168 LIG DUs in Pkt. I in Bl. B at Shali-

mar Bagh . . . . . . .. 168 .. .. 168
g9. 688 DUs at Shalimar Bagh in Pk, U & V

SH : Clo 368 DUs in Phase-I1 368 .. . - 368

3968  6iggB 3836 1046 15848
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Notification of Admission by Schosls
in Delhi :

9654. SHRI KAMLA  MISHRA

MADHUKAR: Will the Minister of

EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) how many schools are being
run by the different Registered
Societies and unregistered bodies in
Delhi on public school pattern;

(b) whethe; admission notices were
given by all the schools in the lead-
ing newspapers of the Capital;

(c) the names of schoolg who did
not give the admission notice in any
of the leading newspapers of the
Capital; and

(d) the action taken against (e
defaulters for depriving all the
classes of the society of equal oppor-
tunity of education by not giving the
admission notice in the press?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) According to
information furnished by Delhi Ad-
ministration, the numbey of unaided
recognised schools run by registered
Societies in Delhi is 128.

(b) to (d). Admission to an unai-
ded recognised school is regulated by
the Head of the Schoo] in accordance
with the provisions of the Delhi
School Education Rules, 1973. These
Rules do not envisage publicity of
admission notices in newspapers, The
question of taking any action against
schools for not issuing admission
notices in  newspapers, therefore,
does not arise,

Marathi Knowing Operators from
Ratnagiri and Raigad District of
Maharashtra

9655. SHRI BAPUSAHEB FPARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased tp state:

(a) whether Government gre aware
that telephone operators appointed
in Ratnagiri and Raigag district of

804 LS—9.

-4
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Maharashtra- do not know the Mara-
thi regional Ianguage causing
serious inconvenience to people;

(b) whether Government propose
to appoint telephone operators know
ing the regional languages of the
place of their appointment; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~
TIONS (SHRI KARTIK ORAON):
(a) to (c). The information is being
collecteq from the Maharashtra Cir-
cle and will be placed on the Table
of Lok Sabha in due course.

Fish Farms in Ratnagiri, Maharashtra

9656. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose
to create fish farms in Ratnagiri dis-
trict in Maharashtra;

(b) if so, the details thereof;

(¢) the places selected, if any, and
if not, whether there are any pro-
posals with Government in thig re-
gard; and

(d) the details of proposaly and
when the decision would be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTIONS
(SHRI R.V. SWAMINATHAN): (a)
Yes, Sir.

(b) Government of India have
sanctioned 3 scheme for Rs. 1858
lakhs for setting up a Brackish Water
Prawn/Fish Farm in Ratnagiri dis-
trict of .Maharashtra as g Central
Sectop Scheme. The construction of
the farm hag been taken up by the
State Government,

(c) Ratnagiri District.

(d) Question does not arige, -
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Amount Spent on Jawsaharlal Nehru
University

9657. SHRI K.A. RAJAN; Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to stale:

(a) as on 31st March, 1881 the
amount spent on Jawaharlal Nehru
University since the inception of the
university;

(b) the capital investment out of
the total amount spent so far;

(¢) the amount which hag been
spent for developing the new
campus of the Jawaharlal Nehru Uni-
versity; and

{d) how much more Government
plan to spend on the Jawaharlal
Nehru University for development
purposes during the Sixth Plan?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) to (¢), The
accounts of the University for 1980-81
are under compilation ang as such the
authentic figures of expenditure for
the yea, 1980.81 are not readily
available,

As on 31st March, 1980, an amount
of Rs. 2572.03 lakhs has been spent
by the Jawaharla] Nehru University
since itg inception out of which
Rs. 1075.17 lakhg hag been spent as
capital investment and Rs_ 708,25
lakhg on the development of the new
Campus of the Jawaharlal Nehru Uni-
versity.

(d) The University Grants Com-
mision has made a tentative allocation
of Rs. 25 crores foy development
burposes to the Jawaharlal Nehru
University during the Sixth Plan
period. L ||

faestt A wv Y+ FAAT faR
9658. ot fagrw frg : v
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T FG fE

(%) #ar feeed ¥ goars ofy
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0 9% fasg a1 FTE SV AE?
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S, g1 128w, 1981 a% frewR
feqr w5 safieat # d=r 887 9
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(&) 134 FEATEIN F AN
W ow dem gh ¥ fF o § )
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Disposal of stores item received from
Narmada water dispute tribunal

9659, SHRI R.P. YADAV: Will the
Minister. of IRRIGATION be pleased
to state:

(a) whether it ig a fact that seve-
ral items of stores were received by
his Ministry from the defunct
Narmada Water Dispute Terminal;

(b) if so, the details of such stores
indicating the jtem of store, nature of
store and its depreciated value;

(c) whether such stores were taken
on record or in stock register by his
Ministry;

(d) if so, the details of stores taken
into the stock register and if the
answer is in negative, the reasong for
not taking the stores intp stock;

(e) is it also a fact that the gtores

. received from Narmada Water Dis-

pute Tribunal were auctioneqd during
the last auction arranged by hig Min-
istry without taking such gtores in the
Stock registers; and
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(f) who are the persons responsi-
ble for these gross negligent acts and
corrupt practices and what action is
proposed to be taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes,
Sir.

{b) to (d&). Items of furniture,
bicycles, hot and cold weather appli-
ances, typewriters car, stationery etc.
of a total depreciated value of Rs.
50,466/- were received from the
Narmada Water Disputes Tribunal at
the time of its winding up ang were
taken on the record of the Ministry,

(e) No, Sir,
(f) Does not arise,

Cases of Inquiry Referred to Central
Vigilance Commission

96860. SHRI R. P. VADAV: Will the
Minister of TRRIGATION be pleased
to state:

(a) how many cases of inquiry
were referred to the Central Vigilance
Commission by Central Water Com-
mission during the last two years;
detaily of such cases;

(b) is it a fact that the inguiry re-
ports received from the Central Vigi-
lJance Commission are not disposed
of within the stipulated time limits
laid down under the CCS (CCA)
Rules;

(c) if so, the details of various re-
ports received indicating the date of
their receipt in the CWC ang the
date of final disposal;

“(d)is it a fact that the while sub-
mitting report of inquiry_ the Central
Vigilance Commission has declared
the department guilty or responsible
for the article of charge for which
the case wags referreq for inquiry; and

(e) if so, the details of punishment
given to the individual concerned
after fixing the responsibility?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) in all 20
caseg were referreq to the Central
Vigilance Commission by the Central
Water Commission during last 2
years, Of these 4 cases were referred
by the Central Water Commission
directly and the remaining 16 cases
were sent to the Central Vigilance
Commission through the Ministry of
Irrigation.

(b) No, Sir,
(¢) Does not arise,
(d) No, Sir,

(e) Doeg not arise,

Auction in Ministry of Irrigation

9661. SHRI R. P. YADAV: Will tle
Minister of IRRIGATION be pleazad
to state:

(a) is it a fact that the stores ol
his Department were sold at throw
away prices by the concerneq officials
during the last auction arranged by
his Ministry in connivance with the
bidders;

(b) if not, details of each item_ il3
reserve prices, date of condemnation
by the competent authority and
amount of proceed item-wise;

(c) ig it also a fact that the officer-
in-charge responsible for irregular
auction made good money out of the
auction and if not, the reasons for
selling the articles at throw away
prices without caring for the proce-
dures laid down in thig regard;

(d) how much amount was spent
in arranging the last auction in his
Ministry and total amount of pre-
ceed from the auction; ang

(e) what action ig proposed to he
taken against the officials involved in
it?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): {(a) No, Sir.
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(b) The items auctioned and the
proceedg realised are indicated be-
lew:

Hot and Cold Water

Appliances Rs. 320/
Cycles . Rs. 287/
Tyres and Tubes Rs. 300/-
Furniture . . Rs. 2078/~
Total : . Rs. 298s/-

————— —

No reserve price wag fixed for these
items. The items were certified as
unserviceable on 17-11-1980 by a
Committee of Officers set up for this
purpose,

(c) No, Sir, No irregularity was
ccmmitted and the auction was con-
ducted in accordance with the pres-
cribed procedures,

(d) An amount of Rs. 920/- wag ii-
curred on making arrangements for
the auction, The total amount of gale
rroceeds from the auction is indicat-
e‘d in reply to part (b) of the Ques-
tion,

(e) Does not arise,
Allotment of DDA Flats
8662. SHRI RAM VILAS PAS.

WAN: Will the Minister of WORKS
AND HOUSING be pleased to state;

- MAY 4, 1081

264

(a) the total number of houses
alloted by the DDA during the last
year catagory-wise;

Written Answere

(b) how many houses have been
counted more than once in public
announcements by carrying forward
the same set of houses to the next to
inflate the figure of release; and

(¢) what are the advertisement-
wise details of the houses said to
have been released and actually

alloted by DDA during the last three
Yyears?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Delhi Deve-
lopment Authority has reported that
it has alloted flats during the last
three years viz., 1978 1979 and 1980
as under:

(i) M1G 2,111
(ii} LIG 2,952
(iii) Janta . 4,743

9,808

— s

(b) 3,208 flats,

(¢) A statement showing the num-
ber of flats category_wise released
and alloted from the year 1978 upio
February, 1981 is attached.
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Taking over of Sanitary Inpector
Training Course by Board of Techni-
cal education, Delhi,

9663 SHRI K. A. RAJAN: Will the
MINISTER OF EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Board of Techni-
cal Education Delhi which was formed
in 1962, took over all the technical
educational institutions;

{(b) if so, the nameg thereof;

(c) whether it is a fact that ‘Sanl-
tary Inspector Training Course’, orga-
nised by a private institution by
name *“All India Institute of LT.ocal
Self Government”, Bombay and which
was given recognition by the Delhi
Health Department in 1960, wag not
taken over by the Board of Technical
Education, Delhi;

(d) if so, the reasons therefor; and

‘MAY 4, 1881

Written Answers 268

(e) the steps being taken to lake

over of this training course by the
Board?

THE MINISTER OF EDUCATION
AND SOCIAL WLFARE (SHRI S.
B. CHANAN): The Board of Tech-
nical Education, Delhi; has been cons-
tituted to affiliate institutions and to
prescribe courses of study and ins-
tructions leading to examinations con-
ducted by it;

(b) The nameg of Institutions and
the courses of study run by them
which are gaffiliateg to the Board of
Technical Education are given in the
atichedq statement.

(c) No request for affiliation of the
Sanitary Inspector Training Course
organised by the All India Institute of
Local Self Government has so far
been received by the Board.

(d) Does not arise.

(e) Does not garise

Statement

S. Name of Institution
No.

Courses of study affiliated to Board of Tech-
nical Education, Delhi.

1. G.B. Pant Polytechnic, Delhi

2. Pusa Polytechnic, Delhi

3. Women's Polytechnic, Delhi

4. K.G. Polytechnic, Delhi

5. Institute of Commercial Practice, Delhi
6. College of Pharmacy, Delhi

7. Hamdard College of Pharmacy, Delhi

8. Sarda Ukil School of Art, Dethi

All courses run by the institution

Diploma in Pharmacy
(i) Diploma course for Art teachers.

(ii) Diploma course in Commercial Art
(Part-time)
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9. Institute of Hotel Management, Catering &

Nutrition, Delhi

10.” B.S.F. Signal School, Delhi.
11. Delhi Productivity Council, Delhi,

12. DIMS School of Management, Delhi.

13. New Delhi Polytechnic for Women, Delhi.

(i) Diplomain Hotel Management, Cater-
ing and Nutrition.

(ii)y Diploma in Specialised Hotel Manage-
ment.

(iii) Trade Diploma in Canning and Food

Preservation.
(iv) Diploma in Cookery

(v) Trade Diploma in Bakery and Con-
fectionery.

(vi) Trade Diploma in Restaurrnt and
Counter Service.

(vii) Trade Diploma in Hotel Reception
and Book-keeping.

(viii) Trade Diploma in House Keeping.

Diploma in Electronics and Communication
Engineering.

Post Diploma Course in Business Adminis-
tration.

(i) Post Diploma in Marketing and Sales
Management.

(i) Post Diploma in Business Administra~
tion.

(i) Diploma in Secrectarial Practice,
(ii) Diploma in Textile Design,
@ii) Diploma in Interior Decoration.
(iv) Diploma in Commercial Art.

(v) Diploma in Beauty Culture.

Inquiry into Khadi Gramodyog

9664. SHRI NIHAL SINGH: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have any
proposal to conduct an inquiry into
the activities of the Khadi Gramodyog
Commission in view of the news item
appeared in Hindi Daily ‘Nav Bharat
Times’ dated 6th October, 1980 under
caption ‘Khadi Gramodyog Ki Dur-
dasha (Khadi Gramodyoug "in bad
shape); and

(b) it not, the reasons therefor
when misappropriation of lakhg of

rupees has been highlighted in the
news item?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). Presently there is no proposal
to conduct any formal enquiry into
the affairs of the Khadi Gramodyog
Commission. The deficiencies men~
tioned in the news item appearing in
the ‘Nav Bharat Times’ of 6th Octo-
ber 1980, have been brought to the
notice of the KVIC. Further course
of auction will be decideg when the
report of the KVIC is received,

P L i TP —
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Policy Re: Allotment of Wheat to
Flour Mills

9665. SHRI K. P, SINGH DEO:
SHRI V. N. GADGIL:
PROF. K. K. TEWARIL:

Wil} the Minister of AGRICULTURE
be pleased to state:

(a) what is the policy adopted by
Government in the matter of allocation
of wheat to roller flour mills;

(b) whether it js based op the rated/
installed capacity of a mill or other
considerations;

(c) whether there was a change in
the policy of allocations of wheat to

millg in West Bengal;

(d) whether any representations
were received from owmers of smaller
roller flour mills that the policy of allo-
cations of wheat by the Government of
West Bengal had been discriminatory
towards them in recent monthg and
cuts in allocations resulting thereby
have adversely affected their estab-
lishments, and

(e) if so, whether those have been
considered and whal measures are
contemplated to mitigate their dis-
tress?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL, RBCONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Monthly
allotment of wheat for the mills is
determined on the basig of demand
made by the State Governments, avail-
ability of wheat in the Central Pool
and trena of offtake in the pasti.

(b) and (c). In the past allotment
of wheat was made as per demand
received from the State Government.
It was found that offtake was lower
than the allotments made, On an
appraisa]l of the situation in the con-
text of declining stocks in the Central
Pool sliotment of wheat to the States
was rationalised since August, 1980,
so as to bring it closer to the offtake,
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resulting in a scaling down of the
allotment of wheat for all the States,
including West Bengal, '

The Central Government allocate
wheat to the State Governments and
the mill-wise allocation is made by
the State Governments themselves,

It was suggested to the State Gov-
ernments that the mill-wise quotas
should be based on the perfornfince of
each mill in the past and that local
factorg and circumstances be kept in
mind. State Governments were also
requested to keep the following two
principles in view :—

(i) the tofal sub-allotted quantity
does not exceed the overall
allotment for issue to fhe rol-
ler flour milg within the State;

(ii) the allotment to an individual
mill is not in excess of its

licensed capacity.
(d) Yes, Sir,

(ey The mill-wise spb-allocations
are made by the State Governments.
The Government of West Bengal have,
therefore, been advised to look into
the complaints and to allocate wheat
in a pair and equitable manner keep-
ing in view the guidelines issued by
the Central Government.
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Taking over of Irwin School, New
Delhi

9667. SHRI M, RAM GOPAL RED-
DY: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state: .

(a) whether Government are consi-
dering to’take over Lady Irwin School,
New Delhi ynder fts control; and

(b) if gso, the detailg thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVANW): (a) No, Sir.

(b) Does not arise,

Medical Allowance to Employees of
Khadi Gram Udyog Bhawan, New
Delhi

9668. PROF. AJIT KUMAR MEH
TA. Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whither it is a fact that, at pre-
sent, ad-hoc medical allowance is
being given tg the employees of the
Khadi Gramodyog Bhawan, New
Delhi at the rate of Rs. 180/- per year;

(b) if so, whether in view of the
increasing cost, there is any proposal
with Government to increase the
amount of medica] allowance to enable
lhe employees to meet medical ex-
penses, if so_the decision, if any: taken
by Government in this regard; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (c). The
employees of the Khadi and Village
Industries Commission including em-
ployees of Khadi Gramodyog Bhawan,
New Delhi are governed by the pro-
visions of Khadi and Village Indust-
ries Employees (Medical Allowance)
Regulations, 1961. Under {he provi-
stous of the aforesaid Regulations, the
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employees of the Commission areeli-
gible for reimbursement of expenditure
upto Rs. 180/ per financial year to-
wards out-patient treatment Tor selt
and the family. As regards in-pafient
treatment, the employees of the Com-
mission are eligible for reimburse-
ment of expenditure incurred on hos-
pitalisation of self and the family ot
the same rates and on the same condi-
tions as laid down under Central Se -
vices (Medica]l Attendance) Rules,
1044.

No proposal for upward revision of
the ceiling of Rs. 18U/ has so far been
receiveg by the Government.

Benus to Employees of Khadi and
Village Industries Commission

9669. PROF, AJIT KUMAR MEIH-
TA. Will the Ministey of RURAL RE-
CONSTRUCTION be pleased tg state:

(a) whether it is a fact that the
employees of the Khadi and Village
Industriegs Commission are nof entitled
to bonus at present. and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
The quesfion of the applicability of
. Payment of Bonus Act 1965 to the em-
ployees of the Khadi anq Village In-
dustries Commission has been exa-
mined, The view taken ig that the
Commission is not liable to pay bonus
to its emplovees. The matter has,
however, been taken by the Karam-
chari Union of the Commission to the
Supreme Court and presently it is
sub-judice.

Accommodation to Employees of
Khadi and Village Industries
Commission

9670. PROF, AJIT KUMR MEH-
TA: Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whother it is a fact that houses
to the employees of the Khadi and Vil-
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lage Industries . Commission/Khadi
Gram Udyof Bhawan are not providea
by the Commission/Khadi Gram Ud-
yog Bhawan,

(b) if so, whether Government pro-
pose ty Sef apart some houseg from
the Government pool for alloiment to
the employees of the Commission/
Khadi Gram Udyog Bhawan to ease
their accommodation problem; and

(e¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Residential
accommodation has been provided to
its employees by the Khadi and Vil
lage Industries Commission to the
extent possible.

(b) and {(¢) It will not be possible
to provide residential accommodation
to the employees of the Commission/
Bhawan from the Government pool as
there is already acute shortage of ac-
commodation for Government em-

ployees.

Tamarind Production ang its use

9671. SHRI BHIKHU RAM JAIN:
Will the Minister of AGRICULTURE

be pleased to state:

(a) the total annual production of
tamarind in India;

(b) the quantity of tamarind being
put to different uses in the country;
how much pf it is heing exported;

(c) the gteps taken fo enhance the
export of tamarind,

(d) whether any schemes have been
proposed for preparing different pro-
ducts from tamarind for yse in Kit-~
chens, industries ang pharmaceutical;
and

(e) the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V., SWAMINATHAN): (a) No offi-
cial estimate of production is gvailable
as Tamarind has not been brought
uncer forecast estimates.

(b) Tamarind is being used in
various forms in Kitchen, industries
and pharmaceuticals, but the extent
quantity of tamarind put to different
uce is not azvailable.

The export of fresh tamarind and
lamarind concentrate is ag under:—

(i) Fresh Tamarind

Quantity (Metric Value

tonne) Rs. in
lakhs)
Year Quantity Value
1978-79 650z, 2 219.66
1979-80 . . . 8666. 5 367. 50

{April, 79 to Feb, 8o)

(ii) Tamarind Concentrats

Year Quantity  Value
1978-79 . . . 5.0 10.53
197980 . . ., 103.9 13.67
198081 . . . 33-3 5.46

(¢) Against export of tamarind
concentrate a 15 per cent Cash Com-
pensatory Support (CCS) and 10 per
cent Registered Exporters Policy (Ex-
port Replenishment) (REP) is avail-
able. In addition, drawback is also
available on vpacking material draw-
back on packing material is also
available on export of fresh tamarind.

(d) and (e) Central Food & Tech-
nological Research Institute
(C.F.T.RL), Mysore, have developed

processes for manufacture of tamarind
juice concentrate ang tamarina pow-
der for use in food preparation.

Annual estimateq producfion of
Tamarind juice concentrate is 150
tonnes. Two firms are manufacturing
this product with installed capacity of
one ton per day. Tamarind powder is
being manufactured by one firm having
installed capacity of 500 kg. per day.
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_Procedure for Selection of Studies to
Japan

9673. SHRI K. A. RAJAN: Will the
‘Minister of EDUCATION AND SO-
«CIAL WELFARE be pleaseq to state:

(a) how many students were sent to
NJapan since the inception of the Jawa-
harlal Nehry University; and

(b) what was the criteria/procedure
in selection them?

THE MINISTER OF EDUCATION
AND SOCIAL. WELFARE (SHRI S. B.
CHAVAN): (a) Twelve,

(b) The criteria followed by the
"University for selection was asg fol-
,IOWS:

(i) For Feld Work: The students
who complete a preliminary
draft of their doctoral thesis
are deputed for feld research
abroad to their respective re-
gions of specialisation. The
filela work is granted on the
recommendation of the Field
Work Committee and Com-
mittee for Advanced Studies
and Research of the concerned
School.

(ii ) Under Youth Delegatior Pro-
gramme: The pane] of stud-
ents is recommended by 2
Committee consisting of;

(i) Head, Centre for East Asian
Studies, School of Internatio-
nal Studies;

(ii) Head, Centre of Afro Asian
Language Schaol of Langu-
ages,

(iii) Teacher-in Chartre of the Ja-
panese Division, School of
Languages. As per prescribed
guidelines, the criferia for
selection is experience of the
candiates in youth activities
and their academic perfor-
formance.
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Working of Rent Wing in the Directo-
rate of Estates

9674. SHRI SHIBU SOREN:

SHRI HARIKESH BAHA-
DUR:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to the Unstarred Question
No. 1848 on the 2nd March, 19681 re-
garding working of Rent Wing in the
Directorate of Estateg and state:

(a) the time likely to be taken tlo
implement each of the nine recom-
mendations which have been accepled
by Government;

(b) what concrete steps have hen
taken to appoint the staff 55 suggestea
by the debartmental committee set up
to go into the working of rent wing in
the Directorate of Estates and the pro-
Eress made jn thi§ regara:

(c) chronological gstage; of conside-
ration; and

(d) what is the percentage of short-
age of staff on date in all the cadres
in the Rent Wing of the Directorate of
Estates to fully implement the recom-
m®hdation of the departmenial com-
mittee to take over increased work
load aue to addition in The iimits «f
residences for the last several vears?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) These recommerifla{ions
are gt various stages of processing and
it would bé difficult to indicate the
exact tlme by which the recommendi-
tions would be implemented.

(b) Requiremenfs of additional staff
on the basis of recommendations of
the Departmental Committee have heen
worked out. As there is a general ban
on creation of Ministerial posfs on the
Non Plan side, it would pe difficult to
get the posts gsantioned in the fore-
seeable future.

(c) The implementation of 6 out of
the 9 accepted pending recommenda-
tions depends upon the availability of
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additional staff referred to in answer
to Part (b) above. Twg of the recom-
mendations are under active conside-
ration in consultation with CPWD.
The ninth i.e, lasl recommendation
will be taken up for implementation
aftcr the rest of fhe recommendafions
have been implemented.

(d) Following is the present per-
centage of shortage of staff against the
sanclioned strengthi—

Clise-I  (Gazeuted) . . Nil
Class-11 Do. . . Nil
Class-II  (Non-Gazetted)

Class-TIT  (Supervisory) . 209,
Class-JIT  { Clerical) . . 269,

lhe percentage ol shortage of staff
on yeeount of increase in the units of
resicences has yet to he worked out
accurately. As a result, at present it
is not vussible {g furnish the details in
this regard,

Luthra Committee

9675. SHRI RAJESH PILOT: Will
the Minister of EDUCATION AND
SCCIAL, WELFARE be pleased to
state:

(a) is it a fact that a one man en-
quiry committca was appointed in
1977 known as Luthrg Commitiee, by
the then President NCERT;

(k) if so dia it work in camera;

(c) did it record any statements and
toke signatures of the witnesses.;

(d) did jt refuse to meet most of
the witnesses:

(e) did it call a few chosen witnes-
seg again and again tp seive the facts;

(f) did it ignore the written state-
ments sent and handed over to it by
witnesses;

(g) actiop taken on the basis of the
report about internal assessment,
arbitrary rules of scholarships;

(h) will the report bhe placed

before the House; and
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(i) what wag the total expenditure
incurred on the committee?

THE MINISTER OF EDUCATION
AND SOCIAL, WELFARE (SHRI S.
B, CHAVAN): (a) Yes, Sir.

(b) to (f) The procedure adopted
by the Committee was to meet each
witness alone when he/she was en-
couraged to make statements in as-
sured confidence. The Committee did
not refuse to meet anyone who was
willing to accept this procedure. As
can be gathered from the Report the
Committee did not either record any
statements or take signatures of the
witnesses. The Committee was anxi-
ous to meet as many witnesses as
were forthcoming, The Commitiee in-
terviewea certain key witnesses more
than once so that facts could be elici-
ted and z proper perspective establish-
ed. The Committee alsg considered the
written material sent to it.

(g) Regarding the guestion of inter-
nal agssessment, the Committee sugges-
ted that the matter be looked into
thoroughly by the Regional College
and the NCERT. This matter wag dis-
cusseq in the conference of the Prin-
cipals of the Colleges under NCERT
ang detailed guidelines were given.
No suggestions regarding the rules of
scholarships were given by the Coms-
mittee,

.(h) The Government do not propose
to do so.

(i) A sum of Rs. 5000/ was paid

to Shri Luthrgy who constituted the
Committee,

Bifurcation of C.D. Blocks in Himachal

Pradesh
9676. PROF, NARAIN CHAND
PARASHAR: Will the Minister of

RURAL RECONSTRUCTION be pleas-
ed to state:

(a) whether Government have re-
ceived a demand for the bifurcation of
three existing Community Develop-
ment Blocks in Himachal Pradesh,
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namely UNA, Pragpur - and Sadar
(Bilaspur) as they happen to be foo
unwieldy in area and population;

(b) if so, the decision taken by Gov-
ernment in this regard; and

(¢) if not, the likely date by which
.a decision would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALSHWAR RAM): (a) No such
-proposal has been received in this
_Ministry,

(b) and (c), Do not arise.
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Policy regarding rotational transfers
in the Ministry of Works and Housing

9678. SHRI RAM KUMAR MEENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that therve
is the general policy to transfer the
employees of the Directorate of
Estates from one branch to anothier
branch after three years;

(b) whether it is a fact that in the
Directorate of Estates, some emplo-
vees are continuously working in
some of the important Branches like
Administration / Allotments ; Cash
Branch for many years; .

(¢) if so, the number of employeas
working in  each branch since 1st
January, 1978; and

(d) what measures Government
proposes to take to replace these em-
ployees by transferring them from
these branches?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Transfers|
postings of employces in the Dircclo-
rate of Estates are made for adminis-
trative reasong in the public interest,
on grounds of exigencies of work and
efficiency. While doing so, care is
taken to ensure that generally no
emplovee remain on a particular seat;
branch for too long a time, However,
for administrative/technical reasons,
it sometimeg becomes necessary to
retain an employee at a particular
Desk/Branch for 3 longer period.

(b) and (c). The number of emp-
loyees working in Administration/Al-
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lotment|Cash: Branch Ist January,
1978 is— :

Administration . . . 3 -
Allotment Branches . . . aft
Cash . . . . . 1§

(d) In view of (a), the
does not arise

question

oA s Al fasa ¥ gwA

9679. s wifxx Jarw : FqT
fratn witc yram §&@r 7 FAE
& Fur w4 fw

(%) 71 faesy a3 § wrEA
FIF A AW FraEY, A faet 7
AT FFAA quare FAtEg F
fawe 3w gl & faafw fem mar

ar;

(@) 37 L& N q897 foar
g AR 37 9T gwEr gra feadr
g as &Y 7% §

(w) 37 =afeqi & 0 0 F,
faa®Y g 3517 wrafew &Y of o7 ;

(w) afz T3 3FmET F7 w7 TF
wEeT 78 fvar v &, &t frua &
w7 7 foadr grfr gf & ;

(%) =75 Fags wrafes s
g1 faar & ; ok

(¥) s7®r fog wmarc 9%
urafes faar sngar ?

qR0S wid Ay frafer Wi
wiarR qay (o wWtew wrcaor g ) ¢
(%) & (7) ag guar v ¥ o7 @

BT Y9T 92 9 & & AT

12.00 hrs.

RE: MOTIONS FOR ADJOURN-
MENT

MR. DEPUTY-SPEAKER: First, I
will give my observation, Please sit
down.,

I have received notices of Adjourn-
ment Motions from Shri G. M. Banat-
walla, Shrj K. K. Goyal, Shri Rama-
vatar Shastri, Shri P, K. Kodiyan,
Shri Vijay Kumar Yadav, Shri Ras-
heed Masood, Shri Ram Vilas Paswan,
Shri Rajesh Kumar Singh, Shri E.
Bala nandan, Shri Satyasadhan Chakra
borty, Shri Bapusaheb  Parulekar,
kar, Shri Chandrajit Yadav, Shri K, M
Madhukar, Shri Amar Roy Pradhan,
Shri Niren Ghosh, Shri Satish Agar-
wal and Shri Chitta Basu regarding
widespread riots flaring up at Bihar-
sharief on 1st May, 1981 loot and ar-
son resulting in the death of mnre
than ten persons. ..

SHRI CHITTA BASU (Borasat): It
is nineteen.

MR. DEPUTY-SPEAKER: I am
reading out only what you have given
in your notice.

SHRI CHITTA BASU: I have given
19,

MR. DEPUTY-SPEAKER:... and
injuries to a large number and the
panic among the communities.

The notices of Adjournment Mo-
tions relate to a sensitive matter of
law and order which is g State sub-
ject.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen to me, I have not concluded.

According to the approved guide-
lines, matterg relating to law and
order in States ‘may not be allowed
in the Lok Sabha'. We have also to
be careful in our observations least
any inadvertant remarks may aggra-
vate the situation and accentuate the
difficulties. T would, therefore, urge
the Members {0 exercise restraint.
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[Mr, Deputy-Speaker]

The Members have already been
informed that the consent for mov-
ing the Adjournment Motions has
been withheld.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): In  this
House vou had already discussed
these community clashes previously.

MR. DEPUTY-SPEAKER: I have
made my point very clear,
(Interruptions)

MR, DEPUTY-SPEAKER: Hon.
Members, we have got only one more
week  Therefore, time is very much
precious. Would you all kindly co-
operate?

(Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY: Time and again we have
discussed these communal clashes.
Why not we discuss it now? Did we
not discuss Moradabad clashes for
two-and-a-half hours? If the House
does not discuss ijt, it becomes ineffec-
tive.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have al-
ready made my observation. If you
are not satisfied with my observation,
come and meet me in my Chamber.
We will discuss it, You can definitely
come and meet me in my chamber.

(Interruptions)

SHRI CHITTA BASU: Sir, this mat-
ter relating to the law and order
situation has to be within the juris-
diction of the State Government. It is
a fact, but it is the duty of the Cen-
tral Government to protect the life
and property of the minorities of our
country. Since the minorities are af-
fected and the situation jn Biharsha-
rief is very serious. ..

(Interruptions)
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MR. DEPUTY-SPEAKER: This is
why I said that, Mr, Chitta Basu,
please listen. You can come and meet
me in my Chamber.

(Interruptions)

SHRI CHITTA BASU: The House
is entitled to discuss, (Interruptions).
Shall I conclude. ..

(Interruptions)

MR. DEPUTY SPEAKER: I would
make it very clear, When one
Member speaks, every Member of tne
House must cooperate with me and
allow him. I have allowed Mr.
Chitta Basu, Now, I am allowing Mr.
Balanandan.

(Interruptions)

MR. DEPUTY-SPEAKER: Please

hear what he is saying.

SHRI E. BALANANDAN (Mukun-
dapuram): This is not a question to
be taken lightly here. This is a ques-
tion of minority communities, The
minority communities have been at-
tacked and killed, The police tried
to protect them. Therefore, this is a
question to be discussed jn the House.
So, you should allow this.

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): 8ir, T am on a
point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: All of
you may please sit down. He is on a
point of order,

- (Interruptions)

SHRI BAPUSAHEB PARULE-
KAR: I rise on a point of order un-
der proviso 2 to Rule 60, I would re-
quest you to kindly bear with me
for a moment and go through this
which says:

“Provided further that where the
Speaker is not in possession of full
facts about the matter mentioned
therein, he may before giving or
refusing consent read the netics of
the motion...”
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Sir, you have done this. You have
read the motion. If that is done, fur-
ther it is mentioned here the Minis-
ter or Member concerned, makes a
briet statement of facts,

Now, you have partly done the
first part of it. Therefore, we have
a right to make our statements and
the collection of material is to be
done on the floor of the House, not
from the Chamehbr. There is no
provision in the rule for collecting
information in the Chamber, That
has to be done on the floor of the
House,

One more thing. You are not al-
lowing us to raise an issue being a
law and order situation. But when
we are discussing the Bill about dis-
turbed areas, the Minister makes the
statement that while law and order
is a Stalz subject the over-all respon-
sibility ccntinues to be that of Cen-
tral Government and to that
extent 1the Central Government has to
share the responsibility of the State
Government, When the question of
Bill aris«s, Government makes this
statement but when the question of
calling »t'ention comes, you tell us
that this is a law and order problem
and that it is a State subject. This
matter iz a very important matter,

MR. DEPUTY-SPEAKER: Other
Hon. Mcmbers, please sit down.

W TR feaw qrwar (A
SeIeTe YT, # gt gar A
Fgi Twy T owyt 19 M 70 W
A3 é HEANE F W gf&,‘q F |
Fgr Swaw Irarg § 1 7ar qfefeafy
¥ agl o\ o) WuaT gIAT @ ywdr
g Wi W) Wi wIw /A ) we
A9 47 H gMfadeE fFEe @

T %7 ararTagt o g, A w€e
FTHIT W FT TG A1 gl ¥ gav-
8T FII TR HIT FY WEHTAT AT

TRT 81 W@t w1 que gréd fiega S
804 LS~—10,

w& %) wafwd agi ® AT N
Frarea Ffad 1wyl fewndt odr
iR W g1 gE wmid Ayl w9l
g

MR. DEPUTY-SPEAKER: I made
it very clear to the House when the
West Bengal question was being dis-
cussed that we cannot discuss here
the law and order situation in  any
State, Parliament cannot discuss. That
is the point.

Mr, Lakkappa what do you want?

SHRI K, LAKKAPPA (Tumkur): I
would like to submit and ruling is al-
ready there by the Speaker and the
Deputy  Speaker stating that the
law and order situation is 5 State sub-
ject. When hundreds and hunderds
of people of my Party and minorities
were being killed in West Bengal,
when a discussion was raised on this
matter, it was ruled out.

MR. DEPUTY-SPEAKER: 1 have
mad- my observation. You can come
and meet me in the Chamber,

SHR] SATYASADHAN CHAKRA-
BORTY: The House has a right to
discuss this matter,

MR. DEPUTY-SPEAKER: Mr. Hn-
rikesh Bahadur.

SHRI HARIKESH BAHADUR (Go-
rakhpur): The Home Minister is here.
You can just ask him kindly to make
a statement in the House, It is a very
serious matter,

W g amett (fgare) o
YT W, WIS T W F
fqer &7 ¥ | ¥ a9R wvA-99 A
|ATET FT £ 1 aTAl diE A feea-
20 ¢ v 72 wrgafedy, mafewa
WIAFT & €2 3 WAl &1 TE H
¥ Wl €& Tm §) &Y woaT Y gar
sEaTE w2 % T 9T V& o) w0iEd
ag I 3% 7 ¥ 1 wr 48 W
aw w4 ar ... (ewAwrs)

.

o
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MR. DEPUTY-SPEAKER: 1 have
already made my observation, You
can come and meet me. You are a
senior Member. Mr. Banatwalla.

H TN TH AR . ITEa8
AgRa §F WF & A ¥ & «@ar
g1 8 s 9Ef ¥ ag I@ A9
g g f& wiwa W7 dw A fawd-
Y WTH T TAT WAL /I
& g w8, 2|F |q_A | Aty

MR, DEPUTY-SPEAKER: 377 has
been allowed I have allowed 377.
Mr. Bagri, please sit down. I have
calledq Mr. Banatwalla.

SHRI G. M. BANATWALL (Pon-
nani): I too have given notice of an
Adjournment Motion. In view of the
fact that a large number of persons
are missing, in view of the fact that
even the para-military forces have
been ineffective and there is spread
of violence, and....

MR. DEPUTY-SPEAKER:
allowed 377....

I have

SHRI G, M. BANATWALLA: ..and
in view of the fact that the overall
responsibility is that of the Central
Government, the army must be called
in. A statement should come {rom
the Home Minister, (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Indrajit Gupta. All other hon. Mem-
bers wil] please sit down. Except
Mr. Indrajit Gupta’s what the other
hon. Members say will not go un re-
cord,

(Interruptions) **

SHRI INDRAJIT GUPTA (Basir-
hat): While you can exercise your
discretion to disallow any Adjourn-
ment Motion—there is ng doubt about
that—the argument you have put for-
ward is- that it is a law amd order
situation pertaining to a State, it is
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a general proposition, I agree, but in
all cases—the experience of the House
proves, the history of the House shows
~where the question of security and
safety of minorities is concerned, it
cannot be treated just as a State sub-
ject, it is the responsibility of the
Central Government. Only the other
day we discussed the Gujarat situation
here. Why wag it allowed to be dis-
cussed in that case? Because it in-
volved the security of Harijans and
Scheduled Castes, Here the question
of other minorities is concerned.
Therefore, if you want to rule it out,
you can rule it out, but do not rule it
out on this pground..... (Interrup-
tions).

MR, DEPUTY-SPEAKER: I want
to make a request. Mr. Indrajit Gupta
and other leaders of the Opposition
may come and meet me in my Cham-
ber. ..

SHRI INDRAJIT GUPTA: What
is there in the Chamber? This is
not a private affair.

(Interruptions).

MR. DEPUTY-SPEAKER: 1 have
already made my observations. You
can come and meet me in my Cham-
ber. We can definitely come to some
conclusion,

(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, we have got only one week
left and we have got a heavy agenda.
(Interruptions) Please listen to me.
Professor, you know the rules. When
I am on my legs, every one of the hon,
Members shal] sit down. Please sit
down, There is only one week’s time
left. I bhave already madg my obser--
vations. If any hon. Member or lea-
ders of political parties are aggrieved,
they can come to me, we shall discuss
and we can take any decision accept-
able {p the House and acceptable
under the rules. Therefore, I would
make this appeal. We may not have
time, For important discussiong we

—— —

**Not recorded.
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are not having time, Therefore, we
have got to put them only after 6
‘O'Clock. But then there is the ques-
tion of quorum. Therefore, I would
‘meet me in my Chamber. (Interrup-
jit Gupta and others may come and
meet me in my Chamber, (Interrup-
tionsg). Now, with your permission,
I am going on to the next item. Papers
to0 be laid on the Table....

12.13 hrs.

RE: QUESTION OF PRIVILEGE

SHRI K. LAKKAPFA (Tumkur):
One minute, Sir. I have given notice
of a question of privilege against the
Chief Justice of India and angther
judge of the Supreme Court. That is
pending before you. What zction
have yvou taken?

MR. DEPUTY-SPEAKER: It is
receiving attention.

SHRI K. LAKKAPPA: What has
‘happened to that?

MR. DEPUTY-SPEAKER: It is
‘receiving attention.
(Interruptions)

SHRI K. LAKKAPPA: 1t is not
enough.. (Interruptions).
MR. DEPUTY-SPEAKER: Please

sit down. Shri K, Lakkappa had glven
a notice of question of privilege re-
garding certain reported remarks by
the Chief Justice and another Judge
-of the Supreme Court, A factual note
hag been called for. The matter is
under consideration. I am going to
the next item.

Papers to be laid on the Table,

VAISAKHA 14, 1903 (SAKA)
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Wt R T e (fEr) ¢
waaaral #t (Faw g fdw F
g9 T 1T FTF & | 1% w0y @
T adi 2 @ §, g1 A% WIE
T g
Shri Mani Ram Bagri and some other
hon, Members then left the House]

12.16 hrs.
PAPERS LAID ON THE TABLE

ExrORT PoLICY APRIL  1081—MARCH,
1982 AnD ImpORT POLICY, APRIL, 1981—
MarcH, 1982

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAURSHEED ALAM KHAN}: On
behalf of Shri Pranab Kumar Muk-
herjee, I beg to lay on the Table:

(1) A copy of the Export Policy,
April, 1981—March, 1982 (Hindi@
version).

(2) A copy of the Import Policy,
April, 1981—March, 1982 (Hindi@@
Version). [Placed in Library. See No,
LT-2478/81].

ANNUAL ACCOUNTS OF SCHOOL OF PLAN-
NING AND ARCHITECTURE, NEw DELHI
FOR 1979-80 REVIEW ON AND ANNUAL
ReEPORT OF KENDRIYA VIDALAYA SANG-
THAN, New DELHI FOR 1970-80 AnD A
STATEMENT FOR DELAY, NOTITICATION
UNDER CHILDREN ACT, 1960 ETC, ETC.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): I beg to lay on the
Table: —

(1) A copy of the Annual Ac-
counts (Hindi and English versions)
of the School of Planning an Archi-
tecture, New Delhi, for the year
1879-80 glong with Audit Report

@English version wag laig on The

Table,

@@English version wag laid on the Table on 3rd April 1981.
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thereon. [Placed in Library. See No.
LT- 2479/81].

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of The Kendriyg Vidayalaya Sanga-
than, New Delhi, for the year 1979-
80 along with Accounts.

(ii) A statement (Hindi and
English versions) regarding Re-
view by the Government on the

working of the Kendriya Vidaya-
laya Sangathan, New Delhi, for
the year 1979-80,

(3) A statement (Hindi and
English versions) showing reasons
for delay in laying the Annual Re-
port of the Kendriya Vidayalaya
Sangathan, New Delhi, for the year
1979-80. [Placed in Library. See
No. LT-2480/81].

(4) A copy each of the following
Notifications (Hindi* versicn) under
sub-section (3) of section 59 of the
Children Act, 1960: —

(i) The Pondicherry Children
(Amendment) Rules, 1980, pub-
lished in Notification No. G.O.
Ms, 133/80-HEW (SW) in Pondi-
cherry Gazette dated the 22nd
July, 1980.

(ii) The Pondicherry Children
(Amendment) Rules, 1980 pub-
lished in Notification No. G.O. Ms,
160/80-HEW (SW) in Pondicher-

ry Gazette dated the 12th August,
1980,

(5) A statement (Hindi and Eng-
lish versions) showing reasons for
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delay in laying the Hindi version of’
the Notifications mentioned at (4)
above. [Placed in Library, See No.
LT-2481/81].

(6) A copy of the Punjab Sup-
pression of the Immoral Traffic im
Women and Girls (Chandigarh First
Amendment) Rules, 1980, published
in Notification No. F. 11/6/95/8W2/
80/300 in Chandigarh Administra-.
tion Gazette dated the 6th January,
1981, under sub-section (4) of sec--
tion 23 of te Suppression of Immo--
ral Traffic in Women and Girls Act,
1956.

(T A statement (Hindi and Eng-
lis versions) explaining reasons for
not laying simultaneously the Hindi
vers cn of the Rules mentioned at
{(6) anove,

(8) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Rules mention-
ed at (6) above,

[Placed in Library. See No. LT-
24824811,
STATEMENTS SHOWING THE  ACTION
TAKEN BY THE GOVERNYMENT ON VARIOUS
ASSURANCES, PROMISES AND UNDERTAK-
INGS GIVEN BY THE MINISTERS DURING
SixtH Lok SaBHA AND SEVENTH LoOK
SABHA AND DELHT  DEVELOPMENT
AvutHoRIiTY (Loan) Ruires, 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): On behalf of Shri Bhishma

*English version was laig on the Table on 23rd December, 1880.
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Narain Singh, I beg to lay on the
‘Table:

(1) The follow.ng statements
4Hindi and English versions) show-

ing the action taken by the Govern-
ment on various assurances, pronii—
ses and undertakings given by the
Ministers during the various ses-
sions of Lok Sabha:—

(i) Statement No. XXII- Second Session 1977.

(ii) Statement No. XV1 - Sixth Session, 1g978. Sixth

Lok Sabha

{iii) Statement No. XIX - Seventh Session, 1979.

{iv} Statemeat No. VII - Scecond Session ,1980.
{v) Statement No. X1 - Third Session, 1980,
(viy Statement No. 1V- Fourth Session, 198o0.
(vii, Statement No. I - Fifth Session, 1981.

2483/81).

JPlaced in Library. See No. LT-

(2) A ccpy of the Delh! Develop-
ment Authority (Loan) Rules, 1981
(Hindi and English versions) pub-
;achad in Notification No. GSR 315
i1 Gazette of India dated the 21st
March, 1981, under section 58 of the
Delhi Development Act, 1957. [Plac-
ed in Library. See No. L.T-2484/811.

REVIEW ON AND ANNUAL REIPORT OF THE
‘SociETy FOR NATIONAL INSTITUTE OF
FHyYsicAL EDUCATION AND SPORTs. PaTI-
\LA FOR 1979-80, STATEMENTS FOR DE-
L3Y IN LAYING THE ANNUAL REPORTS OF
SOCIETY rOR THE NATIONAL INSTITUTES
‘0oF PHYSICAL EDUCATION AND SPORTS,
‘Pat'ala for 1979-80. School of Bud-
‘dhist Philosophy. Leh for 1979-80 and
Central Institute of Higher Tibetan
‘Studies, Varanasi for 1979-80.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): On behalf of Shrimati
Sheila Kasul,

1 beg %o lay on the Table:

(1) (i) A copy of the Annual Re-
part (Hindi and English versions) of
‘the Society for the National Insti-
‘tute of Physical Education and
‘Sports, Patiala, for the year 1979-80
along with Audited Accounts.

(if) A statement (Hindi and Eng-

Seventh
Lok Sabha

Y’

lish versions) regardine Review by
the Government on the woring of
the Society for the Nat'onal Insti-
tutes of Physica] Education and
Soorts, Fatiala, for the vear 1979-
80.

(2) A statement (Hindi and Eng-
lish wversions) showing reasons for
delay in layine the Annual Report
of the Society for the National In-
stitutes of Physical Education and
Sports, Patiala, for the vear 1979-80.

[Placed in Library, See No. LT-2485/
81].

(3) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying th: Annual Accounts and
the Audit Report thereon of the
School of Buddhist Philosophv, Leh,
for the year 1979-80 within the sti~
pulated ptriod of nine months
after the close of the Accounting

year. [Placed in Library. See No.
LT-2486/81).

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for
not Jaying the Annual Accounts and
the Audit Report thereon of the
Central Institute of Higher Tibetan
Studies, Varanasi, for the year 1979-
80 within the stipulated per'od of
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nine months after the close of the
Accounting year. [Placed in Library.
See No, LT-2487/81].

"STATEMENT FOR NOT AYING IN TIME

THE ANNUAL REpORT oF JuTE CORpo-

RATION OF INDIA FOR THE YEAR ENDED
on 30TH JUNE, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE {SHRI
KHURSHEED ALAM KHAN): I beg
to lay on the Table a statement (Hindj
and English versions) explaining rea-
sons for not laying the Annual Report
of the Jute Corporation of India for
the year ended 30th June, 1980 with-
in the stipulated period of nine months
after the close of the Accounting year.
[Placed in Library, See No. LT-2488/
81].

REVIEW ON AND ANNUAL REPORT OF

STATE FARMS CORPORATION OF InNDIA

L1, NEw DELHI FOR THE YEAR ENDED
30TH JUNE, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL  RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): I beg to lay
on the Table a copy each of the fol-
lowing papers (Hindi and English ver-
sions) under sub-section (1) of section
619A of the Companies Act, 1956:1—

(1) Review by the Government on
the working of the State Farms Cor-
poration of India L'mited, New
Delhi, for the year ended 30th June,
1980.

(2) Annual Report of the State
Farms Corporation of India Limited,
New Delhi, for the year ended 30th
June, 1980 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placeq in Library. See No. LT-
2489/81].
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CENTRAL Excisg (TWELFTH AMEND-~
MeNT) RuLes, 1981 anp NOTIFICATION
UNDER CusTOMs AcT, 1982

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:

(1) A copy of the Central Excise
(Twelfth Amendment) Rules, 1981
(Hndi and English versions) pub~
lished in Notification No, GSR
302 (E) in Gazette of India dated
the 22nd April, 1981, under sub-
section (1) of section 38 of the Cen-
tral Excise and Salt Act, 1944.
[Placed in Library. See No. LT-
2490/817,

(2) A copy each of the Notification
No. GSR 303(E) and 304(E) (Hindl
and English versions) published in
Gazette of India dated the 23rd
April, 1981 together with an expla-
nalory note regarding extension of
concessiona] import duty (Basic
auxillary and countervaling) of 30
per cent ad valorem on power ope-
rated briquetting presses for com-
pacting cellulosic waste material into
fuel briquettes and parts and acces-
sories of such presses, under section

159 of the Customs Act, 1962,
[Plac- in Library. See No. LT-
2491/81].

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, you
are making the Parliament ineffective.

SHRI K. LAKKAPPA (Tumkur):
You are taking the Parliament for a
ride. ... (Interruptions)

MR. DEPUTY-SPEAKER: Now we
take up a very important calling at-
tention....All of you please take
your seafs.

Shri Ram Vilas Paswan.

SHRI INDRAJIT GUPTA: (Basir-
hat): Has the Minister of Civil Avia~
fion got nothing to do with this? The
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Home Minister s replying—I believe
—to the call attention, -

MR, DEPUTY-SPEAKER: It is a
CaH Attention to the Home Minister.

SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Deputy Speaker,
Sir . . .* :

MR. DEPUTY-SPEAKER: No, no. I
am not allowing. This is not correct.
All this will not go on record,

12.17 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SUSPECTED SABOTAGE OF AIR INDIa
BOEING AIRCRAFT ‘MaKALU’

T TR Farer® qrEnT (greaT):
W wfgariAng @ wgea 7 (ava-
fafga faga 1 @iz 18 @@ a0
ers fzaar g owir sdar e
g M 3¢ g3 =0T # qa wFa=y

“wuz $fear S fawr At |
gt dfka a @

THE MINISTER OF HOME AF.
FAIRS (SHRI ZAIL SINGH): Sir,
Hon'ble Members woulg kind]y recall
the statement [ made in this House on
27th April, 1981 regarding ettempted
sabotage to the Air India Boeing 707
aircraft VIT-D P.M, ‘MAKALU’ which
was earmarkeq for the use of the
Prime Minister for her foreign visit
commencing from 5th May, 198t

Considering the geriousness of the
matter, I visited Bombay on 29th
April, 1981,

SHRI K. P. UNNIKRISHNAN
(Badagare): In 4 special I.A.F,
Aircraft,

MAY 4, 1951 Air India Boeing Aircreft 302

“Makalu” (CA)

SHRI ZAIL SINGH: A case under
Section 307 IPC and Section 10 of
Indian Aircraft Act. has been re-
gistered and being investigated by
C.B.L Five persons have since been
arrested and 4 have been remanded
to Police custoday by the Addieional
Chief Metropolitan Magistrate Bom-
bay. 4 out of the 5 arrested persons
are Air India employeeg and fifth is
a dismissed technician of the same
Airline,

The investigation of the case by
C.B.I. is in progress. I can assure
the Houge that the investigations
would be conducteq expeditiously and
those found guilty will be proceeded
against.

t T fae@ qrea™ : 3TTEAS
wgrea, ¥ awwaT § f& afe ww
™ FRA F) A fAargET Wy
axa g7 g ®owr fwa war e
a1 WM AT Hal WERa F OART
37 WX agd fa qav1 €ewe far
AT T aTE AT ATHV FEAT & @
ag MY HHAT § W 9T W w7
fadw 7 zasr gar wsv faar @r
R AT TRA GTE wF IR
[F1T 34 € a qar awar & f
8% WARI ATgEsl Wi a% fRE!
ga< arfaw gdwa & T WA A
faar @ =dtnar &, wa®sanr
g qdw ® fa@ qa7 arfan
wdwqs w1 fear @ W@ war g
& ag aFvgw S [Yw W W A
AWRAT § TR AW gt g9feda
g, ag swA ¥ fud sgw 9 fF |wn
g T g A g @A
¥ YW WAl F &AW ¢ &AT
F ¥R W7 ary N F G Y
W1 g WAl of 7 & WrEy AT We-
e q &7 ¥ar faar fe 4 weadl
N a@y v fear, stiw @ Y,

A TE R T

Not recorded.
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{ ww frare arvaw]

FIEAN AR, AANANW A wal
o) ¥ of wwae fgav @1 ¥9 @EA W
IIE ATH WO 8T fRAAT
wigdt § 27 aw ® qg ey
st 7 oY ;AT frar qv va¥ IW
TRIsA G & &5 7 g
qgAT W1 I BN 4 NG FA wY
Fiar y07 WETewEe’ & qu g
d | gaa 3FR 4 5 15 wi|,
1981 ! T§ gt RIAEG F
F=1€ A4d WiTT 91 WK 3@ faa
Q7% A gais WgE 9T v falwor
TP gar | NET TR Fgr oav fF
fadiror & aT 4 Q@ FTHT IAIA
F w2 97 a4\ feC @7 s
IAT q4 T TidTAF AT F
RaT ag qar s ag wiags w3
FITEIE F! FAGE 47 | [ 9P
q1g A7 N Fi fF 7T 949 w2
qar adt qA4dr qAr ogid fivag @
“famia Fo AT A’ TW WAl
9z & fadw witv T @ g “faam
TS §I9 2R YATATET 1 AT
W< TgL gfear 7 "o dlo Mo
® faigaq fasiga & "I 78 s
w7 7 3178 27 @Q® F IqE HA
4T T AT g

QAT WEiKq, W4 i Aq7
Qi " v & aw=T oAl wfz ®
gt 94 wqyT @ g fr
A TAr G TF EENOT WA
R wrmme, wa @ wiad § 5 oea
NA Fr vadAfes T T oW
&, 9T 924 3. fydl wANT 9
w1, 92 @ 5T & T4 F A7 4
g 937 % f5al WY wadiq 94eq 47
T E GE & A § WA B FAAC
AN T DN AT F DA Y F AT

MAY ¢, 1981 Air India Boeing Aircraft

“Makalu” (CA) 4
o w1 ¥ fafar 9 §) wicag
N NEF HA FT OWWAr ¥ [IF R
gt TwAfa® wawz & a9T &
Rfwr grow & TgT ow gwoA §
&1 ZH AT T GT4iT § AFT §, ¥OA
# w8 wagEm Ad vwd o wfawg
% fod ®wma ¥ M™Ea Q awar
g mavzr @ wwar & dfFw age
oG § B qANT A G 1 T8
W T A0 TF €M AT A aqT
o R E AR SAT F AEIT A
T 9gF @ WEIm Wd §) Wi
F “gfega Taada’ w9 39 SaF
Fopere § -
“No link seen between ‘Makaluy’ and
P.M.”
T T4g § AT 2T 9geT “ITTES HH
tfeq” w1 oz ifas fqear & ar
& Gif WET 9C G T AT
F graq AL ATAT E |
TER WiT Wt AR § FQ
§ Idw ag wifge giar § fF Ty T
F1 OE(F 15, 16 184 4T FTHIT
N OFEAE F TE | ¥ A Tq
15 fomt qze drewre F1 Ty &g T
f Wi IUSTH WIIA4, FIIRIT
AW FEAY AT owg T
131 it § Faad ana s gz aws
qEEa TGN &, TEA WA FE AW
FH FCH 1 T AN WiT 4B
®i U TAST § A TAT KB
aeg w@A Fi, AP agro T
A § f5 §92F T agg 7 FH
AgH AT & WL TEW DA A€
£ F30 §, (99 37 @ 794 feqrmar g,
&g & 13 ¥ #gar, g6+ Rowfo Mo
% fag =g qw7  wEn &,
YAF 9TH  AWiE  LIwhE
@ § W GHPE d% gia §
wa fagid & arfsea & & oraw
FC ®, TA WEiLa F Aqw ®
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s, ot wwnar et e aff
€ | W ag qrosqery AT 6r

T g '

aqr gr f& st Hedr W
W G4 9T ¢ ¥gT ¥ gATHR o4l
¥ fasar & f5 971 @0 @ A4
qT { IY Fg & NA faara qgi 97 9,
faad & fweY & oY wurT W&t it GHAT
ff 1 ez fafeme Y f& 5 adm 1
SaTd ®Er S 0 & gRU wew
7z @@ wwr ¥ F o+ 15, 16
fea a¢ 39 faam #r 71 fogrew
FIA®T w& ar ? 9g f9d qra w@fr
® faq & agi wc 15 fae oF FT
w50 ? da f&  wamTeEt ¥
fieer &, wfY, '8 A= ¥ IO&0
3, 4 AT AT S AW AT | AG
Tgr W g AT @i g weeRs
& arg 7 Teirge war o o7 W
F@r qr WS Ay Tar |

war wgiza FINAT & wq @Yo
o wrdo o & f43 graar =
sqqeqT gidt & &0 IGA fFESAT wrE
gt g W fRedY gEeE & W
ifear & g Sd feedw &
grermre frar s & 7 #§ AR
9 F &w foar sar & s
w% 7 wifo TTo WL w7 wAfwmal ¥
O BRAE wF FEE SAT § )
= & tferw gwgw ¥ fomr @
-

*...No sane engineer would have
«detailed 3 plane straight out of a
PIII check for VVAP flight..
Because

“after each major check the
Planes report some teething trouble
before ‘the gystanrs ‘settleg down'.”

Suwed Sabotage VAISAKHA 14, 1903 (SAKA)
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N W W § AR w1 A
fegree wme & @ wOE w1 W
F@ & 93 Worr o WS 9y o

AG aF AY WAsy g, @A
# W ww g owEr § O
94 qEr a1 FEd A a1 A
faar & af 1 T @ A0
AF-TCAT & @ g 1 T HAY
¥ T GG A 4 VAW FAT BE
73, Swa "Wy fearw & gEEar A
gam@ar =4 dY | wHY Wy F¥TSW
ﬁ wgra f5 gogar ¥ am m

g gEdr 41

TGS ¥ FIETIE A AT
Fizw fea & f& oo s3I &
Daw Fqq T wfas w1 T@F F
gif & srar d fawr fedr gaEAar
& ag faqam w1 Fad4r gard w§
q¢ IAIT AT AT | qg AT quiaat
v w@ ar f5 Ay waorwe AT
4T AT B QA F JUT gahar
¥ srar wegw ) Sgfe | oqgw w0
fFmwf & fag 3 faqm =87 9
fasd & w06 o7 T ww & fAx
A AT |

g 1 § & ww
HE T TAqGA a0 @ wa
gam@+c ¥ 15 fra g3 digwrn
FT Qr FAAE F FEAT I AT
IEFT §EW WAW WA w1 gOAv
¥ wigar, ag ¥ aF stya gwe?

dro dto Wrfo ¥ warad # F
f& =@ diewie B FEATH T fa2dr
g9 & | SUcsqam "™, W WY
gy agaq € fr ™ a@ A aw
94l A4 WL WE EACSAWT
gar ¥, I®T wac &AM w1 ogw
e BT ¥ M ww fad@ gra @A
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[ o e qw]
e W 3 A @-fahc %
& R Wl FEwd Wwd @
Fem ¥ v wwr @ fw oag ag
RIS mAae g e AR FE
e § fog & wamr w&§ =wgm,
Ffew /XN o A S I F],
7z ©F wer awwr W # feur
2 fRw T ¥ owig 27 wda
# Jg a5 TW Gaw § w1, SOi-af
wwq daar AT g, F wwaT §
fo gz wwm @t feafo o sew
g s @ R

fore faeh gra a1 TR g
faut, dio flo wifo ¥ FE H wia<
wgr ar & Wl Sfv & ST W §
fe sl &% 9w werw W w0
TAFTG T faw i @ @1 7@ fAw
qdfy g7

5 uaeEEar & wwed f1 aqte
&7 fegr mar 1 fam wiw &5 go
=t Tat P o 7 s faer
Tare F1 W fa ge & fefem
< fagr mr

TR EHINC TS W .. ..
()

SHRI K. P. UNNIKRISHNAN:
Certainly we will defend honest
officers. '

MR, DEPUTY-SPEAKER: Mr.
Unnikrishnan, please do not interrupt.

(Interruptions)

PROF, K. K. TEWARY (Buxar): I
rise on g point of order.

MAY 4, 1981 Air Indig Boeing Aircraft 308

“Makaluy” (CA)

MR. ' DEPUTY.SPEAKER: You
can’t raise g point of order, . Thig is
Calling Attention, Please sit down.

PROF. K. K. TEWARY. Discussion
is to be regulateq by rule, Nobody is
above rule, .

MR. DEPUTY-SPEAKER: Rules
will be followed.

PROF, K. K. TEWARY: I can read
it also. .

MR. DEPUTY-SPEAKER: I have
gone through the rule.

PROF, K, K, TEWARY: Nobody
can take more than 3 minutes, He hag
taken more than 30 rninutes.

MR. DEPUTY-SPEAKER: This is
a serious discussion. I am gsorry. T will
not allow you.

PROF. K. K. TEWARY: Rules are
being violated.
(Intgrruptions)
MR. DEPUTY-SPEAKER: Let him
conclude.

SHRI K. MAYATHEVAR (Dindi-
gul): Discussion shoulq not prejudice
the investigation,

MR, DEPUTY-SPEAKER: We will
see 1o that. We will see that it does
not prejudice the investigation.

Please conclude. Come {p the ques-
tion.

st TR famrw Qe o SWTEE
ngEy, wit e faw ugwy sff
uF #rfemt wdvww Afew wr T 9
W =i 45 famz g1 ww s
femrar 1 & Qv w1¥ BaE T o
g1 & wy¥ w7 A IB A& ¥ R
F 1| 7 g% BaIw wATC Al ¥ W
& & 7t wd@w A ag A vy T
ifrddraw g A sgar § -
g arwTeAT § 1§ wgAT wgar g
fr wrefm g At ¥ S wwien
feqr § =Y oft aeq wmwx or <y §
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F tF gae A faay sroferd €
HAl WEHEG T oSaTd AW FT QT
way fadmn W g wag @ fE e
ey & W wT Aw &1 wwAg
wRE At a1ge Y 7

MR. DEPUTY-SPEAKER: You
yourself have taken half-an-hour.
Only half-an-hour js there for Calling
Attention. You should conclude, You

should be short and put a question
only, You are making a long speech.

&Y T faaTe QreE™ : SHETGAT®
TAHTY o7 THo HYo WA, BTHIET
W% ifwafen, w@v st To wHe
Fifor, feqdt swivaes sim hfaafon
(¥23%), 77 A wiamifeat s
FTHT  FTTNAFE GF GO &
sy Agl 41, I%0 ag
waTaser @ &1 A, faexn fag
gaat feufam famwr war &1 gom
F wat @ faq g, .

MR. DEPUTY-SPEAKER: You
must conclude. If you had put ques-
tion only, you would have put so
many questions by this time. You are
making a speech, Mr, Paswan, you
are a learneg member of the House.

St R fEWIE TEETR - FeTee
wERw, vt 5T fam ey T o
Tt Fifew @ Aifew § agw
aFT #1 45 faAe &1 Fww femr wor
ar | @ ot Tm fane o A
AN E AT W AR FTAFG® Foar
¥ fag w7 @ &1

(Interruptions)
MR. DEPUTY-SPEAKER: This is

not the way. You don’t interfere.
You know the rules.

" “The total time taken on a Calling

Attention shoulq not he more than
half-en-hour.” .

of Air India 10+
Boeing Aircraft “Makalu” (CA?
I am reading the rule.
“For asking clarificatory ques--
tions, the Member should not take
more than about 3 minuteg, and the

other Members about 2 minutes.
each,”

T TR A TE AT IS
qEEY, WY 9T EIRIA B W
9T §WET | %ty A = feq ggw
v fea ®=w % wgm meedl &t
waTaT 2rgw fear a1 ! (waa)

MR. DEPUTY-SPEAKER; You-
neeg not reply to that. Please con-
clude. You need not reply. You may
pPlease put the question.

M W famiw GeET™ : § 58§
w § % ug ago @ d@ifww de
g ...

MR. DEPUTY-SPEAKER: I will
be happy if you are not angry, Now,
you put your question.

SHRI RAM VILAS PASWAN: I
am asking only questions.

MR. DEPUTY-SPEAKER. Senior
Members of this House and leaders of
the party should confine to the rules..

) T fawTe SreaTH aavEe §
9% “gTE |

¥ oot wgies 8 SwAT 9TEET §
f ag wigrsr Y 97 .IE®T FGr FEO
wTaT 9t Wk feey W2y Sw
daes W TuTw §A & oFrar ¥
wfagr 7 wats " T #aEr wi]
g @1 war wer fw & ‘iﬁ%aram
%ﬂwﬁwﬂw@ HTAT
qr, I6% fay €2 @wma WiT IER
Exfafms & <ig ww §F =il @
fe ag e feav wd & g gt ?
®T TT I AT FET w7 fw

(wwwm™) L .,
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[ tm (=@ q@aE)
¥ wa g8 W g we fg=
wamy wf &

MR. DEPUTY-SPEAKER: You
"know the rules and act according to
the rules. I need not intervene like

. this every time.
(Interruptions)

N oW faww qear® & &
[ T W E |

MR, DEPUTY-SPEAKER: Mr.
Masood, you will get your chance.
Your name is in the list. He can
+defeng himself, You please sit down.

(Interruptions)

! W faw@ QEAT  FFT X
Fg1 f& 20 wda Fr wix FT AL )
. ..(3799mm) . ... fesws @ ug

:a f& you cann’t follow Hindi

MR. DEPUTY-SPEAKER: Already

he has made a speech and he is now

repeating it in the form of questions.
(Interruptions)

1 T farag ArwaTR - T HET
A a1 g & oag O 20 adE
F AWAAT g, 20 G W AR
(feq¥e #1 WM GW-TET 99 wgqw ?
20 Frivg F1 st FqE &1 F g
F gamr fRar F30 I4ET §AT gEA-
s @7 ? ¥ gl wgRE ? AT
war § & g 49w F0 Avar qv
qT QAT F(E BT F FIAGET 4 7
g WHE Y NATA WA AT AT X
qgx Fre wEiwgT IzA weAr off
&Y arA WAY AT AT F T LEHT
#3 Agr war ? ogw W oAy §
ff oF FERATFT AT KaC v
& NI grar ¥ W A wwar
el afww & ¥ for @
I FHE R T G g o w9
g fw wesr Rw A agFfe gifes
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&+ & oo W) 2w F e ooy
wRERT ¥ Iq wAEHr ¥ A &I
£1x gl g W & fag |
(snaaa) . ... ww wgd § f*
A4 ®T BYIA CEY A gET T MW
# qewry / Q@I AGAT § Hro qto
wfo ¥ FTC g [T F1 AT aff
g, dro Mo wro HFR &1 FTSATHT
T EEIATAE  FR AT &€ FoA4T
§, AE QHM T FISN ! FTTATHE
edr &, T F40 WIFED FAET oA
TG F HET M # §AE
¥ oares & fedi sumedta g
FyoRt faq & were L

PROF. K. K. TEWARY: Sir, gn a
point of order..... (Interruptions)

MR. DEPUTY-SPEAKER: Hg is
already concluding. Mr. Paswan,
please conclude. You have taken more
than half-an-hour.

s A fama w®a 0 & F5g
gl § & sirsaR Eadr Wi a9rd
& w&1 wradw w1 gAg A fear
Aoy F greo wow fHqF szt
THRAMAE ¥ TH Iq g7

ng war (s aw fag) : sTwE
agige, fawy gata 7§ 33 wfae
& fear f& ag war qraa ...
(szqam®). .. ... AT qreaw €
w it g wa ) (saaemm)

N AFY qg I {T § TAR
¥ wz7r =afge av 1 IS4 ¥ A
A g § o IEA WX wahee A
AT AU K OAH § AN IO
T 5z & s faega wafzm §
qgdr @ ar 98 & f& uz gark
sgrw e fafqee - Y o9 § fag,
Ik f@w <¥ F fHo we ww
fear war 9 WY TR O Ay
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Wom ff ¥ o e W gt
T TGT S IR FEERT FA
] A v owEr gat A daed
g 3F O #uw femr W & oAk
foo swe w7 @ s & few
GE S UE STaTOM Afss g &
IF R AT wear wrafew @
w1 ¥ T0 Sf wwaT Q1)

g wgnr f 15 fas W SEw
i 9qET a4 & faU 4, 17 e
1 39 f3 o9z w97 ¥ 4 AN
L FECOE 41 vg W & & ww
QAT e RET & ww T 4T WIe
Fusi famma o @ §a wwaT4r
far w7 viy v € & ¥
g g SEw oa & weoT Wi
TF UG 4 &g T4 geTE SEW &
qFaT gl A1, Tod fRar a4
gafen oy #7qT & wwm § SimEA
¥ gat s & wz fuege agfa
2 1TEA BT ®0 wE IV AET
FE WA A4 &) (WEA) GTHATH
&, B LT wF oF W 4aW @
AT, WWOWT I R W7 HAW
Fiforr, TE &1 g fmew vfET w5
g0 ® AT @A Qfe

3y A IWS Fu0 wg AT ®
WY g WK URANE & A VW
g SwE wfhg o wE gasT wied
W R A gaFi wAnT Agr wifge,
T e ow f W wweaT STige
#ifF vy famwe 6 &1 g0 W
i ¥ fa amw fifee & @
AEH W I LT FG
&Y =¥ € aw wwi fou & wdY
Y &) U8 F gwiw & fF gt
SEIE ST 97 WY I U T,
g wwi & @ e W B

Air India Boeing Aircrafi314.
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frqr S SwaT & I4F FIEd W

wre gz feer s

GreatT @Y 7 IO AT TR
va1g §1 3% w1 & fr owesfer
¥ g5 awgd w1 gW fAfre d
fesfre s¢ fagr, iz fear wror
F ok ok fmar Aifew & 3]
aq wa § fF oo gfear
yEAWE ey § WX ¥} WA
qEEA &7, WIA HAACAN ¥ AGT

weg Qr (AT F AEEN @At

¥ ot Al T EEAT & | IEA
¥ oaE TEw g ¥ SRR AW
v G VOAWE ¥ ATGga IRl
get fear &1 & & ®IAG A
& ot afi—& 7E T3 wEA AFT
§ wwc ATE A AT FHA &, AR
F1E TF AN GEAT & | GrHEIT AV
¥ qg §IIT FIA I AEATR AT
qr AfET IHFT TELT AGH A0

eF Iq IEW FAAN F TG §
Ft WA I, IO W EN, IWA
oF Mer gfeat & %% faar fs ey
¥v qrEr gwar wear ) gfar §
Wt ¥X TR ) SRS SFEE
& ®wt @ oF sEifwed e
¥ 4 W GFT W7 99 ¢ | IHAQ
frgtas W& a1 f& Sgedwd &
IAHY CFAAEY FUT FC ) G FEAT
fiE &Yoo @Yo w0 AT TH FI TF
W g | W17 g q9eq 5 §@wR &
g AE &M @1 I FT F |
qEHFT ¥ Wy & A Arfgy =W
wwga A W0fgg | @o @Yo wrfo-
wEfAaE ®1 ST F FAAT FT G
2 wmfag, fedr =fwe smm, &
ag srdar wew fF €@ AN ¥
#E gy avl aF Fff § SRR
qat & a7 foar &, S N OF



315 Suspected Sabotqge_ e

[srowfag ] -

g wg & frdY 7 go faer &
ok fFt 7 39 faar 81 @7 as
g AT HE-EFRIAT &, aq A%
sfegaedi gy 9 a8 w§ W A
¥} IfRQ | g WY WEE T
T 3T AT qg HIBT AG &1 WIAA
¥ Fg 9T 40 T WX WIEG H
#g gsfeg @ w@ar & zad W@
FAR( THAA

# fwT grEMT ¥ WdAT FE
e fog I9q ¥ 9 9gx AT gaq
wqqd §ade aifge fse 9, a@
Adiie gaTa § | ag Nerw wd
A aEE FT g g fwdr w0
F ggraAat F fqC g9 F1F "o
gAY =T A & W@y § 17
“gw 1 W wie wrfaq f garf sgw
qOTA WAl & A g & I ww
YT a1 §HY § 9gA T A 9 ¥
Fq IEZATE I F 126 FATT N
& % ¥ gutt, A W I N
§ | @A TF g WG H INA
FET w1 B @ T g AR
CzEs ... (wegw®) L
gl fw t[aqaﬂaﬁwﬁt:mmﬂ
AT "M 6 & g 98T 5K
7% g & fF 3@ g3 s Y
Fg-wgl AT 9T ? g & qar T8
gFar, 4fF T @ & omwe fr &m
FWE AR A K 3§ FrORww
F1 AqAT § | Fgi-wg w1 9,
AT AR AW & R Sw
T Mg F 5 A0 ¥ 9z ¥
a7 & fag w@TEE gEc FEr
Y\ 15 fam w7 WIET o wEd &,
Jg e 2, @ 6~7 fam ¥ sarv
8 g WX O g ;I s g,
g T IFT d FaAT 80 y©
F 0w gz ®E Y oW §

MAY 4, 1081
Boeing Aircraft “Makaly” (CA)

of Air India .316

I e § gmA Wl oawdr §,
T THRT 4T X gEAr § 5 frar
3T H & asar 1 IfFT oF am
UHIE T oG w4 o EAw § @rg
T A qIqEE ST FC gHAT T 0
WX T Ig WET ' & fzd
|, qat 7 FOAr AT ¥w gAw
AR §W gATE JIT F( HrIT-HTE-
FT 2GT W 7g fae srom—
qg IARY T B AU sqrq & O
7 gAY F qrE F 94
2 faar § ..

o ow famrw qmara ;o 3qreas
wRr2g, & dear @ gara fwar qr
f& *ar qaragar #r a@r § e H
20997 Y RN gar gz 97 @
wa ®1§ 97 arr o, fave ad
Ww e AT fasT @ & 20
T N e w o§ar W
|IT & 4T 92 9T @T ¥ qA14-
wAl A Frar W gHIIMT F
# fead v &1 wifww gr, feaq
T2 # oIgN watg 4y, (wad
IFT B FAr g7 ?

o dw fag: ey eNwT gy,
% g wAT Fg I 41 fF 126
WA § 1 TF JIT F 12 wedFarg
et § W 132 FFEIMT swrE -
7t &3 gueq ¥< fear &) g@d am
St qrgar St wz W@ & froarE
ara folt adf @ & wgar g
AT WM & A & 5 5 oy qma
foit aff <&, 78 74 swnE ¢,
gawr Irfge & Ffes wro gaaey
Y qE T CFATT FI0 &1 Aroay
TR ®1 WEAR F fray @ A
g fr g oarad &

o R fad® qrawvr : wai qre
1 9T gAIA |
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oy e Tag : ¥ wgar g ¥
GATAR-IAT FY Q9T eqrT q) 29T
wifg?, ¥frs CF IsArma wEel
¥ wg oF ®% gayed wel W
adl 2, FErETIAT Fr VT A UT
afl AT AT FFIC

SHRI G. M. BANTAWALLA:
{Ponnani): Mr, Deputy Speaker,
Sir, the attempt of sabotage of the
aircraft that wag earmarked to carry
our Prime Minister is to say the least,
most shameful, highly condemnable
and deplorably cowardly. It is good
that the hon., Home Minister took this
House gito confidence at the earliest
opportunity, Hag he not done so, I
am afraid severa] stories about this
attempted sabotage would have cir-
culated creating more confusion than
the confusion which is being tried to
be created by certain interests to_day.
It was therefore a very great act of
wisdom on the part of the hon, Home
Minister to have come to this House
at the earliest opportunity to take
the entire nation into confidence.
Cowardly attempt was being on the
life of our Prime Minister, While
congratulating the Home Minister for
having come to this House at the
earliest opportunity, I must also con-
gratulate the team or those persons
who first discovered that the defects
had been created with such a great
consequence. Let us look at the facts.
It is an established fact that defects
were induced, that there was an
attempt at sabotage of the aircraft,
This is beyond question, It js un-
doubted. The advice of the experts
had establisheq that an attempt was
made to sabotage and to induce de-
fects with respect to the vital system. A
question one wouly ask is: is this
‘Sabotage linked with the life of our
Prime Minister? Was it for the pur-
Pose of taking her life? I would like
‘every member of this House to con-
-sider one fact, Wil any saboteur
come forward fo ocarry out his
scheme of sabotage directed towards
unknown flight and towards wun-

“Makalu” (CA)

known passengers? No doubt this
particular aircraft was to undertake
certain  commercial lights before
taking the Prime Minister but no
saboteur will have that such or moti-
vation to direct his attempt at taking
the life of unknown persons There
was every probability that the air-
craft would carry our Prime Minister,
Moreover the saboteurs had a master
mind. Perhaps they know that
before the Prime Minister would be
carried in this aircraft some flights
will be undertaken and. therefore,
they were experts enough, shrewd
enough to so induce defects as to
a delayed action,

SHRI BAPUSAHEB PARULE
KAR (Ratnagiri): Can it be done?

SHRI G, M BANATWALLA:
That is a different thing whether it
can be done. The fact that it
hag been done has come before the
House, Moreover, it is being en-
quired into by the CBIL

It is said that a premature hulla-
baloo had been made with respect
to this act of sabotage,

It is also said....(Interruptions),

MR. DEPUTY-SPEAKER: I was
telling the hon, Member that Mr.
Banatwalla knows the rules. (Inter-
ruptions),

SHRI G. M. BANATWALLA: It
has also been pointed out here that at
the last moment when the plane was
to take of and all that, the defects
could have been detected; why
create this hullabaloo now. That
shows the light manner in which
they take the whole thing. And this
light attitude is condemnable, Who
could take the risk of waiting tili the
last moment for such a serious act of
sabotage? We must act and act at the
very first moment. And had the
Government not acted at the first and
the earliest opportunity, I would
have been the first to come before
the House condemning the Govern-
ment and even asking them to vacate
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Shri G, M. Banatwalla

the office. It is a good thing that
the whole situation wasg not taken
lightly. In the light of what I have
said. 1 now want to ask a few ques-
tions: A deliberate attempt is being
made to create confusion.

SHR!I BAPUSAHEB
KAR: Why?

SHRI G. M. BANATWALLA: I
must sayv that an attempt is being
made to influence even the CBI
inquiry, That the cult of violence is
growing in our country, most un-
fortunateiv is a fact which cannot be
denied. I wish and I ask the hon.
Minister to give a categorical assur-
ance tp this House that any attempt
at creation of confusion will have no
effect whatsoever upon the CBI
inquiry. There is gn unpaliente. No-
body wants to wait till the CBI
inquiry is completed and facts are
out. Angd thig impatience therefore
with an at'empt to create confusion
is meaningful; T charge, it is politi-
callv motivated, Because of the
seriousness of the whole situation I
want the hon. Home Minister to give
a categorical assurance to this solemn
House that a CBI iaquiry will be
procesdag  with and will have no
effect whatsoever about this econclu-
sion st is being created. We
would aulso iike to be informed as
to the sitage.in which this inquiry is
at  present. You have assured us
that the inquiry will be expeditiously
carried out. Can you mention how
long it wiil take for more facts to be
known? There is also a report to the
effect that there is a foreiga invelve-
ment. Mr. Home Minister what is
Your reaction in the matter?

PARULE.

MR. DEPUTY-SPEAKER: Please
complete your question.
SHRI G M. BANATWALLA:

Then, Sir. though some people may
take a light attitude of discovering
the defect at the eleventh or twelfth
hour, perhaps wishing that the de-
fect was never detected also, I would
like to ask the hon, Home Minister

'MAY 4, 1981
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to tell the House whether full se-
curity arrangements have been made
both at the airport and in respect of
every matter concerning the flight
concerning the aircraft which will
now carry our Prime Minister,

13.00 hrs.

ot Ww g - i fedt e
argw, A7 oSt #WGw aqrmaTeT
i 7 @ g fegmm &g A
gw, FxRw ®v wwds ca gr
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g AFEET & | § Fawgrer o
#1 =z wwra feanr § fF swTwa
qar F¥% &l #1 S #fon
Fqd1 gn e & HI Wi ETENT
guT & oW ST mow TEenae g
a5 frsgemt A g &%, a1
& amy V@t ®T yar femiEdw ?

i AT S F ouw | Sgd
R &R FE &
f& wg SF1 Fga FT §F B W

24
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=

™,
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FET WiAG FiaT AT | 4 TAET
Fgal &1 & TI& § WFUF A Fgar
g fmogm dAw & ot gor gowm
Fa0, Afe g@m uige 78 &iar
g wF &@ ST g1 7 UF AW
Fg maal § & arer & qave AT
®i G G F WY, GHIHAT F A7
var fadr g€ 1 faewrd AR &7
IET GH FR W &g HAw B
T, TE S g, wAE &N, 40T
wd g gC N A w@ & www
@ v ff Gw ot Sifaw s W
@ AfFr fwwe &t oFwr A
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Sabome qu
saam A A A ase;fr-—f#r w477
| T & qoanear Y AP IaF
F1¢ qar & fegqawr w1 AFQT
afl ®T SFar ) gAW A TAT € F
qex g |

MR, DEPUTY-SPEAKER: Mr.
Rasheed Masood,

ol TR AR (SEAYR)
Argeew, ey wdree wiga, giar
L S

AN HON. MEFBER: Sir, what are
we adjourning?

MR. DEPUTY-SPEAKER: We will
conclude this now.

SHRI RASHEED MASOOD: I have
not even started. This is not the
way .

MR, DEPUTY-SPEAKER: 1 was
not telling you, I was replying to
somebody else.

ot TAT mgE ;39 gfaar #
faix oY S-717 a& § & Swaw
FEAX & 1 A7 AFT FT FAWESN 97
qv® F¢ ASt # FAT FToAX
FAFT 7 Fga g AW AT WAT &1
FAVET 9¢ g AET wFy & IAw
wREy IAE gEfgms @ =& g
g, T8 AW w1 e wEy &
agr awg & fv e fad  mAR
wrgsieq g fafarze wga ¥ 3w
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MR, DEFUTY-SPEAKER: You are
asking about detailed investigations.
How can “: reply now?
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SHRI K. P. UNNIKRISHNAN: Sir,
I am on a point of order....

MR, DEPUTY-SPEAKER: You are
not here in the Calling Attention. I
am not permitting you,

SHRI K. P. UNNIKRISHNAN:*

MR. DEPUTY-SPEAKER: This will
not go on record.

SHRI K. P. UNNIKRISHNAN:
Why?

MR, DEPUTY-SPEAKER: I am
sorry, Your name js not here in the
Calling Attention.

SHRI K. P, UNNIKRISHNAN:*

MR. DEPUTY-SPEAKER; Your
name is not here. Whatever he says
will not go on record..(Interrup~
tions) Don't show your finger here.

SHRI K. P, UNNIKRISHNAN: I am
on a point of order,

MR. DEPUTY-SPEAKER: Please
listen. Calling attention discussion is
going on. No other member whose
name is not here will be allowed.

SHRI K. P. UNNIKRISHNAN: I
am ndt asking. I am only on a point
of order.

MR. DEPUTY-SPEAKER:
what rule?

SHRI K. P. UNNIKRISHNAN :
There is only one rule. Do I have to
teach you everytime?

Under

"MAY@:BSU"

: of Air Indlg - 336
Boeing Aireraft “Makalu” (CA)
MR. DEPUTY-SPEAKER: -This is
casting aspersion. ] am very sorry.
Don't cast ‘any aspersion, -

Under what rule you are'raising a
point of order? )

SHRI K, P. TUNNIKRISHNAN:
.There is only one rule under which a
point of order can be raised.

MR. DEPUTY-SPEAKER; You can
raise a point of order. Which rule
has been infringed?

SHRI K. P. UNNIKRISHNAN:
There is only one rule under which
point of order can be raised. That is
Rule 376. Will you {e¢ll me another
rule under which point of order can

be raised?

MR. DEPUTY-SPEAKER: I am
asking you which rule has been in-
fringed? Please quote the rule. Don’t
pass any remarks on the Chair. You
better don't pass any remarks on the
Chair. Which rule has been infringed?

SHRI K. P. UNNIKRISHNAN: This
js not an infringement. I am on a
point of order.

MR, DEPUTY-SPEAKER; Which
rule hag been infringed?

SHRI K P, UNNIKRISHNAN:
Please allow me to formulate ﬂr_xe
point of order, The Minister has sa_Ld
just now in his reply quoting certain
technical matters or advice which has
been given to him on the bagis of
which he has given his reply-—nl?t
once but he nas repeated it and this
is the thirg time. My guestion is!
there is 2 rule which says that if any
such advice is quoted, then the House
is entitled o ask him {o lay it on the

Table,

My question is: Would the Minis-
ter, while quoting the advice......-
(Interruptions).

*Not recorded. .
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MR. DEPUTY-SPEAKER: I will
give my ruling on the point of order.
Do not go into details. You have
raised 3 point of order quoting some-
thing. While formulating his point of
order, a Member may quote the spe-
cific rule or the provision of the Con-
stitution relating to the procedure of
this House. Op that you have no such
paint of order.

SHRI K, P. UNNIKRISHNAN: I
know that.

MR. DEPUTY-SPEAKER: There-
fore, you cannot ask for reply from
the Minister. You must raise the point
relating to the procedure.

SHRI K. P. UNNIKRISHNAN: I
shall quote.... (Interruptions)

MR. DEPUTY-SPEAKER: He is
asking me only. Therefore, I wanted
him to quote the provision of the Con-
stitution. Then, only I must give my
ruling. Now let us go on with our
work. Mr. Minister, you conclude your
reply now.

SHR! K. P, UNNIKRISHNAN: You
asked me and so I am helping you; I
am assisting you. Under Rule 368...

MR. DEPUTY-SPEAKER: You are
teaching me,

SHRI K. P. UNNIKRISHNAN: I
am assisting you. Probably, you are
not gware of the procedure. Rule 368
says:

“If 5 Minister quotes in the
House a despath or other State
paper which has not been presented
to the House, he shall lay the rele-
vant paper on the Table.

“Provided that this rule shall not
apply 1o any documenig which are
stated by the Minister to be of
such a nature that their production

would be inconsistent with public
interest:

“Provided further that where a
Minister gives in his own words a
summary or gist of such despatch or
State paper it shall not be necessary
to lay the relevant papers on the
Table.”

MR. DEPUTY-SPEAKER: 1 shall
read out.

“If a Minister quotes in the
House a despatch or other State
paper which has not been presented
to the House.... (Interruptions)
Please listen.

SHRI K. P. UNNIKRISHNAN: He
has said that it is a technical matter,

MR. DEPUTY SPEAKER: 1 will
give my ruling on the point of order.
Then only, I go into details.

“If a Minister guotes in the House
a despatch or other State paper
which has not been presenteq to the
House, he shall lay the relevant
papers on the Table.”

He has not presented any paper.
Therefore, his point of order is ruled
out of order. Mr. Minister, you can
cortinue. The point of order ig,ruled
out of order, The Minister can con-
tinue.

SHRI BAPUSAEEB PARULEKAR:
Sir, I rise on a point of order ynder
Rule 370. -

“If, in answer o a gquestion....
(Interruptions),

MR. DEPUTY-SPEAKER:
conclude, Mr. Minister,

Please

e ———

SHRI BAPUSAHEB PARULEKAR:
My point of order is:

“If, in answer tp a question or
during debate, a Minister discloses
the advice or opinion given to him
by any officer, ... (Interruptions)
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MR. DEPUTY-SPEAKER: You can
conclude now.

SHRI BAPUSAHEB PARULEKAR:
You are not allowing me to raise my
point of order.

MR. DEPUTY-SPEAKER; He is
concluding now.

SHRI BAPUSAHER PARULEKAR:
Under Rule 376....(Interruptions)

MR. DEPUTY-SPEAKER: That is
all right. Mr. Minister, you conclude
now.
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TEF AU RS WIT TAMEH &
Aamifas  gawr whafaw 1 zfaaz
fear g, AT zf@AwA F =T A3 qAr
gar & % 3asr  afadsy oinaz 8y
7§ ¥\ 3% @ W faegw g
¢ fx 9= qyr w @iz foa,
sy ¥y wEeHe ¥ marfaw @Y ar
o gl g waHe IR AF faar o

1A fewdsza & I 7 qor
37 waew & §rk ¥ fewdyzg /7
&T TSR &1 5Fhal & af A2V 27 qar
% U H® var WY & ¥y afAser

MAY 4, 1981 Al e
' Boeing Aireraft “Makualu” (CA)

of Air India 340

a & s woew gf g A f9Q
g, #& & oy fag gh, @Y
gar fRaT W @ & 91 4 AMEHE
gaedriay &1 ey qaifeas 1o
TEY FET AT ARACL

MR. DEPUTY-SPEAKER: The

House stands adjourned to meet again
at 14.30 hours,

13.30 hrs...
The Lok Sabha then adjourned till

thirty minutes past fourteen of the
Clock,

The Lok Sabha then reassembled after
lunch at thirty-eight Minutes past
Fourteen of the Clock.

(Mr, Deputy Speaker—in the Chairy

SHRI HARIKESH BAHADUR (Ga-
rakhpur); I rise on a point of order.
Sir, under Rule 376 I rise on a point
of order.

MR. DEPUTY-SPEAKER: Ngp point
of order now. There is vacuum in the
House. No point of order can be rais-
ed now. You must take my permission
if you wani to raise any point of or-
der. T am not giving you permission.
First let the matterg under Rule 377
be over. Till this is over, I am not
giving you permission,

tInterruptions) **

MR. DEPUTY-SPEAKER: Order
please. Nothing will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER; No. It

will not go on record. Only matters
under Rule 377 now.

Shri Rasabehari Behera.

*Not recorded. .
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MATTERS UNDER RULE 877

(i) NEED TO AUGMENT PURCHASE QUOTA
or Iron-ors BY MM.T.C. ¥ Orissa

SHRI RASABEHARI BEHERA
(Kalahandi): Sir, Orissa abounds in
mineral wealth particularly iron ore,
manganese_ chrome ore, and bauxite
etc. Thousands of tribal labourers
from different paris of Orissa and
neighbouring States earn their liveli-
hood by working in the iron ore
mines of Keonjhar, Mayurbhanj and
BSundargarh district of Orissa. Metals
and Mineral Trading Corporation is
the sole purchaser of iron ore from
these mines. The Government of
India earns foreign exchange worth
several crores of rupees by exporting
iron ore from Orissa mines. Thus,
the development of Orissa primarily
depends upon the proper exploration
of iron ore mines.

It is a matter of regret that this
major iron ore belt of Orissa is facing
crisis due to the failure of MMTC in
augumenting its annual purchase
quota from these mines. The shock-
ing fact is this that from 1976-77
onwards MMTC has not lifted even
half of its quota accumulated at diffe-
rent railway sidings of these three
districts. Millions of tonneg or iron
ore have been accumulated at Bans-
pani railway sidings alone. In view of
the above difficulties, some iron ore
mines particularly those managed by
Orissa Mining Corporation have been
declared closed, Due to this, a large
number of labourers working in these
mines and various railway sidings
have been retrenched. The Govern-
ment of Orissa has been taking up
this matter time and again with the
MMTC authorities and stressing the
need for increasing its annual pur-
chase of iron ore from these mines.
In gpite of all such efforts made by
the Government of Orissa, MMTC has
not yet taken any decision to buy
more guantities of iron ore. Effective
steps “ave also not been taken for

sort of apsthy of MMTC may lead
towards the breakdown of law and
order, becaiise, this issue is inter-
linked with the human problem in
the backward State like Orissa,

Therefore, T draw the urgent atten-
tion of the Government of India to
direct the MMTC to take steps for
aurumenting the annual purchase
quota of iron ore from these languish-
ing mines.

Similar steps should also be taken for
clearing the accumulated stocks forth-
with,

(ii) NEEp To START FAST RUNNING
SERVICE BETWEEN LUCKNOW AND
DELHT

=t nere AR i (ATEET)
Jureae WERW, WAy YW AW ¥
ageAqu FAT FT WY § et ¥
wiF i mifeai wetne gt gf
qgA%H, wawar grfz fafos warEy
FTAMT § 7Y AR I A arfeat
IFETE & gy g€ qaAs
sty & ? 9% 78 I whary arfEar
g AR & 8F FHAART 50-80
1| FI AQIET 7 JF THATL A1)
¥ grar &R & Ffaw @k §
WL $¥ TEAF FATAT HT w4
TTIEAT ¥ dgT wizard Fr mrgar
AT q¥AT § | (@ FAy Agl
fasrar oiT RogT grETag wor WT
F ol WX FE 9T FIHT  gHT
< g7 saw fa=dr &1 @ww war
g wrg for A WY gemAr wrerd
qu e wfed § oy 7 fAerd
¥ FICH TR AT mieal ¥ d5%
F fau faaw @@ qzar & g @
FEY WAT A gA /T avar g
™ A ST ¥ owEn X
wrf arwx qY @1 IR =
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[t 7o wgraz @)

ATEQ ¥ W g AE fagr Srar
g T-mOTT GRET ATEY F wyar
¥ fasell o * forg fewe aYoawdw
&t qar gzar 8, wafy el aF
100 fFMdzT &1 Fwy ¥ ¥
wLAT 3T § wed ufafeaw  ag
TE W7 ¥ A=A @ 1 gqH0 AQAT
g gtar & 5 wgas owEw &
& faama 7@l g q@Er 21 9
Frgey mH F fag ¥€ w2z
FEAT T3A1 & A IAFT w5418 +°7
qrIrEre Jg @A

TET A weAwE S Fww &Y
Y famdeT wrEar @ zaw fae
woY 3T€ e ¢ A9 &, wafw qiw
ford—a =, g, g, gaeemee
R wANg &1 gy fgear 5@ Aiw
Fg=aia AT )

oI T AAET § wA0e &
7 &f5am507 AR Mg 7T /Y
IS FF K TAJT F AT 0F Sre
WY WIT Q& BT 3w faoefl, wolME,
=, I3, A g TEwAs
g T WE A Fg, a1 faaArd,
TYCAL, qEATE, FaYay wWigdAT =iy
W Aa F wewiy ggw wfedr &
sTIfedl ®/IT 7 GrEr FT F9Y
gfaar & srg w1k § g@FR 9k
¥ wAaET F W A

(iii) DEaTH OF A MANAKPURA RESIDENT
OoF DELHI IN MYSTERIOUS CIRCUMS-
~ TAMICES

st weu fagrt ama@ (a8
feesit) : frm 377 & wmdm F
gIawifqs wgew & faaw ov e
fafae amwsr Wit wgw §  gIAT
JEAT § —

fassll & o R AwErT @
wan qfefeafr § a0 afwe oo
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nar | ArAwQT w1 fraral TS,
georedt IR Wud I e aw
FL A TEUR AFT F@T 94T
gt & fm weg § 0 3@
Tg qfwm arei & wwer & T
AT TS, 9AF AT ITAEATL
w1 gar fewrar =& @wAr 0

gfee 7 JIAFAILT T ATHT HF
ard § qAT W 9OATE W W IY

g ®1 wgm § 5 wowm Wi
R qe & frma A &
forq 39 gemefwel a1 @ @
& wiw gy @Rl & fromw §
FATE 9T HIH AT FA & a1
fogar ot md & 3 7@ adt

o ¥ g ¥ ouav aiR W
THIX & AT 92 FO FgH @ (oA
§a7 a‘tﬁ%urs’tﬁt‘sﬁaﬁgq

AUy
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et wg & fF qfee & Tw-
g ®1 few e w1 Gwy ?
w1 aF dfwge & @ qw e
w7 OWT USTEHIT O 9T ATl
N gad gl @ g &
af ? xz fguand fead fan @ ?
afe g N fgas " w67 wew
&&T A @1 9 QIT ;WY AE a7
fiewin A fold wma g 7

ferelt # qfew fgaeer @ vge-
qg afvfeafiqi 7 q’@r T -
T GEST & T8 at
feeefl & sme” wf‘-e wowe faar &%
wveig WO T 'EEl A v &
feeehi & T T W T W
g %7 AT WK wEEEr ¥
§ SRaT & 99 ga fqwrg &
fazd & faad o sfew 33
2

(iv) STEps TO SOLVE MOHXI RIVER DIS-
PUTE BETWEEN RAJASTHAN  AND
. GUJARAT

afy wr dF (a1gE%) @ -
wE W, 7 fum 377 & wwi-
To frefafga  a=xrm & wEn
g

N T oF AW G A
¥ TN gE e woRrd &
Tfwne v 1966 § W WHEK

Rule 3T7 346

gt wr R weodio FETAT @i
419 W N FWE 9T TN
Nrw: & arearer fad & sw &
FNT guT W IR AW & WD AA
¥ [T Siw F ES faR
w1 fafa a7 & foed fear mar o)
oF amery ¥ ug W € fx oAEm
 @T # wwfwrer gra
T FAE ¥ oarr 7 @er fored
it @ fafaa famn smdar o wid
®OOE AT AR § TG F
FI¢ TTH W 49T TSR F &
¥ g@ sNIE AEEX W WIHAR
§ Fm w1aT o

Teide ®O&F 1980 ¥ oFAIg
AT 7 O9F WHEIT N -
A < ¥ &3 o #1 oaAw U
fafem # % wid & fafsa @<
seafag fear g1 afe q@ea A
Tg  drerar gt & e g ar
AE FT A ANAM F A TR
¥ Qe A B GRM | OFH T
N TIHME 1966 F AT wwAT F
fix gy swer@ F fawde

TXeqrd & rEaTN ST ave-
qT uad oA fwdt w fafae w7
A WA A ox ME I oET [
AR I OING P G T
FET BT AN &0 ® wAA
® Froo o feafe dar g€ & 9w
¥ U SR # wWre famea:
TEAT 1d wER fosi W WK
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[ afg w7z i)

A wA # u e
a1 §AT aTTAX UE W F 9
ggart & fas @ TR FEW
¥ 419 for 1 =E &1 F=T
FIF TATET A7 WE KT /A FT AR
W ¥T A &d wC FAd sife-
arfadi ®i TEZT BT Gr | TREATA
g s # wed Afad I
59 f537 & FAw wa s fag
WA F WA H WFAAT H A
AR § @I A8 & dFa €@
grear & gF A g fRaFe ag
# ST oW@ R

P

qg WA wISEwd WA & A

;. Wresra & A7 TITAX OF
SR fosl § AT AW FT W
&

we: Ay g § faEAw
2 5 g9 ufyaada s = fqarg
7 ud Tarw AR g @ WA
gt § § #¢ ged) ¥ o favim
Y FT YT AFd & R
4TERY U9 T fasl N wrawEs
#im R 9ft FT

{v) FINANCIAL ASSISTANCE FOR THE
DAMAGE CAUSED BY TORNADO IN
KEONJHAR DISTRICT OF ORISBA

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): Very recently an
unprecedented tornado ravaged 15
villages of Keonjhar district in Orissa,
where 32 people died, including men,
women and children and hundreds
were injured. ‘Most of these villages
are tribal villages, This . natural
calamity came as a  surprise and
within minutes more than six hund-
red houses were lifted up and were
smashed out of shape, Domestic ani-
mals and poultry died in thousands.
I urge upon the Central Government
to send central team immediately

| MAY 4, 1881
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and to rehabilitate all these six
thousand affected people. Besides
the tornado ravages, heavy cyclone
has caused heavy damages to thou-
sands of houses in Jatni, Chandka,
Khurda and Daspalla areas in Purd
Districts and in Mayurbhanj District
and jn many other places in Orissa.
The Central Government should pro-
vide adequate’ assistance to Orissa
immediately to help the people in
these affected areas.

(vi) ENQUIRY INTO ALLEGED CORNER-
ING OF ANIMAL BLOOD BY FRawco~
INpIA

SHRI NAWAL KISHORE SHAR-
MA (Dausa): Despite repeated Go-
vernment pronouncement that fore-
ign companies would not be allowed
to continue to suppress and desiroy
indigenous drug industry, the domi-
nance of the Foreign Drug companies
js going on unabated. These com-
panies are devising new means to
choke the growth of Indian produ-
cers, In the process they are also
choking preduction of wvital Iifa sav-
ing drugs to monopolise their drugs.
In thig respect Franco-Inaia Pharma-
ceuticals Ltd, is a living sxample.

It started its activities in India in
late 50’s with hardly g capital of
Rs. 50,000 or so. Today its assets
are worth several crores of Rupees,
obviously all at the expense of ouw:
poor people in the name of giving
them life saving drugs. However,
the most nefarious activity has been
in haemoglobin preparation. This is
made from animal blood produced in
slaughter houses. This company
along with its Associates, market this
preparation worth Rs. 5 crores per
annum. Retail sales price of its one
bottle is Rs. 10.50. Thus it sells
48 lakh bottles in a year or 4 lakh
bottles per month. Taking the pro-
duction of 2.4 bottles of this product
per litre blood, the monthly require-
ment of the blood by the Company
is 1.87 lakh litres, This entire quan-
tity of blood is available from Bom-
bay slaughter houses alone where
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about 100 cattle are slaughtered every
day and one cattle gives approxima-
tely eight litreg of blood.

As against the above, this Company
has not only reserved the Slaughter
houses of Bombay, but practically
all slaughter- houses throughout the
country. The total blood produc-
tion on these slaughter houses is at
Jeast 6-7 times more than the full re-
gquirements of blood by this Company
and its associates, This has heen
done only with one motive i.e. not 1o
allow any indigenous manufacturer
of this preparation to go into the field.
1t is throwing away a huge quantity
of blood every day whereas the indi-
fenous manufacturers are starving
for getting such blood.

The blood which is being thrown
away by this Company contains
plasma and protein which coulg be

extracted again for medical purposes.

But also, the whole thing is being
destroyed by the Company.

Through these methods, the com-
pany is stilting the growth of Indian
manufacturers and is also depriving
our people of such a vital prepara-
tion.

It is, therefore, requested that the
Petroleum, Chemicals and Fertilizer
Minister should immediately institute
an enquiry inte thig act of Franco-
India and its subsidiaries and make
a statement thereto.

(vii) DEMANDs OF STATE GOVERNMENT
EMPLOYEES aAND TEACHERH

SHRI SAMAR MUKHERJEE
(Howrah): Sir, about 50 lakh State
Government employees and teachers
of the country have intended to sub-
mit a mass petition to the Lok Sabha
today with 10-point demands through
the All India State Government Em-

ployees’ Federation. Their demands
are;

(1) To hold price lineby extending
and strengthening the public distri-

bution system and effecting radical
econorhic changes. (3) A national
formula for Deatness Allowance with
full neutralisation and provision for
aytomatic adjustment with the rise
in the cost of living index, (3)
A national Commission for res-
tructuring wages of the State Gov-
ernment  employees following the
need-based norms as laid down by
the 15th ILC and grant of 50 per cent
of {he pay and D.A. last drawn as
pension. (4) Bonus to all and
pending that one month’s pay
ex-gratia to the employees in
all States. (5) No victimi-
sation, re-instatement of all dismis-
ced State employees’ leaders in J & K
and also reinstatement of the prema-
turely retired employees. (6) No
retrenchment. Job  security and
regularisation of all irregular emp-
lovees. (7) Fixing duty hours for
all not more than 8 hours a day. (8)
full trade union and demccratic
rights, scrapping of the Government
servants’ Conduct Rules and demo-
cratisat'on of the Service Rules and
repeal of National Security Act and
a1l prohibitory circulars angd orders
either of the State Governments or
the Central Government which are
directed against the workers and emp-
loyees. (9) Deletion of Articles 310
and 311(2)C of the Constitution of
India. (10) Recognition of the Al
India State Government Employees'
Federation by the Central Govern-
ment and the State Governments,

Sir, these are longstanding demands
of the State Government employees
and teachers of the country and they
have been agitating all over the coun-
try under the banner of the All India
State Government [Employees’ Fede-
ration for years together for settle-
ment of the demands. Lastly on
December 1, 1980 the representatives
met the Prime Minister ahd handed a
memorandum containing the demands
to her. She assured exam’nation of
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(Shri Samar Mukherjee) Biharsharif. There 1is widespread
the demands by the respective depart- violence, loot and arson. Even peo-

ments but to no effect as yet. But
the Union Government cannot, in fact,
deny its responsibilities. The respon-
gibility for the exhorbitant rise in
prices obviously lies with the Central
Government. Similarly the Central
Government have to act for imple-
menting a national formula of D.A.
neutralising the rise in prices about
repealing NSA and all other anti-
workers legislations, A dozen of
union activists in J & K State still
remain out of service. 'The Govern-
ment Servants’ Conduct Rules framed
by the British colonialists in the first
decade of this century continue to
shackle the Government employees
and debar them from trade uynion and
democratic rights except in West Ben-
gal where the left Front Government
have completely scrapped it last vear
and have granted full trade wunion
and democratic rights to the emplo-
Yees, All India State Government
Employees’ Federation is the only
national organisation of the State Go-
vernment employees but have mnot
got recognition. So, this unsympa-
thetic and stoic attitude of the Union
Government towards the problems of
this huge mass of working peoples is
causing deep discontent among them.

1, therefore, urge upon the Govern-
ment to implement the just demands
of the 5 million State Government
employees without any further delay.

(viii) COMMUNAL RIOTS 1IN
SHARIF

BIHAR-

SHR] G. M. BANATWALLA (Pon-
nani): It is most unfortunate that a
communal riot has now flared up in
Biharshar't, A few days back, it
was Nagina near Bijnor in U.P. that
was rocked by communal riot. In
Biharsharif, the four-day-old riot has
spread to rural and suburban areas of
this town in Nalanda District. Vio-
lence has with passage of time spread
to Jamalichgok, Mxananpur, Bakra,
Pulani and several other areas around

ple attending a burial were injured
when a group opened fire upon them.
More than 19 persons have been kil-
led and a large number injured even
according to reported officiagl figures.

The immediate need is restoration
of law and order. There is panic
among the minority community. Let
the Ceniral Government give every
aid to the State in maintenance of
peace. The unfortunate victims de-
serve every help. Let compensation
be paid and complete rehabilitation
be carried out. It is absolutely nece-
ssary that the anti-socia] elements in-
dulging into violence be dealt with
severely, without, however, harass-
ment of the innocent.

Circumstances and the spread of the
violence clearly point tow~rds the
failure of intelligence and the law-
enforcing authorities. This aspect,
too, must be fully and sat’sfactorily
enquired into and action taken,

I also urge upon the hon. Home
Minister to make a statement in the
House.

15.00 hrs.

(ix) INDUSTRIAL UNREST IN BANGALORE
BASED PUBLIC SECTOR UNDERTAKINGS

SHRI INDRAJIT GUPTA (Basir-
hat): The 77-day long strike of the
workers of Bangalore-based public
sector undertakings was called off on
12-3-81 in response to the appeals
made by the Chief Minister of Karna-
taka and leaders of all political par-
ties in the State  Assembly. The
Chiet Minister gave an assurance that
if the strike was called off, he would
persuade the Central Government to
resume negotiations for a fair settle-
ment of the dispute.

Although nearly 8 weeks have pas~
sed since the strike wag called of.



Matters Itmdei'-
853 Rule 377

during which period the waorkers’ rep-
resentatives met the Chief Ninister
several times, and also submitied a
memorandum to the Prime Minister
on 2-4-81 at Bangalore airport during
her brief stop-over there, it is deplor-
able that there hag been no response
from the Governmemni aside for re-
sumption of negotiations, This attitude
of the Government is making the
waorkers restive once again, and may
lead f{o further deterioration, in in-
dustria] relations in the publc sector
units conterned.

In these circumstances, the Joint
Action Front was forced to take a
decision to launch an indefinite hun-
ger strike gt Bangalore, Hyderabad
and Delhi by the Joint convenors and
other important office bearers of the
concerned unions. The sa.d hunger
strike commenced from 29-4-81 and is
continuing since then. One of the
locations of the hunger strike is at
the Boat Club here in the Capital
The physical condition of some of the
hunger strikers ig deteriorating.

I urge upon the Government to
give up its  unreasomably rigid and
anti-labour attitude and I appeal to
the Prime Minister to announce " an
early date for starting discussions
with the JAF representatives, which

would enable them to withdraw the
hunger strike, The JAF leaders are
anxious to restore conditions of nor-
malcy and healthy industria]l rela-
tiong as soon as possible. ‘But their
patience’ and all their representations
are being refubbed by the adamant
refusal of Govergment even to . sit
down and discuss the workers' grie-
vanceg across the table. If the Gov-
ernment insits on keeping the doors
of negotiations closed, it would have
to bear the responsibility for
creating further unrest and frustra-
tion among the 1,25 000 workers of
such impowest plauts as BEL, BML,
HAL, HMT, ITI, EDL, ECIL and
MIDHAN]
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354
1503 hre,
OIL AND NATURAL GAS COM-
MISSION (AMENDMENT) BILL
—Contd,

MR. DEPUTY.SPEAKER: Now we
will take up further consideration of
the Oil and Natural Gag Commission
(Amendment) Bill,

SHRI CHITTA BASU (Barasat):
As you know, on the last occasion I
was pointing out that the Bill which
we are considering now at this wvital
stage, wag the outcome of certain
differances of opinion between the
Minister himself and the ONGC, The
difference arose on the ONGC’s
assumption that they could raise the
production of Bombay High upto the
limit of 17 million tonnes without
foreign collaboration. But the Min-
ister was insisting and 1 quoteq that
day from some respectable economic
journals also, that the ONGC should
give in writing and be prepared to
face the consequences if they stand
in the way of his functioning. In
thig background the Bil] is here, The
Bill authorise the Government to
terminate the appointment of any
Member of the Board without assign-
ing any reasons. That is the crucial
point. In this connection I would
say that the Government wants to
have a legislation of this nature only
to ease out certain Members in the
Board presumably because of their
fault of advising the Government
keepiag in view the interest of the
country ang the technological know-
how and talent of our scientists, The
scientists should have that liberty to
advise the Government as to how
their talents are to be taken advan-
rage of. If the Government feels
that their advice is not to the liking
of the Government, or of the powers
that be, it would not be right to ease
them out, It is not only undemo-
cratic, please allow me to say that it
is anti-national approach. The ONGC
scientists say that they can take up
all the production without any
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[Shri Chitta Basu[
foreign collaboration, but the Min-
ister himself is very much interested
in coming to an agreement with the
CAP friends oil companies,

Sir, you know, and the entire
House knows that the Government
Has embarked upon an ambitious
programme of exploration of oil on
the basis of sharing of production
with foreign  multi-nationals. 1
think you would agree with me that
the national policy is to attain self-
reliance in the area of oil production.
Yet, this Government has embarked
upon a policy of entering into colla-
boration, on the basig of sharing pro-
duction, I have got no time, other.-
wise, I would have described the
details, what would have been the
result of sharing of production, which
is not in the interesty of the nation.
It will ultimately strengthen the
stranglehold of the foreign multi-
nationals over our economy, parti-
cularly in the sensitive area of oil,
The Minister should explain why
that proposal for sharing of produc-
tion has been agreeq upon, when the
scientists of our country say that it
is not in the interests of the nation.

It is being stated by the Minister
that they are not going to share
production, the proposal is to buy
back production. Even if we con-
cede that the proposal is to buy back,
still it is not, in the interests of the
nation, because we will have to buy
back the production at the inter-
national price. If we have to pay the
high rate ruling in the international
market, then our interests will not
be properly protected,

Under these circumstanes, it is
necessary that the Government
should change the entire oi] policy
particularly in relation to the pro:
posal of production sharing, At this
stage, I would urge upon you and
the House to see that this kind of
pernicious Bill is not allowed to be
passed by this House. It ig the duty
of the House to gee that indigenous
talent and  indigenous  technical
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(Amdt.) Bill

know-how is given further incentive
to  protect oyy national interest
against the invasion of multi-
nationals, who will make our country
theip colony.

§ 7g T whw @ T
31 a% af aw A Af wg
W g o fonm W wwT W oA
OF T %AW g1 T W6 WK

T ol 4, fedr ft 0w ¥
wigw & wiiw ofiw 1 &7 89

MR, DEPUTY-SPEAKER: You do
not want to be a party to that?

SHRI HARIKESH-BAHADUR: 1
am never a party to that. That is
why I am carrying on a campaigh
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[+ gfedwr agrge] @ gt & wawe wfge w7
. . . IR OX §w o g W TN
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areafasds gt

SHRI AJIT KUMAR SAHA:

(Vlshnupur) These is no quorum in
the Hcuse.

MR. CHAIRMAN: Excuse me, Are
you sarious about the quorum?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): .He is not
raising any _objection,

SHRI .NAWAL KISHORE SH.AH
MA: I think he has withdrawn the
ubjection on quorum,

SHRI AJIT KUMAR SAHA: Yes.

MR, CHAIRMAN: Anvway, he has
only casually mentioned. You may
now try to conelude,

P st aam feme wat : samfa o,
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21 ER T N oA
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SHRI NIREN GHOSH (Dum Dum);
Sir, it is well-known that Petroleum
Ministry is under the influence of the
foreign oil monopolies for a pretly
long time., It is a well-known fact.
It is known to all. It is this Minis-
try which sabotage the plan to deve-
lop synthetic oil—coal to oil.  They
hushed up the entire project. Pan-
dit Nehru appointed a committee to
go into it chaired by an eminent
scientiflc man of India. That com-
mittee’s report was simply put under
the carpet Nobody knew about it
Even not a single copy could be
found. Ultimately after enormous
prodding from us Shri D.K. Borohal—
who was incharge of this Ministry—
made a frantic search and gof a copy
of it from the Dhanbad Fuel Research
Institute. It was lying in a pile of
files gatering dust. That was in
1950. I have seen that report. It
saig that synthetic oil in eviation fuel
or high speed diesel oil would be
cheaper compared to the imported
oil.

MR. CHAIRMAN: Excuse me Was
that in 19505 or 1960s?

SHRI NIREN GHOSH: It was in
19503 at the time of First Five Year
Plan.

MR. CHAIRMAN: Mr,
was Minister jn 1080s.

SHRI NIREN GHOSH: Mr.
Borooah did not know about it. We

Borgoah



369 Oil end Natural VAISAKHA 14, 1903 (SAKA) Gas Commission 370

kept prodding him for two years and
after that he was able to get a copy.

[Shy Chita Basu]
became Minister in 1971 after lefl

SHRI NIREN GHOSH: Sir, India
would have been self-sufficient in oil
by this time but for an imperialist
oil lobby which was not ready. 8o,
under their influence such a sacrilege
wag performed and the entire report
was hushed up.

Now, ONGC after 33 years has
developed some expertise. Bombay.
High oil has been found by them and
not either by the French company or
the British company or any American
company., It is thev who are drilling
it. So it goes to their credit. When a
guestion came whether this can be
stepped up, they said, yes production
can he stepped up from 12 million to 17
million tonnes from Bombay High.
A doubt wag expressed whether that
would damage the whole thing; they
said, no damage will be done. The
ONGC, after carefully going into it
opined that it is possible and no da-
mage will be done.  After that, ne
has now gone in for a French com-
pany. That French Company, I think,
did not find Bombay High, that
French company had not made the
drilling. So, I do not know why Mr.
Sethi hag developed such firm love for
that French Company.

SHRI C. T. DHANDAPANI (Pol-
lachi);: On a point of order: May
1 know whether he mentioned French
Company of Paris? I want to know
that,

SHRI NIREN GHOSH: Without
Paris there is no French Company.
He gought their advice. I would like
the Minister tp inform the House about
this. How much this French Coms=
pany would be given for tendering

(Amdt.) Bill

this advice? Alrecady the opinion of
the ONGC has been that production
can be stepped up. How much is
their consultation- fee? What was the
necessity for it?

Now, 8ir. another guestion is this.
In a big way he is inviting the
Foreign monopolists in the name of
discovering oil finds in India, offshore
or gn-shore, whatever it is. I do not
think that ONGC was consulted in the
matter. May I know what opinion
wag given by them? When England
found out oil in North Sea, for ins-
tance, did England invite any foreign
consultants for that purpose?

SHRI C.T. DHANDAPANI: Eng-
land invited foreign company.

SHRI NIREN GHOSH: If you are
an oil expert, you deputise for the
Minister.**

SHRI C. T. DHANDAPANI: Other
Labour Unions used to call him as**
That is why he is using that word,

MR. CHAIRMAN: I think you
may withdraw this word.

SHRI NIREN GHOSH: Yes, Sir,
I withdray it.**

SHRI C. T. DHANDAPANI: I am
not. I can say.

SHRI NIREN GHOSH: When
America found out oil, did they in-
vite any foreign consultants? After
33 years of independence, now if this
ONGC wants to expand, you do not
give them enough money. The pro-
duction cost of one barrel in India is
only 4 gollars. The international
price is 32 to 40 dollars. Here ogur
production cost is only 14 dollars.
ONGC wants to expand its activities.
But nothing has been gone by the
Government in this regard. Govern-
ment hag not taken gny gteps in this
direction, in order to expand their
activities,

**Expunged as ordered by the Chair.
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Now, the ONGC or any same body
won't say that there ghould be pro-
duction sharing business. If the
cost for a single barrel of oil in
India is 4 dollarg and if you are to
buy that, you have to give 33 dollars
per barrel exira to the foreign com-
pany. Is it not selling away India?
What are you going in for, Mr. Seth],
may 1 ask? If ONGC or somebody
else says otherwise, then he would
be done away with. Now, you will
notice, Mr. Chairman, whenever there
was a situation like this previously,
Article 311 of the Constitution was
used tp sack the railway employees
or Defence employees, etc and no
reason was assigned for that. Now,
it is rather difficult glways to invoke
the Presidential power. Now, there
is a craze everywhere that they can,
without assigning any reason sack
anybody with whom they are not In
good termg or who wont ditto their
opinion. Remember Tal Vaishet and
azira, Two Committees’ expert
opinion was torpedoped and they went
in for another. So, if this Govern-
ment has powers like that........
(Interruptions).

THE MINISTER OF STATE IN
THE MI{NISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): This is the
Third reading of the Bill. Let hih
confine himself to the provisions of
the Bill,

SHRI NIREN GHOSH: The sub-
ject is ONGC. (Interruptions).

MR. CHAIRMAN: You have ‘o
give some time to reply to the re-
marks directeg to him.  You will
have fo give some time to give vou
suitable reply.

SHRI NIREN GHOSH: 1 have said
that the trend is most dangerous.
You have to invoke the Presidential
power. Now, they aré bringing in
this ‘Makalu’ business. The officer
who alerted about the damage in the
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cable have been sacked. He has put
in 30 years of service, Now, taking
the help of some obscure provision
in service condition, they have sacked
him. Now, those powers hava be-
come all embracive everywhere.
There js expert’s opinion about Tal
Vaishet, e¢te. and here the ONGC
production procedures are all there.
The full date should be passed on tu
us and we should know the context.
They did mot give us the data. They
have saig that there jg ngo oil well
to be found in India’so that we have
to buy it from them. It is all known
facts. Now, when thig Ministry, Tal
Vaishet, etc. are there, even then a
most dangerous game js being played,
it j5 a gamble so to speak, with the
future of India and more than Rs.
5,000 crores are involved. Now, how
much will you purchase. Now, ihey
produce all, 3/4th of the oil price we
have to pay to them. On the pro-
duction basis of 50:50, another Rs,
3,000 crores will have to be paid.
Whoever gpposes it, will have tp go
out and no reason will be assigned.
I say this i{s the reply. I do not know
whether the electorate should be
given the right to recall him for all
those things. You are selting a maost
dangerous trend in service conditions
and everywhere,

We know the extent of brain drain
in India, Why should the technical
people, highly intelligent people and
scientific people work in India when
there is no security of job to them,
there is no recognilion of their work.
They can be sacked overnight; they
are nol given any recognition, Why
should they not be paid as much
money as the foreign companies give
to such people? They work here on
much less encomium, They conli-
nue to suffer at the hands of bLurcau-
crats. Some black money will be
garnered; 1 do not know, whether
for election purposes or for what pur-
poses; all sorts of agreements will
then be made out and India’s Inte-
rests will be sold. There is a limit
to it. I would again say that though
this looks very innocent, but it is do-
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ing very dangerous things. At whuse
bidding, I do not know?

MR. CHAIRMAN: 1 appeal io you
to conclude now.

SHR] NIREN GHOSH: My
to you is to direct him to
the Bill,

appeal
withidraw

MR. CHAIRMAN: He will be giving
adequate reply to your points.

SHRI NIREN GHOSH: It is an
ant-Indian and anti-national uppro-
ach. This is a dangerous and autho-
ritarian Bill: it will ereate uttar con-
fusion in  the administration ete.
about the scientific and trained per-
sonnel.  Having so many th'ngs al
stake, 1 would say that even now
al the last mumeni, the hon, Minister
may reconsider and withdraw this
Bill,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Mr. Chairman,
Sir. such a small Bill with {wo or
three clauses, with th,: kind indul-
gnee of my friend, Shri Venkatasub-
balah, has iaken three days. The
time allotted for this Bill was ouly one
hour.

SHRLI SOMNATH CHATTERJEE:
It was a ‘deceptive’ Bill

MR, CHAIRMAN: He is
give ycu a convincing reply.

going to

SHR| P. C. SETHI: I am very
greatful to the hon. Members who
have participated in the debate during
the first reading as well as during the

th'rd reading of the Bill. [ am high-
Iy greatful to Shri Nawal Kishore
Sharma and Shri  Virdhi Chander

Jain for giving a wide support to this
Bill. As far as the opposition of the
Bill from Shri Chitta Basu. Shri
Harikesh Bahadur, Shri Ramavatar
Shastr! and lastly Shri Niren Ghosh
is conierned, I would only like to say
that tfte real intention of the Bill has
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nol been [fairly understood, They
have not done justice in understandng
the real purpose of the Bill.

As far as the ONGC or Qil India
people, who are doing exploration
work in India are concerned, they ere
our siaff, our people and our officers
and we are proud of them for the
work that they have put in. Therefore
there is no question of penalising them
for any difference of opinon which
might have arisen or which might
arise in future between the Govern-
ment and the ONGC. But, Sir, the
fact here is, as I explained that day,
the pil scene in India is not being ta-
ken in a fairly good context. We
are paying through our nose around
Rs. 5,600 crores in foreign exchange
this vear and if the trend of increasing
oil prices by OPEC countries goes on,
God alone knows what would be the
furture price that we shall be paying.
Out of about 28 million t{onnes of
crude, which we require, only argund
11 million tonneg of crude we are pro-
ducing today and about 16.5-17 million
tonnes is being imported. Besides,
7-8 million ionnes of petroleum pro-
ducts are heing imported. Therefore,
the urgency is to step up the produc-
fion of crude wherever we can do it
Therefore, 8ir, it is in this context
that the question of stepping up of
the production of Bomhay High came
up.

As far as CFP is concerned, I would
like to point out that CFP has been
in collaberation and in contract witlh
ONGC for ihe last four years and the
contract has recently expired on 5-4-
1881.  Therefore, as far as my love
for France is concerned, it is nothing
new. It is a continuing one, which
is going on for the last four years.

As far as the reservoir situdy is
concerned, as far as the production
from the wells is caoncerned, ss far
as the total quantum of reserves are
concerned, previously there was no
difference of opinien and even now
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there i8 no difference of opinion bet-
ween the ONGC and CF¥P. But in
their original assessment, they had
assessed that the reserves are less.
But now both C.F.P. and ONGC have
come to the conclusion that the
reserves of Bombay High are more
and, therefore, there is a case for
stepping up of production, which was
originally proposed to reach approxi-
mately 12.00 million tonnes by 1984-
85, to approximately 17 million tonnes
by middle of 1983 with further co-
operation ang collaboration with
C.F.P, Therefore, we are not doing
anything new. But when the question
came up for discussion, ONGC never
saig and never at any point of time
offered that they would be in a posi-
tion to produce 17.5 million tonnes by
1982 It was during a Press conference
that a question was raised, which the
hon, friend, Mr, Chitta Basu has
raised.

MR. (HAIRMAN: From the same
question, he has got the cue?

SHRI P. Cc. SETHI: No, Sir. He
has known from the well-known
economic journal. And that ques-
tion was raised and it was said that
if ONGC is prepared to produce 17.5
million tonnes, even then wopuld you
like to go in for CFP collaboration.
Therefore, I said if ONGC can do it
I would be very happy. But I would
like to do it in the form of 3 com-
plete guarantee in writing. In case
they fail, many heads will roll, And
therefore, there is nothing wrong in
it because nobody can toy and play
with the idea of only promising a
mere figure of 17.5 million tonnes
and ultimate], not producing it
Three times C.F.P. team hag visited
India. They are discussing with
ONGC, Whatever negotiations we
are carrying on, Government is not
doing anything over and above the

16,00 hrs,

head ot ONGC. And ONGC has given
a written opinion that they would
like to continue with CFP 5 further
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period of collaboration of four years,
in order to achieve this target of 17.5
million tonnes. Originally, CFP
wanteq this collaboration to be
extended—when I had visited Paris—
they had mooted thig idea—viz. that
even in Bombay-High, apart from the
man-days and apart from the fees for
the technical collaboration and also
certain fees for the transfer of tech-
nology, they would like to have some
share of oil, although it may be
national. When we discusssd the
matter in the Government here, we
finally came to the conclusion—and
the Prime Minister and the other
members of the Cabinet were also
firmly of the view—that as far as
Bombay High was concerned, it was
a find by ONGC, and, therefore, there
wag no question of giving any oil to
CFP. Therefore, we have finally told
them that if they wanted to come for
a new collaboration, they had to sub-
mit their terms. And as far as shar-
ing of oil in Bombay High is concern-
ed, whatever may be the rise of pro-
duction—if we take the present north
and south basins of Bombay-High, it
may be 17.5 million tonnes; but if we
take the other structures, it is possi-
ble that the offshore areas may give
us about 20 million tonnes by the end
of 1983—we have ultimately told CFP
that there is no question of sharing
of oil. And we ari not doing it.

Now, in order to ensure that in the
matter of fees, quotations and tech-
nology whatever they are quoting is
not unreasonable, we are also taking
care to see that other bids are also
available. Therefore, we have invit-
ed other bids also; and noW we have
got g comparative picture of 1 or 2
other bids, along with CFP. And
after comparing those bids, the ONGC
has recommended to Government
that it would like to continue with
CFP for a future period of 4 years,
As far as the fees are concerned, they
would like to have a final round of
talks with them again. Thig is where
the matter stands.

Therefore, there is ng question of
by-passing ONGC or giving any
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favour to CFP. Our interest lies in
raising the production of Bombay
High—insteaq of 12 million tonnes by
1984-85 to about 17 million or 20 mil-
lion tonnes by the end of 1983. And
1 million tonnes of production of
crude, at the current international
prices, would mean a saving of Rs. 300
crores worth of dollars. Therefore,
if we step up the production from
6 million to 17 million or 20 million
tonnes, you can very wel]l understand
how much woulq be the saving in
foreign exchange. So, it is our earn-
est desire, and the desire of the Gov
ernment of India, that Bombay High
shouly be able to give us as much
crude as possible, without destroying
the capacity of the wells, and without
destroying their tota] capacity to
continue fo give us oil.

1 would not go into further details,
because this is a guestion where high
technology is involved, and where
water injection and, if necessary, gas
injection for a continued production
to such a high degree is required;
and, therefore, foreign collaboration
is necessary. It would be g foreign
collaboration where there would be
a transfer of technology from CFP to
ONGC. In the process, our scientists
and engineers engaged in the work at
Bombay High would gain experience
and woulq learn; and they would also
produce. This is the position with
regard to Bombay High,

K; far as giving oil exploration to
foreign oil companies is concerned, I
may like to point out that Govern-
ment has selected 32 blocks in con-
sultation with ONGC which can be
allocated to foreign companies.

Now ample areag have been reserv-
ed for ONGC and for oil India. A
tota] amount of Rs, 3300 crores was
proposed by us to the Planning Com-
mission for being given to ONGC for
carrying out the exploration and oil
search work and also produce oil
But to some extent the Planning
Commission has not been able to
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agree to that figure. However, that
figure standg reduced. Therefore, our
resources for further exploration and
further amount of work are limited.
Moreover, I would like tg point out,
for example in Godavari basin, in
Mahanadi basin, particularly in Goda-
vari basin where ONGC has carried
out the work, they have found that
the water is too deep—they found
mud there—and the currents are too
strong, We have already lost two
machines there. Therefore, if neces-
sary,—although Godavari basin has
not been left for the foreign compa-
nies—we shall not hesitate to invite
foreign oil companies for aid, for con-
sultancy and technology even for
Godavari basin, pecause gur aim and
object is to find out oil from wherever
it is necessary and available. Goda-
vari basin puts up a very fair pro-
mise of giving uys oil. Therefore, we
are doing this. We gare negotiating it
with the foreign oil companies. As
far as exploration work is concerned,
Mr. Niren Ghosh, Mr. Chitta Basu
and others haq said that this will be
anti-national. 1 would like to point
out that, many countries are doing it.
They had particularly mentioned
about the North Sea in UK. Even
from the Uniteq XKingdom a giant
company like the British Petroleum
is coming to India which has given
am offer to come forward for explora
tion work, leaving aside all those
British companies which Britain has
got. The first exploration work was
given to Philips which is one of the
United States companies; and they
were the first company to find out oil
in North Sea. Therefore, in such an
operation where high technology is
involved, even countries Nke Great
Britain have not hesitated; even other
countries have not hesitated. Mexico
has done it. Great Britain hag done
it, I would like to point out to
Mr. Niren Ghosh that recently China
has practically invited all the foreign
multinationals for exploration and
seismic survey work in China. (Inter-
ruptions) I am not saying that at all,
I am only giving you a plece of
information,

L -
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MR. CHAIRMAN: He is explaining
hig point of view in the world con-
text.

SHRI P. C, SETHI: Therefore, 1
am only giving you a8 piece of infor-
mation. In the context, I have quot-
ed Britain. I have also quoted Mexi-
co. I have alsp quoted other exam-
ples. Therefore, in such matters oil
is most important. As far as sharing
of oil is concerned, we have not yet
decided. Please do mnot put this
figure of 50 per cent in the mouth of
foreign oil companies. Otherwise,
somebody may accuse that you are
acting as their agent because we have
never thought of giving them 50 per
cent. It is possible that we might
have to share 5 per cent; it may be
10 per cent. But there is no question
of sharing of oi] to the extent of 50
per cent which is struck by them and
found by them. They would come-
they would invest their money; they
would bring their technology and
equipment: they would start their
seismic survey work and they would
do exploration. Thep they would try
o find pil. Only after oil is found
that the question of any pay-
ment to them would arise.
There alsp we have t{aken the
option of having equity of ONGC in
them. That also we are reserving.
Therefore, whatever is being done, the
interest of the country is taken care
of and we have also quite near and
dear to our heart the interest of the
country. But ihe main thing is that
production of oil is upper most in our
mind.

As far as the question raised by my
other frieng Shri Virdhi Chander Jain
is concerned, in Jaisalmer area, we
have already dug 16 wells, but, un-
fortunately no Commercial reserves of
hydro carbons have so far heen found
ithere. However, in view of the fact
that ONGC has heen doing work there
for quite some time, now we are going
to take a final decision about asking oil
India to carry out the exploration
work in Rajasthan and shifting ONGC
to some other area, When this deci-
sion is taken, I will inform him,
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MR. CHAIRMAN: 1 think, you will
inform the House also.

SHRI P. C. SETHI: Yes. When we
lake a decision if the House is in
session, 1 would inform the House, cer-
tainly.

Therefore, even the Jaisalmer explo-
ration is important to us. With re-
gard to the shifting of the office from
Jodhpur to Jaisalmer, I would not go
into the details. I am writing a de-
taileq leiter tg my honourable friend
Shri Virdhi Chander Jain, with regard
to this.

With regard to the subject matter of
the Bill, it was reaily a very limited
one and it was limited in the sense
that we are only changing two or three
clauses. And as 1 have expluined, this
Bill does not apply to all the employees
of the Oil and Natural Gas Commission.
This Bill is in respect of the Members
of the oil and Natural Gas Commis-
sion. Now, as far as the ON.G.C.
members are concerned, they have got
the option to give us a three-months’
notice and walk away any time they
like. Therefore, we are reciprocally
arming ourselves so thal, as the Mem-
Lers of ONGC have an option to give
three-months notice without giving a
show cause notice. without giving us an
opporiunity indicating why they want
to leave, we too have the same autho-
rity to take g decision so that in case
the need arises we can remove any
member of Oil and Natural Gas Com-
mission by giving threc months no-

tice. As 1 gaid, thig is not 5 new
thing, This  already exists in
the International  Airport Au-

thority Act 1971; the Stale
Bank of india Act, 1955, the Industrial
Financial Corporation Act 1948, the
Regional Rural Banks Act, 1976,
etc. Therefore, such authority al-
ready lies with some other bodies
and we are taking the same thing. We
have no ill intentions, At 1o point
of time has there been any question
of taking any vengeance on any mem.-
ber of the Oil and Natural Gas Com-
mission, 0il and Natural Gas Com-
mission Members are appointed with
the approval of the Government and
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we take propey care at the time of the
appointment that proper persons are
selected,
I3
' So, 1 would pleag with the House
 ang also with Shri Ramavatar Shas-
tri with folded hands as he pleaded
with me with folded nhands, to with-
draw his opposition and to support
the Bill.

MR. CHAIRMAN: The question

o

i
“That the Bill be passed.”

The wmotion was adopted.

16.1% hrs.

DISTURBED AREAS - (SPECIAL
COURTS), AMENDMENT BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P
VENKATASUBBATAH):

Mr. Chairman, 1 beg lo move:

“That the Bill to amend the Dis-
turbed Areag Special Courts) Act,
1976, be taken into considoration.”

Under the provisions of the Distur-
bed Areas (Special Courts) Act, 1976
the State Governments are empower-
ed to declare any area within a State
where there hag been extensive dis-
turbance of the public peace  and
tranquillity by reason of differences
or disputes between members of diff-
erent religious, racial, language or
regional groups or castes or com-
munities ag ‘disturbed area and for
purpose of providing speedy trial of
scheduled offences committed in such
areag constitute special courts,

Communal and caste disturbances
that have occurred in varioug parts of
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the country indicate disturbing trends
causing anxiety and go there is need
to take suitable additional measures
for countering them.

It has been observed that the State
Governments have in the past few
years availed of the provisions of the
Disturbed Areas (Special Couris)
Act, 1976 though there have lbeen
cases of communal, caste and other
type of riols, some of them very ser-
ious and protracted, While law and
order is a State subject, the overall
responsibility for the well-being of
the citizens in the country continues
to be that of the Centre. To handle
all serioug disturbances, besides ap-
propriate administrative action, a
very important factor is speedy {rial
of cases related to these disturbances
so that the offenders are promptly
brought to book, thereby restoring a
sense of confidence amongst the
victims, as also avoiding contlinuance
of tensions on account of protracted
trials of cases. It hag been the gen-
eral experience that the State Gov-
ernments generally prefer to with-
draw all such cases on the ground that
purpose of communal or caste har-
mony will not be served by  con-
tinuing with the prosecutions: this
defeats the basic objective of  ad-
ministration and in many instances,
the trouble-makers and offenders get
away scot-free.

Towards this end, the Central Gov-
ernment may occasionally have to
step in and it is necessary that the
Disturbed Areas (Special Courts)
Act, 1976 should be amended to con-
fer concurrent powers on the Central
Government to declare the area where
extensive disturbanceg have taken
place as ‘disturbed area’ under the
Act and to enable them to constitute
Special Courts under the Act.

I am sure the House will consider
the Bill in this light and pass the
same.

*Mooved with the recommendation of the president.
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MR. CHATRMAN: Motion moved:

“That the Bill to amend the Dis-
turbed Areas (Special Courts)
Act, 1976, be taken into considera-
tion.”

Shri Satyasadhan Chakraborty to
move his amendment.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): I beg to
move:

“That the Bil] be circulated for
the purpose of eliciting opinion
thereon by the 31st July, 1981.”

SHRI SOMNATH
(Jadavpur): Mr, Chairman, Sir, I
do not know whether you have been
able to get an opportunity to go
through the provisions of thig Bill
or even the parent Bill. Otherwise,
1 am sure, we would have had very
pertinent comments from the Chair
which would have made the Minister
realise the grave implication of the
Bill which he is now piloting.

MR. CHAIRMAN: I am sure You
have had more than ample time.

fYTR1 SOMNATH CHATTERJEE: I
will make my humble submissions
hoping very sincerely that you very
kindly add to that by your profound
observations from the Chair,

This Bill is an attempt to perpetu-
ate a legislation which was pur-
ported to be sanctified by the emer-
gency—what 1 say so-calleg emer-
gency that was declared in 1975, but
now with more and greater sinister
motive behind it apart from rank
partisan political motive which has,
no doubt, prompted this Government
to bring forward this Bill.

This piece of legislation seeks to
authorise the Central Government to
usurp both legislative and executive
powers of the State  Governments
where they have been given exclusive
authority under the Constitution. On
the plea of providing speedy trial of
certain types of offences, what is now
being done? The authority of the
State Government is sought to be
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arrogated to the Central Government,
This Bill is a direct attack on even
the concept of quasi federalism that
we have in our country, It is ad-
mitted that we have no real federal
structure but only quasi-federalism.
It is being described by some as an
apology of federalism; some describe
it as quasi-federalism and some say
attempted fasion of unitary and fed-
eral system supposedly fulfilling the
requirements of. our national pers-
pective, Many things have been said,
but we may use a common phrase
like quasi-federalism and that ig un-
der direct attack. But, apart from
that political aspect, to which 1
shall come, with your permission, a
little later in greater detail, what I
wish to emphasize has been said by
very many hon. Members at the
time when' this Bill was sought to be
introduced in this House.

The hon. Home Minister had quoted
certain articles of th» Constitution at
the time of the introduction stage. He
quoted entries 2 and II-A of the Con-
current List and also, in the agony of
the moment, I do not know who pro-
mpted him, he led him self to article
355 of the Constitution. This type
of emergency legislation shows that
at least the Home Minister requires
some emergency coaching on  some
basic constitutional principles. That
is the difficully, The Consitution is
the biggest victim in the hands of
the Government and this incompetent
set of Ministers,

What is the pith and substance of
thig Bill? The pith and substance is
a judicial terminology which Shri
Venkatasubbaiah understands, I am
sure and, in a sense, it is good that
today he has not got to explain to
his senior colleague all the time, The
pith and substance ¢f this Bill is not
merely setting up of a court of law.
During the Emergency, by the Forty-
second Amendment of the Constitu-
tion, certain powers were taken from
the exclusive State List to the Con-
current List, and one of them is sett-
ing up of judicial authority or body,
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other than the High Cowrts and the
Bupreme Court, because that only
Parliament can do. Now the real
object, if it had beon so, that was
sought to be achieved by the parent
Act, was to give power to the State
Governments to declare an area to
be a disturbed area and for the pur-
pose of trial of certain types of off-
ences mentioned in the Schedule, and
to authorise the State Government to
constitute the special courts. The
Judges were lo be appeinted by the
State Governiment oa the nomination
or selection by the High Court.

Now the whole pith and substance
of the law is being changed.  What
was the exclusive power of the State
Government {o destare an arca 1o be
a disturbed arca eurlier, now the Cen-
tral Government by its ipse dixit can
declare sny area to be a disturbed
area in any State, What iz a distur-
bed area, which should be o disturbed
area, whether the natuve of the dis-
turbance in a particular State Te-
quires il to be declared a disturbed
area should be lelt exclusively v the
agency and the constitutional autho-
rity, which is solely responsible for
the maintenance of juw ond order and
public order in that area, namely. the
State Government, At least o lp
service has been paid, angd toltey re-
cognition has been made in the State-
ment of Objecls and Reasons angd in
the Minister’s introductory speech.
Up to that limited extent we are
thankful that you have given at least
thal minimum recognition, But there

is something more, which is being
adumbrated here, which iz nothing
but a constifutional howler. What is

it? Allhough law and order is a State
subject, they say “the overall respon~
sibility continues to be that of the
Centre”, Overal] responsibility with
regard {0 what?

PROF. N. G. RANGA (Guntur):
With regard to minority disturbances.

804 LS—13.
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SHRI SOMNATH CHATTERJEE:
With regard te what? It is very very
important. Thig is the Parliament of
Indip. This ig the highest legislative
organ of the coupntry. Let some of
the issues he discusseq which have
far-reaching consequences, which have
far-reaching importance, not on the
basis of mere political or temporary
politicaj gaing or for partisan purposes.
Aftey all, these are powers relating
to different organs set up by the Con-
stitution after a good deal of delibe-
ration. You canngt just tinker with
it to suit yeur present objective or
by way of gimmickry. These are
matters which have to be approached
with a good deal of seriousnesg con-
sidering ngt only the year 1981, but
for the fulure generuliong also. This
institution, lel us hope, wil] survive
angd will strengthen zs days go by, but
let us nol with the object of finding
out scapegoals do away with certain
basic postulates of our constitutional
sel up, the very basis of the vrganic
law which ig the Constitution in thig
country, nainely, thal law and order
hag been left t, the Stale Govern-~
ments. On ihe plea ihal the overall
responsibility wilh regard to Jaw and
orde; mattey is supposedly of the Cen-
e, if you can disturb any area, any
State without any abligation, without
any accountability ,5 such of the Cen-
tre, then the Centre getse the entire
authority.

386

Siv. U eubmit that the pith and sub-
stance of this  legislation iz not the
mere constitution of a court. The reai
nbject, of this legislation is t0 acquire
on behulf of the Centra] Government,
that means the Ruling Party here, a
power to deal with Governments
which they may not like in States
where they have not got the popular
support, That is how they want te
enter there, interfere there and create,
if possible, difficult situationg for the
State Governments in that erea.

Sir, I submit that so far as the
original Bill itself is concerned, it
was also an Emergency aberration.
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[Shri Somnath Chatterjee]
Although it wag initiated in 1872 sup-
posedly on the basis of the National
Integration Council’s recommendation,
it. took a different shape and in
1876 it was put through, and I do not
know, but for Article 353 of the
Constitution of India, not  Article
355—do not get yourself misled like
your senior. As you know, Article
353 gives power to Parliament to
legislate during the Emergency on
subjects which are beyond Rist I and
List II.  Ag there has been no re-
course to this law, hardly there has
been any challenge, There is no
challenge I say subject to correction.
Article 355 deals with  executive
power, it has nothing to de with the
legislative power.  Article 355 gives
cerfain executive powers to Central
Government to do certain things or
direct the States to do certain things.
It hag nothing to do with the legisla-
tive power. It does not give legisla-
tive compectence, Therefore, what
was irotted out by Mr. Zail Singh the
other day was nothing Lut what is
eompletely contrary to the constitu-
tional provision.

Sir, T submit that what is being
sought to be done, apart from being
politically wrong, is a constitutional
impropriety—what is not permitted
by the Constitution of India—and 1
hope it is challenged and once it is
challenged I know what fate it will
meet Wik,

Let us come io the real objective
behind this Bill. Where is the ur-
gent necessity  for this Bill? Why
ig the Central Government assuming
thig power? The plea and the justifi-
cationn put forward is ihat although
the State Governments had power to
set up special courts, they had not
utilised them,

This Government which promises to
work and to govern well at least on
posters held electiong and  acquired
complete powers from almost 3rd or
4th week of June, 1980, if ™ am not
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mistaken, in the Northern BStates
where the communal incidents are

taking place today, These States are
Bihar, Uttar Pradesh..,

PROF, N. G. RANGA: Marathwada.

SHRI SOMNATH CHATTERJEE:
Whatever name you give, whatever
the States are. I am obliged to Prof.
R:iiza these are Congress-I  ruled
States.

PROF. N. G. RANGA: Does not
malter,

~HRI SOMNATH GUYATTERJEE: 1
know it do»z not matter,

PROF. N. G. RANGA: Therefore,
there are no politics there,

SHRI SOMNATH CHATTERJEE: 1
will come to politics which you will
immediately understand.

(Interruptions)

In these Congress-I States, the
Chief Ministers are nominated by the
President of the Party, It is their
internal affair, We don't mind.
These Chief Ministers spend most of
their {ime in Delhi and thesy even
carry cart-loads of files to Delhi. Is
it conceivable that these Chicf Minis-
ters will not carry out the wishes of
the ruling partv at the Centre to ap-
point snacial courts?

Why only in these States should
there be the recurrence or resurgence
of communal incidents?

In 1979, when the Janata tule was
there, there were 304 incidents of
communial riots, in which 261 were
killed and 2,072 were injured. Now,
with the supposedly abler administra-
tion provided by Mr. Venkatasub-
baiah’s Ministry, there were 421 in-
cidentg in 1980 in which 372 people
were killed and 2,881 miured. B

R
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_{Slmi CmNﬂMAm' PANIGRAHI in the
Chair]

“You are excelling the Janata's per-
formance in every sphere!

We are happy to know  anyway
that the Prime Minisier has found
time at least to go to  Biharsharif.
Now what ig happening in  Bihar-
sharir? What has happened in
Moradabad? What prevenied your
Chief Minister in Uttar Pradesh from
Aappointing special courts?  What pre-
vented the Chief Minister in Bihar to
appoint special couri under the exis-
ting law? What prevonls any Con-
gress-I Chief Minister in any Con-
zress-I ruled State to appoint a
special courts?

We do not know what is going 1o
huppen 1o this country if there is '‘no
reol political will to find out ihe
reul causey of the riots and if there
is no proper administrative will to
contuin the riots and if there 45 no
change in the socio-economic condi-
tions of the country,

Moradabad has been discussed many
times in this House I have no time
to zo into the causes and Jetails of
it

What is happening in Biharsharif

today and in so many other places like
Alizarh ete?

On the plea of having  so-called
over-all responsibil ity of the law and
order situation in this country today,
the Centre is taking upon itself the
power whicii the Constitution has
exclusively reserved to the State Gov-
ernments,

The objective behind it is  clear.
(Interruptions) People are not fools.

Now, the object is only ‘this, They
are complefely alienated from the
people and they are trying to get the
power tp declare any area a dis-
turbed ‘area, What they dig in West
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Bengal on the 3rd April, instead of
being ashamed, instead of a single
word of condemnation from the
Party, would they call it a ‘distur-
bance’ within the meaning of this
Act? If they call it a disturbance
within the meaning of this Act there
will be no protection either of the
State Government oy of the people
of the State.

Now., what is the original Act?
The National Integration Council
only contemplated, only recommend-
ed, that, with a view to check the
communal riots—nothing else was
saig there—with a view to control-
ling the communal riots, it was
necessarv that some sort of speedy
trial of offenders should be held; for
that purpose, =ome sort of Special
Courts could be constituted, When
the Bill came in 1972 and was ulti-
mately passed in 1976, insteag of
communal  rioting, it hag covered
everylthing under the Sun; nothing
is left out; on the plea that there
are dispules among members of dif-
ferent religions. different racial or
Ianguage or regiona] groups or castes
or communities they can geclare any
area tp be a disturbed area, 1T would
like the hon, Ministey to tell this
country, from 1976 how many riots,
according to them, have taken place
and according to these different
types of riots they have contem-
plated. how many Special Courts
were set up, And may I ask the hon.
Minister in all humility, if there is
no change in the procedure to be
foliowed for ecriminal trials, how
only Special Courts will help—be-
cauge the time-consuming procedure
is there. And can it be said with
any sense of responsibility that,
where there is a communal confia-
gration where a large number of
persons will "be involved, he will
have only one person tp be tried?
A large numbep of persong have
necessarily to be tried if you want
to set up salutary examples, so that
such communal tensiong do not take
place, Therefore, the real object iz
this, When thig Bill is being brought,
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tHe pled is that they have got the
gverall responsibility, I submit that,
- ¥ the ruling Party at the Centre,
‘yhich is now nriling most of the
Gtates in this country unfortunately,
hadl really wanted it, they could
fiave twken recourse to the existing
law without disturbing the States’
powers; if the object was really to
contain communal rioting angd ten-
sion or fissiparous tendencies among
the people, they eould have done it
with the existing law. But they
want to take power for the Centre
so that where they do not rule di-
rectly they could go in there. Now,
as you know, invoking article 352 is
not that easy—on internal disturb-
"ance, These are different methods of
intreducing an Emergency atmos-
phere in this couniry and trying to
interfere with the State Governments
where they have no legg to stand
on,

Therefore, 1 oppose this Bill on
the ground of unconstitutionality; it
i3 a politically motivated Bill, it is
an anti-people Bill; ang it will even
strike, very substantially, at the root
of the very migimal federal princi-
ples that we have in this conutry.
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MR, CHAIRMAN: Shri Jagpal
Singh. (Interruptions)

SHRI RAM- PYARE PANIKA
(Robertsganj): Thig Bill assures that
West Bengal will not be declared as
a disturbed area unless you create
some trouble there,
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17.00 hrs,

MOTION RE: MODIFICATIONS IN
NOTIFICATION REGARDING
INDIAN TELEGRAPHS (4TH
AMENDMENT) RULES

MR. CHAIRMAN: Now, we will
take up item No, 13 of the List of
Business. Mr. R. K. Mhalgi may
move his Motion.

SHRI R, K. MHALGI (Thane): I
beg to move:

“That this House resolves that in
pursuance of sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885 (13 of 1885), the follow-
ing modifications be made in the
Notification regarding Imdian Tele-
graphs (4th Amendment) Rules,
1880, published in the Gatette of

! India by Notification No, G.S.R.

492(E) dated the 27th August,
1980 and laid on the Table of the
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House
1980:—

*The oridinal gpeech was de

on the 17th November,

(i) in rule 1, in sub-rule (2),
for ‘1980 substitute ‘1981°;

(ii) in rule 2(i),—

(a) in item (a), for ‘Rs.

150/-' substitute ‘Rs. 80/-';
(b) in item (b) for ‘Rs, T5/-
substitute ‘Rs. 40/-';
(iiiy in rule 2(ii) —
(a) in sub-section (1)(a), for
‘Rs, 75/~ substitute ‘Rs, 25/-';
(by in sub-section (1)(b), for
‘Rs. 150/-" substitute ‘Rs. 50/-;

(iv) in rule 2(iii),—

(a) against entry 1 in
columnsg 2 3, 4, 5 and 6, for
‘Rs, 125° 250°, ‘30 [Paise, ‘40

Paise’, ‘50 Pais¢, subslitute
‘Rs. 75, 300°, <20 Paise,” ‘30
Paise’, ‘40 Paise’. respectively;

(b) against eniry 2, in

columns 2, 3, 4, 5 and o, for
‘Rs. 150°, 250, ‘30 Paise, ‘40
Paise,” ‘50 Paise’, substitute
‘Rs. 100', ‘300, ‘20 Paise, ‘30
Paise’, ‘40 Paise’, respectively;

(c)y against entry 3  in
columns, 2, 3, 4, 5 and 6_ for
‘Rs, 175" ‘250°, ‘30 Paise’,
‘40 Paise’, ‘50 Paise’, substi-
tute ‘Rs. 1257, ‘3007, ‘20 Paise’,
‘30 Paise’, ‘409 Paise’ respec-
tively;

(d) against entry 4. in
columns 2 3, 4, 5 and 6, for
‘Rs, 200’, ‘250°, ‘30 Paise’, ‘40
Paise’, ‘50 Paise’  substitute
‘Rs. 150°, ‘300’, ‘2p Paise’, ‘30
Paise’ ‘40 Paise’, respectively;

(v) in rule 2(iv)

Omit ‘and the first 250 Calls
will also be chargeq at the rate
shown in column 4 of the table
applicable to measured rate

-proposal

4, 18981 Indign Teclekraphs  4o4
(4th Amdt.) Rules (M)
systems appearing in item (a)
of sub-section (1) of section

LI

(vi) in rule 3, for ‘100°, sunsti-
tute ‘0.20°;

(vii) in rule 4, for ‘60 Kms/’
substitute ‘25 Kms.’

This House do recommend to Rajya
Sabha do concur jn this resolution.”

*Sir, I move my motion listed at
item No, 13 in the order paper for
today, undey Rule 235 of the Rules
of Procedure and Conduct of Busi-
ness in the Lok Sabha.

In the budget of 1980, the tavity
for 1elephones had been increased
and the Finance Bill including the
to increase the rates had
been passed by the House, The pur-
pose of my motion is to reduce the
rates,

I am aware that there is little
likelihood of the rates being reduced
ag they have been approved by the
House, but the members have the
right 1o move amendments tp the
rules laid on the Table of the House.
The purpose of my moving the
motion is to initiate discussion on the
subject of the rates,

The rates for installation, shifting
and trunk calls have been increased
by the Telephone Department. An
amount of Rs. 1771 crores was rea-
lised by the Government s a result
of the increase, No body knew, how-
ever, about the increase because the
Demands for Grants in respect of the
Ministry of Communications were
never discussed in the House. The
subscribers came to know of the in-
creases when they got the billg at the
new enhanced rates, The Govern.
ment would, of course, retort thul the

increases hag been pgazetted but in

order to be known to the people the
new rates should have been widely

ivered in Marathi.
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publicised in the press, particularly
the district level mnewspapers. In
future, the Government should take
care to do it,

The Ministry of Communications
demands came to be discussed in the
House after many years and only four
hours were allotted to the discussion.
Mr, Stephen’s speech was merely a
jumble of facts ang figureg leaving
many questions unanswered, I would
like to seek some clarifications about
some of the point.

The Government has a moral right
to increase the telephone tariff only
if they can ensure efficient service,
but that they ars unable to do, That
is why they have no mora] justifica-
tion for the increased rates, Mr.
Sirphea hud himsels admitted that
only 52 per cent of the calls actually
matured. Why should the subscriters
be burd-aed with the charges fop the
rest of the 48 per cent calls which
never matured, The hon, Minister
compared the performance of the
telephong department  with those of
Engiong and Japan but incomplete
comparisons are not proper,

A commiltee reported that nore
than 40 per cent of the cally were
‘wrong numbers’, The subscriber is
charged for a wrong call even if he
has dialled properly but has got a
wrong number, In such casez a
complaint is only natural,

Mr. Stephen had visited Bhuba-
neshwar after tha Prime Ministers
visit and inspecteq the working of
the telephones there. He had to ad-
mit that the working of the tele-
phones was in a total mess, That
being go, there is little point in in-
creasing the rates,

Some of the officers of the tele-
phone department at Calcutta, had
stated at.a press conference in Sep-
tember 1880 that “our bad name is
largely due to our gwn faults”. In tne-
face of this admission, how can you

VAISAKHA 14, 1903 (S4KA)
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expect the subscribers to accept the
increased charges? .

I would like to know the steps
that the .Government has taken to
realise the arrears of telephone bills
amounting _to almost Rs. 30 crorex.
What steps have Government taken
to realise arrears of telephone bills
from ExMPs? Corruption is on
the increase in thiz Department. in
the Andheri Exchange at Bombay,
some cally were tampcred with and
12 subscribers did not pay a single
naiya paise as telephone bill for
many years, That shows that the em-
ployces are working in eollusion with
such dishonest persons who cheat the
Government to its just dues,

My intenfion is moving the motion-

is more 1tg secure a better service
than to reduce the revenues of the
Government. People must feel that

they are paving for an efficient -ni-
vice,

Some times, the people are jorced
to pay the inflated bills before their
complaintg are eatertained. I <would
have been tolerable when the Bri-

tishers were ruling us, but aow
when we have oup own Govern-
ment. The complaints of the subs-

cribers must be registered and pro-
per action taken, Tt is wrong to pre
sume that al] subscribers are rich:
some pf them might find it difficult
even to meet the normal rates, not
to speak of inflated bills Govern~
ment must pay proper attention fo
the needs of the rural subscribers,

Government must take action o
the judgment of the Gujarat High-
Court which stated inter alia:

“Where bills show more than
thrice the number of maximum
calls in a quarter, the Telephone
Department will have to issue an

ad hoc bills equal to the average
of the preceding undisputed bills.”

The Task Force Committee had
made many short-term and Jong-term
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recommendations, but we de not know
what action has been taken by the
Government in that regard, I hope
that the Government would say what
they plan to do about them.

The employees do noi give court-
.cous ang polite service, The subs-
cribers pay for the service and they
must get it

Only 5 per cent of the telephones
are in the rural areas: the propor-
tion should be increased by provid-
ing a bette; telephone network for
them.

An early decision must be taken
about the electronic equipment for
the telephones., Mr. Stephen has said
that this ig a decade of the break-
through. The Electronics Department
on the other hand has expressed
dissatisfaction with the working of
the Telephone Department,

The Railwavs. O0il and Natural
Gas, Indian Oil Corportion the State
Electricity Boards, the Police and
the Aviation Department have de-
cided not to import any foreign
equipment during the Sixth Plan
period, but the Communications Min-
istry proposes to import telephonic
equipment of the order of Rs, 343
crores, That would only impose =
fresh burden on the gubscribers and
they would not be pleased to bear
any fresh burdens.

MR. CHAIRMAN: Motion moved:

“That this House resolves that
in pursuance of sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885 (13 of 1885), the follow-
ing modificationg be made in the
Notification regarding Indian Tele-
graphs (4th Amendment) Rules,
1980, published in the Gazette of
India by WNotification No. G.S.R.
492(E) dated the 27th August, 1980
-and laid on the Table of the House
-on the 17th November. 1980:—

(i) in rule 1_in sub-rule (2),
for ‘1880 substitute ‘19817;

(4th Awdt) Rules (M)
(i) ia rule 2()—

(8) in item (a), for ‘Rs.
150/-" substitute ‘Rs. 80/-';

(b) in item (b), for ‘Rs.
75f-’ substitute ‘Rs 40/-;

(iify in rule 2(ii),—

(a) in sub-section (1)(a), for
‘Rs. 75/-' substitute ‘Rs. 25/-";

(b) in sub-section (1) (b), for
‘Rs. 150/-' substitute ‘Rs. 50/-";

(iv) in rule 2(iii),—

(a) against entry 1, in
columns 2, 3, 4, 5 and 6, for
‘Rs. 125' ‘250', ‘30 Paise’, ‘40
Paise’, ‘50 Paise’, substituted
‘Rs, 75°, ‘300°, ‘20 Paise’, ‘30
Paise’, ‘40 Paise' respectively;

(b) against entrv 2 in
columng 2, 3. 4, 5 and 6, for
‘Rs. 150", 2506, ‘30 Paise, ‘40
Paise’, 50 Paise’, substitute

‘Rs. 100°, ‘300, ‘20 Paise’. <30

Paise’, - ‘40 Paisc’. respectively;

(c) against entry 3 in
columns, 2, 3. 4, 5 any 6 for
‘Rs, 175', ‘250’ ‘30 Paise’, ‘40
Paise’, ‘50 Paise’, substitutle
‘Rs. 125°, ‘300", ‘20 Paise’, ‘30
Paise’, ‘40 Paise’ respectively,

(d) againsl enirv 4, in
columng 2, 3 4. 5 aug 6, for
‘Rs, 200°, ‘250°, ‘30 Paise’, ‘40
Paise’ ‘50 Paise’, substitute
‘Rs. 150°, ‘300°, ‘20 Paise’, ‘30
Paise’. ‘40 Paise' respectively;

(v) in rule 2(iv),—

omit ‘and the first 250 calls
wil] also be charged at the rate
shown in column 4 of the table
applicable to measured rate
systems appearing in item (a)
of sub-section (1) of section
II1;

(vi) in rule 3, for ‘100’ substi-
tute ‘Q.20’;
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(vi1) in rule 4, l'o;- ‘50 Kms'
substitute ‘26 Kms’

This House do recommeng to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

SHRI E. BALANANDAN (Mukunda-
puram): I support this Motion. While
supporting it, I want to invite the
attention of the Minister {6 cerlain
points,

This is a Ministry which is be'ng
criticized by one and all, on many
counts, After this Minister took charge
of this Department, I expected that
the experience that he has had with
the labourers would stand bim n
good stead. In this Department, ihere
are lakhs and lakhs of workers,

In order to improve the efficiency
of this Department, the Minister has
to rely mainly on 2 or 3 things. One is
equipment. The equipment should be
modern and uptodate. For that pur-
pose, proper maintenance and uvpkeep
are necessary. Another important
factor is the people who work in the
Department. They should be kent con-
tented and sat'sfied, so that their
efficiciency can be exploited to the
maximum, Even, then, in a country
ke India many kinds of difficulties
will arise, I do agree that many diffl-
culties will arise in such a Depari-
ment. But here, after our present
Mindster has laken charge of the De-
partment, everybody—from the Prime
Minister downwards—has got a com-
plaint,

With regard to the technical gues-
tion, my friend has put forth one
main point, viz. that we will have fo
go in for medern equipment. Agreed.
But on whom are you going to rely
for that? We are now relying on im-
ports alone. I am not saying that im-
poris should be stopped immediately.
But what should be the emphasis?
The emphasis should be on the point
that Indigenous production should he

helped.

Through his Motion Mr, Mhalgi
wanis o reduce the rates, Technically,
we cannot pass a resolution for redu-
e'ng them, I know, But this epportu-
nity is being taken to say something
about the Department. So, I want fo
tell the Minister that for making the
equipment upiodate, whatever indi-
gemous gkill is there, should he used
to the miximum. Relaying on imports
should be reduced to ithe minimum.
Tho second point is with regard {« the
approach le the workers. I konwv
something is being done. I am  nut
blaming the Minister for everylhing.
But there is a norm fixed by the De-
partmeont  for everything, But ihe
Depariment is nol giving people on
the basis of those norms. In cerfain
places, they are appointing people on
hourly basis. In India, even withuut
any payment people w’ll come {or-
ward tp work, if there is hope that
employment will be given after 15 or
20 years. Bui that is not a 1modern.
approach. So, the Minister should dis-
cuss the problem of efficiency, with
the trade unions in a proper manner.
For that purpose, the Depariment
should keep its word with regard to
the exisi'ng norms agreed tp between
the management and ithe workesg.

Then the efficlency question can he
discussed with the workers and some
solution can be found out, In Kerals.
as you know, the demands for tele-
phone connections are on the high
side, So many thousands of demands
are there, Naturally. everybody wants
to have an eutomatic equipment
which is not there in stock.

MR, CHAIRMAN: How can  ¥ou
bring in these things?

SHRI E. BALANANDAN: 1 am told
we are having some manual exchanges
there in Kerala circle. If you estab-
lish those exchanges somewhere, theu
this burden can be reduced to a cer-
tain extent. T request the hon, Minis-
ter through you to consider  these
pointg also.
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THE MINISTER OF COMMUNICA-
“TIONS (SHRI C. M. STEPHEN): My
very valued friena Mr. Mhalgi and

- (Mr. Balanandan sought to stage ano-
ther budgel debate under the guise of
this resolut’'on. As I said on the pre-
vivus occasion, we had a fulfledged
disoussion. A'l aspecls were gone into
and no aspect concerning this matter
was allowed to go in default and 1
hnd replied it also.

PHOF. N. G. RANGA (Guntur):
You congratulate him for having ta-
ken p detailed notice of the Notifica-

on.

SIIR[ C. M STEPHEN: That is right.
| qeree with my very elder brother that
we must congratulate them for having
taken note of a Neotification which was
-iaid on the Table of the House which
sevcraly goes unnoticed. If only  all
‘he members hud inken this much of
.rizerest in this, 1 thini the position of
ha Depariment cou.d have improved
vonsiderably. I must congratulate
him, complimen{ him and thank him
ulso for this. But the scope of the
motion is abseolutely limited. Many of
the matters which were mentioned I
nave already answered. I do not want
‘o cover the whole ground. It is ahsol-
viely limited, We had issued a Notifie-
ation on 1-9-1980 which was placed on
the Table of the House. This had 3-4
sections. One was aboul the installa-
tions charges. The other was about
the shifting charges. We had increased
the rate of charges. There were cer-
1ain other sections. Mr. Mhalgi has not
attacked every part of it. It is not as
i1 ithe entire Nolificalion has been
vhallenged by him. Those areas where
wg have increased the calling rates,
that he has left completely unchal-
ienged, Therefore, all the arguments
ihat he has now put forward fall
to the ground because that part
which he has approved, he does not

_.want to un do it. This is the simple
~part of it.

SHRI G. M. BANATWALLA (Pon-
nani): Do not capitalise on small slips
by members.

Indian Telelcraphs 412
(4th Amdt) Rules (M)

SHRI C. M. STEPHEN: On 1-6-1978,
what that time when Mr. Mhalgis Par-
ty v 15 in power—you had notified
certain matters. Now he wants to go
beyond that. Certain grades which
were prescribed on 1-8-1970 were in
force on 1-9-1980, For example, upto
1-9-1980, for ins.ullation charges in an
exchange a parlicular capacity the ren-
tal was Rs. 100. He wants to redice
it to Rs. 80. This is not mine. It was
there earlier. He wants to go back on
ihat in the case ol every one of these.
Eurlier for casual conection, the instal-
tation charges were Rs. 3. Not the one
I had Lrought aboul. Ile wants to go
back and make it @s. 40. For shifling
it wns Rs. 50 and he wanis to make
it to Rs. 25. BEefore ia all the other
cases of shiit:ng from one position io
another, it was Rs. 100. He wants to
muke it to RBs. 50, Therefore, the
attuvk of the motion is not against my
Notification, the attack of the motion
is against the Notification that  was
placed on the Table of the House by the
thea AMinister at that time. He is
attacking on that two years after. Ie
wants to go back on thal. This is the
simple thing about it.

MR. CIHAIRMAN: Perhaps he could
not o it at that time.

SIIRI . M. STEPHEN: He has shown
one act of grace: assuming that he
comes back {o this, he wants the date
of the linplemental’'on 1o be not 1980
but 1951. He wants to take it back to
25, 50, 60 and all that. He is very grace-
fuily telling me. ‘Do mnot implement
from 1-9-1980. This reduced mass rate
must come inlo force only from
1.9.1981. This is what he has said.
Now, then I will certainly support the
proposition of hig that the effective
date  should be from 1.9.1081.

....{Interruptions)

SHRI R. K. MHALGI: You do not
follow the intention of the motion
itself,

SHRI C, M. STEPHEN: You ure &
well inientioned man, Have 1 ever
doubted it? He has raised certain
points, One oy two I will just men-
tion about, He spoke sbout
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the electronics Ministry's state-
ment., The Electronics Ministry
has stated certain facts, namely that
the production wag not built up, pro-
duction slumped in the last four or five
vears. As a result of that import has
become necessary. Conversion of the
electronic system was not accepted in
the course of the last period. There-
fore, this import has become necessary.
What I have done is. what was kept
undecided, for such a long time, I have
1aken a decision, sieps are being taken.
Expansion of the Rae Bareli unit was
<helved. I have taken a decision. The
expansivn start now, The building is
starting. The work is beginning. The
electronic question  was  shelved., 1
have tiken a decision that one million
fires must be produced evecy  year.
We have issued global tenders and two
fartorios witl be sel up. The Chairman
is smiling with Bhubaneswar in his
mind probably. I know. Anyway, we
huve started this  process Whalever
wiay shelved is stavted. As a result of
1Be shelving we are now foreed to imp-
orl, Whatever shelving was done  in
the course ol the last four or five years
for the major part of which period Mr.
Mhalgi must ulso share responsibility.
I have united it, decisions are taken,
steps are being taken, the things have
started moving. There is no question
of indecision as far as we ate con-
cerned. Now, the supply is not able to

‘eet the demand. The only alternat-
iveg are cither to import or to teli the
subscribers that until aller ten years
they will not get anything at all. That
we cannot do  Therefore import has
got 10 be resorted to. We are also
asking the other public sector units as
to whether they will be able to supply
us anything, They cannot supply us
switching cquipment. But they can
supply something else. On that our
attemptis are open. We are seeking
the'r assistance, That part of it, I do
now, With regard to the other matter,
! do not want {0 go into them.

SHRI R. K. MHALGI: Why do you
liot go into that part of the other
matters? They are very important.

Indian Tele-  4ry4
graphs (4th Amdt.) Rules (M)

SHRI C. M. STEPHEN: What are the
other matters?

SHRI R. K. MHALGI: I have already
stated.

SHRI C. M. STEPHEN: The entire
area, as 1 said, we have already cov-
ered. My friend Mr. Balanandan spoke
about the workers’ role and I think he
knows what we are talking about. I
expect from the workers a sense of
commitment. It is not a question of a
commercial deal. There must be a
sense of commitment to the people.
Two hon, Members have  sponsored
this. Mr. Bananandan has listened to
what Mr. Mhalgi has said, as the re-
ason for the deterioration. He put his
finger right against Mr. Balanandan
who is one of the leaders of the unions
that we have. And then Mr. Balan-
andan may also take this message and
ensure {hat cooperation is forthcoming.
As fur as we are concerned, we  are
doing our very best {o gel the best
fhinas through.

Now, if some Minisler will stand in
1990 here or in the year 2000 then that
Minister, if he is an honest Minister
will have i{o say that things are not
as safisfectory as one wowd like, be-
cause that i the nature of this Minis-
{ry: and that is the position in any
countr,.” Not that things cannot bhe
improved. They can be improved still,
still improve:d, agnd still improved and
still there will be scope to say that
there iz some scope siill to be improved
and therefore, as an honest man 1 go
aboul saying that fhings are not as
satisfactory as they should be, but that
does not mean that things are bad.
Things are improving and still I wili be
confessing that things are not as good
as one would like to be. That does
not mean as gymebody was saving, that
things are in shambles. That is notl a
word 1o be applied to this Department.
It is not. We have got our jumble of
different types of instruments opera-
ting, ahout two and a half lakh wor-
kers spread out throughout the country
of different types different affiliations
and of different varieties. It can
happen and may take place here and
there. With all that, I may state one
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thing, as I said, in Delhi, the daily
complaints that we are receiving are
seven thousand and odd and the faulls
are about 3,500. The total connections
number two lakhs: which means two
lakhs minus this are working fairly all
right. Per day the complaints only
come ip this. That means that the re-
maining telepbones are working all
right. This is not a bad position. 1
would reguest the hon. Members to
have sympathy and an understanding
of the entire thing of this Minisiry, of
the entire operation and of course, the
human failure. All the staff which are
operating, are putting forth their best.
according to me. Discipline is coming
back. Things are improving. It will
improve to the maximum and slil] there
will he an occasion again {o say that
things can improve further. This is
the nature of it. Bul things are imp-
roving. I am sure, Mr. Mhalgi will ue
satisfied with my explanation and he
will withdraw his motion gnd allow the
motion that was put on the Tatle of
ithe House by the Janata Government
Lo remain as amended by me,

MR. CHAIRMAN: Now, it is  35.30.
And at 5.30 we have to take up hali-
an-hour discussion. If the House
agrees, we can finish this item within
4, 5 minutes and then take up half-an-
hour discussion.

SOME HON. MEMBERS: Yes.

SHRI R. K, MHALGI (Thane): 'I‘hg
hon. Minister has marely repeaied
himself while replying to the debate.
He made the same points he did at
the time of the discussion of ‘he de-
mands for hig Ministry, We live in age
of science and we must aim at in-
creasing our efficiency, An attitude of
complacency would not do. Dissatis-
faction is law of progress is a dictum
which should not be lost sight of.

A parliamentary committee ghould
be appointed to go into this matter
thoroughly so that a proper assesment
of the working of the Ministry can be
made.

VAISAKHA 14, 1908 (SAKA)

fndign Tele- 416
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MR. CHAIRMAN: The guestion is:

“That this House desolves that in
pursuance of sub-gection (5) of sec-
tion 7 of the Indian Telegraph Act,
1885 (13 of 1885), the following mo-
difications be made in the Natifica-
tion regarding Indian Telegraphs
(4th Amendment) Rules, 1980, pub-
lished in the Gazetle of India by
Netificalion No. GSR 482 (E) duted
the 2Tth August, 1980 and laid on
the Table of the House on the 17th
November, 1980:—

(i) in rule 1, in sub-rule
“1980" substitute ‘1981

(2), jor

(iiy in rule 2(i):—

(a) in #tem (a), for Rs. 150/-
substitute ‘Rs. 80/-;

{b) in item (b), for ‘Rs. 75/~
substitute ‘Rs. 40/-;
(iii) in rule 2 (ii)—

(a) in sub-section (1) (a), for

‘Rs. 75/- substitute 'Rs. 25/-";

th) in sub-secton (1) (h), for
‘Rs. 150" ;ubstitute ‘Rs. 50/-;

{(iv) in Rule 2 (ili)—

(a) against entry 1, colonis X,
3,4, 5 and 6, for ‘Rs. 125", *250°, ‘30
Paise’, ‘40 Paise' ‘50 Paise’, subs-
titute ‘Rs. 75", ‘300", ‘20 Paise’,
‘30 Paise’, ‘40 Paise’ respectively,

(b) Aga'nsi enfry 2, in columns
2, 3, 4, 5 and 6 for ‘Rs. 150", "250".
‘30 Paise’, 40 Paise’, ‘60 Faise’
subsiitute ‘Rs. 100, ‘300°. ‘20 Paise’.
‘30 Paise’, ‘40 Paise’ respectively.

(c) against entry 3, in columns,
2, 3, 4, 5 and 6, for ‘Rs. 175%; ‘250’;
‘30 Paise’, ‘40 Palse’, ‘50 Paise’,
substitute ‘Rs. 125’, ‘300°, ‘20 Palse’,
‘30 Paise’, ‘40 Paise' respectively.

(d) against entry 4, in columns
2, 3 4,5 and 6; for ‘Rs. 200";
‘30 Paise, 40 Paise’ ‘60 Paise’

*The original speech wag delivered in Marathi.

T p—
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substitute ‘Rs. 150", 300", ‘20
Paise’, 30 Paise’, ‘40 Paise® res-
pectively

(v) in rule 2(iv)—

omit ‘and the first 250 calls will
also be charged at the rate shown
in columns 4 ot the Table applicable
to measures rate systems appearing
in item (a) of sub-section (1) of sec-
tion IIT';

(vi)in rule 3, for ‘100" substitute
‘0.20';

(vii) in rule 4, for ‘50 Kms' subs-
titute ‘25 Kms'.

This House do recommend to Rajya
Sabha that Rajya Sabha do concur
in this resolution.”

The motion was negatived.

17.33 hrs,
HALF-AN-HOUR DISCUSSION

DisTRICTS IN VARIOUS STATES AFFECTED
8Y DroucHT DURING 1980-81

SHRT G. NARASIMHA REDDY
Adilabad): With reference t5 the
answer given by the hon. Minister for
Agriculture to Starred Question No.
478 on 23 March, 1981, T would like to
raise certain points arising out of the
answer given by the hon, Minister.

This is the t'me when the entire
States are suffering from drought con-
ditions. The month of May is so
severe that this is the proper time for
giving sufficient rellef to the States
which are sufferine from drought. As
I see the entire list which was laid
on ths Table hy the hon. WMinister,
three States ie. Andhra Pradesh,
Tami" Nadu and Karnataka are suffer-
inm 1'om severe drought conditions
this 3 ear, As you all know, Andhra
Pradc sh unfortunately, even last year,

' 'MAY 4, 1881
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had * 'ffered drought and cyclonic con-
ditions, The people of Andhra Pra-
desh have been facing drought and
cyclonic conditions for the last two,
three years. The entre machinery

" of the State Government has been

geared up. In spite of that, the
people in rural areas in some of the
districts, have started migrating for
want of employment and drinking
water. Although all the MLAs,
Ministers and the Government offi-
cials have been trying to create confl-
dence among the people of Andhra
Pradesh that ithe Government is there
and the Central Government is there
to take care of them and to give all
the ass’stance that they require, the
situation is so grave that most of the
people have already migrated. And
the remaining people who have not
migrated, have been transporting
drinking water on tractors, trucks and
so on and so forth. Here I would like
to ask certain specific questions and ex-
pect specific answers from the hon.
Minister. It is not a fact that the States
of Andhra Pradesh and Tamil
Nadu are suffering almost with
the same intensity of drought? In
Andhra Pradesh the post-monsocn
drought-affected area is about 22
lakh hectares, while in Tamil Nadu
it is about 23.50 lakh hectares. The
population affected by drought in
Audhra Pradesh is about 200 lakhs
wh'le In Tamil Nadu it is about 219.90
lakhs. The assistance sought by
Andhra Pradesh was Rs. 159.33 crores
but, on the basis of reports, a ceiling
of Rs. 23.33 crores has been fixed.
Tamil Nadu sought assistance of Rs.
1A80.AR crores. According to reports,
a ceiling nf Rs. 60.91 crores has been
fived in the case of Tamil Nadu. I
the statistics which I have siven are
eorrect. then °t is very eclear that hoth
the States are havneg almost the same
intensity of drourht. While Andhra
Pradesh and Tamil Nadu asked for
asistance of Re, 15033 orores and
Rs, 1RMBR crored. the Gnvernment of
India hag nermitted oanlv Re 2387
erores for Andhra Pradesh, whila
has nermitted Rs. 60.91 crores to
Tamil Nadu. T have not been ahle
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.40 understand the rationale for this
~in spide of going through all the re-
levant papers and the answer of the
bon. Minister in reply to the Calling
Attention in the Rajya Sabha,

In such cases the most relevant
thing is not the source from which
you get the money, but it is the ceil-
ing recommended under the different
heads.

MR. CHAIRMAN: What was the
recommendation of the Central Study
team?

SHRI G. NARASIMHA REDDY:
The ceilings I have mentioned of
Rs. 23.33 crores for Andhra Pradesh
and Rs. 60.91 crores for Tamil Nadu
are from the report of the Study tearmn.
Although both the States are suffer-
ing from the same intensity of drou-
ght, both in regard to population and
areas affected, this disparity has been
shown.

The Andhra Pradesh Government
have requested the Centre to permit
them certain schemes for soil conser-
vation and containers for distribution
of water. Without containers, we
will not able to transport water from
a place where water is available to
a scarcity area. They have also
suggested a subsidy for marginal far-
mers. While all these items have
been permitted for Tamil Nadu, in
the case of Andhra Pradesh, all these
have been denied to us.

PROF. N. G, RANGA: Why?

SHRI G. NARSIMHA REDDY: 1
hope the hon. Minister agreeds with
all the statistical figures which I have
given. The Revenue Minister of
Andhra Pradesh has met the Prime
Minister in this connection and acqua-
inted her with the serious drought
condition obtaining there. When the
MLAs and the. People in our cons-
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tituency ask why this discrimination,
we have no answer to give.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi);: A non-Congress Gov-
ernment is functioning there.

SHRI G. NARSIMHA REDDY:; When
our Revenue Minister met the Prime
Minister, she gave a patient hearing
and promised to look into the matter,
So, I would request the hon. Minister
to categorically state that the Govern-
ment of India would raise the ceiling
of Andhra Pradesh upto Rs. 60 crores,
which ig the ceiling permitted to the
Tamil Nadu Government.

MR. CHAIRMAN: The Minister
may kindly reply. (Interruptions).
The Minister will reply and then they
will ask questions.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIREN-
DRA SINGH): Sir, the hon, Member
knows that the drought situation in
the country, in almost all of the States
that suffered, even during the year
1979 is still  persisting, Andhra
Pradesh is one of the States which
have suffered the most. Tamil Nadu
also is in distriet, so is Karnataka,
parts of Maharashtra, Rajasthan and
certain other areas. As you know,
the Central Government cannot fully
compensate for the logg that the peo-
ple suffered on account of drought.
We have certain rules and regula-
tions and formula for giving some as-
sistance under the non-plan head and
some under the plan head. As soon
ag we received g Memorandum from
the Andhra Pradesh Government, we
asked the Central team to  visit,
Andhra Pradesh wag suffering from
drought even in the pre-monsoon
weather last year and after the wisit
of the Central Team, a sum of some-
thing over Rs. 19 crores was fixed as -
ceiling for expenditure. Again, on
account of drought which wag persist-
ing in the post-mmonsoon period, the
Centra] Team visited the area and g
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ceiling on. expenditure of Rs, 23 cro-
reg and something was again sanc-
tioned, The tota]l comes to a little
over Rs. 42 crores under the plan and
non-p#n heads. Tamil Nadu also
had been sufféring, but Tamil Nadu
did not ask for any Central Team to
visit in the pre-monsocon period. It
was only late in thez  past-monsoon
period, that the Tamil Nadu Govern-
ment approached the Central Govern-
ment. The hon. Member is right in
saying that the intensity of distress,
the area affected, the number of peo-
ple affected are almost the same
both in Tamil Nadu and in Andhra
Pradesh. But whereag in the case
of Andhra Pradesh sanction has been
accorded by the Government of India
twice on the recommendation of the
Central Team and then the high level
Committee, in the case of Tamil Nadu,
as far as ] know, gp far no sanction
has been given., There was a recom-
mendation of the High Level Com~
mittee for Rs. 58 crores and sumething,
The Central Team recommended,
ag the hon. Member said, Rs. 60.9
crores, but something was curtailed.
But the final sanction has not been
issued. But on account of the dis-
tregs in the State, I am told that Rs.
10 croreg have been given as advance
assistance. But the final decision
has not been taken for Tamil Nadu.
Therefore, there is no question of any
partiality being shown to a parncular
State,

PROF. N. G. RANGA (Guntur):
Not partiality, but blind spot so far
as Andhre ig concerned.

RAO BIRENDRA SINGH: Mr. Vaj-
apayee may not feel happy if I say
that it is not on account of the re-
commendation for non-Congress Gov-
ernment that Government of India
has done something more than it has
done for Andhra Pradesh.

Another Central Team is soon visit-
ing Andhra Pradesh from 5th to 8th
of this month. That means, it is going
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tomorrow. The Cenmtral Team visi-
ted last time. It was decided that
after the assistance has been utilised
and the Central Gevernment receives
a report from Andhra Pradesh, a
Team will again be sent.

PROF. N. G. RANGA: There are
three items of expenditure which
have not been sanctioned for Andbra.

RAO BIRENDRA SINGH: Ad hoe
advance of Rs. 10 crores was sane-
tioned: That has been given. We
do not yet know on what particular
itemg of relief this sum of Rs. 10 cro-
res is being spent by Tamil Nadu Gov-
ernment. May be, in the hon, Mem.
{bers nformation is more than what I
have got. We hope that the Central
Government team visits Andhra Pra-
desh soon again. On receipt of their
Report, Andhra Pradesh will also get
adequate relief. = We shall take all
those recommendations into consi-
deration fully.

PROF. N. G. RANGA: Thank you,

stgfg wr o (TTEA) © T
urd 4 fegfa § a & @ aad
gt are ==t @ W@ ¥ g
¥ ax A wawe W qv fegfa ®
UHEGTT N & 35967 M|l ¥ A
21369 WAy # watw = feafa ¥
D FOT F FOF Jaar wF@
mtfea @1 & w0 @ ST T
oxTe g | ofed Twwaw # @9
A AFT T G A AT ARTT
7 feafa 31

FFM QA A UoEArA A
W A A A WAgA g« Wi qr
o 3% wiw & A ot w2 feqfa
w7 sreyga fwear @ Wi wedr fone
TegA W D ¥ UIETA TR
ot feafqy & —

MR. CHAIRMAN: How can the

Minister reply? Has he come pre-
pared to answep such question?
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gig & F @aw & 7 G |
ITHEqlq wr w1 a1 feafs @ Sew
oY 3G | T AT AT AT gY § |
g v & gew ag ¥ fe
55 $UT ¥ W FT FFE TEIT
feqr mar & w7 96 ®AT #r
WAITT § | @ JTEA 757 AIFT
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Y ¥ wEd T §99 WEAQ
Fgoa 1 fewbal & mrare 99
e 1 14, %7 s53mre &7 feqrd
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FEFTT F
Para 4 as communicated by the Gov-
ernment of India vide letter No. F,
43(1) PFI[79 dated 25-4-1979
# "qr Ffaar §, &% m@arC 67
IS @7 F¥ A AT 132 FUT &I
wia #T §, g AT AT TR FlewE
JEH ITFT F4T FE00 YRV B IHA #Y
TAEAT F gF FAN 7

MR. CHAIRMAN: It was a discus-
sion regarding Andhra Pradesh. You
are now going to Rajasthan. You
should have taken the frouble of ask-
ing for Half-An-Hour discussion on
Rajasthan, You give a  separate
notice on Rajasthan if you are s0
sincere about it '

ot gfg @ dx: F @w &
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SHRI GIRIDHAR GOMANGO
(Koraput): Almost all the districts in
Orissa last year have been devastated
by drought. Some times drought
and gsomp timeg cyclone and some

natural calamity or the other hag
been the annual feature of the State.

I would like to know whether the
Government of India, keeping this in
view, have taken any permanent
measures to check the natural ¢alami-
ties like drought and whether any re-
lief is proposed to be provided to the
State lovernment by the Centre.
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Is the Centre going to provide ir-
rigation facilities ag a permanent
solution to the problem?

Is Government going to set up any
Working Group on Drought to recom-
mend permanent measures {p be
talen by the States and the Centre
to check drought and other natural
calamities?

What is the assistance provided by
the Centre to the State of Orissa for
the years 1880-817

What is the future programme of
the Governments both at the Centre
and in the States by way of taking
permanent measures to solve the
drought and famine conditions caused
by natural calamities?

SHRI CHITTA BASU (Barasat): I
have three questions to ask.

The Government ig aware of the
faect that several districts of Tamil-
nadu are in the grip of severe
drought.

AN HON. MEMBER: He has ans-
wered it.

STRI CHITTA BASU: Just listen.
Merely mentioning does not mean that
he has answered everything,

Recently a Centra} Team  visited
Tamilnadu, Tamilnadu Government
wanted that certain financial assis-
tance should be given to it to meet
the expenditure for the drought-siric-
ken areas. My first point is what
was the demand from the Govern-
ment of Tamilnadu and what  has
been the result of the Study of the
Central Team and to what extent and
under what conditiong the Central
Government has agreed to render
financial assistance to the Tamilnadu
Government?

Drinking water is the main problem
apart from other problems in the
drought-affected areas.

AN HON. MEMBER: Fodder is also
a problem,
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SHRI CHITTA BASU: It is general--
ly felt that due to want of supply
of rigs, it was not possible to provide
drinking water, 1 particularly men-
tion the drought-affected areas. Seve-
ral State Governments have been
asked to loan rigs, I want to know
which are the State Governments
which required the rigs and what are
the State Governmeng which are
provided rigs on loan,

Hag the Central Government set up
a permanent machinery, a permanent
source of supply of adequate, capable,
and effective rigs in any State to meet
the situation?

18.00 hrs. .

My third question is this. The
general practice of the Government of
India is to give assistance to the State
Governments in the form of Plan al-
location; that is, the State Govern-
ments can get financial assistance on
the condition that that amount will
be adjusted against the Plan alloca-
tion. Many of the State Govern-
mentg are not in a position really to
step up the tempo of development
and meet the needs of the social wel-
fare measures which are expected of
the State Governments by the people
of the States concerned because they
are short of the necessary funds. The
Gowvernment of India, instead of fol-
lowing that methog of adjusting the
advanceg against the plan allocation
for the States, should straightway
give flnancia] assistanee from the Cen-
tre to meet the situation. Would the
Government take up this poliey after
Teversing the earlier or the existing
policy in regard to financial assistance
to the States?

RAO BIRENDRA SINGH: Hon.
Member Mr. Jain drew my attention
to the conditions in Rajasthan. I
agree withh the hoen. Member that the
conditiong in Rajasthan are really dis-
tressing. Large areas in Rajasthan are

. drought-prene areas, desert arcas, and
this is a problem which will have to

MAY 4, 1081

by dronght duting" ! 428
1980-81 (HAH Dis.)

be tackled on a long-term basis to
save the misery of the people year
after year., For that matter, apart
from providing relief in times of need
from year to year, the Government
of India is always considering various
projects and schemes to relieve the
people permanently from the effects
of drought. For that matter, irriga-
tion is one of the most - essential
things. Projects are being taken up
and are being speeded up in all these
drought-uffectej areas, and we hope
that, with expansion in irrigation, a
large part of these areas will be free
from this calamity. b

In Rajasthan there is a provision of
Rs. 7.74 crores as margin money. The
hon. Member wanted it to be raised.
Thig is an amount sanctioned by the
Seventh Finance Commission, We
cannot increase it in the case of any
State, But this money is at the dis-
posal of the State Government to
spend under alj conditions of natural
disasters, and over and above this
money for what the State Govern-
ment needs, they approcah the Cen-
tral Government; and this is our
system of providing relief.

We have also been providing rigs
to all the States. Mr. Chitta Basu
and Mr, Paswan wanted to know what
we  had been doing. The State
Government place an order for rigs
ang they are supplied through the
DGS&D. Apart from that, we re-
quest the States which have got rigs
to send them on loan to the States
which need them. This has been done
last year; the prime Minister herself
wrote to the Chief Minister; we pur-
sued the matter. This year also the
Prime Ministey has written letters
to the Chief Ministers to give these
rigs on loan. The resulg are....

SHR! ATAL BIHARI VAJPAYEE:
Which is the coordinating authority?

RAO BIRENDRA SINGH: The
resultg are that Bihar has loaned five
rigs—two 1o Andhra Pradesh- and
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three to Karnataka; Madhay Pradesh
has sent 20 rigs on loan—#flve to Andh-
ra Pradesh six to Karnataka and nine
to Tamil Nadu. Uttar Pradesh has sup-
plied eight rigs four to Karnataka, two
to Maharashtra and two to Tamil
Nadu. West Bengal also hag given 5
rigs on loan, They have sent them to
Andhra Pradesh. Orissa also has sent
4 rigs to Tamil Nadu. Rajasthan also
has 6 rigs. 20 rigs were supplied to
Rajasthan by DGS&D in 1980. That
is only last year. 13 rigs were sup-
pled thig year and 20 more rigs will
be supplied in June or soon  after
that. So, these are the rigs for Raj-
asthan. But there is a large number
of rigs already working in Rajasthan
and the State Government has infor-
med us that they do not want any
rigs from other states in Rajasthan,

=} frrarr sw ww (Vi) ¢
qg A ATAY AqTAF AG § 1 W
g VA gA TAAT qFAE 9T R §

I e fag . wOEr €
TaAAe ¥ N wgrg, ¥ SHF ¥@=
F 7 £ | WY W wEAde R
giey f& wwx o7 freg sa) "
HAT ¥

ot freamdy s wTR ¢ @TeR
sferfal & vagaarh & & &)

RAO BIRENDRA SINGH: This is
the position, Rajasthan hag got a
ceiling of Rs 20,10 crores sanctioned
for pre-monsoon relief and Rs. 20.20
crores more have been ganctioned in
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cage of Rajasthan, That brings the
total to Rs. 40.30 crores for Rajasthan,,,

&t freamet ey save ;o eroredTA
®1 174 FOT WU IR )

Ty aRw fag CUBR (1 ¢
I Q1 @0 I 1 Y gW ¥ R
g @ ¥ T g £

A central team has visitad Rajas-
than again. It visited in April from
15th to 18th April. Their report is
awaited and as soon as it is received,
we shall bz able to sanction more
money for relief for Rajasthan.

I do not think the hon Member is
interested in knowing the area affec-
ted in Rajasthan and all these figures.
Orissa also hag been suffering but at
present there is no drought in Orissa,
But Orissa got-relief in the pre-mono-
soon weather, Last year we provi=-
ded substantial relief for Orissa also,
Relief is given both under the non-
Plan and Plan heads. It is for cattle,
drinking water, fodder for cattle, em-
ployment of people and agricultural
practices.  Short-term loans are alsp
given for agriculture, There are
various heads under which this relief
can be utilised and we hope that the
Government of India -will be able to
provide ag much relief ag the States
need in case of drought.

. MR. CHAIRMAN: The House stands

" adjourned to meet tomorrow at 11 a.m.

18.09 hrs,

Thie Lok Sebha then adjourned till

Eleven of the Clock on Tuesday, May
5, 1981|Vaisakha 15, 1903 (S).
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